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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NO. 850 OF 2018

IN THE MATTER OF:
Residents of Saila Khurd Raniala ...Applicant

Versus
State of Punjab & Ors. ...Respondents
REPLY TO OA NO. 850 OF 2018 AND THE JOINT

COMMITTEE REPORT DATED 7.05.2019 ON BEHALF OF
RESPONDENT NO. 3, M/S KUANTUM PAPERS LTD

TO,

THE HON'BLE CHAIRPERSON AND HIS COMPANION JUDGES
OF THE LEARNED NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

THE HUMBLE REPLY OF THE ANSWERING
RESPONDENT HEREIN:

MOST RESPECTFULLY SHOWETH:

That the present Original Application was registered on the basis of
letter petition with the allegation of pollution being caused by
Respondent No. 3 allegedly affecting the inhabitants of Saila Khurd,
Raniala, Saila Kalan, Jassoval, Majari, Paddi Khusi and Pansara
villages of District Hoshiarpur, Punjab on account of discharge of

trade effluents by the Respondent No. 3, M/s Kuantum Papers Ltd.
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This Hon’ble Tribunal vide Order dated 19.12.2018, without
impleading the Respondent No. 3, directed a Joint Committee
comprising of Central Pollution Control Board (CPCB) and Punjab
Pollution Control Board (PPCB) to furnish a Joint Report and an
Action Taken Report.

In furtherance of the Order dated 19.12.2018, the Joint Committee
conducted an inspection on 17.01.2019 and furnished a Report
before this Hon’ble Tribunal vide email dated 13.02.2019.

This Hon’ble Tribunal vide Order dated 14.03.2019, after
considering the Joint Committee Report dated 13.02.2019, directed
the said Joint Committee to assess the extent of damage caused and
impose Environmental compensation. This Hon’ble Tribunal
further directed the Joint Committee to furnish an Action Taken
Report within one month.

Aggrieved by the Order dated 14.03.2019 the answering
Respondent herein filed Civil Appeal No. 5957 of 2019 being ‘M/s
Kuantum Papers Ltd vs The State of Punjab & Anr.’ before the
Hon’ble Supreme Court of India.

The Hon’ble Supreme Court vide Order dated 26.07.2019 was

pleased to issue Notice in the Civil Appeal and directed that the



VII.

VIII.

134

proceedings before the State Pollution Control Board (PPCB in this
case) should continue, however the final order passed by the PPCB
should not be given effect to without permission of the Hon’ble
Supreme Court.

The said Order is extracted hereinbelow for the ready reference of
this Hon’ble Court:

“Permission to file civil appeal is granted.

Issue notice.

Subject to the final decision, let the proceedings by Punjab
Pollution Control Board go on. However, in case any order is
passed the same may not be given effect to without permission from

this Court.”

On being appraised of the Order dated 26.07.2019 passed by the
Hon’ble Supreme Court, this Hon’ble Tribunal vide Order dated
30.07.2019 adjourned the present OA sine die and directed that
“The matter may be listed for hearing before the Tribunal after the
same is disposed of by the Hon ble Supreme Court.”

The Hon’ble Supreme Court vide Order dated 23.08.2024 disposed
of the said Civil Appeal No. 5957 of 2019 and requested this
Hon’ble Tribunal to proceed further and pass final Orders in the

present OA. The Hon’ble Supreme Court further directed that the
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interim Order dated 26.07.2019 passed by the Hon’ble Supreme
Court shall continue till further orders passed by this Hon’ble
Tribunal after giving full opportunities to all the parties.

Pursuant to the directions passed by the Hon’ble Supreme Court,
the present OA was listed on 23.09.2024 wherein the answering
Respondent, M/s Kuantum Papers Ltd was impleaded as
Respondent No. 3, and is filing the present Reply in furtherance of
the Order dated 23.09.2024.

The answering Respondent at the very outset submits that the
averments made in the letter petition are concocted, misleading,
baseless and factually incorrect and are thus denied in toto except
specifically admitted hereinafter.

Xl. BRIEF FACTS:

That the Answering Respondent is a company incorporated in
India under the Companies Act, 1956 having its registered Office at
Paper Mill Saila Khurd, 144 529, District Hoshiarpur, Punjab and
Head Office at W1A, First Floor, Tower A, Godrej Eternia, Plot
No.70, Industrial Area Phase 1, Chandigarh, 160002 and is engaged
in the business of manufacturing and trading of various kind of

papers using wood, bagasse, wheat straw, sarkanda, veneer etc.
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That the company is into the business of paper manufacturing since
1980 and is having a consented capacity of 450MT/day. The unit is
having a chemical recovery plant for black liquor solids by way of
a caustic soda recovery and a co-generation plant of MW with Rick
Husk, Coal & Bio-gas as fuel. That consented trade effluent
discharge of the unit is 17,000 m3/day.

The Respondent herein was granted an Authorization on
10.03.2014 under Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016 by the Punjab Pollution
Control Board (hereinafter referred to as "PPCB") which was valid
till 09.03.2019. The said authorization was renewed thereafter on
12.04.2019.

The PPCB granted the Consent To Operate (CTO) dated
29.08.2014 to the Respondent, for an outlet for discharge of the
effluent under Section 25 of the Water Act, 1974 from the PPCB.
The said CTO was valid till 31.03.2019. That the consented
discharge trade effluent discharge for the unit was 17,000 KLD.
The Respondent was also granted the Consent To Operate (CTO)
dated 29.08.2014 under Section 21 of the Air Act by the PPCB

which was valid till 31.03.2019.

10
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A Copy of the CTO dated 29.08.2014 issued by the PPCB under
the Water Act is enclosed herein as ANNEXURE R-1 at pages

49 to 53

A Copy of the CTO dated 29.08.2014 issued by the PPCB under
the Air Act is enclosed herein as ANNEXURE R-2 at pages 24
to 59 .

The Respondent has on a periodic basis got samples tested to
ensure compliance with the standards set under the Air Act for
discharge of emissions; and the Water Act for discharge of
effluents. The Answering Respondent has also installed an Online
Continuous Effluent Monitoring System (*OCEMS"), which has
been calibrated as per the standards set out by the CPCB and/or
PPCB, and is providing real- time data to the PPCB regarding the
effluent discharge from the Respondents plant at Saila Khurd.

A Copy of the Periodic Test Reports conducted by the Respondent
No. 3 through authorized laboratories is enclosed herein as

ANNEXURE R-3 at pages 60 to 71

That on a Complaint received from one Sukhjinder Singh, the
PPCB without compliance of Section 21(3) of the Water Act and/or

serving a Notice on the Respondent No. 3, visited the Plant of the

11
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Respondent on 27.05.2018 and collected samples from inside the
plant i.e. from the ETP as well as the pipes leading from the outlet
of the ETP for irrigation in the field of one Sh. Satnam Singh. The
Samples were collected by the PPCB without sealing and marking
the same as mandatorily required under Section 21(3)(c) and
further without dividing the sample into two parts as required under
Section 21(3)(b).

Be that as it may, the Test Reports dated 08.06.2018 of the
aforesaid samples collected state that the samples collected from
ETP are within the prescribed limits, however samples collected
from the end of the pipes leading to the field of Sh. Satnam Singh
are marginally beyond limit i.e. the BOD was 34mg/I as against the
permission limit of 30 mg/I.

That the Answering Respondent obtained Consent to Establish
(CTE) dated 23.07.2018 under Section 25 of the Water Act and
Section 21 of the Air Act for modernization of its Plant.

A Copy of the Consent to Establish (CTE) dated 23.07.2018 issued
by the PPCB under the Water Act is enclosed herein as

ANNEXURE R-4 atpages 72 to 81

12
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That the CPCB issued the ‘Water sampling and preservation
techniques’ wherein it has laid down a SOP/guidelines for
collection of samples from industries. The Guidelines state that
there are 3 types of sampling, namely Grab, Composite and
Integrated. The SOP defines the different methods of sampling and
as to in what circumstance which type of sampling is ideal.

The answering Respondent submits that as per the Guidelines,
Composite samples ought to have been collected, however the
PPCB collected Grab Samples despite knowing that the source /
liquid matrix is not constant and varies from time to time in the
Respondent’s Plant, depending on plant operations and other
factors.

A Copy of the ‘Water sampling and preservation techniques’
issued by the CPCB is enclosed herein as ANNEXURE R-5 at

pages 82 to 112 .

Pursuant to the test reports of the sample collected on 27.05.2018,
PPCB issued a Show Cause Notice dated 06.09.2018 under Section
33-A of the Water Act, 1974 wherein the following

Issues/discrepancies were raised:

13
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(i)  Series of alerts were received on the CPCB alert system from
5.5.2018 to 30.08.2018 regarding spikes in Bio Chemical
Oxygen Demand (BOD).

(i)  Though the sample collected from Effluent Treatment Plant
(BOD - 26mg/l) are within prescribed limits but sample
collected from the pipes leading from outlet of ETP (BOD -
34 mg/l) in the field of Sh. Satnam Singh were beyond the
prescribed limit of 30mg/I.

The date of personal hearing for the said notice was fixed for
18.09.2018.
A Copy of the Show Cause Notice dated 6.09.2018 issued by the

PPCB is enclosed herein as ANNEXURE R-6 at pages 113 to

114

In response to the Notice dated 6.09.2018, the Respondent duly
submitted a Reply dated 14.09.2018 to the PPCB stating that
firstly, replies were sent to Central Pollution Control Board for
each SMS alert for ETP vide emails and that the 5 times higher
value of BOD on 5.5.2018 was due to a technical fault in the
online effluent monitoring system. Secondly, it was submitted that
the higher value of BOD as 34mg/l from the sample collected at

Satnam Singh’s field was due to contamination in his field as the

14
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same treated effluent having BOD level of 26mg/l was leading to
the pipes of irrigation network.

A Copy of the Reply dated 14.09.2018 sent by the Respondent to
the PPCB is enclosed herein as ANNEXURE R-7 at pages 115
to 116

In furtherance of the Notice dated 6.09.2018, a hearing was
conducted on 18.09.2018 before the Chairman, PPCB_wherein it
was decided that Chief Environmental Engineer, Jalandar will
coordinate the visit of Punjab Biotechnology Incubator (“PBTI”)
to the plant and PBTI will collect samples of the treated trade
effluent and submit a report to the PPCB.

A Copy of the proceedings of personal hearing on 18.09.2018
dated 26.09.2018 is annexed herewith and marked as
ANNEXURE R-8 at pages 117 t0118.

In furtherance of the directions dated 18.09.2018, officials of PPCB
and PBTI visited the plant of the Respondent on 15.11.2018
without serving any Notice as mandated under Section 21(3)(a)
and collected effluent samples interalia from the outlet of ETP, and

from an agricultural field in Saila Kalan having low lying areas

where effluent of the industry was accumulated.

15
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It is pertinent to mention that the said Samples were neither divided
into two parts, nor placed in a sealed contained with signature of
the representatives of the Respondent in complete violation of
Section 21(3)(b) & (C) of the Water Act, and thus any subsequent
Test results thereof are inadmissible in evidence as per Section
21(2) of the Water Act.

While the aforesaid proceedings before the PPCB were pending,
the present OA was registered before this Hon’ble Tribunal based
on a letter stating that pollution is being caused by the Respondent
No. 3 herein affecting inhabitants of Saila Khurd, Raniala, Saila
Kalan, Jassoval, Majari, Paddi Khusi and Pensara village, District
Hoshiarpur by discharging polluted air and water effluents.

This Hon’ble Tribunal vide Order dated 19.12.2018 constituted a
Joint Committee comprising of CPCB and PPCB and directed it to
furnish a report based on factual aspect and action taken. It is
pertinent to mention that the Respondent herein was not made a
party to the present OA.

A Copy of the Order dated 19.12.2018 passed by this Hon’ble
Tribunal in the present OA is annexed herewith and marked as

ANNEXURE R-9 at pages119 to 120.

16
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That the Joint Committee constituted by this Hon’ble Tribunal

conducted an Inspection dated 17.01.2019 in furtherance of the

Order dated 19.12.2018 passed by this Hon’ble Tribunal.

That PPCB issued another Show Cause Notice dated 1.02.2019 to
the Respondent herein in furtherance of the inspection dated

15.11.2018 wherein the following results were allegedly found:

LOCATION OF | BOD COD
SAMPLING (mg/l) (mg/l)
POINT

Outlet of ETP 82 612
From land of Manjit Singh, 243 1429
Village Saila Kalan where

effluent was found stagnated in

the Low lying area

Prescribed Limit 30 350

That the said Notice dated 1.02.2019 stated that after analyzing the
results the ETP was found to be not adequate to treat the effluent and
that untreated waste water was being discharged into Agricultural

land for irrigation purposes. An opportunity of personal hearing on

5.02.2019 was given to the Respondent herein.

17
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A Copy of the Show Cause Notice dated 1.02.2019 issued by the
PPCB is annexed herewith and marked as ANNEXURE R-10 at
pages12l to124.
Pursuant to the Notice dated 1.02.2019, during the hearing conducted
on 05.02.2019 before PPCB, the PPCB issued the following
recommendations:

“l) The industry shall engage CPPRI, Saharanpur and get its
existing ETP and chemical recovery plant audited and a proposal be
prepared for up-gradation required in exiting ETP and chemical
recovery plant, so as to meet the effluent standards as prescribed
under the law and the report be submitted to the PPCB within 21
days

2) The industry shall prepare an Irrigation Management Plan from a

consultant of good repute for the whole of the command area
available within the industry and outside the industry where treated
effluent of the industry is utilized onto land for irrigation purpose
within 15 days and thereafter get it verified and approved from the
Department of Soil & Water Conservation, Punjab and submit the
same to the Punjab Pollution Control Board within21 days.

3) The industry shall get the ground water study of the whole
command area where the treated effluent is utilized onto land for
irrigation purpose from any expert institute in the field of
Hydrogeology and submit report to Punjab Pollution Control Board

within 21 days.

18
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4) The industry shall prepare a Standard Operating Procedure
(SOP) for the operation of ETP and Chemical Recovery Plant (CRP)
and shall maintain the record of operation of ETP on daily basis and
shall submit monthly record duly verified by the Designated Authority
of the industry to the Punjab Pollution Control Board.

5) The Industry shall obtain the permission / NOC from Central
Ground Water Authority (CGWA) regarding abstraction of fresh
water from all the existing tube-wells in the industry.

6) The industry shall install electromagnetic flow meter at the inlet of
the ETP before the equalization tank within 21-days.

7) The industry shall commission the electromagnetic Chlorine Free
bleaching (ECF) in the agro based production by 31-03-2019.

8) The industry shall install and commission a new soda recovery
plant of 500 TPD capacity dry black liquor solids by 31/03/2020.

A Copy of the proceedings of personal hearing on 05.02.2019 dated
22.02.2019 is annexed herewith and marked as ANNEXURE R-11
at pages 125 to 129.

That the Answering Respondent No. 3 submitted a written reply
dated 6.02.2019 to the MOM dated 5.02.2019 clarifying certain
technical grounds and requested that resampling may be done after
the commissioning of the chlorine dioxide plant in April 2019.

A Copy of the Reply dated 6.02.2019 submitted by the Respondent

to the Notice dated 1.2.2019 and the proceedings dated 05.2.2019 is

19
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annexed herewith and marked as ANNEXURE R-12 at pages 130
10 140.

That in furtherance of the Order dated 19.12.2018, the Joint
Committee furnished a report before this Hon’ble Tribunal vide email
dated 13.02.2019. That as per the Joint Committee Report dated
13.02.2019, the unit was purportedly non complying with the
discharge norms for the BOD, COD and TSS parameters.

The Joint Committee thus gave the following recommendations:

“1. The Unit should augment and upgrade their ETP so as to meet the
effluent discharge norms.

2. The unit should submit adequacy assessment report of their ETP
prepared by reputed institutes/organisations like
IIT/CPPRI/NEERI/NIT etc. and should comply with the
recommendations of the report.

3. The unit should install equalization tank with air mixing system at
the ETP.

4. The unit should install flow measuring device at the inlet of ETP
and should maintain logbook for the same.

5. The unit should connect all the flow meters installed at the outlet of
ETP to CPCE server.

6. The Unit should submit ash management plan to PPCB and should
dispose the ash in a scientific manner.

7. The unit should submit irrigation water management plan to PPCB.

20
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8. The Unit should expedite the proposed work for elemental chlorine

free bleaching in the agro based production by April 2019.”

A Copy of the Joint Committee Report dated 13.02.2019 filed in the
present OA is annexed herewith and marked as ANNEXURE R-13
at pages 141 to 147,

That the Answering Respondent herein vide letter dated 21.02.2019
requested PPCB to furnish copy of Joint Committee Report furnished
before this Hon’ble Tribunal.

That PPCB vide letter dated 1.03.2019 intimated the answering
Respondent the guidelines/recommendations issued by PPCB during
hearing dated 5.2.2019 and directed that a compliance report be
submitted of the same.

A Copy of the letter dated 1.03.2019 issued by the PPCB to the
Respondent No. 3 is annexed herewith and marked as ANNEXURE
R-14 at pages148 to 150.

That the Respondent herein vide letter dated 7.3.2019 apprised the
PPCB in detail of the short term and long terms measures taken by
the company in compliance of the meeting dated 05.2.2019. It is
pertinent to mention that the Respondent by abundant caution,

without even being aware about the contents of the Joint Committee

21
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Report dated 13.02.2019 requested that the measures taken by the
company be considered by the Joint Committee while preparing its
Report on the basis of the inspection dated 17.1.2019.

A Copy of the letter dated 07.03.2019 issued by the Respondent No.
3 in compliance of the MOM dated 05.02.2019 by the PPCB is
annexed herewith and marked as ANNEXURE R-15 at pages151
t0166 .

This Hon’ble Tribunal vide Order dated 14.03.2019 directed the Joint
Committee to assess the damage caused in monetary terms on settled
principles requiring the compensation to be deterrent and adequate to
meet the cost of restoration.

A Copy of the Order dated 14.03.2019 passed by this Hon’ble
Tribunal in the present OA is annexed herewith and marked as
ANNEXURE R-16 at pagesjs7 1o 170.

That the PPCB constituted a Joint Committee vide letter dated
22.03.2019 to the visit the industry to assess the extent of damage
caused in monitoring terms on settled principles which will be
adequate to meet with the cost of restoration in furtherance of the

Order dated 14.03.20109.

22
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That the PPCB issued another Show Cause Notice (SCN) dated
25.03.2019 to the Respondent herein in furtherance of the Order dated
14.03.2019 passed by this Hon’ble Tribunal. It is pertinent to mention
that despite the Respondents request dated 21.2.2019 to be supplied
an entire copy of the Joint Committee Report, only findings were
reproduced in the Notice dated 25.03.2019. Thereafter an opportunity
of personal hearing on 09.04.2019 was given to the Respondent
herein.

A Copy of the SCN dated 25.03.2019 issued by the PPCB is annexed

herewith and marked as ANNEXURE R-17 at pages171 tol73.

The Respondent No. 3’s industry was visited by the Joint Committee
on 01.04.2019 wherein it observed as under:

e Electromagnetic flow meter at the inlet of ETP before equalization
tank was not installed

e Elemental Chlorine Free Bleaching (ECF) in the agro based unit
had not been commissioned

e The work of adding an equalization tank was in progress

e Rapid mixing mechanism for proper and complete reaction of
chemicals to the biological treated effluent was not done

e No steps were taken for better removal of TSS

e No steps for regular removal of sludge were taken.

23
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That the Respondents submitted a Reply/Submissions dated
08.4.2019 stating that most of the directions provided by the PPCB
have been complied with and others are in progress.

A Copy of the Reply dated 08.04.2019 is annexed herewith and
marked as ANNEXURE R-18 at pages174 t0o179.

That a Personal hearing dated 9.04.2019 was given to the Respondent
in furtherance of Show Cause Notice (SCN) dated 25.3.2019 wherein
certain issues were raised and clarification were to be given by the
industry on the next date of hearing i.e. 24.04.2019.

A Copy of the proceedings of personal hearing on 09.04.2019 dated
15.04.2019 is annexed herewith and marked as ANNEXURE R-19
at pages 180 to 184.

That the Irrigation Management Plan of the Respondent No. 3 was
approved by Soil and Water Conservation Department, Punjab on
10.04.20109.

A Copy of the Irrigation Management Plan dated 10.04.2019 as
approved by the Soil and Water Conservation Department, Punjab is

annexed herewith and marked as ANNEXURE R-20 at pages 185 to

187.

24
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That the Respondent vide reply dated 23.04.2019 to the Notice dated
25.03.2019 stated the short term and long term measures taken the
industry to reduce its footprint on the environment and improving the
values of the effluent discharge by the company.

A Copy of the Reply dated 23.04.2019 filed by the Respondent No. 3
before the PPCB is annexed herewith and marked as ANNEXURE
R-21 at pages 183 t0192.

That during the hearing dated 24.04.2019, the answering Respondent
informed the PPCB that Rs.10 Lakhs bank guarantee was already
submitted by the Respondent as an assurance to comply with the
Water Act. The PPCB interalia directed as under:

(i)  Respondent to curtail 10% production capacity i.e. it shall
produce not more than 337.5 TPD on an average (375-
37.5TPD).

(i) Sealing of Lignin Precipitation Plant of the Respondent

(ili)  EE, Hoshiarpur to encash 10,00,000/- bank guarantee

(iv)  All discrepancies to be removed with 3 months

(v) The Respondent to furnish a fresh Bank guarantee of
Rs.50,00,000/-.

(vi) Hydro geological study to be conducted of the industry.

25
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A Copy of the proceedings of personal hearing on 24.04.2019
dated 25.04.2019 is annexed herewith and marked as
ANNEXURE R-22 at pages 193 t0199.

That the PPCB vide letter dated 25.04.2019 directed the
Respondent to comply with the directions to curtail 10%
production capacity i.e. it shall produce not more than 337.5 TPD
on an average (375-37.5 TPD) and to Seal the Lignin Precipitation
Plant.

A Copy of the letter dated 25.04.2019 issued by the PPCB is
annexed herewith and marked as ANNEXURE R-23 at pages
200 to 209.

That the PPCB submitted an Action Taken Report dated 1.05.2019
before this Hon’ble Tribunal in compliance of the Order dated
14.3.2018.

A Copy of the Action Taken Report dated 1.05.2019 by the PPCB
submitted before this Hon’ble Court is annexed herewith and
marked as ANNEXURE R-24 at pages 210 to 216.

That the Joint Committee vide Report dated 7.05.2019 concluded
that the unit is allegedly non-complying with the effluent discharge

norms for BOD, COD, TSS parameters. The final treated effluent
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showed BOD 106 mg/I (against 30 mg/L), COD 608 mg/1 (against
350 mg/1) and TSS 87 mg/1 (against 50 mg/1). The treated extent
Is not fit for the irrigation purpose. The Joint Committee further
calculated environmental compensation to the tune of Rs. 282.60
Lakhs as per the CPCB methodology for a period of 309 days.

A Copy of the Joint Committee Report dated 7.05.2019 is annexed
herewith and marked as ANNEXURE R-25 at pages217 to 228,
A Copy of the CPCB Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund is annexed
herewith and marked as ANNEXURE R-26 at pages 229 to 250.
The Respondent vide letter dated 20.05.2019 requested PPCB to
supply a copy of the Joint Committee Report submitted before this
Hon’ble Tribunal.

That the PPCB renewed the CTO granted to the Respondent No. 3
herein on 04.06.2019 under the Water & Air Acts, which was valid
for a period of one year i.e. till 03.6.2020. It is pertinent to mention
that the CTO is granted by the Pollution Control Boards only after
sampling is conducted and the test results are thoroughly analyzed
by the Pollution Control Boards. The very fact that the Respondent

No. 3 was granted a CTO dated 4.06.2019 gives impetus to the
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Respondent No. 3’s submission that all the treated waste water
discharge from the plant is well within the prescribed limits.

A Copy of the CTO dated 4.06.2019 issued by the PPCB under the
Water & Air Acts are annexed herewith and marked as
ANNEXURE R-27 [Colly] at pages251 to 271.

That aggrieved by the Order dated 14.03.2019 the answering
Respondent herein filed the Civil Appeal No. 5957 of 2019 being
‘M/s Kuantum Papers Ltd vs The State of Punjab & Anr.’ before
the Hon’ble Supreme Court.

A Copy of the Civil Appeal No. 5957 of 2019 being ‘M/s Kuantum
Papers Ltd vs The State of Punjab & Anr.’ filed before the Hon’ble
Supreme Court is annexed herewith and marked as ANNEXURE
R-28 at pages272 to 317.

The Hon’ble Supreme Court vide Order dated 26.07.2019 was
pleased to issue notice in the matter and directed that the
proceedings before the State Pollution Control Board (PPCB in this
case) should continue, however the final Order passed by the PPCB
should not be given effect to without permission of the Hon’ble

Supreme Court.
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A Copy of the Order dated 26.07.2019 passed by the Hon’ble
Supreme Court in Civil Appeal No. 5957 of 2019 being ‘M/s
Kuantum Papers Ltd vs The State of Punjab & Anr.’ is annexed
herewith and marked as ANNEXURE R-29 at pages 318 .

That on being appraised of the Order dated 26.07.2019 passed by
the Hon’ble Supreme Court, this Hon’ble Tribunal vide Order
dated 30.07.2019 adjourned the present OA sine die and directed
that “The matter may be listed for hearing before the Tribunal
after the same is disposed of by the Hon’ble Supreme Court.”.

That the Respondent No. 3 vide letter dated 5.08.2019 provided
PPCB with a status update on the compliance of the directions
passed by the PPCB on 24.04.2019. The Respondent No. 3 stated
that the Effluent Treatment Plant was upgraded in accordance with
the recommendations of the Board and the Respondent No. 3
further, suo moto added several other components to make the ETP
more effective at an additional cost of Rs. 13.42 Crores.

That the Personal hearing dated 8.08.2019 was rescheduled to
24.09.2019, wherein a Committee was constituted to visit the
industry and verify the compliances made by the Respondent No. 3

and submit a report for the same.
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That the Respondent No. 3 industry was again visited by the
members of the PPCB on 10.02.2020 to check the various
compliances made by the industry under the Water Act and to
further monitor the ETP. The PPCB vide Report dated 11.08.2020
verified the compliances done by the industry of the decisions
taken in hearing dated 5.02.2019 and 24.04.20109.

A Copy of the Report dated 11.08.2020 by the PPCB after the Site
Visit dated 10.02.2020 is annexed herewith and marked as
ANNEXURE R-30 at pages 319 to 328.

The Hon’ble Supreme Court vide Order dated 23.08.2024 disposed
of the Civil Appeal No. 5957 of 2019 and directed this Hon’ble
Tribunal to finally dispose of the present OA. The Hon’ble
Supreme Court further directed that the interim Order dated
26.07.2019, shall continue till further orders that the Tribunal may
pass after giving full opportunities to all the parties.

A Copy of the Order dated 23.08.2024 passed by the Hon’ble
Supreme Court in Civil Appeal No. 5957 of 2019 being ‘M/s
Kuantum Papers Ltd vs The State of Punjab & Anr.’ is annexed

herewith and marked as ANNEXURE R-31 at pages329 to 333.
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That the Respondent No. 3 unit was inspected by the CPCB again
on 23.01.2023. The Inspection Report clearly indicates that the unit
is complying with all the prescribed norms and states that “the unit
is meeting with the CPCB prescribed norms of effluent discharge”.
The Report further indicates that the Unit has installed OCEMS at
mixing tank, Chemical Recovery Plant, Turbo Spin Flash
Calcinations, Power Boilers etc. The Report further concludes that
“the results of the ground water monitoring conducted in
surrounding villages indicate that there is no ground water
contamination due to Paper mills”.

A Copy of the Inspection Report of the Inspection conducted by
the CPCB on 23.01.2023 ’ is annexed herewith and marked as
ANNEXURE R-32 at pages 334 to345.

That pursuant to the Inspection Report dated 23.01.2023, CPCB
issued directions dated 17.05.2023 under Section 18 of the Water
Act to the PPCB for compliance.

A Copy of the Directions dated 17.05.2023 issued to the PPCB by
the CPCB is annexed herewith and marked as ANNEXURE R-33

at pages 346 to 350.
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That the counsel of the Respondent No. 3 vide letter dated
19.10.2024 requested the Member Secretary, CPCB, Member
Secretary, PPCB and the Chief Environmental Engineer PPCB to
furnish the copies of the following documents:

I. Copies of the Test Reports of the samples collected on
27.05.2018, 15.11.2018 and 17.01.2019;

ii. Copies of the Chain of custody of the samples collected on
27.05.2018, 15.11.2018 and 17.01.2019 from the point of
collection of the sample till the tests were conducted by the
authorized laboratories;

iii. Copies of the notices given to the Respondent No. 3 on
27.05.2018 and 15.11.2018 as required under Section 21(3)(a)
Water Act, 1974.

A Copy of the letter dated 19.10.2024 sent by the counsel of the

Respondent No. 3 to the CPCB and PPCB is annexed herewith and
marked as ANNEXURE R-34 at pages 351 to 354.

That the PPCB vide letter dated 8.11.2024 supplied the copies of
the Test Reports (only) of the samples collected on 27.05.2018,
15.11.2018 and 17.01.2019 to the Respondent No. 3. It is pertinent
to mention that the PPCB neither supplied a copy of the Chain of

custody of the samples nor the copies of the Notices given to the
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Respondent No. 3 which is a mandatory statutory requirement
under Section 21(3)(a) of the Water Act, 1974.

A Copy of the letter dated 8.11.2024 sent by the PPCB to the
Respondent No.3 is annexed herewith and marked as

ANNEXURE R-35 at pages 355 to 361.

XIl.  PRELIMINARY SUBMISSIONS:

THE ANSWERING RESPONDENT BEFORE GOING INTO THE MERITS OF

THE TEST RESULTS, SEEKS TO RAISE THE FOLLOWING PRELIMINARY

OBJECTIONS!

The Joint Committee Report has recommended levy of
Environmental compensation on the alleged violation by the
Respondent for a period of 309 days based on three (3) inspections
Conducted at the premises of the answering Respondent on
27.05.2018 & 15.11.2018 by the PPCB and on 17.01.2019 by the

Joint Committee constituted under Orders of this Hon’ble Tribunal.

A. NON-COMPLIANCE _OF _MANDATORY__PROVISIONS _UNDER

SECTION 21 OF THE WATER ACT
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e Section 21 of the Water Act stipulates the requisite statutory
procedure to be followed during taking of samples from a
Plant and the manner in which the same is to be analysed.

e Section 21(2) makes the provisions of sub-section (3)
mandatory, in absence of compliance of which the Test
Results ‘shall not be admissible in evidence in any legal

proceedings’.

e |t is submitted that the PPCB failed to comply with any of
the statutory requirements contemplated under Sections
21(3) and 22 of the Water (Prevention and Control of
Pollution) Act, 1974 on or before the Site visits conducted on
27.05.2018 & 15.11.2018, during which the samples were

collected and analyzed, due to the following reasons:

I.  No Notice was served by the PPCB on or before the
samples being collected on or before 27.05.2018 &
15.11.2018 are mandatorily required under Section
21(3)(a) of the Water Act.

ii. The Samples collected by the PPCB were not divided
into two parts as required under Section 21(3)(b), and
the said substantive non-compliance takes away the
right of the answering Respondent under Section
21(3)(e) to have the second container sent for testing to
a laboratory established under Section 52 of the Water
Act.
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ii. The Samples were collected by the PPCB without

sealing and marking the same as mandatorily required
under Section 21(3)(c), thus leaving the sample
collected open to contamination, invariably resulting in
incorrect and wrong Test Results.
It is further submitted that the PPCB did not store the
Samples collected in the proper manner as per the CPCB
Guidelines, in as much as, the PPCB personals did not
carry any ice box or chemical stobe added to the effluent
to ensure that the values of the Trade Effluent during
transit do not get altered and especially to the prejudice
of the Answering Respondent Industry.

Iv. The Samples taken by the PPCB on 27.05.2018 were not
sent to a laboratory established under Section 17 of the
Water Act, as required under Section 21(3)(d) thereof.
The Test Result communicated to the Respondents by
the PPCB vide their letter dated 8.11.2024 does not
furnish the Chain of Custody as to how the samples

were collected, stored and analyzed.

Thus, the answering Respondent submits that due to the
aforesaid reason alone, the Test Result in furtherance of the
Samples collected by the PPCB on 27.05.2018 and 15.11.2018
are to be entirely discarded being inadmissible in Evidence in

any legal proceedings as per Section 21(2) of the Water Act, due
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to non-compliance of the mandatory statutory pre-requisites
under Section 21(3)(a), (b), (c) and (d) of the Water Act, 1974.

B. NON-COMPLIANCE OF CPCB GUIDELINES OF ‘WATER
SAMPLING & PRESERVATION TECHNIQUES’
In addition the Preliminary objection in regard to glaring and
blatant violation of the provisions of Section 21 of the Water
Act, the answering Respondents submit that the Samples
collected by the PPCB and the Joint Committee, are in blatant
disregard to the ‘Water sampling and preservation techniques’
issued by the CPCB wherein it has laid down a SOP/guidelines

for collection of samples from industries.

(a) Storage & Analyses of Sample collected on 27.05.2018

The Samples collected for analysis are to be Tested within a
prescribed period/ Timeline, and can to be stored for a
maximum duration only, as indicated in the CPCB Guidelines.
In this regard, it is submitted that the Sample collected on
27.05.2018 was admittedly (as per the Test Report) received by

the laboratory on 28.05.2018 i.e the next day, whereas as per the
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CPCB Guidelines, a Sample for Biochemical oxygen demand
(BOD) is to be stored for a maximum period of 6 hours.

Thus, the BOD reading of the Sample collected on 27.05.2018,
the answering Respondent respectfully submits is even
otherwise to be discarded and cannot be proceeded with due to

non-compliance of the CPCB Guidelines.

(b) Composite Samples not Collected (only Grab Samples)

The CPCB guidelines state that there are 3 types of sampling i.e.
Grab, Composite and Integrated. The SOP defines the different
methods of sampling and as to in what circumstance which type
of sampling is ideal.

That the sampling done in the present case is admittedly ‘grab
sampling” wherein single samples were collected at a specific
spot at a site at a specified time. Grab samples are to be
collected only when the source is known to be constant in
composition for an extended period of time. Examples are,
ground water samples, well mixed surface waters, large lakes,

rivers, estuaries, shorelines, wastewater streams that are
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expected to be constant in composition over an extended period
of time.

It is submitted that in the present case ‘composite sampling’ or
‘integrating sampling’ ought to have been done in as much as,
the the water source is not constant and was dependent on plant
operations from day to day and time to time. Hence the method

of sampling is itself incorrect and hence cannot be relied upon.

Xl OBJECTIONS AGAINST THE JOINT

COMMITTEE REPORT

A. It is submitted that there is no continuous violation caused by the
Answering Respondent and therefore, no continuous pollution has
been caused. That the Test Reports, if taken to as it is, indicate only
a minor violation of the prescribed value which were just for a
limited duration of time following which it was immediately
corrected, and quality of the effluent was brought within the
prescribed norms, and the same would have been clear if composite
sampling would have been done. Thus, the report, in so far as the
Joint final Inspection Report assessed compensation on continuous

basis, is ex-facie erroneous and contrary to the record.
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B. It is submitted that the Answering Respondent's unit was always
operated in accordance with the terms and conditions of the consent
granted by the Board under the Water Act, which was first granted
to the answering Respondent on 29.08.2014 and was valid for a
period of 5 years. The PPCB again renewed the CTO under the
Water Act in June 2019 (i.e. after the Joint Committee Report dated
7.05.2019) for a period of one year and thereafter on 10.08.2020 for
a further period of 5 years, which itself shows that the Answering
Respondent's industry is a non-polluting unit.

It is relevant to mention that the CTO under the Water/ Air Acts are
granted by the PPCB after physical site inspections, proper
verification and scientific analysis of samples. Only after the PPCB
is satisfied that the trade effluents are within permissible limits does
it grant the CTO(s). Ergo, the Answering Respondent was in
compliance with the terms and conditions as set out in the various
consents to Operate / Authorization which were issued by the
Punjab Pollution Control Board. The treated waste water discharge
from the plant is well within the limits, and permitted under the
Consents to operate /Authorizations issued by the PPCB to the

Answering Respondent and is utilized for irrigation purposes.

39



166

C. The Online monitoring system installed by the Answering
Respondent is directly connected to the server of the CPCB, and it
clearly establishes continuous discharge of trade effluent being
compliant with the prescribed parameters. Compliance to the
standard value has also been established from the analysis reports
that were submitted to the Board by the Answering Respondent
from the accredited-laboratories run by the state. Therefore, there
could not be computation on the basis of presumptive pollution for
the period 27.05.2018 to 31.03.20109.

D. It is submitted that it is vital for any inspecting authority to examine
if the variation in values of the effluent compared to the prescribed
standard values was instantaneous or short-term variation or had
persisted over a reasonable time. In the present case, the inspection
(grab sampling) was carried out during the calibration of the online
system under the directions of the Board, thereby causing variation
in values, which were thereafter immediately corrected.

E. It is submitted that parallel proceeding were going on before the
PPCB and this Hon’ble Tribunal, without apprising this Tribunal of
the same. The Joint Committee Report dated 17.01.2019, did not

refer to the earlier two visits dated 23.05.2018 and 15.11.2018 by
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the PPCB, the recommendations provided by the PPCB and the
various compliance reports/replies filed by the Respondent before
the PPCB.

F. It is submitted that the Joint Committee calculated the
Environmental Compensation as per the CPCB methodology
wherein it considered the following periods as the total number

violation days:

PERIOD NUMBER OF DAYS

27.05.2018 - 14.11.2018 | 172

15.11.2018 - 16.01.2019 | 63

17.1.2019 - 31.03.2019 74

Total 309

l. TiIME PERIOD - 27.05.2018 —14.11.2018

a. That the industry was visited on 27.05.2018 and a single Grab
sample was collected from the ETP (authorized outlet) as well as the
pipes leading from the outlet of the ETP for irrigation in the field of
Sh. Satnam Singh, wherein it was found that the BOD value from

sample collected from the ETP was 26mg/l i.e. within prescribed
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limit of 30mg/l, but the BOD value from the sample collected from
the pipes leading from outlet of ETP was 34 mg/l in the field of Sh

Satnam Singh was, allegedly beyond the prescribed limit of 30mg/I.

LOCATION OF BOD CO TSS
SAMPLING (mg/l) D (mg/l)
POINT (mg/

)
Outlet of ETP 26 205 38
From land of 34 232 92
Satnam Singh

Village Saila Kalan
where effluent was
found stagnated in
the Low-lying area.

Prescribed Limit 30 (for | 350 50 (for Inland
Inland Surface Water)
Surface
Water) 200 (for Land for

Irrigation)

100 (for
Land for
Irrigation)

Note: The Analysis Report dated 8.6.2018 from of Head Office Lab

from Patiala states that the parameters are within the prescribed
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standards for such type of industries, a fact duly accepted by the
PPCB vide its Notice dated 01.02.2019.

. At the outset, it is submitted that the Schedule VI of the EP Rules,
1986 lays down that the General Standard for discharge of
Environmental Pollutants. In respect of BOD for inland surface
water the prescribe criteria is 30 whereas for Land for irrigation the
same is 100mg/l. Similarly, in respect of TSS for inland surface
water the prescribe criteria is 100 whereas for Land for irrigation the
same is 200mg/l. Thus it is submitted that the discharged Effluent
sample collected from the field of Sh. Satnam Singh was well within
the prescribed limits.

. Without prejudice to the above submission that the parameters in the
Test Report in furtherance of Grab Sample collected on 27.05.2018
Is within the prescribed statutory norms, it is submitted that the
marginally higher value of BOD as 34mg/l from the sample
collected at Sh. Satnam Singh’s field was perhaps due to
contamination & unscientific and impermissible manner of storage
of Sample from his field which is clear from the fact that the same
treated effluent having BOD level of 26mg/l was leading to the pipes

of irrigation network and being discharged in the field.
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The Test Report furnished by the PPCB itself records that the
Sample was collected on 27.05.2018 (albeit in violation of Section
21) and handed over to the Laboratory on 28.05.2018. As per the
CPCB Guidelines, a sample for BOD cannot be stored beyond 6
hours. This aspect has not been considered by the Joint Committee,
and on this ground alone the period of 27.05.2018 — 14.11.2018 (first
instance) has to be excluded.

. That the variation found in the sample collected at Sh. Satnam
Singh’s field were negligible primarily for the reason that the mouth
of the valve remains exposed and is covered by mud and other
pollutants that in the very nature of things would enhance the values
violative of prescribed parameters. The mouth of the valve might be
having mud accumulated dry effluent and even the rust factors that
would gravely affect the BOD value.

. The Joint Committee has not evaluated the quality of Water used in
the fields of Sh. Satnam Singh in terms of irrigation water norms as
prescribed under Schedule VI of the EP Rules, 1986, but evaluated it
as an effluent which has been wrong. The sample collected from the
fields of Shri Satnam Singh meets the norms of irrigation water

quality as per the EP Rules, 1986.
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f. It is submitted that the Joint Committee Report wrongly states that
TSS value from sample collected from the ETP was beyond the
prescribed limit. It is submitted that the prescribed limit of TSS is
500 mg/l as per the EP Rules, 1984 rather than 50 mg/l, a fact
accepted by the PPCB itself in all their Notices dated 6.09.2018 &
1.02.20109.

Thus, the period from 27.05.2018 to 14.11.2018 (172 days) ought not to

have been included in the violation days to calculate the environmental

compensation, and the Joint Committee has failed to consider that the
parameters indicated in the Test Report are within the prescribed
parametres.

Il. TiMEPERIOD-15.11.2018 — 16.01.2019

a. That the officials of PPCB and PBTI visited the plant of the
Respondent on 15.11.2018 without serving any notice as mandated
under Section 21(3)(a) and collected effluent samples interalia from
the outlet of ETP and from an agricultural field in Saila Kalan
having low lying areas where effluent of the industry was
accumulated.

The following results were found in the inspection dated 15.11.2018:

LOCATION OF | BOD CO TSS

45



17,2

SAMPLING (mg/l) D (mg/l)
POINT (mg/

)
Outlet of ETP 82 612 149
From land of Manjit | 243 1429 | 458
Singh, Village Saila
Kalan where

effluent was found
stagnated in the
Low-lying area

PRESCRIBED LIMIT 30 (for | 350 50 (for Inland
Inland Surface Water)
Surface
Water) 200 (for Land for

Irrigation)

100 (for
Land for
Irrigation)

b. It is submitted that the Samples collected themselves are in violation
of the CPCB guidelines for Sample Collection and Preservation. The
said guidelines are in relation to the storage limit for COD Sampling
restricting the refrigeration time for the analysis of the sample to be
done is Six Hours. However, in the present case no precautionary

steps were taken.
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It is submitted that the inspection report and collection of sample of
effluent are contrary to and in violation of the statutory provisions of
Section 21 and 22 of the Water, (Prevention and Control of
Pollution) Act, 1974, as already elaborated in the preliminary
submissions hereinabove.

It is submitted that the samples have not been collected as per the
prescribed procedure, thus cannot form the basis of any punitive
action against the Respondent in view of Section 21(3)(a) of the

Water Act.

I11. TimE PERIOD-17.01.2019 — 31.03.2019

. That the Joint Committee constituted by this Hon’ble Tribunal

conducted an Inspection dated 17.01.2019 in furtherance of the
Order dated 19.12.2018 passed by this Hon’ble Tribunal.

That the industry was visited on 1.04.2019 wherein the Joint
Committee found that the industry was allegedly not complying with
the provisions of the Water Act.

It is submitted that the Respondent vide a letter dated 24.04.2019
apprised the PPCB of the directions complied with by the

Respondent and the work that is still ongoing.
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d. The Company is regularly monitoring the performance of ETP and is
having the samples taken from the ETP tested from NABL
accredited Labs and recognized by the PPCB. The test results are

summarized hereunder for ease of reference:-

DATE OF POINT OF PARAMETERS
SAMPLE COLLECTION
COLLECTION
BOD COD

15.11.2018 Within premises 21 178
16.11.2018 Within premises 22 191
27.12.2018 ETP Qutlet 8.6 173
27.12.2018 Irrigation  Point | 12 214

QOutlet  (Nariala

Village)
17.01.2019 Within premises 26 186
18.01.2019 Within premises 25 173
17.02.2019 Within premises 24 188
1.03.2019 Within premises 22.4 182
19.03.2019 Within premises 19 192
04.04.2019 Within premises 26 195
13.05.2019 Within premises 19 180
05.06.2019 ETP Outlet | 13.4 246

(Tertiary clarifier

Outlet Effluent)

e. It is submitted that the aforesaid test results indicate that the
effluent discharged by the industry has always been within the

prescribed limits. That on 17.01.2019, from when the violation
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period begins, the effluent discharged by the industry was within
the prescribed limits i.e the BOD value being 26 mg/l and the COD
value being 186 mg/I.

It is further submitted that on 4.04.2019 i.e. 3 days after the visit of
the Joint Committee, the effluent discharged by the industry was
within the prescribed limits i.e the BOD value being 26 mg/l and

the COD value being 195 mg/I.

. It is submitted that the PPCB vide letter dated 25.04.2019 has

already taken action against the Respondent No. 3 in as much as the
Respondent was directed to curtail 10% of its production capacity
I.e. the Respondent shall produce not more than 337.5 TPD on an
average (375-37.5 TPD) and the Respondent was further directed to

Seal its Lignin Precipitation Plant.

Thus, the period from 17.01.2019 — 31.03.2019 (74 days) ought not to
have been included in the violation days to calculate the environmental
compensation.

The answering Respondent have got multiple Ground water studies of
the irrigation command area and has further improved the ground
water quality which is fit for discharge on land for irrigation and the

quality of ground water in whole of the command area to be safe for
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irrigation and requires no remediation. The Irrigation Management
Plan (IMP) prepared by the answering Respondent has duly examined
the Hydrogeology, ground water quality, treated effluent quality, Soil
quality and Irrigation water quality. A survey of 36 farmers in the
Area has indicated an increase in yield of crops subjected to effluent
irrigation.

It is further submitted that the Respondent No. 3 has been
continuously operating with the consent of the PPCB since 2014. The
alleged violation to standards was always a matter of close scrutiny.
All recommendations given from time to time by the PPCB were
scrupulously followed and implemented by the industry under
intimation to the Punjab Pollution Control Board.

On the recommendations of the PPCB from time to time, the
answering Respondent has invested a sum of more than Rs. 10 Crores
during the period 2019-2023 and taken the following measures:

e upgraded its ETP Plant (along with a performance evaluation
from CPPRI),

¢ installed a new volute press for decanting the sludge,

e prepared an Irrigation Management Plan (IMP)

e conducted Ground water study

¢ Installed a Chemical recovery Plant (CRP)
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e Installed Turbo Spon Flash Calcinations
¢ Installed Power boilers

¢ Installed online emission monitoring system

These positive improvements and changes have been duly recorded
by the PPCB its in Report dated 11.08.2020 & also by the CPCB vide
its inspection Report dated 23.01.2023 & 17.05.2023 wherein no

ground water contamination is found.

In light of the above preliminary submissions and objections to the Joint
Committee Report, it is submitted that the two Samples Collected by the
PPCB on 27.05.2018 & 15.11.2018 are collected in violation of Section
21(3)(@),(b),(c) & (d) of the Water Act, collectively as well as in
insolation to each other, and thus cannot be treated as evidence in any
legal proceedings, including the present OA in view of Section 21(2) of
the Water Act which states that “the result of any analysis of a sample of
any sewage or trade effluent taken under sub-section (1) shall not be

admissible in evidence in any legal proceeding unless the provisions of

sub-sections (3), (4) and (5) are complied with .
The answering Respondent further submits that the Samples collected on
all three occasions i.e. on 27.05.2018 & 15.11.2018 by the PPCB & on

17.01.2019 by the Joint Committee are not as per the CPC Guidelines on
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‘Water sampling and preservation techniques’ which require a
Composite sample testing in cases such as the present one when the
source of water is not constant. The Sampling being in violation of the
CPCB guidelines ought not to be taken as proof to impose Environmental
compensation on the answering Respondent.

Thus, in view of the above legal and factual submissions made above, the
answering Respondent herein respectfully and humbly prays that the
present OA be disposed off without imposition of any Environmental

Compensation.

Filed by:

VM—DA‘

[VANSHDEEP DALMIA]
Advocate for the Answering Respondent No. 3

Place: New Delhi
Filed on:25.11.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

ORIGINAL APPLICATION NO. 850 OF 2018

IN THE MATTER OF:
Residents of Saila Khurd Raniala ~ ...Applicant
Versus
State of Punjab & Ors. ...Respondents’
AFFIDAVIT

I, Pavaiil Khaitan S/o Shri Jagesh Kumar Khaitan aged about 56 years R/o
WIA, First Floor, Tower-A, Godrej Eternia, Plot No. 70, Industrial Arca

 Phase-I, Chandlgarh - 160002, do hereby solemnly affirm and declare as
under:

L. That I am the Managing Director of the Respondent No. 3 firm in
the above Original Application and I am well conversant with the
facts and circumstances of the case and competent to depose the
present Affidavit.

\\That I have read and understood the contents of the accompanying
\Reply which has been drafted on my instructions and I say that the
facts stated therein are true to my knowledge. :

v
Dot )
/:

concealed thereﬁ om.
Certified 11
has b
Dsps
direct u)l {0

VERIFICATION:_ time o lHquuj &

e GEmg 'it ‘n@
igHing the document

Verified at on this day November 2024 the
contents of the present affidavit are true rue and correct to my knowledge no
m_k.part of it is false and nothing material has been concealed theref}

«!3/’717‘{/!«7' ’ﬂ{

Perrcas cA—g) o
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o g ANNEXURE R-1
¢ PUNJAB POLLUTION CONTROL BOARD:

Website:- www.ppeb.gov.in

Industry ID:R1ZHSP41002 | ' Date :29/08/2014
Application No 11520756 ‘
To - :
- M/s Kuantum papers ltd o . . ) o
Saila khurd, tehsil garhshankar
(Garhshankar
144529

1 Tchsil: Garhshankar
‘District: Hoshiarpur

.- Subject;- Grait of consent to Operate an outlet u/s 25/26 of Water(Preveﬁtioxi & Control of
- Pollution)Act, 1974 for discharge of effluent. '

With reference to your application for consent to operate an outlet for discharge of the effluent u/s 25/26 of
Water(Prevention & Control of Pollution)Act, 1974, you are, hereby, authorized by the Board to discharge

the effluent(s) arising out of your premises at Saila khurd, tehsil garhshankar subject to the following
conaitions: ‘ ‘

A. Particulars of the Industry

Name of the Applicant

Kuantum papers ltd ‘

Address of industrial premises Saila khurd, tehsil garhshankar

Capital investment of the industry 40192.0 lakhs

Scale of the indusuy ,' ' , _ Large

Office District . " Hoshiarpur :

"Consent Fee Details "The industry has deposited Rs, 1750000/~ under
Water (Prevention & Control of Pollution) Act, 1974
& Rs. 1750000/~ under Air (Prevention & Control of
Pollution) Act; 1981 online through RTGS,

r - ' .
| Bank Name Branch Name Draft No./Money | Date Rupees
| Receipt No, . :
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=

| Raw Materials,name with quantity per day " | Purchased Wood Pulp, Waste Paper stc (AD) @155
: : Metric Tonnes/Day - o
Caustic Lye (BD) @75 Metric Tonnes/Day
Chlorine, Lime (for bleaching and CRP) @55
Metric Tonnes/Day
Fillers and Other misc process chemicals @120
Metric Tonnes/Day ‘ S
. .| Coal-and/or Husk @650 Metric Tonnes/Day
| S : Sarkanda, Kahi, wheat straw, bagasse, bamboo,
| W0od, vineer waster and othér agro;residues (AD)
. - | @1000 Metric Tonnes/Day o

Products with quantity per day Writi.ng and Printing Paper @450 Metric
Tonnes/Day , A
. Co-generation Power @17.5 Metric Tonnes/Day

By-Products, if any, with quantity per day Caustic Soda @50 Metric Tonnes/Day
Soda Ash @35 Metric Tonnes/Day

! Lignin @25 Metric Tonnes/Day

,f . | ETP Sludge Board @15 Metric Tonnes/Day

, ' Precipitated Calcium Carbonate Slurry.(BD) @69
{

Metric Tonnes/Day ,
Calcium Oxide @80 Metric Tonnes/Day

Details of the machinary and processes
Details of the Effluent Treatment Plant - - Trade Effluent @17000.0 KLDDomestic Effluent
. ' @114.0KLD

‘Mode of Disposal | Approx. 110 acres within premises for plantation, 7
: 2050 acres in nearby villages for iggigation,
| Septic tank followed byETP -
{ea. .
{iindards to be achieved

B. Particulars of Congent to Operate granted to the industry

No.RI4HSPCTOW1520756 . Date of issue :29/08/2014 ’

" — ;
. _{\_{'J_ €. )5 ] Date of expiry :31/03/201—9—]
.l¢-‘\ ‘ /! .

C. Main Conditions: N e

The industry shall cbmply with the decisions of hearing on 14-07-2014, afforded by the Chairman cf the
Board,completely within stipulated period and shall not discharge any effluent into any drain.
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D. General Conditions:
1. The effluent discharged through the authorized outlet shall conform to the standards prescrlbed by the'
Board as per Board's Notification issued from time to time for such dlscharges _

2. The industry shall regularly operate and maintain the treatment plant to ensure that the effluents conforms
to the standards laid down by the . Board for such type of industries.

3. i) The industry shall apply for renewal of consent at least two months before expiry of the consent. -

(if) The issuance of this consent does not convey any property.right in either real or personal property, or
any exclusive privileges, nor it authorize any injury to private property or any invasion of personal
ehts, nor any infringement of Central, State or Local Laws or Regulations.

Qr) The consent does not authorise or approve the construction of any physical structures or facilities for
undertaking of any work in any natural water course.
{iv) Nothing in this consent shall be deemed to preclude the institution of any legal actlon nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or” any other Act, ‘
(v) During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.!
4 Any amendments/revisions made by the Board in the tolerance limits for discharges shall be app 1cabI
to the industry from the date of such amendments/revisions.

5 The authorized outlet and mode of disposal shall not be. changed without the prior written permission of
the Board. :

6 The industry shall not use any unauthorized out-let(s) for discharging effluents from its premises. All
unauthorized outlets shall be connected to the authorized outlet w1th1n one month from the date of
issue of this consent.

‘The industry shall not change or alter the rrranufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.
§ Any upset conditions in the plant/plants of the factory, which is likely to result in mcreased effluent
and/or result in violation of the standards laid down by the Board shall be reported to the
Environmental Engineer, Punjab Pollution Control Board, Regional Office through fax under
intimation to the Board failing which any stoppage and upset conditions that come to the notice of the
Board/its officers, will be deemed to be intentional violation of the conditions of consent.

9 All under ground water retaining structures shall be lined with an impervious Iayer so as to avoid

seepage and contamination of sub-soil/water. s
10 The industry shall provide terminal manhole(s) at the' end of each collection system and a manhole
upstream of final outlet (s) out of the prem1ses of the industry for measurement of flow and for taking
samples.

"11 The industry shall for the purpose of measurmg' ,aﬁd~record1ng the quantity of water consurned and
effluent discharged, affix meters of such staaﬁ' &gd at such places as approved by the




e —— 2 s

Kuantum papers Id SSaila khurd, tehsi garhshar¥ar,

183

Environm ental Engineer, Punjab Pollution Contro] Board, Regiohal Office, -

12 The divérsion or bye pass of any discharge from faciljties utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except. B

(i) Where unavoidable to prevent loss.of life or some property damage or ' .

(i) Where excessive storm drainage or run off would damage facilities necessary for compliance with
terms and conditions of thjg consent. The applicant shall immediately notify- the consent issuing

authority in writing of each such diversion or bye-pass in accordance with the procedure specified above
for '

o e e e .

Garhshankar, H oshiarpur

13 Solids, sludges, filter backwash or other pollutant removed from or resulting from treatment or control
of waste waters shall be disposed off in such a manner-as to prevent from any pollutants from such
materials from' entering natural water. :

14 The industry shall ensure that no water pollution problem is created in the area'dye discharge of effluents
from its industrial premises, o ' Lo ‘

15 The industry shall make proper disposal of fh‘e effluent so as to ensure that 1o stagnation occurs insjde
and outside the industrial premises during rainy season and no demand period. .

16 The industry shall submiit 4 detailed plan showing there in the distribution system for conveying waste-
waters for application on land for plantation/irrigation ‘alongwith the crop pattern to be grown in field
throughout‘the year, _ ) ' ' .

17 The industry shall plant suitable varieties of frees all along the boundary of the industria] premises,

18 The industry shall make necessary and adequate arrangements to hold back the effluent in case of
failure of re-circulation systeny/ effluent treatment plant, ' . o
19 The industry shal] obtain the Authorization under the Hazardons Wastes (Ménagement,_ Handling &
Transboundary Moveme,n_t)' Rules, 2008 (as, amended) framed under the Environmenta] (Protection) Act,

1986 as amended. - , : - : :

20 The industry shall obtain permission from the. Centra] Ground Water Authority, Ministry of Water
Resources, for abstraction of ground -water, o : - . : _
21. The industry shall submit building plan -pfepared & duly authenticated by the Director of |

section 3-A of Punjab Factory Rules, 1952, .

-22. The industry shall provide proper rain water harvesting system in its premises for the roof top rain water
only alongwith separate & visible pipeline of light blue colour for thjs System and shall maintain the rajp

water harvesting system properly, to ensure that no ground water pollution occurred and no surface run off
or any other rain water flowing in lawn/garden s allowed to enter in the rain water harvesting system.

23. The industry shal] instal] electromagnetic flow meters at all sources of water supply and all the outlets
maintained for disposal of effluent, ‘ '

24. The industry shall provide proper distribution network in plantation/irrigation area developed to utilize
treated trade effluent & domestic effluent and plantation area developed shall be as per Karnal Technology.
25. The industry shall instal] online-monftoring equipments at final outlet of Effluent Treatment Plant &
connect the same with Board’s site, - ' : !

26. The industry shall instal] CCTV cameras covering all components of effluent treatment plaqt and final
outlet & connect the same with the Board ’s,_:_site,.__ '

-27. The industry shal] not discharge ay '-;fr'%f%ﬁiﬁdt\lstrial effluent into drain directly/ indirectly and shal]
utilize the entire treated trade & dome) )
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28, The mdusgy shall contact central ground water authority regar dmg depth of Ist aquifer and change the
depth of all the installed piezo-meters accordingly.

29. The industry shall provide proper lined arrangements for storage of lime sludge.

30. The industry shall dispose off the sludge stored in lagoon in env1ronmentally sound manner in a time
bound manner under intimation to the Board. ‘ K

30 The industry shall obtain necessary statutory permissions/clearances from all other concerned
departments,

31 The industry shall put up display board indicating Environment data at the main entrance gate.

32. The Board reserves the right to revoke the consent grantéd to the industry at any time in case the-
industry is found violating any of the conditions-of the consent under Water (Prevention & Control of®

Pollution) Act, 1974 as amended time to tlpxéff_’ﬂ\‘ f‘ﬁz X

* This is computer generated document from OCMMS by PPCB "
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- ~ ANNEXURE R-2
.::.__.T PUNJAB POLLUTION CONTROL BOARD

5 i? 5 Website:- www.ppch.gov.in

Industry ID:R12HSP41002

Application No :1542711
To .

M/s Kuantum papers ltd

Saila khurd, tehsil garhshankar
Garhshankar
144529

Tehsii; Garhshankar

District: Hoshiarpur

Date :29/08/2014

Subject;- Grant of consent to opefate u/s 21 of Air(Prevention & Control of Pollution)Act,
1981 for discharge of emissions arising out of premises, .

With reference to your application for consent to operate an industrial plant u/s 21 of Air(Prevéntion &
Control ‘of Pollution)Act, 1981, you are hereby, authorized by Punjab Pollution Control Board to operaje an
industrial plant for discharge the emissions arising out of your premises subject to the following conditions:

A. Particulars of the Industry

Na’rﬁé of the Applicant .- Sh. Kuantum papers Itd
Address 6_f 'Iﬁdilstrial brémises | B Saila khurd, tehsil gafhshanka; __“
Capital Investment of the Industry - ' 40192.0 lakhs
.[Scale of the Industry Large
Yofice District | | Hoshiarpur
Consent Fee Details ' The industry has deposited Rs. 1750000/~ under

Water (Prevention & Control of Pollution) Act, 1974
& Rs. 1750000/~ under Air (Prevention & Control of
! ‘| Pollution) Act, 1981 online through RTGS, -

FeeFor | Bank Branch Draft Date ' Amount
! Name Name No/Mone | - (In Rupees)
y Rece] fodenar, o
NO. ' QV i
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!Eﬁ; Méteﬁal,‘ name With quantify/per déy o

" |Bamboo, Wood, Vineer Wast
rsidues @1000 Metric Tonnes

Metri¢ Tonnes/Day
Tonnes/Day
Metric Tonnes/Day

Metric Tonnes/Day

. Wood Chips, |
¢ and other agro-
/Day

» Waste Paper etc (AD) @155

Sarkahda, Kah‘i, Wheat Straw

Purchased Wood Pyl

Caustic Lye (White Liquor) (BD) @75 Metric

Chlorine, Lime ( For bleaching and CRP) @55
Fillers and Other misc process chemicalé, @120

Coal and/or Husk @650 Metric Tones/Day

~

Producfs with quantity/pér day

Tonnes/Day
C0-generation Power @17.5 Metric Tonnes/Day

Wrting and Printing Paper @450 Metric

By-produc‘ts; if any, with q'uantity/day}

Tonnes/Day
Soda Ash @35 Metric Tonne
L
ETP Sludge Board
Precipitated Calcli

Caléium Oxide @80 Metric Tonnes/Day

Cau_étic Soda (White Liquor) @50 Metric
s/Day

/Day

@15 Metric Tonnes/Day

um Carbonate Slurry (BD) @69
etric Tonnes/Day

ignin @25 Metric Tonnes

Details of the machinery and procésses

Quanfity of fuel rex

quired in TPD and capacity of Black Liquor @230 Metric Toﬁnes/Da);Céai and/or
boilers/ Furnace/Thermo heater etc, Husk @300 Metric Tonnes/DayCoal and/or Husk
@350 Metric Tonnes/Day

Type of Air Pollution Control Devices installed

Precipitator,Electrostatic_ Precipitator,

Electrostatic Precipitator, Electrostatic

Stack height provided with each boiler/thermo Stack C (Recovery Boiler) @70(Ground L
heater/Fumnace etc, Level)/35(Roof Leve]) Stach B (Power Boiler)
@70(Ground Level)/30.5(Roof Level) Stack A

e =

/'/u Fi
soory
s

(Comumon for 2 Boiler
Level)/29(Roof Level)

.
M .,

\
83 0,

P

s) @53(Ground

. T N
Sources of emissions and type of pollutants /Q ; L
2

pre
-

Li}\"%zgih{Air

-

T

ai:

fali)

%/

N dalard
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Sta‘lvldards.to be acheived
. B. Particulars of Consent to Operate of the industry
No. RI4HSPCTOA1542711 o _Dateof issue 29/08/2014

‘ - ' Date of expiry :31/03/2019
A. MAIN CONDITIONS ' S

The industry shall make proper arrangements for disposing of its burnt ash:in scientific manner. =

B. GENERAL CONDITIONS
L. This consent is not valid for getting power load from the P.S.E:B or for getting loan from the financial institutions.
a) The industry shall discharge all gases through a stack of minimum height as specified in  the following
“standards laid down by the Board. |
(i} Stack height for boiler plants

Steam Generating Capacity Stack heights
1. Less than 2 ton/hr, " 9 meters or 2.5times the height of
. neighboring building which ever is more
2. More than 2 ton/hr. to 5 ton/hr. 12 meters
3. More than 5 ton/hr, to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 135 ton/hr 18 meters
5. More than 15 tonvhr, to 20 ton/hr 21 meters
6. More than 20 torvhr, to 25 ton/hr. 24 meters
7. More than 25 ton/hr. to 30 ton/hr, 27 meters
8. More than 30 ton/hr. o : 30 meters or using the formula

H= 14Qg0.3.
: or

H =174 (QP)0.24
' Where Qg = Quantity of SO2 in Kg/hr.
- QP = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula whichever is
more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel used for the
corresponding steam generation.

(ii) Stack height for diesel generating sets:

Capacity of cliiesel Height of the Stack

generating set . .""
0-50 KVA" Height of the building + 1.5 mt.

50-100 KVA do- Lty +20mt

100-150 KVA do- [/ +2.5mt
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150-200 KVA do- C 430mt

200-200 K VA -do- - +3.5 mt,
250-300 KVA -do- o #35mt,

For higher KVA rating stack height H (in meter) shall be worked out éccc;‘rding to the formula:

H=h+0.2 (KVA)0.5 _ '

where h = height of the building in meters where the generator set s installed, ' ,
3. The industry shall not consume any fuel except authorized/consented without the prior written permission of the
Board, - | | __ :
4, The Gowt. of Punjab, Department of Science, Technology & Environment vide its notification n0.4/46/92-3ST/2839
dt, 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the following: '

~

“In the form of briquettes and use of rice husk in fluidized bed combustion, So the industry shall make the necessary
arrangement to comply with the above notification.”

__ 5. a) The industry shall ensure that at any time the emission do not exceed the emissions standards laid down by the
!Board from time to time and the latest standards prescribed by the Board for use of pet coke as fuel,
b) The industry shall ensure that the emissions from each stack shall conform to the following emission standards 1sid
down by the Board.

Steam Generating Required particulate matter
Capacity A, * B.

' Area upto 5 Km from Other than"A" class

the periphery of I and
class-II town.

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/r 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.
6. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for collecting
the samples of emissions from any chimney, flue or duct or any other outlets,

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided at atleast 8 times chimney diameter down stream and 2 times up stream ,‘from
the flow disturbance. For a rectangular cross section the equivalent diameter (De) shall be calculated from the
following equation to deterrhine upstream, downﬂﬁm, distance;-

Ve

v . '
' [ /
i

o
2.
i L
\\ el
LRI
f LR

L+W-
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Where LéLenfC.};tll in mts. W=Width in mts.
i1} The sampling port shall be 7 to 10 cm in diameter.

*- 7. The industry shall make necessary arrangements for the monitoring of stack emissions and shall monitor its
emissions:-
i) Once in Year for Small Scale Industries.
ii) Twice in a Year for Large/Medium Scale Industries.

8. The industry shall comply with any other conditions laid down or directions issued in due course by the Board under’
the provisions of the Ajr (Prevention & Control of Po"llutibn)' Act, 1981, A
9. Nothing in this consent shall be deemed to neither preclude the. institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the apphcant isor may be subjected to under this
ﬁr any other Act, ' , .
10. The industry shall plant minimum of three suitable varieties of trees all along the boundary of the industrial
premises. '
11. Any amendments/revisions made by the Board in the emission/stack height standards shall be applicable to the
industry-frong the date of such amendments/revisions. '
12. The industry shall dispose off its solid wastes generated in a proper manner and to the satisfaction of the Board to
avoid public nuisance and air pollution problera.
13, The existing controel equipment"‘shall be altered or replaced in accordance with the direction of the Board, and no
control equipment or chimney shall be altered or as the case may be erected or re-erected except with the pervious
approval of the Board.
14. The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of suitable
height, as per the norms fixed by the Board from time to time. : .
15. The industry shall keep the height of exhaust pipes with ventilation equipments etc. at least 3 meters above the roof
level. i .
16, The industry will install the separate energy meter for nning pollution control devices and shall maintain record-
with respect to operation of air pollution control device so as to the satisfythe Board regarding the regular operation
. air pollution control device and monthly reading may be sent to the Board by the fifth of the following month.
17. The industry shall provide adequate arrangements for fighting the accidental leakages/discharge'of any air .
pollutant/gas/liquids from the vessel, mechanical equipment’s etc. which are likely to cause environmental pollution,
18. The air pollution control equipments shall be kept at all time in good running conditionand;
(i) All failures of control equipments.
(ii) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the Board occurring
or bcmc apprehended to occur due to accident or other unforeseen act or event.
"Shall be intimated through fax to the Environmental Engineer, Regional Office as well as to the Director of
Industries, Punjab Chandigarh as required under rule 10 of the Punjab State Board for the Prevention and Control of
Air Pollution Rules, 1983". . '
19. The industry shall ensure that no air pollution problem or public nuisance is created in the areé due to discharge of"
emissions from the 1ndustry :

S bt

2 Log books for running of air pollution controﬁ%pumpshnotors used for running of the same.

\ B
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b) Regisher showing the results of various tests conducted by the induétry for monitoring of stack emissions ara ,
ambient air ' ' o _ .

¢) Register showing the stock of absorbents and other chemicals to be used for scrubbers. 3

2]. The adequacy and efficiency of the air pollution control devices will be the entire respon’sibility of the industry.

22, The pollution control devices shall be interlocked with the manufacturing process of the industry.

23. The industry shall obtain the Authorization under the Hazardous Waste (Management Handiing and
Transboundary Movement) Rules, 2008 as amended from time to time. .
24. The industry shall submit building plan prepared & duly authenticated by the Director of Factories/Chartered

Architect/Chartered Engineer as may be authorized to do so under the provisions of section 3-A of Punjab Factory,
Rules, 1952. ' - ' ' ’

25. The industry shall install online monitoring equipment with stack after Air Pollution Control Device with:-boiler
and shall connect with the Board’s site. % | |
4ag0. The industry shall install CCTV cameras covering all the stacks and connect the same with Board’s site,,
21. The industry shall provide certified canopy on the DG set to comply with the provisions of EPA Rules,v regarding
nuise pollution. '
28. The indllstly shall make adequate arrangement for disposal of fuel ash, in environmentally sound manner.
29. The indu§try shall obtain necessary statutory permissions/clearances from all other concered departments,
30. The industry shall put up display board indicating Environment data at the main entrance gate,
31. The Board reserves the right to revoke the\zo({onSe LB anted to the industry at any time in case the indus?ry.is found
violating any of the conditions of the co er Aif(Prevention & Control of Pollution) Act, 1981 as amended
time to time, ' |

“ This is computer generated dochment from OCMMS by PPCB ™
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TEST REPORT

Sophisticated Analytical Instruments Laboratories

Soei‘ety (Registered as Soc)’ety with Registrar of Firms & Socisties, Punjab, Chandigarh)
Thapar Technology Campus, Bhadson Road, Patiala-147 004 (India)

2

_ 4

3,
ks

[Test Report No.

| NN(D)AB-19/338

. Date:

07.01.2079 N

7

. Setvice No,

NN(D)/18-19/338.(01-02)

Customer's namé and address:

GusTormars Ref,

o2 k! .
Sample collected: by SAT Labs Ordtdi27 42,2018
_ N

M/s Kuanturm PaperLtd
village - Saifa Khurd,
District Hoshiarpur

Kiid attn.; Mr, Vijay Moten

‘Samiple Description

“Condition of the sample recelved

Effluent

QK

Customer's-sample Identification No. (f any)

01{ ETP QUtlet N

Qua_ntity/_n‘hmber of samples

Sampling Procedure (ifany)

2. Samples will be destrayed after one month from the date of issug of.the test report unless otherwise specified

3. Thi§ report.is not to besteproduced wholly or in partand cannot be used as an evidence it the-prodiicts 4s net
court af taw and should siot be vised in any udvertising medin without special phmigsion fn writlng,

| Test paraieters - '
| Standard/Specificafion/Method followet
{ Davtations (if-ariy) Y ‘
Qocuments constituting this report (if any) - % Wy, S e
Date of Receipt of Job Date af Complation of Job Total Number of Pages i
27,12,2012 07.1.2019,.. 1 |
| 1, TESRESULTS
5. Ro. | Parameters i Unit Resillts
o 02
i pH 7.2 7.1
2| Total Suspended Sols APHA 231d. Edf 2540-D moll |- 34 32
o :\‘5‘)
3| Chemical0%gen Demind (COD) APHA 23rd Edn, 52208 gl 173 .ot
- .,...: S Rty .
JP S A~
4 | Bidchemica %,O’xygeh Demand for 3 IS: 3025 (Part 44)-1993 myll 8.6 120
{idays Aozt ' .
K
5 [AGX S0: 6552 1989 (E) mgi 422 431
weietid Of the repott..c.. "
o . S.Chandra 7
‘Head, SAI.Labs
- | _ L (Authorized Signatory)
Note: L. Thesesults listed reler only to the tested samples and applicable parameters. Fitdorsement of prodicts is tieither jnferred dor implied.

ther inferred nor impiled,

4. Inuase any recorfinnation oficontents of the test report-ig required,. plouse vontactthe authorized:sigiatory of the test ropart withln 18,

SAVEM/CSC-11 -

. days §fthe issue oF test report
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Sophisticated Analytical Instruments Laboratories

Society (Registered as Society with Registrar of Firms & Societies, Punjab, Chandigarh)
Thapar Technology Campus, Bhadson Road, Patiala-147004 (India)

3 TEST REPORT
Test NN(D) 18-19/338 Date: 07.01.2019
Report No. | - .
Service | NN(D) 18-19/338(01-02) | Customers Ref. | Sample Collected by
No. SAI Labs on dtd
o . | 27.12.2018
Customers name and address: ' '
M/s Kuantum paper Ltd
Village- Saila Khurd,
District Hoshiarpur
Kind Attn: Mr.Vijay Moten 3
Sample Description Effluent
Cndition of the sample received 10K
Customer’s sample identification No(If | 01-ETP Outlet
any) 02-Irrigation ~ Point  Outlet(in
_ irrigation Village Nanala)
Quantity /number of Samples Two o
Samphng proced(lf any) ees
Test Parameters pH, TSS,COD, BOD,AOX
Standard/specification/Method followed | APHA 23" : Edn
Deviations (ifany)  |...
Documents constituting this Report(if any) |......
Date of receipt of job* | Date of completion of | Total Number of pages
job
27.12.2012 07.01.2019 1
TEST RESULTS o
S.No | Parameters Test Method | Unit Results
01 02
1. ipH.". - TAPHA  237]..... 7.2 7.1
- Edn4500-H'B | N
2. |Total Suspended Solid | APHA. 23 |mg/!l  [34 |32
| © |Edn.2540-D _
3. | Chemical Oxygen | APHA 23" | mg/l 173 214
Demand (COD) Edn. 5220B | '
|4, |Biochemical  Oxygen |1S:3025 (Part|mg/l 8.6 12.0
Demand for 3 days at 27 | 44)-1993 .
0C
5. AOX 1S0:9562 mg/l 4,22 431
1089(E)

....End of the Report...
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S. Chandra
Head, SAI Labs
(Authorized Signatory)

Note: -

1.

2:

3.

_The - Results. listed". refer . only to the tested Samples and appﬁcabig'

parameters, Endorsements of products is neither inferred nor implied.
Samples will be destroyed after one month from the date of issue of the test
report unless otherwise specified. ' '

This Report is not to be reproduced wholly or in part and cannot be-used as

‘an evidence in the products is neither inferred not implied, Court of law and

should not be used in any advertising media without special permission in
writing, ' ,
In case any reconfirmation of contents of the test report is required, please
contact the authorized signatory of the Test report within 15 days of the
issue of the report. :

SAI/FM/CSC-11
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GSTIN : 03BPEPS9693P12}

PAN No, BPEPS9693I

ENVIRON TECH LABORATORIES
NABL ACCREDITED & PPCB RECOGNISED

Plot No. 62, ls't Floor, JLPL Industrial Area, Airport Road, Sector 82, S.A.S. Nagar (Mohali) Pb,
Tele 1 9463000081, Mob, 94172-10081, Email ; environtechlab72@yahoo.com

1
‘ , R VAT L NP
| Ref.No, BT sf) 18159y Dated : ]93] 201
I . Pagelof1 -
i TEST REPORT S
TO. '." "" e ..'."-.' :‘
| M/S’ Kuantum Papers Ltd, Saila Khurd,
! 4 Distt Hoshiarpur Punjab . . C - .
" Report No. | ETL/25/2018-19/G/182342 [ Report Date 14032019 e
YourRef.No. Nil L [ Typeofsample . | ETP (OUT-LET) Water
Sample Code Given by | Nil Quantity 2 LITER (
- | Customer | | Date of Sampling 01.03.2019
) Sampling Location Within Premises Date of sample receipt 01.03.2019
" [ Sample Collected By . | Lab Person | Sample 1D ETL/05/2018-19/G/2342
Sampling procedure | As per SOP | Date oftest 01.03.2019-14.03.2019
PARAMETERS TEST - | STANDARDS EPA(RULES) 1986-SCHEDULE-6 ~
f S. NO. RESULTS Inland B TEST METHODS
Public Land for :
surface Sewer Irrigation
Water ga
Cee ] a IS: 3025 (Part - 11)2002,
1| pH 786 | 29790 | 55-90 590 | iPHA 22% Edition2012
! , | ColourHazen Unit 27 - _ | 15:3025 (Part - 4) APHA
L [ Max . ) 7 22M Edition;2012-2120B
Y 100 600 o200 IS: 3025  (Part -
L~ Total
: 3 Sg“zssﬁfp/e:d"d 24 ‘ 17)2002/APHA 22nd
— e : Edition:2012-2540D
4 | Total Dissolved 1127 - - - IS: 3025 (Part ~ 16)2006/
| Solid, mg/L ’ . | APHA 22" Edition:2013-2540C
Bio-chemical ' IS: 3025 (Part - 44)2003/
’? ’ ) 5 Oxygen Demand at 224 30 350 100 APHA 22"  Editlon:2012-
k ' 27°C 3 days, mg/L - : . 52108 ‘
; ‘ Ch‘ cal 0 o ‘ 250 No Noguideline | IS: 3025 (Part - 58)2006/
: 6 De;‘zﬁ m’;ﬁ"“ 182 guideline APHA 22n Edition:2012-
, mg, ' 5520D .
7 ;Od.‘“m Absorptlon | o, Lab SOP-By Calculation
; atio
z _ _

~ Note:
4. The test report refers only to tested sample and applicable parameters,
5. This report can neither be used as evidence in the court of law nor can it be used in part or full
in any media without prior permission.

6, The sample will be destroyed after thirty days from the date of issue of test report unless otherwise
specified.

Q

I\ LM}‘L T
(Checked By)

‘ Saoa
(Authorized Signatory)

o RAMéSHWAR KiMAR
Q‘ifor'u..;_f-_/,' ’ : Technical Manager
**Endof Report** Environ Tech Laboratories
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T Samplmg«Lacanon

Samplezc‘ le(:ted_By

Er 5/201“ 197G/16091

. Date of test

| 19:03.2019:35! 032019

S-NQ.

" PARAMETERS .

T STANDARDS EPA(RULES) 1086~

P SCHEDULE 6

Public
Sewer B

TEST'-METHODS

]

(PaT1-17)2012,;Reaff  2017.APHA
23MEdfon2017-2540'D

- 1205

1S 3025 PArIB)2008, Reatf, 2017, APHA
28+ Edition:2017 -2540 C

T

350

| "?xis.is,otz'srcp'aﬁrf:m 2009, R:eaf'f 2014, APEA

" [ guldeline

otherwise specified.

gTﬁesémplewxll beaes oyed 4

tAirAmblent Nose R StaekHhission

e el gt \Luan’
(Authonzed Signatory)

SHAMESHWARK KUMAR

\‘eckmm Manage”,
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Certificate No. T-1947

Service Tax No, BPEPS9693PSD001
PAN No. BPEPSS8693P

ENVIRON TECH LABORATORIES
(NABL ACCREDITED LAB.)

- Plot No. 62, Lst Floor, JLPL Industrial Area, Sector 82, Airpot Road, S.A.S. Nagar (Mohali) Pb.

Tele : 9463000081, Mob, 94172-10081, Email : environtechlab72@yahoo.com

Ref. No. : %/TL\MPII‘?%

-

D%ted : Q]}C'Lf};om

Page1of1l
TEST REPORT
To
M/S Kuantum Papers Ltd, Saila Khurd,
Distt Hoshiarpur Punjab
Report No. | ETL/25/2019-20/G/1926 Report Date 07,04.2019
Your Ref, No. Nil ___| Type of sample ETP (OUT-LET) Water
Sample Code Given by | Nil Quantity 2 LITER
CUS'%?‘“G" 7 Date of Sampling 04.04.2019
Sampling Location Within Premises Date ofsample receipt 04.04.2019
Sample Collected By Lab Person Sample I.D. ETL/05/2018-19/G/26
‘ Samplin'g procedlure' | AsperSOpP Date of test 04.04.2019-07.04.2019
PARAMETERS TEST STANDARDS EPA{RULES) 1986-SCHEDULE-6 ‘
S.NO. RESULTS Inland Public Land for TEST METHODS
surface Sewer Irrigation
Water
1S: 3025 (Part - 11)2002/
1| pH 7.82 55-90 | 55-90 59-90 | ApHA 227 Edition:2012-
45008
100 600 200 ISs: 3025 {Part '~
2 gglﬂﬂss‘;fp/e:ded 34 17)2002/APHA 9ond
T8 Edition:2012-2540D
3 Total Dissolved 1817 2100 2100 2100 1S 3025:"! {Part - 16)2006/
Solid, mg/L ) { APHA 22" Edition:2012-2540C
' Bio-chemical {S: 3025 (Part — 44)2003/
4 | Oxygen Demand at 26 30 350 100 APHA 22"  Edition:2012-
27°C 3 days, mg/L 52108
R 250 No No guideline | IS: 3025 (Part - 58)2006/
g | Chemical Oxygen 195 guideline APHA 22% Edition:2012-
.| Demand, mg/L 5520D
g | Sodium Absorption 6.61 Lab SOP-By Calculation
Ratio ]

4. The test report refers only to tested sample and applicable parameters.

5. This report can neither be used as evidence in the court of law nor can it be used in part or full
~ inany media without prior permission.
6. The sample will be destroyed after thirty days from the date of issue of test report unless otherwise

(Auttiorized Signatory)

specified,

ﬂ)lﬂ?

(Checile dg/qf\ﬁq

RAMESHWAR KUMAR
Technical Manager
Environ Tech lzborator}es

Tocting nf Water Wacte Water Inductrial Fffluent Snail Manitoring of Amhient Air. Stack Emission & Noise.
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Sophisticated Analytical Instruments Laboratories

Society (Registered as Society with Registrar of Firms & Societies, Punjab, Chandigarh)
Thapar'Technology Campus, Bhadson Road, Patiala-147 004 (India)

. TEST REPORT o
Test Report No.: NN(D)/19-20/095 Date: " [ 12.06.2019
Service No. NN(D)/19-20/085 (01) | Customer's Ref. | Sample collected by SAI Labs on dtd 04.06.2019
Customer's name and address: : ( i
M/s Kuantum Paper Ltd
- village - Saila Khurd,
\‘ District Hoshiarpur
Kind attn.: Mr. Sanjay Chechi
Sample Description’ Effluent
Condition of the semple received ' 0.k,
Customer's sample identification No. (ifany) =~ . ETP Qutlet (Tertiary Clarifier Outlet Effluent)
Quantity/number of samples Two litre / One ' .
Sampling Procedure (if any) - " '
) Test parameters pH, TSS, COD, BOD, SAR,. ADX
Standard/Specification/Method followed "' APHA 23rd. Edn, 1S:11624,1986, [SO: 9562
Deviations (if any) ’ |- o
) Documents constituting this report (if any -
Date of Recgipt of Job ] __Dateof Completion of Job ‘ Total Number of Pages
i _0_5.06.2_019 . . 12.06.20j9 . I . I _
‘ TEST RESULTS
S. No. Parameters 4 Test Method Unit | Resulis
1. |pH . APHA 23rd, Edn.4500-H'B - 7.0
2 Total Suspended Solid (TSS) APHA 23rd. Edn.2540-D mg/l 30
3 Chemical Oxygen Demand (COD) APHA 23rd Edn. 52208 mg/l- 246
4 Biochemical Oxygen Demand for 3 1S: 3025 (Part 44);1993, Reaffirmed May, mg/l 13.4
' days at 27°C (BOD) 2009
"5 Scdium Absorpﬁon Ratio (SAR) 15:11624,1986 - _ 4.9
) 6 |AOX. it " 150: 9562 1989 (E) | omg | e
) . : ...end of the report......

W Mz:/w(

_ Dr. S. Mittal
Professor In-charge, SAI Labs
(Authorized Signatory)

Note. 1. The results listed refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied. -
2. Samples will be destroyed after one month from the date of issue of the test report unless otherwise specified
3. This report is not to be reproduced wholly or in part and cannot be used as an evidence in the products is neither inferred nor implied.
court of law and should not be used in any advertising media without special permission in writing,
4, In case any reconfirmation of contents of the test report is required, please confact the authorized signatory of the test repert within 15
days of the issue of test report ‘ ‘

SAI/EM/CSC-11
WTRUE COPY/f

11D+ vininns enilahe Arn

Phone: +91(175) 2393552 Fax: +81(175) 2393548 Email: office.sailabs@thapar.edu, info@sailabs.org
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ANNEXURE R-4

PUNJAB ,POLﬁUTION CONTROL BOARD

. ZONAL OFFICE JALANDAHR

Website:- www.ppcb.gov.in

b 23/7//8

Registered/Speed Post

‘

;‘lu,dl'xstry Registration ID: ~ RIZHSP4I 002

. ApplicationNo: 7573348

Grant of ‘Consent to Establisli’(NOC) for Modernization of an indistrial unit u/s 25 of Water (Prevention &

TO, )

: Pavan Khaitan ' .
Village Saila Khurd, Distt. Hoshiarpur
Hoshiarpur,Punjab-144529

Subject:

i

With reference to your application for obf’alg‘l‘ﬁfé

Control of Pollution) Act, 1974 and w/s 21 of Air (Prevention & Control of Pollution) Act, 1981,

e Establish' (NOC) for modernization of an industrial

plant u/s 25 of Water (Prevention & Control of Pollution) Act, 1974 and ws 21 of Air (Prevention & Control of

Pollution) Act, 1981, you are, hereby, permitted to modernize the industrial unit to discharge the effluent(s) &

emission(s) arising out of yourspremises:subject:to

the.Terms-and-Conditions as specified in this Certificate.

s g0 omy 1o T

2, Particulars of the Industry

o
. | Certificate No. S R S S TN B W ISP/ 2018/75733
Dz{t.e'of is§ue :' : .,W V’?O/O.ZZZO]S' :
Date of cxpi'ry: ' ey . ”19/0212(3
Certificate Type : D T | Moderiizat o
Previous CTE/CTO No. & Validity ' Ri“@:%;q% 520756 -
i ! L\ BRoningj08/2014 | To:31/03/2019

Name & Designation of the Applicant

_|S.S. PAL, (PRESIDENT (WORKS))

Address of Industrial premises

Kuantum papers lid ( cellulosic ethanol pilot
plant for rice straw management),
Saila khiwd, tehsil garhshankar, -
Garhshankar,Hoshiarpur-144529

‘Existing Capital investment of the industry 90876.0 lakhs
Capital investment fof Modernization Project 33706 lakhs

. | Category of Ihdustry Red

‘I ypeof idustry Pulp & Paper ________
Scale of the Industry Lage
Office District Hoshiarpur
Coﬁéent Fee Details Rs. 300500/- vide UTR no.

IBI318136520989 dated 16.05.2018 as
NQC fee

“This is compter gencrated document from OCMMS by PPCB"

Kuantum papers Itd ( cellulosic ethanol pilot plant for rice straw managenient),Suila khurd, tehsil garhshankar, Garhshankar, Hoshiarpur,1 44529°

E s p”"".(/
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RawAMatcrlals (Name with quantity per day) ‘

~.”| DIOXIDE BLEACHING IN AGRO STREET

AGRO RESIDUES @413T/day
WOODY RAW MATERIALS (EXISTING)

@134T/day

WOODY RAW MATERIALS (PROPOSED)
@3661/day

PURCHASE PULP @62T/day .

SELF PREPARED PULP (PROPOSED)
@90T/day

COOKING CHEMICALS (CAUSTIC &
WHITE LIQUOR) (EXISTING) @75T/day
COOKING CHEMICALS (CAUSTIC &
WHITE LIQUOR) (PROPOSED) @55T/day
TOTAL CHLORINE @9.2T/day
ELEMENTAL CHLORINE (REDUCED TO
| ZERO AFTER IMPLE. OF CHLORINE

AS WELL) @4.6T/day

HYPOCHLORIDE (REDUCED TO ZERO
AFTER IMPLE. OF CHLORINE DIOXIDE
BLEACHING IN AGRO STREET AS WELL)
@4.6T/day ‘ :
CLO2 (PROPOSED) @8T/day

OXYGEN (EXISTING) @1.3T/day
OXYGEN (PROPOSED) @7.3T/day
HYDROGEN PEROXIDE (H202)
(EXISTING) @3.2T/day

HYDROGEN PEROXIDE (H202)
(PROPOSED) @1.81, /day

MULTI FUELS (RICE HUSK, INDIAN

PR
R

Al

Products (Name with quantity perday). . oo i
ad il bHA BD

. | @405T/day

i *Hﬁwig%l? PULP (PROPOSED)

o RLANT (BLACK LIQUOR EXISTING)
@230 /day

%7 | PLANT (BLACK LIQUOR PROPOSED)

COAL, PET COXE & BIOGAS) (217 TPD
BUSK + 258 TPD COAL) (EXISTING)

MULTLEUELS (PROPOSED) @285T/day

PAPER @430T/day

LP @165T/day
D WOOD.PULP (EXISTING)
@B0T iy

@140T, day“‘ _
P@gggggﬂ@x WASTE
TEEREURCHASED WOOD PULP

B 0
NG

f.
faboas

CONVENTIONAL CHEMICAL RECOVERY

7%

\CONVENTIONAL CHEMICAL RECOVERY

@350T/day

CO-GENERATION POWER PLANT
(EXISTING CAPACITY) @17.5Megawatt
CO-GENERATION POWER PLANT -
(PROPOSED CAPACITY) @12Megawatt

@20m3/h 1.

By-Products, if any,(Name with quantity per day)

Details of the machinery and processes As per project report
Details of the Effluent Treatment Plant Trade Effluent @17000.0 KLD
Domestic Effluent @114.0 KLD

Mode of Disposal of Effluent

Septic tank followed by ETP .

Approx. 110 acres within premises for
plantation, 2050 acres in nearby villages for
iggigation.

Standards to be achieved under Water (Prevenﬁon‘& Control of

| As prescribed by the Board.

Pollution) Act, 1974

Soureces of emissions and type of poliutants

mode of disposal of emissions with stack height

“This is computer ‘generated document from QCMMS by PPCB "
Saila khurd, tehsil garhshankar, Garhshankar,Hoshiarpur, 144529
Page2

Kuantum papers Itd ( cellulosic ethanol pilot plant

for rice straw management),

«
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‘EERO Hoshiarpur

Coal or Rice Husk@3bOMetric Tonnes/Day

Qﬁantity of f{lel required in TPD | |
4, .4 Coal or Rice Husk@350Metric Tonnes/Day

Black Liquor @230Metric Tonnes/Day
COAL@543Metric Tonnes/Day

Black Liquor @350Metric Tonn'es/Day

\

| Type of Air Pollution Control Devices to be installed Electrostatic Precipitator
N A P IR T I Electrostatic Precipitator
Electrostatic Precipitator
Electrostatic Precipitator
‘ Electrostatic Precipitator
- | Standars to be achieved under Air (Prevention & Control of Pollution)
-{Act, 1981

Kuantum

(

23/07/2018
(Shiv Kumar)
Environmental Engineer
" d For & on behalf
Coissbista ool ST i s s of

wmmwwwﬁvwaﬁﬁ9mwisfcasawammm$;M'ﬁwm(.}!unj ab Pollution Control Board)

niainangy, | e gy,

: " SR Lt sy
LEl :‘”.sm-- '.“%"F - » "‘:W qM-gr:_(_l\‘rw\-?‘
A’“"‘"’&Q{;‘z’?ﬁ‘ﬁ'w T 5 &

3

Wing

{
23/072018

(Shiv Kumar)
Environmental Engineer.
For & on behalf
of

(Punjab Pollution Control Board)

“This is computer generated document from OCMMS by PPCB”

papers Itd ( cellulosic ethanol pilot plant for rice straw management),Saila khurd, tehsil gark

shankar,Garhshankar,Hoshiarpur,] 44529

Page3
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GENERAL CONDITIONS ‘

The industry shall apply for consent of the Board as required under the provision of Water (Prevenuon &
Control of Pollution) Act, 1974, Air (Prevention & Contro! of Pollution) Act, 1981 & Authorization under
Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016, two months before

the commissioning of the industry.

Thi'industry shall provide adequate arrangements for fighting the accidental leakages/ discharge of any air
pollutant/gas/liquids from the vesséls, mechanical equipments etc. which are likely to cause environmental

pollution. A
The Industry shall apply for further extension in the validity of the CTE atleast two months before the
expiry of this CTE, if applicable.

The industry shall comply with any other conditions laid down or directions issued by the Board under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act,1981 from time to time. '

The project has been approved by the Board from pollution angle and the industry shall obtain the appr(;val
of site from other concerned departments, if need be.

’IR‘htlz indlugsst;}" shall get its building plans approved under the provisioné of section 3-A of Punjab Factory
ules, .

The industry shall put up display board indicating the Environment data in the prescribed format at the main
entrance gate.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any*ehimneytiigtor duct or any other outlets. ,

>
Specifications of the port-holes shall be as under:-

i) The sampling ports'shall’be:providedatleast 8-times chimney diameter downstream and 2 times

upstream from the ﬂovg?,;sturbance@;@ox a regtangylar crossisection the equivalent diameter (De)
g, N 11 e 1 L .
o shall be calculated fr fthe ollowing: ugl%n tlg;gg%err% 1i_e’yg}xpstn‘:am, downstream distance:-
:';“.. '1' . . ". -."3:3;':\';11 ! " 'j‘-' ; :‘E  EREY: j’,; ;{"‘,'
De =2 Lw‘fﬁ (L»:lf:)x)x itbanasedisrset s Hisisaes el i il T
* Where L= length inmts, W= Width inmts, e

v TR TR AT s eRE R IR} s t  H RESIERT SR A

if) The sampling port shg}“lyg,emz&to% Qcm in dlan}_eiggwww%

. ) ity -:i;ﬁa) e P “.‘647.4 . %;_ o . .
The industry shall dlsf':h%r“ge Vgﬁlkl_#gasesath&g,gg%“s'ﬁgwfmlmmumw helgﬁﬁtwé; specified in the following
standards laid downwbygghe?Board. R [ S—

. C e ey n R 27 S
(9 Stack heighi for biilerplants Tl | Sy
% - lghindead 3 'a‘

' L TeNelens TR R
NO. |Bo th:Steam Generat kiheights
SNO Boiler wi ‘%’éwﬂ%} Wr'" l g R

[Capacity °
1. | Less than 2 ton/hrig

B3 b
More than 2 ton/hr. to § %%/hr S | g 4
More than 5 ton/hr. to 10 ton/nr ) 13 meters,
| More than 10 ton/hr. 10 15 ton/hr__| 18 meters
More than 15 ton/hr. to 20 ton/hr 21 meters
More than 20 ton/hr. to 25 ton/hr. | 24 meters

More than 25 ton/hr. to 30 ton/hr. 27 meters

More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r

|H =174 (Qp)0.24 o

| Where Qg = Quantity of SO2 in Kg/hr.

| Qp = Quantity of particulate matter in Ton/day.

ol R =AW Sl Bl Dol 0

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and Kilns, the criteria for selection of stack height would be based on fuel . -
used for the corresponding steam generation. -

(iii) Stack hieight for diesel generating sets:

“This is computer generated docunent from OCMMS by PPCB”

Kuantum papers ltd ( cellulosic ethanol pilot plant for rice straw management),Saila khurd, tehsil garhshankar,Garhshankar, Hoshiarpur, 1 44529
: Puged
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%

10.

3

11,

.

. 6 Thedddustry shall:pro¥id ﬂowé

U3

) 2% ..‘:;)
15.  The Board reserves the right to re

“ 16.

17.

18,

19,

20.

At

Capacity of diesel generating set Height of the Stack

0-50 KVA Height of the building +1.5mt .

50-100 KVA ~do- +2.0 mt,

10_9,-150 KVA ~do- +2.5 mt, -
‘s0200kVE do- +3.0mt

200-250 KVA -do- +3.5mt

250-300 KVA - -do- +3.5mt.

For h‘igher‘KVA rating stack height H (in meter) shall be worked out according to the formula:
‘ H=1+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed,

The industry shall put up canopy on its DG sets and also provide stack of adequate height as per norms
prescribed by the Board and shall ensure the compliance of instructions issued by the Board vide office
order no. Admin./SA-2/F.No.783/2011/448 dated 8/6/2010. :

The industry shall put up canopy on its DG sets and also provide s‘tack of adequate height as per norms
prescribed by the Board and shall ensure the compliance of instructions issued by the Board vide office

. . ordet no, Admin/SA-2/F.No.783/2011/448 dated 8/6/2010.

(i) - Oncein Year for Small Scale Iri%s%qs, o

(if) Fourin a Year for Large/Meditifﬁ Scale Industries.
(i) The industry will submit monthly reading/ data of the separate energy meter installed for running
of effluent treatmentplant/ecirculationsysteiitothieconcemed Regional Office of the Board
by the 5th of the foll‘q}wing ;pog?th;@ I
: SO b

! 4. f‘i & s I L :.(g
idustry shallproyide'tlowsie ?5%@@}055. urce. 8EW “ pplyseatithe outlet of effluent treatment plant
and shall maifitaini thesrecordsofithesdailyitéadifigzandisubmititheisamentostheconcerned Regional Office by
the 5th day of the following month. ' ) ' -
. mmm«m!wl:«rﬁ'miu&;"xmmmwdw-a&wmm»&mmz}m&ma . .
The industry shall n}ake -necessar,nggr‘ringements for the m’ogg‘ormg of stack emissions apd shall get its
) o TS 2 ] ey 4 Y :'4"{"'.’« .
emissions analyzed f &9}% }Qa}},),;gpproved f aughkgg};yggngyame Board: S

A gl ;uﬁ\f—t:\?l;la’ny- - Lo ¢ g AR T 1’-::.’5?.! —
@ Once in ‘qur“&ggﬁmail'SEale Iﬁﬂus%eﬁmgzﬁw ¥ (-
. . 5" [y TR, 5 ‘_ L s TRy . : ‘
(ii) Tmce/thnc‘g{éggfgg,% Img in g3 ‘@fogﬁéa‘tgg Aed uS’calegIs%qua s
e |

"l

The pollution contro] deyices:

anufaciurin L;%%ess of the industry.

% AR . ] . )
lish” (NOC) &t any time, in case the industry s
fito gstablish” and/or the provisions of Water

found violating any of theiconditions Gfithis “dor lig
: & Control of Pollution) Act, 1981 as

(Prevention & Control of Polﬂ‘lﬁt’i i Qct;ﬁgl an

ontrol 0 1
amended from time to time, %@?@ %

The industry shall plant minimum of three sﬁitai%e
per acre along the boundary of the industrial premises.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

Nothing in this NOC shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected

under this or any other Act.

The diversion or bye pass of any discharge from ficilities utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

A

.

varieties of trees at the density of not less than 1000 trees

) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent. The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises, L
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22,

23,

9.

25. -

26,

21,

28.

29,

30.

31,

35.

36

37.

[y

The industry shall comply with the conditions imposed if any by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable. ,

i

)
(

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurancé Act,

1991. .

The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable. ,

The industry shall provide proper and adequate air pollution contro! arrangements for control emission from
its coal/fuel handling area, if applicable. . .

The Industry shall comply with the code of practice as notified by the Government / Board for the type-of
Industries where the siting guidelines / code of practice have been notified

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner so as to prevent any pollutants from such materials from
entering into natural water. .

The industry shall submit a detailed plan showing therein, the distribution system for conveying waste-
waters for application on land for irrigation along with the crop pattern to be adopted throughout the year.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw.
LR

Yk '/--u‘j '?"E‘". . .
The industry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity

mentioned in the NOC and shall not carry out any expansion without the prior permission/NOC of the

Board. N
All amendments/revisions madeby, the Bgar, ,i_ngme eg,issiop/staélgheight standards shall be applicable to
y (ﬂj‘.,q i W iRk . s W "XE,, g} 3
the industry from the date of sugl 4fam€nd;ge;1éﬂs{?§ﬁgvlslogs. %’%} ﬁ.ﬂ@
g b R ; “t FF it iy p R B g o
The industry shalliot/cause arg}g vqx%@?%‘a t c%za?&’i’n cinity 6fthe area,
) R i A ORI NNl
The industry shall maintain the following record to the satisfaction of the Board :-
[fr el toe e R TR TR s AR R U A T S e AR IS R RO AR R
@) Log books for runnir}}% Q@;&R%ggtion control gevhtgggag&pﬁ\y;mps/motors used for it.
" . . S ey e O i .
(i) Register sSHOWIRE the rr%gs,gl;%gg‘an%“usﬁtests conducted b fﬁ%’-mduﬁry for monitoring of stack
emissions.and ambient air. Wiy Ly %%‘

(i)  Register showing thesstockibiabsarbents and; ;tﬁ‘é?}’égemi;c%l,sgqbeﬂjsed for scrubbers,
Wt T

¢

Gl g
' i

The industry shall ensure; re Will) ‘0,53{:51 ificntvisile dusticmussions beyond the property line,

et Sl %@%t(ﬁ;ﬁ\gﬁxﬁ&gn ”ﬁ%%%’gib Ry d property fine

il : N PR o
The industry shall establish sufficient number of piezometer w'elﬁafn“consultatxon with the concerned
Regional Office, of the Boarg;;; ) ith

monitorithigipdctio nithe GroundsWater Quantity due to the industrial
. . . % ¥ # Rheh ; ',f%:
operations, if applicable. ¥

jy il , T g &
The industry shall provide adequate in?”p‘ p Fepriatéiatr polllition control devices to contain emissions from

; p R ) ' -~ .
handling, transportation and processing of ra»?rgﬁlatg%‘fal & product of the industry -

! .
23/07/2018

(Shiv Kumar)
Environmental Engineer

For & on behalf
(Punjab Pollution Control Board)
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-,

¥Y industry whichever is earlier.

- timeofs bmisgiﬂon,,Qf;,clgarancehgpp}fqat,lpn

iy Ha14 Qg0 ob iHLa 74 (OF)

C. is valid for period of one year from the date of its issue or till the commissioning of the

9. The industry shall apply for the consents of the Board as required under the provisions of tﬁe Water
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981
i dous Waste (Management Handling

alongwith the application for authorization under the provision of Hazardot
ement) Rules, 2008 two months before the commissioning of the plant or at the |

and Transboundary Mov
> of ion for the release of load, whichever is applicable.

de Adequate arrangements for fighting the accidental leakages/discharge of any air
the vessels, mechanical equipments etc. which ate likely. to cause environmental -

1. The N.O.

3. The industry shall provi
pollutant/gas/liquids from

pollution, :
4. The industry shall comply with any other conditions laid down or directions issued by the Board under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of

Pollution) Act, 1981 from time to time.
eclude the institution of any legal action nor relieve

5, Nothing in this N.O.C. shall be deemed to neither pr

the applicant from any responsibilities or penalties to which the applicant is or may be subjected under the *
provisions of the Water/Air Acts respectively.

6. The project has been approved by the Board from pollution angle and the industry shall obtain the

approval of site from other concerned departments, if need be.
7. The industry shall plant minimum three suitable varieties of trees all along the boundary of the industrial

premises.
8, The industry shall provide terminal manhole at the end of each collecting system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

9. The industry shall, for the purpose of measuring and recording of quantity of water consumed, affix

meters of such standards at such places as approved by the Environmental Engineer, Pollution Control

Board, Regional Office. e,
10. The industry shall provided adequate® {4 appropriate water/air pollution control device to control and
i sly with the establishment of proposed project, s0 as to achieve the

treat the effluent/emission simultaneou:

. standard prescribed by.the Board for such units. - _
ters:ofithe.effluent/emission do not exceed the

11, The industry shall ensure-thiatatany.timedhe:parame

standards laid down by the Boa:d,ﬁr,oméin;g tt\)éin}g for §yuch.di_scha;§g%

12. The industry shall dischargeflligases through a stack of minimtimiieight as specified in the following
 standards loid.down by ihe/Board AP g R

: AL AL
Where Qg = Quantity o SO2 -in o/hr ' : _
N S{P = ‘Quansn,tymﬁapar}tliculate‘;mattewimtonneldaywmﬁmwﬂwm
ote: Minimum Stack heightin all cases shall be 9,0 mir, or as calculated from relevant formula
. - : " 5 ..mﬁ.uw“u#: - rmw-w&mg?%p
whichever is MOTE. e . pao sz —— , Bty

. § IR . T
ISl S e ety

(if) Stack height forboileFplants st L
WLl (}3' wﬁ%&%}%{é}nﬁ?é}? ‘ ‘t:{g;{:‘?
el n Jﬁéﬁ%gﬁ
LEne N
A

Steam Generatin Z@é‘” acity;
1. Less than 2 ton/hr.
neighboring building whichgve
9. More than 2 ton/hr. to § ton/hr.
3. More than 5 ton/hr. to 10 toi/AiEx
4. More than 10 ton/hr. to 15 ton ;
5, More than 15 ton/hr. to 20 ton/hrﬁ?‘é.é;:?g%%
6. More than 20 towhr, to 25 ton/hr. e
7. More than 25 top/hr. to 30 ton/hr.

27 meters

8, More than 30 ton/hr. 30 meters or using the formula
H=14Qp0.3.

or

H=74 (QP)0.24
Where Qg = Quantity of SO2 in Kg/hr.
QP = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula

whichever is more.

(iif) Stack height for diesel generating sets:

Capacity of diesel Height of the Stack
generating set
0-50 KVA Height of the building +1.5mt
50-100 KVA -do- +2.0mt.
100-150 KVA ~do- +2.5mt,
150-200 KVA ~do- +3,0 mt.

“This is compuler generated document from OCMMS by PPCB "
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200-200 KVA -do- +3.5mt,
+3.5mt.

250-300 KVA : ~do- :

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5 .

where b = height of the building in meters where the generator set 15 installed, .

13, 2) The industry shall ensure that at any time the emission do not exceed the emissions standards laid

downiby:the Board from time to time. . . , ‘ _ .

b) The industry shall onure that the emissions from each stack dhall conform to the following emission

* standards laid down by the Board.
Required particulate matter

Steam Generating
capacity A .
' Area upto 5 Km from Other than"A" class
the periphery of I and :
Less than 2 tor/hr o M3 1
_ess than 2 torvhr. . m 200 mg/NM3
2 ton to 10 ton/hr, 500 mg/NM3 1000 mg/NM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide.

14, The industry shall ensure that no water/air pollution problem or public nuisance is created in the area due

to discharge of effluent/emissions from the industry.
15. The industry shall not consume any other fuel except pet coke in boiler and diesel for D.G. set without

the prior written permission of the Board. .. commemmes
' 16. All amendments/revisions made by thé‘*Bbar?iﬁe’tﬁ’eﬂ'éfﬂhent and/or emission/stack height standards shall
be applicable to the industry from the date of such amendments/revisions. :
17. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting the samples of emissionsdrom-anyschimneys-flue:or.duct-orany other outlets.
Specifications of the port-holes,shall be asunderis 0 am  giims '
1);The sampling pgrtgﬁs‘l_luall'_l_)‘ie ‘ tmvigsd%t agf - %8 ti g_';es c : ' e%dijé’meter down stream and 2 times up
oo o e oy dshinte o Sastanguls s s Usasivalot dmcr (0l
caictilted froni the fqmmg&g%;QMmggmmwgw&ggeam-g; distance:- ,
. mﬂ‘bw;mﬂmafwmmmﬁwﬁwﬁw’mmnz«mumwmmﬁm
= wmememnee .
, : S S,
G ,m'&'lw'wh ‘ w‘l‘%@m, sy ’ Rk T
Vs LLsngh Rt~ gy
if) The sampling portishalkbe'7 to 10 cm in dismmeterd Pitgq
18. The industry*shallynaintain the following -récord to the

iy

-r:szx_§t1§qfact_%%;fth >Board:

5%

a) Log books for runmﬁ:ﬁé’ﬁﬁffgﬁg/ai._ pr Ut ,%;‘ont%ﬁtgg? gﬁgr putHpSAHOToTs used for running of the
same. Aol e ey R
: il PhRmREa | ol I
L Sondibredibyithe industryitor monitoring of effluent/stack

b) Register éhowihg the rgwl@‘@fwmxous
emissions and ambient air.
¢) Register showing the stock?0

effluent/emissions. Rl i S i
19, The industry shall keep the heightiof.all"eghe 'st?m@g‘s wightventilation equipments etc. at least 3 meters
above the roof level. M My P

for its waterfair pollution control device plant and

20. The industry shall install separate encrgy meter
. maintain the record on daily basis regarding consumption of energy for the running and maintenance of

cffluent/emission treatment plant.
21. The adequacy and efficiency of the water/air pollution control devices will be the entire responsibility of .

the industry. : ,
29, The industry shall re-circulate the entire cooling water and shall maintain the recirculation system

properly.

73, The industry shall provid
regarding noise pollution.
94, The industry shall obtain the Authorization under the Hazardous Waste (Management Handling and
Transboundary Movement) Rules, 2008 as amended from time to time.

25, The industry shall operate the air pollution control devices properly & regularly to ensure that no

complaint is received against industry.
26. The industry shall install electromagnetic flow meters at sources of water supply and final outlet of

effluent treatment plant. o ' A .
97. The-industry shall provide proper rain water harvesting system in 1ts premises for the roof top rain water
olour for this system and shall maintain the rain

only alongwith separate & visible pipeline of light blue ¢
d water pollution occurred and no surface run off

water harvesting system properly, to ensure that no groun
in lawn/garden is allowed to enter in the rain water harvesting system.

or any other rain water flowing1
28, The industry shall submit building plan prepared & duly authenticated by the Director of
Factories/Chartered Architect/Chartered Engineer as may be authorized to do so under the provisions of

section 3-A of Punjab Factory Rules, 1952.

e certified canopy on the DG set to comply with the lprovisions of EPA Rules,

d document from OCMMS by PPCB " S -
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29, The industry'will not increase the trade effluent more than 17000 KLD.
ly with the conditions of the Environment Clearance granted under Press Note 17

30, The industry shall comp
& by SCA cup SAC letier no, CSAZZOI8/RIAI4 dated 23.04.2018,
31, The industry will ensure 0 obtain the No Objection Certificate from CGWA for extraction of ground
water@ 21600m3/day which is being withdrawn by the industry for the existing production capacity. -
32, The industry shall obtain necessary statutory permissions/clearances from all other concemed
_ ' ;

departments. . - L
hall put up display board indicating Environment data at the main entrance gate.

) 33, The industry § ‘ ) ot _ _
the right to revoke the NOC granted to the industry at any time 1n €ase the industry 18

34, The Board reserves
found violating any of the conditions of NOC or any provision of Air (Prevention & Control of Pollution)
Act 1081 &Water (Prevention & Control of Pollution) Act 1974 as amended time to time.

i v
('1;, 4 23/07/2018
\ ,;f’ )
o R (Shiv Kumar)
W = Environmental Engineer
For & on behalf
— - of

% (Punjab Pollution Control Board)

it

RN WA E5

Snd A ..-'1-.—".\);;;__-- e

PR L

e

R e T g

Ftang

1

.‘;J )

WTRUE COPYW

N PRI

ede i i P

m OCMMS by PPCB”

“This is computer generated document fro
la khurd, tehsil gurhshankar,Garhshankar,Hashiarpur,

¢ ethanol pilot plant for rice siraw management),Sai

144529
Pagell

S

Kuantum papers ltd ( cellulosi

s
¥



23

Water sampling and
preservation
techniques

A.Gnanavelu
CPCB, BANGALORE



Standard Operatizf}*g Procedure
(SOP)

* Analytical method

» Safety

* Waste management

* Apparatus and equipments
* Reagents and standards

* Sample collection

* Preservation

* Shipment

» Storage conditions

* Acceptance criteria

* Calibration and standardization
* Data validity
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Sample collection

Objective:

Objective of sampling is to collect a portion of material
small enough in volume to be transported comfortably
and yet large enough for analytical purposes while still
representing the material being sampled.

It is to demonstrate whether continuing compliance with
specific regulatory requirements has been achieved
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Selection of sample containers

Selection of sample container is utmost importance in sampling.
Containers are generally made of glass or plastic. Some sample
analytes may get absorbed into the walls of plastic containers
and/or some contaminants may leach into samples.

Trace level of some metals and pesticides may get adsorbed and/or
absorbed onto the walls of the glass container. In the same way,
silica, sodium, and boron may be leached from soft glass.

Always use hard glass containers for all organics analyses such as
pesticides, volatile organics, PCBs, and oil & grease.

Some of the analytes like pesticides, PAH etc. are light sensitive.
Hence collect them in amber-coloured glass containers to minimize
photo degradation
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Selection of type of sampling

* Grab
* Composite
* Integrated
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Grab sampling

Grab samples are also called as spot or catch samples. Grab samples
are single samples collected at a specific spot at a site in specified
time. Grab samples are to be collected only when the source is
known to be constant in composition for an extended period of
time. Examples are, ground water samples, well mixed surface
waters, large lakes, rivers, estuaries, shorelines, wastewater streams
that are expected to be constant in composition over an extended
period of time, like spent wash line in a distillery.

When the source composition varies from location to location, like
upstream and downstream of a river, then grab samples can be
collected from appropriate locations. This helps in finding out the
extent of variation and duration of variation.
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Composite sampling

Composite sampling is carried out when the liquid matrix
is expected to be heterogeneous and varies from time to
time or depth or at many sampling locations. This type of
sampling provides a representative sampling for this type
of matrix and is carried out by combining portions of
multiple grab samples collected at regular intervals. If the
flow is expected to be constant, then volume based
sampling can be carried out. If the flow varies, like
sewerage line, then sampling can be done by flow based
composite, i.e., collecting sample that is proportional to
the discharge. Time composite sampling represents a 24-
hour period, with interval being 1-3 hours
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Contd

Use composite samples only for parameters that
will remain unchanged under the sampling
conditions, preservation and storage. For
parameters like pH, temperature, residual
chlorine, carbon dioxide, alkalinity, sulfide,
dissolved oxygen, Oil&Grease etc. avoid
composite sampling and analyse individual
samples as soon as possible, preferably in the
field itself, except for sulfide and Oil &Grease
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Integrated sampling

Integrated sampling is carried out by collecting
mixture of grab samples collected from different
points simultaneously. The points may be
horizontal or vertical variation. Examples include
river, stream or reservoir or lake that varies in
composition across the width and depth. Also in
industries that have different streams and
combined treatment is proposed, than
integrated sampling of different streams can be
made to understand the significant effect on
treatment.
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Selection of sampling points

Selection of sampling points plays an important role in
sampling. The site selection should be based on the
objective of the study. If the monitoring is carried out for
judging suitability of water for drinking purpose, then the
sampling point shall be near the intake point. Always
samples must be taken from locations that are
representative of the source, treatment plant, storage
facilities, point of discharge, and point of use.
Eventhough there is no methodology for site selection on
a cook book basis some general basic rules can be
followed to have a sound sampling programme
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Contd

Always have a reference station upstream of any discharge
point like industrial outfall, city sewage drain etc. The
reference point allows us to ascertain the background water
quality. Additional downstream stations can be fixed to assess
the extent of influence of discharge and to find the recovery

point
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Contd

The points chosen should generally yield samples that
are representative of the system as a whole. For this it is
important to select a well-mixed zone. When samples are
collected from a river or stream, the observed results
may vary with depth, flow and distance from the shore.
Hence, if equipments are available collect an integrated
sample from top to bottom in the middle of the lake or
river or from side to side at mid-depth. Otherwise,
preferably collect samples at various points of equal
distance across the water body. If only one sample can
be collected, collect it in the middle of the water body at
mid depth
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Contd

Avoid areas of turbulence and at weirs. Generally collect samples
beneath the surface with the mouth directed towards the current.
For oil and grease, collect sample at the surface.

In case of groundwater sampling, select wells that are in continuous
use.



Selection of type i § filling the
container

Depending on the type of analysis to be performed, fill
the container full or leave space for aeration. For most
organic compound determination like pesticides, PAH,
VOC etc. and for sulphide fill the container with out any
air space. For microbiological and inorganic analyses
leave space for aeration and mixing. The space to be left
for aeration and mixing should be atleast 1% of the
container volume. If the bottle is with preservative take
care that the preservative added is not lost or diluted by
overflow
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In - situ measurements

Parameters like pH, conductivity are temperature
dependent. Hence, if the temperature varies
significantly, the results of these parameters also vary.
Delay in analysis may also lead to loss of dissolved gases
like carbon dioxide, oxygen. Hence some of the
parameters like temperature, ORP, dissolved gases, shall
be analysed in situ and parameters like pH, conductivity,
alkalinity, residual chlorine immediately after sample
collection
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Sample labeling

Labeling is an important part in sampling programme. The following
information should be included in the label. Use water proof ink to
record all the information.

Date and time of sampling

Sample field code

Sampling point

Nature of sample: Effluent / Surface water / Ground water / Others
Type of sample (Grab/Composite/Integrated)

Pre-treatment or preservation carried out on the sample

Any special notes for the analyst

Name and sign of sample collector.
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Collection and preservation of samples for organics and
trace metals

Special care is required for samples containing trace metals and
organic compounds like PAH, pesticides etc. The concentration of
these constituents may be very low and may be lost or easily
contaminated when proper sampling and preservation procedures
are not followed



2

Pesticides

Phthalate esters, widely used as plasticizers, can be leached by water an
can cause positive ECD response and are source of interferences. Hen
avoid plastic containers to avoid interference from containers.

Wash the container with soap water followed by tap water, distilled wate
acetone and finally with high grade hexane. If the container is heavi
contaminated, wash the container as given above, and heat in a muffl
furnace at 400°C for 15-30 min. After drying store inverted or cover mout
with aluminium foil.

Ensure that all the sampling equipments are clean before use. Colle
minimum 1000mL, either by grab or composite sampling and fill the bottl
with out any air gap. Transport under iced condition and submit th
sample to laboratory as early as possible so that the laboratory can extra
with in the specified period.
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Trace metals

The best sample container to be used for trace metals is either contain
made of polypropylene or polyethylene with a polyethylene cap. Als
hard borosilicate glass can be used. Thoroughly clean container with met
—free non-ionic detergent solution, rinse with tap water, soak in acid, an
then finally with metal free water. Use 1+1 HCl or 1+1 HNO; for soaking.

Ensure that all the equipments to be used for sampling are clean befo
use. Collect minimum 1000mL, either by grab or composite samplin
Leave an air space of approximately 1% of container volume. Immediate
preserve samples by acidifying with highly pure concentrated nitric aci
(HNO;) to pH <2 to minimize precipitation and adsorption on contain
and transport in ice cold condition.

If mercury is to be analysed, collect separate sample for mercury an
preserve by using HNO3 to pH <2 and transport in ice cold conditio
(Temp. <6’C).



437

Polynuclear Aromatic Hydrocarbons (PAH)

Select amber coloured hard glass bottles fitted with a screw cap
lined with TFE. Wash the container with detergent, rinse with tap
water followed by distilled water. Rinse container with acetone or
methylene chloride and dry at 105’C for 1 hr. When bottles are cool,
seal the mouth using TFE seals or with aluminium foil.

Collect 1000 mL of sample either by grab or composite sampling
technique. Fill the bottle with out any air gap. If composite sampling
technique is followed, collect samples in refrigerated glass
containers and protect from light during composting. If residual
chlorine is present, add 80mg sodium thiosulfate per litre of sample
and mix well. Transport in ice cold condition and submit the sample
to laboratory as early as possible so that the laboratory can extract
with in the specified period
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Flow measurement

Flow measurement is a fundamental step for design of treatment
plants, wastewater collection and for disposal facilities. Flow
measurement also plays an important role in conservation of water.
By knowing the amount of water withdrawn, from any water source,
water utilized for some purpose and water discharged, one can
calculate the amount of water lost or unaccounted. The data can be
used to calculate the total discharge of any industrial effluent into a
water body and also to calculate the load of some important
parameters like BOD, COD, etc.

Now a days, flow metering devices are available for accurate
measurement of flow. It consists of two elements: (1) a sensor and
(2) a converter device. The sensor is exposed to the flow and the
converter is a device used to translate the signal from the sensor
into a flow reading
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Flow measurement by Bucket method:

This method is suitable for small drains/ streams where free fall of
water is available. Take a bucket of known volume. Insert the bucket
in to the flow and note the time taken for the bucket to get filled up.

Calculate the flow in litre / min
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Flow measurement by using V-Notch:

V-Notch is a triangular weir used to measure small discharges. The
upper edge of the section is always above the water level and hence
the channel is always triangular simplifying calculation of the cross-
sectional area.

It is generally angled at 90 degrees and provided at the inlet and
outlet of water treatment plants for measurement of flow. For 90
degree angled V-Notch, the formula for measurement of flow is as
follows.

Q=1.4xh?2>

Where,
Q= Flow, m3/sec
H=Height of water level, mts.
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Flow measurement in rivers and sewerage lines:

Select a place where there is free flow of water. Measure the
breadth and depth. Fix the length and mark the starting and end
point. Place a ball or wooden float at the starting point and start the
stop watch immediately. Note the time taken to reach the end point.
Calculate the flow using the below given formula.

Q, m3/s=(LxBxD)/T

Where,

L=Length in mts.
B=Breadth in mts
D=Depth in mts
T=Time in seconds.
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Measurement of temperature

Thermometers are generally calibrated for total immersion. This mea
that the meniscus of the mercury column is level with the surface of th
liquid being measured. If part of the mercury column is visible above th
liquid surface, a correction may be necessary. The equation for correctio
is as follows:

Corrected temperature, T=t+ (t—t') x(t—t")

6000

Where,

t = Actual temperature reading, °C

t” = Ambient temperature, ° C

t” = Temperature at immersion point, ° C

Measure the ambient temperature (t’). Take sample in a beaker and inse'

the thermometer. Note t and t”. Calculate the actual temperature an
report to the nearest 0.1 or 1.0° C.



Table-1 SAMPLING AND HANDLING%@Q&IREMENTS

Parameter Container PRESERVATION MAX.STORAGE
Acidity P,.G Refrigerate 24 h
Alkalinity P.G Refrigerate 24h
BOD P.G Refrigerate 6h
Boron P.G HNO3 to pH <2 28d
Carbon, Total G(B) Analyse immediately or | 7 days
add HCI to pH<2
Carbon dioxide P.G Analyse immediately 15 min
COD P.G Analyse immediately or | 7 days
add H2S0O4 to pH<2,
refrigerate
Chloride P,G Refrigerate -
Chlorine, residual P,.G Analyse immediately 15 min
Chlorophyll P.G Unfiltered, dark, 4°C 48 hours
Colour P.G Refrigerate 48 h
Conductivity P.G Refrigerate 48h
Cyanide, Total P,G Add NaOH to pH=12, 24 h
refrigerate in dark
Fluoride P -- 28 days
Hardness P.G Add HNO3 to pH<2 6 months
Metals, General P(A),G(A) Add HNO3 to pH<2
Metals, Dissolved, P(A),.G(A) Filter immediately, add
General HNO3 to pH<2
Chromium VI P(A).G(A)
Nitrogen, Ammonia P,.G Analyse immediately or | 7 days
add H2S0O4 to pH<2,
refrigerate.
Nitrogen, Organic P.G Refrigerate, add H2SO4 | 7 days
to pH <2.
Nitrate P,G Analysis as soon as 48h
possible, refrigerate
Nitrite P.G Analysis as soon as --
possible, refrigerate.
Nitrate+Nitrite P.G Add H2S0O4 to pH<2, 2 days
refrigerate
Oil & Grease G(S),Wide Add H2S04 to pH<2 28 days
mouth
Oxygen, dissolved G Analyse immediately 15 minutes
Pesticides G(S) Refrigerate, add 7 days

ascorbic acid if residual
chlorine is present
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Parameter Preservative Remarks
COD, NHiz-N, TKN, Phenol, | H,SO, to pH <2 Cool<6°C
NO3+NO,-N, Total
phosphorous
Hardness HNO; or H,SO, to pH <2
Oil & Grease HCI or H,SO, to pH <2 Cool<6°C
Cyanide NaOH to pH >12 Add Thio, if TRC is pres
Cool<6°C
Sulphide 4 drops of 2N  Zinc
acetate/100mL; Add NaOH to
pH >9
Boron, Metals HNO; to pH <2
Hexavalent chromium Adjust pH to 9 using buffer | Cool <6°C
solution and 0.6mL of 5N
NaOH.
Mercury HNO; to pH<2 Cool <6°C
Dissolved oxygen -- Titration may be delayed a
acidification.
Acidity,  alkalinity, BOD, | -- Cool<6°C

Colour, EC, Solids, Sulphate

Nitrate, Colour, Nitrite, Odour,
Turbidity

Analyze as soon as possible.

TRC, pH, Temperature

Analyze immediately

Chloride, Fluoride

None required




Dissolved oxygen%?ﬂeasurement
in biological flocs

This modification is used to determine DO for biological flocs such as
activated sludge process, which have high oxygen utilization rate.

Requirements: 1 lit. reagent bottle, siphon tube, BOD bottle,
reagent

Add 10mL Copper sulphate-sulfamic acid inhibitor to a 1 litre glass
stoppered bottle. Collect sample, stopper and mix by inverting.
Allow the suspended solids to settle and siphon the supernatant into
a 300mL BOD bottle. Add 1 mL manganous sulphate solution,
followed by 1mL alkali-iodide-azide reagent by holding pipette just
above liquid surface. Stopper carefully and mix by inverting bottle
few times.
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Sludge Volume Index (SVI)

It is the volume in milliliters occupied by 1g of a
suspension after 30 min settling. SVI value is typically
used to monitor settling characteristics of activated
sludge and other biological suspensions. Smaller the
value, easier is the settling of sludge

SVI = (Settled sludge volume, mL/L x 1000) / Suspended
solids, mg/L

Inference:

<100 - Very Good settling
100 — 150 - Good settling
150 — 200 - Poor settling
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Food to Microbe ratio (F/M):

This parameter is also related to settling characteristics
of activated sludge or any biological flocs.

F/M = Inlet BOD x Flow
MLSS x Aer. Tank volume
Where
BOD = mg/L
Flow =m3 / day
MLSS = mg/L
Aeration tank volume = m3
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Optimum value: 0.3 to 0.6

Low F/M ratio ( < 0.3): Poor settling - Amount of food
present is insufficient to maintain the growth of
microbes. Hence cells become weak and become light
and resist sedimentation. Sludge obtained under these
conditions is referred to as “Dispersed floc”.

High F/M ratio (>0.6): Bulking sludge - Amount of food is
high and this lead to growth of some microbes which are
filamentous in nature. This type of growth does not
settle well, remain in suspension almost indefinitely.
Sludge obtained under these conditions is referred to as
“Bulking sludge”.

D
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'. | ANNEXURE R-6
Punjab Pollution Control Board

Zonal office, Near PSIEC, Water Tank, Focal Point, Jalandhar
Phone No. 0181-2601612  ww.ppch.qov.inEmail ID - seezpjal.ppcb@punjab.qov,in

A% S,
ELGIRE
===

‘sv

No__ £5X°7
To |

Date ___&5./9 //%

A
__..M/s Kuantum Papere Ltd,,
Village-gaila Khurd,
Tehsil Bérhshankar, Distt. Hoshiarpur.

\ ra

Notice to issue directions uls 33-A of Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988 & show cause notice for
. revocation of consent to operate under the Water Act (Prevention &
7 Contr'ol of Pollution) Act, 1974. : '

Subject:

i

g : Whereas; it is mandatory on the part of industry to obtain the 'consent to
 operate' of the Board under Water (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent from its industrial premises and to operate an industrial plant.
_, And whereas it is also mandatory on the part of industry to install proper
- and adequate pollution control devices so that the concentration of various pollutants
- conforms to the effluents standards prescribed by the Board. -
- And whereas, the industry was granted the ‘Consent to establish’ (NOC)
under the Water Act 1974 and Air Act. 1281 valid upto 19/7/2019 with special conditions
. mentioned therein. - '
And whereas, the indusiry was granted the consent-to opeiate under he
- Water Act (Prevention & Control-ef Pollutioi) Act, 1974 valid upto 31/3/2019 with

—special coTidtions mentioned therein.
' And whereas, CPCB SMS alert for ETP report received from Regional
. = i-office Hoshiarpur through mail on dated 23/5/2018 & 31/8/2018 and details of SMS
o~ Alerts from 5/5/2018 to 30/8/2018 it reveals that all parameters of treated effluent
é,\yi\ of the industry are beyond the prescribed limit of the Board. The detail of SMS"
. alert received from Punjab Pollution Control Board of the industry are as below:-

redmanerl

- Date Time Parameters Result(mg/l) Prescribed
; , ‘ Standards
| ) e - (mg/l)
| 05.06.2018 | 4:17pm BOD, €OD, TSS 271,277.5,295.5 30,350, 500
11 20.06.2018 5:15am-11.45am | TSS, - 1 93.3-73.8 500
1 02.07.2018 1:38pm TSS 79.8 ' 500
1 03.07.2018 10:45pm TSS 56.7 .500
;| 04.07.2018 5:15pm-11.45 pm TSS,COD,BOD 115.7,298.5,69.8, 500,350,30
[ 13.07.2018 7:08am-7.16am ___| 1SS, 53.3-58.7 500 -
'| 16.07.2018 7:15am 1SS 53.0 500
\| 26.07.2018 4:15pm-4.45 pm C:OD,TSS,BOD, 293.100.6,433.5, 350,500,350,
) 43.9 30
I 27.07.2018 12:00am TSS 113.2 500
/| 18.08.2018 9:29pm TSS 756 - 500
'20.08.2018 3:30pm TSS 100.7 500
1 23.08.2018 6:26am-12.15 o TSS 70.9,68.1 500

2408000 8mvimienz J 3:008M S8 53.2 -~ 5G0
27.08.2018 5:00pm-5.45 pm TSS,COD, BOD, 116.9,431.9,43.9 500,350,30
1.30.08.2018 3:15am- 3.29 pm COD, 7SS’ 273.2,101.5 350,500

prescribed limit of the Board from 5-5-2018 to 30-8-2018,

From above, it is clear that BOD is going § times high from the

And whereas, a compliant received against the industry in Regional office

Hoshiarpur from Sh. Sukhjinder Singh, Bhor, Near Octori Banga Road, Phagwara Distt.

Kapurthala and on' Eco Samnarak alss and the ofiicer of
© 27-5-2018 and collected sample from the ETP & from p:

e e TR

o B T
e R b

the Board were -visited on
nes leads from outlet of ETP for




- 442

irrigation purpose in the field of Sh. Satnar Singh; S$/o Sh. Sohan Singh. The analysis report
lecerved from Head office and details are as under:-

18-9-2018 H.COB

. o 95 -

Sr. | Parameters ETP results of | Aeration | Sh. Satnam | Prescribed
No. industry Tank Singh | S/o | standards.
T Sohan Singh
cor ‘ T Near Tube-|

well outlet of
. - - e , sample .

) ‘pH - e TR e 763 7.0-8.5
2) | TSS ' } . 38 - ' .92, T 500
3) |COD 205 - 232 350
4) | BOD ' ' 26 — 34 30
5) | SAR 5.96 - 5.72 26
6) | MLSS B - - 6290 - —

From the above results reveals that the parameters of sample collected from
4 ETP are within the limit. But, the sample collected from pipes leads from outlet of ETP
for irrigation purpose in the field of Sh. Satnam Singh, S/o Sh. Sohan Singh is beyond
the limit (BOD=34 mg/Iitr).

And whereas, the indusiry is failed to comply with the condltlons of
consent granted to it and is violating various provisions of the Water Act (Prevention &
Control of Pollution) Act, 1974,

And whereas the matter has been considered by the Competent Authority
and it has been decided to give hearing u/s 33-A of the Water Act (Prevention & Control
of Pollutlon) Act, 1974 & show cause notice for revocation of Water Act, 1974 to
industry . : - .- S .

Now, therefore, Punjab Pollution Control Board in exercise of the powérs
- conferred upon it u/s 33-A of the Water (Prevention & control of Pollution) Act, 1974 as
amended in 1988 & siowsause notice for revocatlon of Water Act, 1974 to industry,
proposes to issue following directions: - —
1. That the industry will dismantle and remove all outlets and stop forthwith discharging

.- Its trade effluent onto land for stagnation or through any other mode.
2. That the industry will not restart any process unless all necessary water pollution
‘ control measures are taken and concentration of various pollutants in its treated

Rl SOV,

- trade effluent conforms to the effluent standards laid down by the Board for such

discharges.

3. That the industry will not restart discharging effluent until it obtalns the consent of the
Board ufs 25/26 of the Water (Prevention & control of Pollution) Act, 1974 as
amended in 1988. '

4, That Punjab State. Electricity Board authority will be directed to disconnect the
supply of electricity available to industry. '

Before the above action is taken you are, hereby, given an opportunity of
personal hearing to file objections, if any, on the proposed directions before the

Chairman of the Board, Punjab Pollution Control Board Nabha Road Patiala on

shall be conflrmeo without giving any further notlce/ opportunlty %y

/g@@ |
Foji Sr ERviFGhmantal Eng ings

mindst, No. o T Dated.

ag

A copy of the above is forwarded to the Environmental Engineer, Regional
Office, Punjab Pollution Control Board, Hoshiarpur for information. He is requested to
inform the industry well bafsre the dat: of iearing. -

-
1

WTRUE COPY//

For Sr. ErfviroRmental Engineer
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ANNEXURE R-7

g7 )

Ref No. Admn/

".Nabha Road," - -
. Patiala.
- / ', ‘ ) O ’ .
W  Subject: Notice to issue directions u/s 33-A of Water (Prevention & _
Control of Pollution) Act, 1974 as amended in 1988 & show
B cause notice for revocation of consent to operate under the
) Water Act (Prevention & Control of Pollution) Act, 1974
Reference: Your office letter no. 5557 dated 06.09.2018.
Sir, }
It is submitted that\:‘t}ge points mentianed in your above referred letter have been perused and
the point wise reply is given as undzer:
1. SMS alerts for ETP received during the period "05.05.2018 to 30.08.2018 have been
duly replied to CPCB by us, the detail of which is as under:
P | " Reply sent to
Date Time Parameters’ | Result (mgli) CPCB vide email
e Dated
} 05.05.2018 4:17pm BOD.COD, TSS | 271, 277.5,295.5 07.05.2018
50.08.2018 | 5:15am-11:45am TSS 03.3-73.8 . 28.06.2018 o
02.07.2018 1:38pm - TSS 79.8 02.07.2018
03.07.2018 10:45pm TSS 56.7 04.07.2018
04.07.2018 | 5:15pm-11:45pm | BOD,COD, TSS | 115.7, 298.5, 69.8 04.07.2018
13.07.2018 | 7:08am-7.15am TSS | 53.3-88.7 13.07.2018
16.07.2018 7:15am TSS 53 | 16.07.2018
1293, 100.6, 433.5, :
20:07.2018 | 4:15pm-4:45pm BOD,COD, TSS 139 21.07.2018
27.07.2018 12:00am 7SS 113.2 27.07.2018

September 14, 2018

T0

The Chairman,

Punjab Pollution Control Board,




./

S

"
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The d(}tailed reply of these SMS alerts is annexed as per Annexure-1.

18.08.2018" 09:29pm TSS 756 20.08.2018
720082018 | 03:30pm TSS 100.7 20.08.2018
23.08.2018 | 6:26am-12:15pm TSS 70.9,66.1 23.08.2018
©24.08.2018 3:00am TSS 532 24.08.2018
27.08.2018 | 5:00pm-5:45pm | BOD,COD, TSS | 115.9, 431.9, 43.9 28.08.2018
'30.08.2018 | 3:15am-3:29am COD,TSS |273.2,1015 30.08.2018

notice,' it is submitted that the value of BOD in the SMS alert dated 05.05.2018 was indicated as

271mgl at 4:17pm which was due to technical fault in the online efflusnt monitoring system in

our company and the same has been mentioned in the. detailed reply. We are always meeting

with the prescribed standards with respect to all the parameters for the industry

2. Regarding collection of treated effluent samples from ETP and pipe leading from outlet
of ETP for irrigation purposes in the field of Sh. Satnam Singh s/o Sh.-Sohan Singh on
97,05.2018, it is submitted that the analysis results of these samples indicate that the
values of all the paramsters of the sample collgcted from the outlet of ETP are within tha |
prescribed limits of the Board. The sligh't higher value of BOD as 34mg/i, in the treated
effluent samples collected from the pipe in the field of Sh. Satnam $ingh s/o Sh. Sohan

Singh is due to some contamination from the field because the same treated effluent

having BOD level of 26mg/l is leading to the pipes ‘of irrigation network. As such, our

industry is meeting with the standards of various parameters prescribed by the Board. -

In light of the above, it is 'submitted that we have not violated any of the norms as mentioned in
'the above said notice. Therefore, it is humbly requested that the notice to issue directions under
section 33-A of the Water Act 1974 and show cause notice for revocation of consent under

Water Act, 1974 may kindly be withdrawn.

With Regards

Sanjay Kumat™ |

General Manag
(PROCESS-QC)

er
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. ANNEXURE R-8
S P .ln]ab F‘@ummn Control Board

C Zoival-office, Neer PSIEC, Water Tank, Focaij Point, Jaiandiiar -
Phone No. 0181-2601612  Wwi" ppcb qovamalI ID ~ seezolal ppcb@pun]ab qov. ln

No. 66 LY | - . Date 2-//5//,9

To | - .
M/s Kuantum Paperb Ltd., o L
Village Saila Khurd, Tehsnl Garhshankar T ' 4
Distt. Hoshiarpur . Lo

" Subject: Proceedings of the personal hearing before Hon’ble Chairman of the. _ '
- - Board on_18/9/2018_.at..Head—effice~Pgtizia U/s" “33<A - of “vvlater
i u-'reventlon & Control of Pollution) Act, 1974 as amended in 1988 &

“show cause nétice for revocation: of consent to operate underithe -
Water Act (Preventlon & Control of Pollutlon) Act, 1974, - [

. ! L) KR iy , steedietran

On behalf of Board - Er Krunesh Garg ( Member Secretary)
., Er.G.S Majithia CEE, Jalandhar
On behalf of'Ind'ustry' - Sh. Sanjay Kumar Chechi (G.M).

The officer of the Bdard brought out that the lndustry was granted the
‘Consent to establish’ (NOC)_uinder the Water Act 1974 and Air Act, 1981 valid upto
19/7/2019 for production of paoer @ 450 TPD by using agro waste.The mdustry was
granted the consent to operate ‘under he Water Act (Prevention & Control of Pollutlon)
Act, 1974 valid upto 31/3/2019 wkh special conditions mentioned therein.The CPCB
SMS alert for ETP report received %rQReglonal office Hoshlarpur through mall. on
dated 23/5/2018+'& 31/8/2018 and details of SMS Alefts from 5/5/2018 o 30/8/2018 it
reveals'that all parameters of treated fflient of the industry are-beyond the prescrli"ed
limit of the Board. The detail of SMS alert received from Punjab Pollut ion Control Board
of the lndustry are as below - :

| Date. . oenr ‘-um:: ' Farameters\ Result(mgll) T b
T : o Prescri!)’efd"
Standards.
’ , ___{mgl)
105.05.2018"- 4:17pm BOD, " COD, | 271R77.5295.5 | 30,350, 50
‘ - TSS ' N
20.06.2018 :5:15am-11.45 [ TSS, 93.3-73:8 - B0
, lam_ = . - N o .
.02.07.2018 1:38pm . TSS 179.8 — Y 50 1
03.07.2018 | 10:45pm TSS . 1 56.7 N - 50 1
04.07.2018 5:16pm-11.45 [ TSS,COD,BOD | 115.7,298.5,69; 8; 50,350,30
_|.pm . ' \ .
13.07.2018 [ 7:08am-7.15 am- | 1SS, — 153.3-58.7 ‘. 50 |
16.07.2018 - [7:45am . | TSS 1530 _ 50 |
26.07.2018 . 4.15pm-4.45 pm | COD,TSS,BOD, | 293.100.6,433,5, | 350,50,350,
— - S e 439 30 |
27.07.2018 12:00am TSS 1132 50 ]
18.08.2018 9:29pm 1SS 756 ' 50 .
20.08.2018 - 330pm TSS 1007 s
23.08.2018 .. .1 6:28am-42:45—— TS5 709661 - | 50 I
pm | 3
24.08.2018 ~ | 3:00am  * IEEE 53.2 | . 50
27.08.2018 5.00pm-5.45'pm | TSS,COD, - '115.9431-9439 50,350,30 |-
: o . BOD, B .
30.08.2018 [ 3:15am-  3.29 | COD, 1TSS 273. 2, 07, 5 T
nrn I :

- EFrom’ above, it is clear that BOD is .geing 5 tlme° high fron' , ik
prescribed limit of the Board fion: 5-5.2018 fo 30-8-2018. i
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' 18-9-2018 H.C

A compliant rece’verl against the mdustry in--ReR 1ronal office Hoshlerpur; |
from Sh. Sukhjindér Singh, Bhar, Near Octori Banga Road, Phi rg, wara Distt, Kapurthala”‘. ‘

Eoe §amparak also and the officer of the Board wéie sitguon 27-5-2918 and’

gollécted sample from the ETP & from pipes leads from outlet of ETP for irrigation

* purpose in the. field of Sh. Satnam Singh,-

recerved from Head office and details are as under:-

S/o Sh. Sohan Srngh The ‘analysis report N

Sr. | Parameters’ ETP restlts of | Aeration | Sh. Satnam. Prescribed -
No. industry Tank . Sirigh . S/o standards
. ' Sohan ™
Srng.h . rnz.
field outlet |
1 pH- Y AV i s e 7 0- 8 5.
2) | TSS 38 - 0T "‘"-——M
3 | COD 205 = 350
4 | BOD ~ 26 30 -
5. | SAR 5.96 - : . 26
6) | MLSS - 6290 -

From the above results reveals that the pammeters of sample collected ~
© from ETP are within the limit. But, the sample coilected from pipes leads from

outlet of ETP for irrigation purpose in the field >f Sh. Satnam Srngh Slo - ‘Bﬂ
+" Sohan Singh is beyond the limit (BOD=34 mg/itrY. ‘ i
- The rndustry is failed to comply with the condrtrons of consent granted

to'it and is violating various provisions of the Water Act (Preventron & Control f
Pollutron) Act 1974, : s

.- The representatrve of the indusry submitted- -during; the hearing that the valie .' -
of ‘BOD. in. the SMS Alert is dliste Le‘ennrcal“aault"m&the%.,.m“e“Efﬂﬂmtﬂr'\tﬁomtor'rtgm S

_System. Regardrng collection of trzated effluent sample from the frled of Sh Satnarn
) Slr’gh'rt TAE rcate‘thevsv'fght—bggp,e_va@f_ng ' R

o After hearing, the officer of the Board and-Ter reberuatwe—ef_the\rndustry ]
the Chairman of the Board decided that:- . ot

1) The Chref Env'ronmental Enqmeer Jalandhar shall Co- ordmate 1he vrsrtlof .
'PBTI:to the i-dustry within 7 days and PBTI shall collect and analysis the
‘treated trace effluent saripls and submit report to the Punjab Pollution
Control Board N

2) The Chivf Environmental Engineer, Jalandhar shall VISIt the lndustrJ &
asses .<he adequacy of poilution. control measures /' disposal arrahgements '
L mede by the |ndustry & shall submrt report / r:commendations before 7ext o

T
i 1
.¥\

A

Jdite of hearmg o
3) The further action. wrll be taken out after recr |pt of the report

For Sr Envrronm/tSEngmeer

Endet. No.......... e dated....................
' A- copy of the above is' forwarded to Envrronmental Engmeer Puhjab

ollutiol, . Control_ Board, Figional Office, Hoshiarpur for’ rnformatlon and necessary
~ action as per the above deciETrT T e — e : |

A T
T -w..-—._-.______

m\a_,.__s.\
For Sr Envrronmental Engineer . -

WTRUE COPY//
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Item No. 12 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 850/2018
Residents of Saila Khurd, Raniala Applicant(s)

Versus

State of Punjab Respondent(s)

Date of hearing: 19.12.2018

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Application is registered based on a complaint received by letter

ORDER

Allegation in this letter, which has been treated as an
application, is that pollution is being caused by Kuantum Paper Mill,
affecting inhabitants of Saila Khurd, Raniala, Saila Kalan, Jassoval,
Majari, Paddi Khusi and Pensara village, District Hoshiarpur,
Punjab, by discharging polluted air and water.

Let a joint report be furnished by Central Pollution Control
Board (CPCB) and Punjab State Pollution Control Board (PSPCB) on
factual aspects of the matter and action taken, if any, to this
Tribunal within one month from the date of receipt of copy of this

order by e-mail at ngt.filing@gmail.com.

The nodal agency will be PSPCB to coordinate and comply

with the order.

Copies of this order along with complaint be sent to the

PSPCB and CPCB for compliance by e-mail.

Needless to say that order of National Green Tribunal is

binding as a decree of Court and non-compliance is actionable by
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way of punitive action including prosecution, in terms of the

National Green Tribunal Act, 2010.

List for further consideration on 13.03.20109.

Adarsh Kumar Goel, CP
S.P. Wangdi, JM

K. Ramakrishnan, JM

4
Dr. Nagin Nanda, EM

December 19, 2018
A
Original Application No. 850/2018

WTRUE COPYW
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S ANNEXURE R-10

T g o
PLUNJIAH

= Punjab PoHu&mn Control Board

NN
Zohal office, Near PSIEC, Water Tank, Focal Point, Jalandhar
Phone No. 0181-2601612 www ppcb.govi.inEmail ID - seezojal. ppcb@pumab qov. ih
NO.;_,.S&H__._ Date lf]a}ggﬁ |
To .

M/s Kuantam Papers Ltd.,
Village Saila Khurd, Tehsil Garhshankal

Distt Hoshlarpur

Subject: " Notice to issue directions u/s 33-A of Water (Preventlon & Control of
Pollution) Act, 1974 as amended in 1988,

Whereas, it is mandatory on the part of industry to obtain the 'consent to
operate' of the Board under Wate® (Prevention & Control of Pollution) Act, 1974 for
'dlscharge of effluent from its industri:il premises and to operate an industrial plant.

And whereas it is also mandatory on the part of industry to install proper and

adequate poilution control devices so that the concentration of various pollutants conforms
to the effluents standards prescribed by the Board. : ‘

And whereas, the industry is a large scale unit engaged in manufacturing of
writing paper having installed capacity of 450 MTD. The industry has valid consent to
operate under Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981 which are valid upto 31.03.2019. The industry is
manfuactirng Writing and Printing Paper @450 Metric Tonnes/Day and CO-generation

Power @17.5 Metric Tonnes/Day from raw material Sarkanda, Kahi, Wheat Straw, Wood

Chips, Bamboo Wood, Vineer Waste and other agrorsndues @1000 Metric Tonnes/DdyW"
Purchased Wood Pulp, Waste Paper etc (AD) @155 Metric Tonnes/Day Caustic' Lye

(White Liguor) (BD) @75 Metric Tonnes/Day Chlorine, Lime ( For bleaching and CRP)

@55 Metric Tonnes/Day Fillers and Other misc process chemicals @120 Metric

Tonnes/Day Coal and/or Husk @653 Metric Tonnes/Day. The industry has also installed

on ethanol manufacturing unit in the same premises and has obtained consent to operate

unde;r Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of .
Pollytion) Act, 1981 for manufacturing Ethano! @ 0.7 Kilo Liters/day from the raw material

Rice;\ Straw @ 3 Metric Ton/day for the period 04.12.2018. The industry is discharging

treated trade effluent @ 17000 KLD and domestic effluent 114 KLD. The industry has

provided 2085 acres land within and outside the premises of industry for the utilization of

treated effluent.

And whereas, the industry has installed 3 no. boilers, out of which two no.
boilers are of 26TPH steam generation capacity and one is in operation and r“‘f}“er 2nd Act
as stand by boiler and one boiler of 60 TPH. And there is one recovery boiler of'20 TPH.
All the boilers have their individual ESP's as APCD. Two boilers of 26 TPH capacity are
connected with common stack and one boiler of 60 TPH has separate stack. The
continuous real time online stack emission monitoring system is installed with stack
attached with 2 No, hoilers of 26 TPH and one boiler of 60 TPH stack.

. And whereas, a complaint was received from Sh. Parwinder Singh Kitna,
Nawanshahr, Sh. Ranijit Singh Kalsi, Advocate, Lakhvir Singh Rana, Dansiwal regarding
the air pollution and water pollution created by M/S Kuantum-Papérs Lid, Saila Khu_rd,
Tehsil Garhshankar, Hoshiarpur. Accordingly, the AEE of Regional Office, Hoshiarpur
visited the industry on 27.05.2018 and carried out the monitoring of ETP and effluent
samples wer collected and as per sampie analysis report received from Head Cfficz iab,
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pa¥ala endst no. 16778-79 dated 08.06.2018.

5/02/2019 H.COB,

The details of various parameters are aiven

below:- A ‘
Sr. Parameters Results Aeration Pipeline outlet Prescribed
no of Final | Tank sample located Standards
outlet of near” "~ the :
ETP tubewell Sh.
satnam  Singh
Slo Sohan
. Singh
1. pH . 776 |- 7.63 7.0-85 _
2. “TSS (mg/l) 138 RE 92 500
3. | cOD (mg/) 205 - {232 350
4. 1'BOD (mgl) 25 - 134 130
5. Sodium  Absorption | 5.96 - 6,72 26
Ration (SAR) (mg/l)
§ TwMix  Liquid |- 6290 - -
Suspended Solids
(mg/l)

The analysis reveals that the parameters are meeting wit

standards for such type of industries.
And whereas, as the industry has installed
sys
. CPCB has sent mail for the alerts agai
stepping / over shooting of parameters such as BOD, TSS etc. For the
meeting with the effluent ‘standards, the in
Worth Chairman of the Board on 18.09.2018 u/s 33
Pollution) Act, 1974 as amended ir 1988 and foll

h the prescribed

real time online monitoring
tem at the outlet of ETP and which is connected with website of the CP

CB and the

nst the industry through mail regarding over

violations of not

dustry was given the personal hearing before the
_A of Water (Prevention & Control of
owing decisions were taken:-

1) The Chief Environmental Engineer, Jalandhar shall- co-ordinate the visit of PBTI to
" the indusfry within 07 days aiﬁ'cl"'P'B'T—l“s"'h'aﬂ“'.'cc')!leét;'éﬁd analysis the treated trade
* effluent sample and submit report to the Punjab Pollution Control Board.
2) The Chief Environmental Engineer, Jalandhar shall visit the industry & asses the
adequacy of pollution control measures/ disposal arrangements made by the industry
& shall submit report/ recommendations before next date of hearing. -
3) The further action will be taken out after receipt of the report.

‘And whereés;,'.acc.o'rdihgly,'the_ industry was visited on 15.

of officers cémprjsing of the following officers:-

1) Er. G.S. Majathia, Chief Environmental Engin
Jalandhar, ' ‘
2) Er. Harbir Singh, Senior Environmental Engineer, Punjab Pplluti’o
: Zonal Office, Jalandhar. _
3) Er-Ashok Kumar Sharma, Environmental Engineer, Punjab Pollutio
Regional Office, Hoshiarpur.
4)  $h. Sandeep Gupta, Asstt. Scentific Qfficer, Zonal Lab, Jalandhar.’
5) Er. Pooja Sharma, Asstt. Environmental En
Regicnal Office, Jalandhar. |
_®) Sh. Amitrepresentative of PBTI, Mohali. . . R
And whereas, the industry was in op
the ETP ond found tc be in operation and the treated effluent was being

land for irrigation outside the premises.The team also chec
system, and found then in operation and readings were observed, as fo
211, BOD-219, TSS-30.6. The flow rate of the pipe line carrying treated
various villages for irrigation were onto land & details one as be!

low was
ma/hr at vill_(gandhowal) (2) 71m3/hr at villi{old pansera) (3) 247 mdint

11.2018 by team

eer, Punjab Pollution Control Board,

n Control Board,

n Control .Board .

gineer, Punjab Pollution Control Board,

pe——- % 4

eration during visit. The team visited

discharged onto

ked the online monitoring

r pH-7.49, COD-
trade’effluent to
observed (1) 69
at vill Jeevanpur
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Jattan (4) 100m3/hr at vill (Nariala) (5) 225 m3/hr at vill (New Pansera) (6) 198m3/hr at vill
(Saila Kalan).

5/02/2019 H.COB

And whereas, the representatuve of PBTI aocompanymg the: team, .
collected treated effluent sample from outlet of ETP and 3 no. sample of aeration tanks for
MLSS. The industry has installed.12 no. tubewells for the exfraction & water out & which
9 no. tubewells were in operation & readings of the same has been noted by the team.

The team visited the .area of vxllage Saila.Kalan & Pensra where treated
effluent of the industry is utilized onto land for irrigation purpose. At one of the area in salla
Kalan Agriculture field treated effluent was being discharged into a field having low lying
area, where effluent of the industry seems to be accumulated and the effluent sample was -

collected by the team. Thereatfter, ‘the team visited the agriculture fields of village Pensra
and found that effluent was being discharged onto field where eucalyptus trees have been
planted. Some localized pits were noted along the fields, but it could not be ascertained as
to how these pits were created. However, farmers told that the sarkanda is being uprooted

- which resulted in the pits formation.

. And whereas, the industry has submitted the record for the writing and
printing paper production for the month of August, 2018 to 15th November, 2018, flow
meter reading for the month of August 2018 to 14th November 2018, details of ETP flow
Chart details of water recirculation, |rr|gat|on management  plan, ETP chemloal
consumption record, ground water analysis report, piezometer water sampllng report,
water balance statement.

The analysis results of the effluent sample collected by the team on
15/11/2018 and analyzed by the PBTI, lab has been received. The details are given as
below:-

i

Sr. no. Location of the G - | Results Prescribed
sampling point limits
pH ' 7.91 mg/l 7.0 to 8.5
Total A 149 mgl/l 500
Suspended
Solids (TSS)
Biochemical 82 mg/l 30
Oxygen Demand '
(BOD3 at 270C) ,
- Chemical 612 mg/l 350
Qutlet of ETP Oxygen Demand
(COD) Total
Sodium 6.1 mg/l 25
Adsorption
Ratio
AOX ' 22mgll | -
(Adsorbable . .
Organic Haides)
Aeration Tank No.1 MLSS ’ 2230 mg/l manm
Aeration Tank No.2 MLSS 6780mg/l | --—-
Aeration Tank Noc.3 MLS ‘ 1030 mg/it | —-
pH 7.91 mg/l 7.0 to 8.5
Total 458 mg/l 500
Suspended
Solids (TSS) : .
From land of Manjit | Biochemical . 243 mg/l 30
Singh, Village Ssila | Oxygen Demand
Kalan where effluent | (BOD3 gt 275C)
was found stagnated in | Chemical 1429 mg/l' | 350
the low lying area. Oxygen Demand
(COD) Total
Sodium ' 4.2 mgll - 25
Adsorption . .
Ratio
AOX 25.5mall -
(Adsorbable
Oraanic Haides)
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And whereas, the analysis results of the effluent sample collected fronv t‘.hlé
outlet of the ETP reveals that the BOD in the treated effluent is 82 mg/lt. an.d COD 612
mg/It. which show that the ETP is not adequate to treat the effluent such that it m.('aets. tbe :
prescribed norms. Similarly, the sample collected from the fields of Sh. Manpt Slngh
(Saila Kalan) the effluent was staghated low lying area reveals that BOD — 243 mg/lt. and

COD = 1429 mg/lt, which are beyonc the prescribed limits and it is felt that untreatéd ™ - '

waste water is discharged onto land for irrigation purpose. The industry has installed onlil’p@
monitoring system for parameters pH, TSS, TDS, BOD & COD in its ETP and regula%y
alerts of CPCB are received through email in which the incidents of yellow alert of various
parameters going beyond the prescribed limits has been noticed. ‘

And whereas, the industry is violaling various provisicns of the Water Act
(Prevention & Control of Pollution) Act, 1874 and-is operating the unit without consent {0
operate of the Board. , .

And whereas the matter has been considered by the Competent Authority
and it has been decided to give hearing u/s 33-A of the Water Act (Prevention & Control q|>f
Pollution) Act, 1974 to industry,

Now, therefore, Punjab Pollution Control Board in exercise of the powe
conferred upon it u/s 33-A of the Water (Prevention & control of Pollution) Act, 1974 a
amended in 1988, proposes to isste following directions: ‘
1. That the industry will dismantle and remove -all outlets and stop forthwitt
discharging its trade effluent onto land for stagnation or through any other mode.
2. That the industry will not restart any process unless all necessary water pollution
control measures are taken and concentration of various pollutants in its treated
- trade effluent conforms to the effluent standards laid down by the Board for such
discharges. ‘
3. That the industry is° violating  under the .\/\v’GtGT:"/L\iCt_ 1974 and- will not.restay
discharging effluent untii it obtains the consent of the Board u/s 25/26 of the Water
(Prevention & control of Pollution) Act, 1974 as amended in 1988,
4. That Punjab State Electricity Board authority will be directed to disconnect th
supply of electricity available to project proponent.
You are, hereby, given an opportunity of personal hearing to file objections
if any, on the proposed directions before the Chairman of the Board on 05/02/2019 a
12:00 O’clock Noon in his office at Head office, Punjab Pollution Control Board,
Nabha Road, Patiala, personally to explain the position, failing"whiqh',‘.c,he proposed. -
directions 'sh'all_b'e confirmed without giving any further notice/ opportunity.’.- t o 2

. A
N ' : . , .‘ * , ‘ %9 }PA ‘\ \ q | \
| ’ ) For Sr. Envifonmental Engineer

Endst. No. , . ' ' t D'ated_ R ;

A copy of the above is forwarded o the Environmental Engineer, Regional
Offire, Punjab Pallution Gontrdl Board; Hoshiarpur for information and you are.requested
to inform the industry weli before the date of hzaring.

-

W

-

e et e .

-

- ‘-'.
For Sr. Environmental Engineer

WTRUE COPY//
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. ANNEXURE R-11
&> Punjab Pollution Control Board

Zonal office, Near PSIEC, Water Tank, Focal Point, Jalandhar ‘
Phone No. 0181-2601612  ° www.ppch.gov.inEmail ID —- seezojal.ppcb@punjab:gov.in

NO,_Z(_)E;_ | Date _z2/2 /4
To | | | RS
' M/s Kuantam apers Ltd.,
Village Saila Khurd, Tehsil Garhshankar,
wistt Hoshiarpur. '
Subject: Proceedings of the personal hearing before Worthy Chairman of the

Board on 05/02/2019 at Head office Patiala u/s 33-A of Water (Prevention
& Control of Pollution) Act, 1974 as amended in 1988.

I.III;IIII‘III-IIIIIIIIll'IIlIllll.lIllIllllli.illl'IIIIIII.IIIII.II!II'IUIII.II'

Following were Present:-

On behalf of the Board:-
: 1) Er. G.S Majithia, CEE (Jalandhar) .
2) Er. Harbir Singh, SEE, Zonal office Jalandhar.
On behalf of industry:- -
' Sh. Manoj Aggarwal ( Vice President). ‘
. , The officer of the Board brought out that the industry is a large ‘scale unit
“engaged in manufacturing of writing paper having installed capacity of 450 MTD. The
industry has valid consent to operate under Water (Prevention & Control of ‘Pollution)
Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 which .are valid upto
31.03.2019. The industry is manufacturing Writing and Printing Paper @450 Metric
—.Jonnes/Day__and. CO-gene-ation Rower @17.5-Metrie-Fornss/Bay-fron-raw-rmatgiar
Sarkanda, Kahi, Wheat Straw, Wood Chips, Bamboo, Wood, Vineer Waste and other
agrorsidues @1000 Metric Tonnes/Day Purchased Wood Pulp, Waste Paper etz (AD)
@155 Metric Tonnes/Day Caustic Lye (White Liguor) (BD) @75 Metric Tonnes/Day
Chlorine, Lime ( For bleaching and .CRP) @55 Metric Tonnes/Day Fillers and OQOther
misc process chemicals @120 Metric Tonnes/Day Coal.and/or Husk @650 Meatric
Tonnes/Day. The industry has also installed on ethanol manufacturing unit in the same
premises and has obtained consent.to operate under Water (Prevention & Control of
,Poliution) Act, 1974 & Air (Prevention & Control of Pollution) Act,. 1981 for
manufacturing Ethanol @ 0.7 Kilo Liters/day from the raw material Rice Straw @ 3
Metric Ton/day for the period 04.12.2018. The industry is discharging treated trade
teffluent @ 17000 KLD and domestic effluent 114 KLD. The industry has provided
+ 2085 acres land within and outside the premises of industry for the utilization of treated
effluent. The industry has installed 3 no. boilers, out of which two no. boilers are of
26TPH steam generation capacity and one is in operation and other 2nd Act as stand
| by boiler and one boiler of 60 TPH. And there is one récovery boiler of 20 TPH. All the
' boilers have their individual ESP's as APCD. Two boilers of 26. TPH capacity are
. connected with common stack and one boiler of 60 TPH has separate stack. The
i continuous real time online stack emission monitoring system is installed with stack
, attached with.2 No. boilers ¢f 26TPH and_one boiler of 60 TPH stack. _The ash from the
. boiler section is disposed tl rough land filling as informed by representative. The uhit
| representative informed thet 10 % of the ash is -used in brick manufacturing plant -
installed within the. premises. During the visit, ash was found lying alongside the roads -
. near plantation area.- A-complaint was received from Sh, Parwinder Singh-Kitia, -
" Nawanshahr, SH. Ranjit Singh- Kalsi, Advocste,” Lakhvir ‘Singh Rana, Dansiwal
regarding the air poilution and. water pollution created by M/S Kuantum Papers Ltd,
Saila Khird, Tehsil Garhshankar, Hoshiarpur. Accordingly, the AEE of Regional Office,
HosHiarpur visifed the industry on'27.05.2018 and carried out the monitoring- of ETP
and effluent sa"gnples wer coliécted and as per sample analysis report recejved from
| Head Office lab, Patiala endst no. 16778-79 dated 08.05.2018. The details of various
! parsmeters are given helow:- o
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M/s Kuantam Papers Ltd., Village Saila Khurd, Telisil Garhshankar, Distt Hbsh('a'rgu_l

Sr. | Parameters " Results’ Aeration Pipeiine. outlet | Prescribed.’

no ) ‘ of  Final Tank sample located Standards
‘ outlet of | : near the tubewell |
ETP 1 Sh, Satnam
Singh S/o Sohan
" Singh ' .
1 pH - T77s - 7.63 7.0-85
2. TSS (mg/) 38 - ' 92 ' 1500 -
13 COD (mg/l) 205 - B 232 350
4. BOD (Mgl -~ 1-26 —... b .| 34 30
5. «Sodium Absorption | 5,95 - B 15,72 R = - e ——
Ration (SAR) (mgil) ‘ _ ‘ -
8. Mix Liquid Suspended | - : 6290 - : N T
Solids.(mg/ly, . . . .

' The-analysis reveals that the parameters are meeting with the prescribed

standards for such type of industries. . .

: As the industry has installed real time online monitoring system at the
Loutlet of ETP and which is connected with website of the CRCB and the CPCB has sent
mail for the alerts against the industry through mall regarding over stepping / over
shooting of parameters such as BOD, TSS etc. For the violations of not méeting with
. the effluent standards, the industry was given the personal hearing before the: Worth
Chairman of the Board on 18.09.2018 u/s 33-A of Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988 and following decisiors were taken- L
1) The Chief Environmental Engineer, Jaland'harlshall co-ordinate the visit of PBTI to
the industry within.07 days and PBTI shall'collect and analysis the treated trade

.. .. _effluent sample and submiit report to the Punjab Pollution Control Board.

2) . The Chief Ervirdnifiental E‘ﬁ“gihéer;*aa-l-aﬂ‘dhaf:-s‘-haH—visé%;theAgdusig,(s&aa;s:s,gsﬁ.ihe .
adequacy of pollution control measures/ disposal arrangeme‘nfs made'by the
industry & shall submit report/ recommendations before next date of hearing. .

3) The further action will be taken out after receipt of the report,
' Accordingly, the industry was visited on 15.11.2018 by team of officers
comprising of the following officers:- o S
1) Er. G.S. Majathia, Chief Environmental Engineer, Punjab Pollution Cohtrol Board,
Jalandhar. ' . T
2) Er. Harbir Singh, Senior Environmental Engineer, Punjab Pollution. Control Board,
‘Zonal Office, Jalandhar. . _ .
3) Er. Ashok Kumar Sharma, Environmental Engineer, Punjab Pollution Control Board, -
Regional Office, Hoshiarpur, - : : |
4) Sh. Sandeep Gupta, Asstt. Scentific Officer, Zonal Lab, Jalandhar,
5) Er. Pooja Sharma, Asstt. Environmental Engineer, Punjab Pollution Control Board,
Regional Office, Jalandhar.

8) Sh. Amit representative of PBTI, Mohali. : ' o
The industry was in operation' during _visit. The team visited the ETP and

~ fouhd that the waste water is generated from different section of process and the unit
has 3 streams of waste water i.e. effluent from paper machine, pulp mill, waste paper
. street (Stream ~I), Wet washing effluent of Agro raw material( Stream -Ih:and black
limm-ﬂ‘i)?' The-ETP for the treatment of stream-| effluent'comprises’ of primary.
. clarlﬂer— aeration tank (3 “‘R\\_\W\_ =
Nos)- Secondary clarifier- Tertiary clarifier- irrigation. The ETP for the treatment” of— -
Stream-l effluent comprises of Clarifier-Bio clarifier-Bio Digester filter- feed to primary
clarifier of stream-1 ETP. For stream-Ill (black liquor), it has two chemical recovery units
(CRP) for the management of black liquor. The conventional CRP s installed for the
treatment of black liquor generated from agro based production and the fluidized bed
reactor (FBR) is installed for the treatment of black liquor generated from wood based
production. The black liquor is concentrated in multiple effect evaporators (MEE) and
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M/s Kuantam Papers Ltd. Villagé Saila Khurd, Tehsil:Gartishalikar, Disit-Hoshiarpur

“then the concentrated black liguor / heavy black liquor is sprayed into recovery boiler or -
incinerator. The FBR soda ash is produced in the form of granules is collected and
packed in bags. The ETP was found to be in operation and the treated effluent was
being discharged onto land for irrigation outside the premises, [The team also checked
the online monitoring system, and found then in operation and readings were observed,.
asiforipH=7:49COD=211BOD=219TSS=30161 The flow rate of the pipe line carrying
treated trade effluent to various villages for irrigation were onto land & details one as

. helow was observed (1) 69 m3/hr at vill (gandhowal) (2) 71m3/hr at vill(old pansera) (3)
247 m3/hr at vill Jeevanpur Jattan (4) 100m3/hr at vill (Nariala) (5) 225 m3/hr at vill
(New Pansera) (6).198m3/hr at vill (Saila Kalan). The representative of PBTI
accompanying the team, collected treated effluent sample from outlet of ETP and 3 no.
sample of aeration tanks for MLSS. The industry has installed 12 no. tubewells for the

~ extraction & water out & which 9 no. tubewells were in operation & readings of the
same has’'been noted by the team. The team visited the area of village Saila Kalan & -
Pensra where treated effluent of the industry is utilized onto land for irrigation purpose.
At one of the area in saila Kalan Agriculture field treated effluent was being discharged
into a field having low lying area, where effluent of the industry seems to be

- accumulated and the effluent sample was collected by the team, Thereafter, the team

vnsite‘d the agriculture fields of village Pensra and found that effluent was being
discharged onto field where eucalvptus trees have been planted. Some localized pits
were noted along the fields, but it zouid not be ascertained as to how these pits were
created. : '
‘However, farmers told that the sarkanda is being uprooted which resulted in the pits
- formation. The industry has submitted the record for the writing and printing paper
production for the month of August,2018 to 15th November, 2018, flow meter reading
for the month-of August 2018 to 14th November 2018, details of ETP flow chart ,details
of water recirculation, irrigation management plan, ETP chemical consumption record;

’

o

1o i e el e e b L

~~g{gtaiar"""" S _
The analysis results of the effluent sample collected by the team on
156/11/2018 and analyzed by the PBTI, lab has been received. The details are given as

below:- . _ 5
Sr. ho. ‘| Location of the sampling ) . Results Prescribed limits
point . - )
' pH 791Tmg/ll | 7.0t08.5
Total  Suspended | 149'mg/l . .| 500
Solids (TSS) | ’ .
Biochemical ' 82 mgll -30
Oxygen - Demand ‘ ‘
(BOD3 at 270C)
Chemical Oxygen | 612mgfl 350
Demand (COoD)
Outlet of ETP Total . .
Sodium Adsorption 6.1 mg/l - 25
Ratio ) TN
Absorbahle Organic 22 mgll ﬂ.S Kngonj
: Halogens (AOX) \ product.
Aeration Tank No.1 MLSS 2230 mg/l S—
Aeration Tank No.2 MLSS 6780mgll ———-
_ Aeralion Tank No:® -~ -~ [ MESS. - . . T 4030.mallt. e e
T pH ] 7.91 mall 7.0to 8.5 -
Total  Suspended 458 mg/l . | 500
| Solids (Ts8)
, " |" Biochemical 243 mgll " S
From land of Manjit Singh, | Oxygen. . .Demand | .- = ;" H. ' -
. Village .Saild -Kaian wpere .| (BOD3at270C) - , .
effluent was - found Chemical *, Oxygen 1429 mgil 350
,stagriated in the low lying Demand ° (cooy | - -
area. . . Total ) . . .
Sodium Adsorption 4.2 mgll 25 -
Ratio ' =
Absorbable Organic | 23.5 mgil (’ 1.5 KglTon of
Halogens (AOX) \.product.

The analysis results of the effluent samb!e collected from the outlet of

tha T rAaviamia $lamd dlaa PP/ Looar . e

ground water analysis report, piezometer water sampling report,...water._balangg—.. -


anisha
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which show that the ETP is not adequate 0 treat the effluent such that it meets the
prescribed norme. . Similarly, the sample collected from the -fields .of'S"rf.“iv‘|ah]it- Singty —==
(Saila Kalan) the offluent was stagnated low lying area reveals that BOD =243 mg/t.
and COD — 1429 mg/lt, whicy &re beyond the prescribed limits and it is felt that.
untreated waste water is discharged onto land for irrigation purpose. The indu’éffc'r.y_ has

* installed online monitoring system for parameters pH, TSS, TDS, BOD & COD in its’
ETP and regularly alerts of CPCB are received through email in which the incidents of
yellow alert of various parameters going beyond the prescribed limits has been noticed,

_The industry is violating various provisions of the Water Act (Prevention & Control of

Pollution) 'AFtTTQTi“énd-is;reperating._ihg-lélli_t without consent to operate of the Board.

So, accordingly for above violations the industry h”a‘s“b@r?'rssued--netiic_e._u/.hsx‘__.3_3-}L0f ' the
Water Act (Prevention & Control of Pollution) Act, 1974 with an opportunity of personal
learing before Worthy Chairman of the Board. ’ :
The representative of the industry submitted written reply during the
hearing and stated. that industry has installed- adequate effluent treatment plant ’
consisting of bio qlarifier followed by.anaerobic biological treatment system (UASB) for

_anaerobic treatment of effluent generated from washing of raw material. Thereafter, the.
treated effluent is further, freated in to aerobic biological treatment system (ASP-3),
followed by secondary clarifier & tertiary: clarifier. The effluents generated from machine. .

~section and' pulp mill are imparted primary freatment -through primary clarifier of

capacity 5100m3 having adequate hydraulic retention time, Primary treated effluent is 1

further treated into two aeraton tanks each of capacity 6600m3 and 4050m3 known as

ASP-1 and ASP-2, respectively. The effluent of aeration tanks is clarified into secondary

clarifier of capacity 5100m3. The effluent after secondary clarifier is further treated into

tertiary clarifier. The final treated effluent of the industry is utilized for irrigation of the
fields of farmers of nearby twelve villages having an area about 2000 acres of nearby

__villages. For supplying treated effluent for irrigation to the farmers, we have installed

Siestoragnatic-flow:meter-for measurement of flow towards theirrigation fields and for

distribution of treated water to the farmers, we héVE‘TEE:i’!é‘a‘kTmoﬁundergrze.ugd,»pipe‘llne ‘

network. As far as the complaint made by sh. Parminder Singh Kitna, Nawanshahar,

Sh.. Ranjit singh kalsi advocate and Lakhvir singh rana Dansiwal, is concerned, it is

mentioned here that these persons have no land in nearby villages where the treated

effluent of the industry is utilized for irrigation. These persons have their self interest and
grudge with the industry which are best known to them. Whereas, the industry is.
discharging its treated effluent and air emission as pef the norms prescribed by Punjab’

. Pollution Control Board. Also, the industry is getting analyzing the quality of the soil from”
Department of Soil Sciences twice in a year and the analysis results indicate that the
values of pH, Salt content, Organic Carbon, Available phosphorus and Available potash
have been found varying hetween-7.2 -8.0, 0.25-0.35 millimhos/cm, 0.18 - 0.73 %, 5.2
- 8.6 Kg/Acre and 496 - 54.7 Kg/Acre, respectively, which are within the permissible
limits of 6.5 - 8.7, less than 0.8 milimhos/cm, 0.4 - 0.75 %: more than 5.0 - 9.0 3
Kg/Acre and 55 Kgl/Acre, raspectively, for soil health. :

S The industry has further informed that the industry is also getting analyze
the quality of the ground water every year from reputed laboratory approved by Punjab
Poliution Control Board, As per the analysis results, the parameters in the ground water
have been observed as pH= 7.28 - 7.47, TDS = 160 - 404 mg/l, alkalinity = 130 - 191

..mg/\, chloride. = 21 - 34 mg/l, calcium =55 - 65 mg/l, magnesium = 3.8 - 14.0 mg/! and

total hardness= 178 - 196 ma/l which afe withifi the pérrissible dimits of 6.5« 8.5, 500

mag/t, 200 mg/l, 250 mg/l, 75 mg/l, 30 mg/l and 200 mg/l, respectively. Regarding the

inspection ‘made by officers of Punjab Pollution Control Board on 15.11.2018 and

B sampl_e-col]ec;te_q by them and analyzed by the \aboratory, it is submitted that the values

" of BOD and cOD at*the outlet.of the ETP mentioned .as 82mg/1 and 612mg/1 are
shocking because the values of these paFéTnﬁéTé‘T’s*at—’fhé:.;ou_t\,eiip_f_ the ETP are always
within the permissible limits of 30 and 250mg/1 respectively. Ré@’é_rd'iﬁg"S‘MS-alem
indicating the variation in values of COD & TSS have been noted, which might be due t
sticking of some foreign particle on the electrode of the online monitoring system or due

to heavy rain in the area or some technical fault in the instrument and the same was fc
very .few seconds and there sfter the values of the parameters regained its norm
value. In order to ensure effective functioning of onlire monitoring system,weare

contd.

. L
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5-2-19 Proceeding €CZ -~

-~

M/s Kuantam Papers Ltd. Viliage Saila Khurd, Tehsil Garhshankar, Distt Hoshiarpur
calibraiing the system by our own IT department from time to time. We shaii also
engage the services of ERRAND ENTERPRISESPVT. LTD, New Delhi for calibratiorn of
online monitoring system and calibration report shall be submitted by the end of
© February - 2019. Besides taking effective measures by the industry, we also proposed
following short term measures and long term measures for further improvemant in the
quality of the environment.

Short Term Measures .
i) We shall engage CPPRI Saharanpur for the audit treatment system including
soda recovery plant and ground water. The report shall be submitted by end
, of February - 2019, - : -
i) -We shall'éngage the services of department of soil conservation for approval
: of the Irrigation Management Plan and report in this regard shall be submitted
_ by February-2019. '
Long Term Measures ,
i) Commissioning of ECF bleaching for reduction in the use of chlorine and
reduction in effluent load by March 2019, trails for which already started 2-3
months ago. o S ,
i) Commissioning of new soda recovery plant of 500 TPD dry black liquor solids .
i bydJune - 2020, '

After hearing, the officer of the Board and representative of the industry, =

the Chairman of the Board decided that:-

1) The industry shall engage CPPRI, Saharanpur and get its existing ETP and
chemical recovery plant audited and a proposal be prepared for up-gradation
required in exiting ETP and chemical recovery plant, so as to meet the effluent
standards as prescribed under the law and the report be submitted to the

- PPCB within 21-days, '
2) The industry shall prepare an Irrigation Management Plan from a consultant of

good repute for the whole of the command area available within the industry, .

e A0d outside the. indugtey-whers treated-efflieit-of thae~ ifRdustry is ufilized onto
- land for irrigation purpose within 15 days and thereafter get it verified and
"approved from the Department of Soil & Water Conservation, Punjab and

submit the same to the Punjab Pollution Control Board within 21 days,

- 3) The industry shall get the ground water study of the whole command area

- expert institute in the field of Hydrogeology and submit report to Punjab
Pollution Control Board within 21 dlays. - .

4) The industry shall prepare a Standard Operating Procedure (SOP) for the
operation of ETP and Chemical Recovery Plant (CRP) and-shall maintain the
record of operation of ETP on daily basis and shall submit monfhly record duly
verified by the Designated Authority of the industry to the Punjab Pollution

. Control Board. Lo '
5) The industry shall obtain the permission / NOC from Central Ground Water
" Authority (CGWA) regarding abstraction of fresh water from all the éxisting
tube-wells in the industry. ‘

where thie treated effluent is utilized onto land for irrigation. purpose from any-

8) The industry 'shall install electromagnetfc flow meter at the inlet of the ETP'

‘ before the equalization tank within 21-days.
..7) The.industry shall.commission -the_Elemental

the agro based production by 31-03-2019. | 4 :
8). The industry shall install and commission a new soda recovery plant-of 500

_Chlorine Free ,bjeachi‘_;J;g&(,E'kQF)'ih

For Sr. Envird

TPD capacity dry black liquor solids by 31/03/2020. qu/ “,;)\ q

mental Engineer

A copy of the above is forwarded to Environmental Engineer, Punjab
Pollution” Control Board, Regional ‘Offize, ‘Hoshiarpur for information and necessary
action as per.the above decision. - -

WTRUE COPY//

. h S\ -
For Sr: Envi:)%é‘ental Engineer-
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ANNEXURE R-12

February 6, 2019

The Environmental Engineer

Punjab Pollution Control Board (PPCB)
Focal Point

Hoshiarpur

Subject: Notice to issue Directions under 33-A of Water (Prevention &
- Control of Pollution) Act, 1974 as amended in 1988

Reference: ppcR Letter No. 524 dated 01/02/2019 received on 04/02/2019

Sir,

This is in continuation to this office letter dated 05.02.2019 submitted to
chairman office, Patiala. Further clarifications W.r.tpoints raised in the hotice
under 33-A of the water act 1974 is submitted as under

The last paragraph of the Page 2 of the Notice says that “the readings observed
for real time monitoring system were: PH 7.49, COD: 211, BOD: 219, TsSS: 30.6. The
value for BOD reported as 219 mg/l is not correct and seems to be typogfaphical
‘error at PPCB’s end. It should be 21,9 mg/1 and we request that records'may pIs be

reviewed and corrected.

With régard-fo théfﬁeéﬁlts b?'éﬁaiysié-of the tfeated.effluent samples collected by
the team and analysis done at‘PBTI, we have some fechﬁical observations and would
request you to kindly look in%o these before concluding énything regarding‘adequacy
and efficiency of our EFFluen£ Treatmént Plant (ETP) based on the results reported
W.r.t BOD and COD.

© During visit of the ppCB team, it was explained to the team that we are in

the process of commissioning our Chlorine Dioxide plant for répiacement of
chlorine with €102 in the pulp bleaching process. Therefore, we have to use

higher dose of Hydrogen Peroxide (another environmental friendly bleaching

1

Page 1 of 3
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chemical) dﬁring stabilization-oF Cl02 plant s0.as to commission chlorine

dioxide bleaching as per prescribed parameters without using elemental

chlorine and hence in view of this, the residual peroxide in the pulp mill

effluent might be on much higher side than normal concentration.

From the analysis, it seems that since the method of overcoming the
interference of hydrogen Peroxide on analysis of COD is not mentioned in APHA
Standard Methods for the Examination of Water and Wastewater, and might
not have been addressed by the analyst while performing analysis of COD in
the samples due to lack of information with him about the current bleaching
process being followed in our mill. The analysis of CoD is affected. by
interferences from various inorganic substances based on the source of waste

water samples and removing this interference for correct analysis of the
COD is an essential part of *h- 2pproved standard analytlcal method, If it
is not performed in the standard cop test, the reaction of the residual hydrogen
peroxide with the potassium dichromate reagent, will result in a "false high"

coD value, which is a well established fact and addressed by analysts worldwide

whlle analyzing COD in such samples,

Similarly, in the method for BOD analysis, residual hydrogen peroxide has
also its interference 1n the analysis. Hydrogen peroxide decomposgs residual
slowly degradable organic matter in treated effluent during analy51s
converting into simpler easily biodegradable compound i.e. measurable BOD,
leading to higher BOD3/BODS values than the actual values. It is mentioned
here that during 3 days/5 days incubation period in the effluents contalnlng
residual H:02, the residual organics are converted to easily blochemlcally
oxidizable compound ‘reflecting as measurable BOD, the analytical BOD3/B0ODs
value goes up. _
Therefore, it is extremely essential to remove the interference of residual
hydrogen peroxide to have the correct values of COD and BOD. Further, since
real time monitoring system works on entirely different principle and is
not affected by these interferences, the values reported in the real time

online monitoring system are within the same range as earller

Page 2 of 3
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We would like to submit that this 1s temporary phase and commissioning of our
Chlorine Dioxide Plant will be completed by March, 2019, The higher values of
COP and BOD in the analysis report are a result of analytical error due to

interference of residual hydrogen peroxide which was removed during analysis.

° With regard to Yellow alerts generated by CPCB w.r.t online monitoring

system, it is submitted that online monitoring system have been installed
for as.a part of self~monitoring mechanism by the Industry and, pas per
“CPCB’s Framework for regulatory use of continuous real time effluént
quality & air emission monitoring data”, yellow alert is the first level
alert ( which is followed by orange, red and purple), wherein no action is
required by the Regulator and the Industry has to take corrective actions
including Investigating & recording the apparent cause 6? the deviation and
corrective action taken, Recording the observations on the influent
characteristics during the past 24 hours, Check the Internet / Puwer
connectivity /Sensor defect of the equipment and restore it accordingly,
The timely corrective actions were taken by our mill on yellow alerts and
reported to both PPCB & cpCB

¢ We are not diséharging any effluent for stagnation inside or outside the
premises and the pits observed by the team were due to uprooting of Sarkanda

by the farmers and no stagnation caused by our mill.

In view of.the .above] It is requested that above clarifications may kindly be
looked'info:pdreiy on fechnical groﬁnds tb'conéludelregarding analyéis results &
adequacy of our freatment'p}ant énd tHe hotice issued to us ﬁay lkindly be.withdrawn.
We may also be allowed to get re-samplihg.after commissiofing of our chlorine dioxide

plant in the month of April 2019

With Regards

Sanjay Kumar
General Manager (Process QC)

CC- A copy of above is forwarded to Chief Environmental Engineer, Focal Point
Jalandhar for kind information & necessary action please

Sanjay Kumar
General Manager (Process QC)

(5 mf‘n\snjﬂ | Page 3 of 3
61219
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The Chairman,

Punjab Pollution Control Board,
Nabha Road, '
Patiala.

Subject — Notice to issue directions u/s 33-A of Water (Prevention & Control of

Pollution) Act, 1974 as amended in 1988.

Reference: your office letter No. 524 dated 1.2,.2019

With regard to subject cited notice, the pointwise reply is submitted as under-

1,

Our industry is operating with valid consents to operate under the provisions of the
WaterA Act, 1974 and Air Act, 1981 which are valid up to31.3.2019. Copies of the
consent letters are enclosed as per Annexures —1 & 2 |
We have installed adequace eifiuent treatment plant consisting of bio clarifier feilowed
by anaergbic biological treatment system (UASB) for anaerobic treatmenty'of effluent
generated from washing of raw material. Thereafter, the treated effluent is further
treated in to aerobic biological treatment system (ASP-3), followed by secondary
clarifier & tertiary clarifier. |

The effluents generated from machine secti.on and pulp mill are imparted primary
treatment through primary clafifier of capacity 5100m’ having édequate hydraulic
retention time. The treatment efficienC\;/ in terms of removal of COD, BOD & TSS is 49.0,
70.0 & 90.8%, respectively. Moreover, the underflow generated from primary clarifieris
dewatered through state of the art technology i.e. screw presses which dewa’c:er the
sludge to its. consistency to 44% and it further reduces the level of TSS & COD at the
outlet of prirﬁéry clarifier. As such, primary clarifier is quite effective and adequate.
Primary treated effluent is further treated into two aeration tanks each of capacity
6600m°> and 4050m’ known as ASP-1 and ASP-2, respectively. The effluent of aeration
tanks is clarified into secondary clarifier of gapacity 5100m® having adequate hydraulic

retention time. Effluent treatment flow chart is enclosed as per Annexure - 3.

“1]|Page
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5 The effluent after secondary clarifier is further treated into tertiary clarifier. The final
treated effluent of the industry is utilized for irrigation of the fields of farmers of nearby
twelve villages having an area about 2000 acres of nearby villages. For supplying treated
effluent for irrigation to the farmers, we have installed electromagnetic flow meter for
measurement of flow towards the irrigetion fields and for distribution of treated water
to the farmers, we have laid leak proof underground pipeline network. Besides,.t‘_'he

industry has its own land measuring about 110 acres and 85 acres of nearby farmers,

where the treated effluent is utilized for plantation. Irrigation plan is enclosed herewith.
Irrigation Management Plan and irrigation network are enclosed as per Annexures -4 &
5,

6. The analysis profile of the treated effluent samples of the industry which were collected
by Punjab Pollution Control Board indicate that the values of BOD, COD, TSS, AOX and
nH are within the prescribed limits of the Board. The copies of the results are enclosed
herewith. Further the treated effluent sample was also analyZed by Sophisticated

Analytical Instruments Laboratories Society, Thapar Technology campus Patiala and

analysis results are within the permissible limits. Copy of ;the analysis report of treated
effluent conducted by Punjab Pollution Control Board is enclosed as per Annexures — 6
to 9. The copy of analysis report of Sophlstrcated Analytical Instruments Laboratories
Society, Thapar Technology campus Patiala is enclosed as per Annexure - 10.

7. As far as the complaint made by Sh. Parminder Singh Kitna, Nawa‘nshahar, Sh. Ranht
singh kalsi advocate and Lakhvir singh rana Dansiwal, is concerned, it is mentioned here
that these persons have no land in nearby villages where the treated effluent of the

- industry is utilized for irrigation. These persons have their self interest and grudge wuth

the. mdustry which are best known to them Whereas, the industry Is drscharglng its

treated 'efﬂuent and air emission as: per the. norms. prescrrbed by Punjab Pollufclon

Control Board.

Also, the industry is getting analyzing the quality of the soil from Department of Soil

Sciences twice in a year and the analysis results indicate that the values of pH, Salt

2|Page
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content, Organic Carbon, Available phosphorus and Available pbtash have been found

varying between 7.2 -8.0, 0.25 - 0.35 millimhos/cm, 0.18 - 0.73 %, 5.2 - 8.6 Kg/Acre and

49.6 - 54.7 Kg/Acre, respectively, which are within the permissible limits of 6.5 - 87,

*less than 0...8"n'1ill'imhos'/c'rh, 0.4'-0.75 %, more than 5.0 - 9.0 3 Kg/Acre and 55 Kg/Acre,

respectively, for soil heaI’th. :

The industry is also getting analyze the quality of the ground water every year frdm
reputed iaboratory approved by Punjab Pollutipn Control Board. As per the analysis
res_ults, the parameters in the ground water have been observéd aspH=7.26 —,7.47, ;rDS
= 160 - 404 mg/l, alkalinity = 130 - 191 mg/I, chloride = 21 - 34 mg/l,cal(.:ium =55-65
mg/l, magnesium = 3.8 - 14.0 mg/! and total hardness= 178 - 196 mg/l which are within
the permissible limits of 6.5 ~ 8.5, 500 mg/!, 200 mg/l, 250 mg/l, 75 mg/l, 30 mg/! and
ZOltIJ mg/l, respectively. The values of heavy metals elther are within the permissiblg

limits or not detectable in these ground water samples. Besides, no bécterial

contamination or pesticices residues have been found in these drinking water samples.

Copy of the analysis resuits ground water is enclosed as per Annexure - 11,

The literature study has been carried out to know the ill effects of effluent discharge

from pulp and paper mill on human' beings. The ;tudy indicates that no chronic
dangerous diseases like cancer, asthma, chronic obstructive pulmonary disease
and hepatitis C is caused due to the use of treated wastewater of pulp and paper mill
effluent for irrigation. The industry at its own has alsp collected data from nearby
Government hospitals/ dispensaries with regard' to death of persons due to cancer and

other dangerous diseases. It has been reporfed by the Senior Medical Officers of these

hospitals that no death occurred during the last 3 years due to the diseases like Cancer,

Hepatitis, Cholera and Typhoid in their hospitals.

. Regarding the inspection made by officers of Punjab Pollution Control Board on

15.11.2018 and sample collected by them and analyzed by the laboratory, it is

3|Page
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submitted that the values of BOD and COD at the outlet of the ETP mentioned as 82mg/}
and 612mg/| are shocking because the values of these parameters at the outlet of the
ETP are always within the permissible limits of 30 and 250mg/I respectively. The
necessary analysis resuits of the various treated effluent sample collected by PPCB,

_indicating all the perameters are within the permissible limits, have already been |
enclosed in aforesaid para. Sfmilarly, as per analysis results, the values of TSS, BOD end
COD in the effluent sample collected from the land of Manjit Singh Village Saila Kalan,

have been mentioned as 458, 243 & 1429mg/|, respectively, which are also not
acceptable because the values of these parameters at the outlet of the primary clarifier |
are always remain within the range o'f' 150 - 200mg/l, 450 - 550mg/l and 1200 -
1800mg/I, respectively, which are further reduced by treating the effluent biologically in
three aeration tanks followed by secondary clarifier and tertiary clarifier. Thus., at the
outlét of the tertiary clarifier, all the parameters have been found within the permissible
limits of 50, 30 & 250mg/l, respectively. |

As mentioned in aforesaid para, we have In house state of the art laboratory, recognized

by Govt. of India, where we are conducting regular monitoring of all the influent and ..

effluent parameters. The approval of Govt. of India regarding recognition of our
laboratory and the analysis results of the effluent of our laboratory for the period

October — 2018 to January — 2019 are enclosed as per Ahnexure - 12 and Annexures 13 .

to 16,

. Regarding SMS alerts indicating the variation in values of COD & TSS have been noted,
which might be due to sticking of some foreign particle on‘tf:ie electrode of the online
monitoring system. or due to heavy rain in the area or some techmcal fault in the |

, mstrument and the same was for very few seconds and there after the values of the o
pararneters regamed its normal value In order t ensure effective functioning of online
monitoring system, we are cahbratmg the system by our own IT department from time

to time. The report of calibration by our IT department is enclosed as per Annexure -

17. However, we shall also engage the services of ERRAND ENTERPRISES PVT. LTD, New

M;;"l-pag»e .


anisha



363

Delhi for calibration of online monitoring systern and calibration report shall be
sbmitted by the end of February ~ 2019.

Besides taking effective measures by the industry, we also proposed following short
term measures and long term measures for further improvement in the quality of the
~environment. o . |

'ShortTerm Measures ‘ |

i) We shall engage CPPRI Saharanpur for the audlt treatment system including soda
recovery plant and ground water. The report shall be submltted by end of
February - 2019. Letter written to CPPRI Saharanpur is enclosed as per Annexure
- 18, |

i) We shall engage the services of department of soil conservation for approval of
the Irrigation Management Plan and report in this regard shall be submitted by
end of February - 2019. |

Long Term Measures .
i) Commissioning of ECF bleachi'ng for reduction in tne use of chlorine and
reduction in effluent load by March ~ 2019, trials for which have already started
2 -3 months ago. | |
i) | Commissioning of new soda recovery plant of 500 TPD dry black liquor solids by

June = 2020,
In light of the above, it is humbly requested that the notice to issue directions under

section 33A of the watet act 1974 may kindly be withdrawn.

DA/as above '

With Regards

Sanm Ws Qc)
' )

b

5|Page
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The Environmental Engineer

Punjab Pollution Control Board (PPCB),
Focal Point,

Hoshiarpur |

Subject:  Notice to issue Directions under 33-A of Water (Prevention &
Control of Pollution) Act, 1974 as amended in 1988

Reference: PPCB Letter No. 524 dated 01/02/2019 received on 04/02/2019
Sir, '

This is in continuation to this office letter dated 05.02.2019 submitted to
chairman office, Patiala. Further clarifications w.r.t points raised in the
notice under 33-A of the water act 1974 is submitted as under

The last paragraph of the Page 2 of the Notice says that “the readings
observe for real time monitoring system were: *pH 7.49, COD: 211,BOD:
219, TSS: 30.6. The value for BOD reported as 219 mg/l is not correct and
sems to be typographical error at PPCB’s and. It should be 21.9 mg/l and we
request tht records may pls be reviewed and corrected.

With regard to the results of the analysis of the treated effluent samples
collected by the team and analysis done at PBTI, we have some technical
observations and would request you to kindly look -into these before
concluding anything regarding adequacy and efficiency of our Effluent
Treatment Plant (ETP) based on the results reported w.r.t BOD & COD.

During visit of the PPCB team, it was explained to the team that we are in
the process of commissioning our Chlorine Dioxide plant for replacement of
chlorine with ClO2 in the pulp bleaching process. Therefore, we have to use
higher dose of Hydrogen Peroxide (another environmental friendly
bleaching chemical) during stabilization of C1O2 plant so as to commission
chlorine dioxide bleaching as per prescribed parameters without using
elemental chlorine and hence in view of this, the residual peroxide in the

pulp mill effluent might be on much higher side than normal concentration.

. From' the’ analys1s it- seems that since the method of overcoming the
interference of hydrogen Peroxide on analysis of COD is not mentioned in
APHA Standard Methods for the Examination of water and waste water, and
might not have been addressed by the analyst while performing analy51s of
COD in the samples due to lack of information with him about the current
bleaching process being followed in our mill. The analysis of COD is
affected by interference from various inorganic substances based on the
source of waste water samples and removing this interference for correct
analysis of the COD is an essential part of the approved standard analytical
method. If it is not performed in the standard COD test, the reaction of the
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residual hydrogen peroxide with the potassium dichromate reagent, will
result in a “false high” COD value, which is a well established fact and
addressed by analyst worldwide while analyzing Cod in such samples.

Similarly, in the method of BOD analysis, residual hydrogen peroxide has
also its interference in the analysis. Hydrogen peroxide decomposes residual
slowly degradable organic matter is treated effluent during analysis

converting into simpler easily biodegradable compound i.e. measurable
BOD, leading to higher BOD3 /BODS values than the actual values. It is

mentioned here that during 3 days/ 5 days incubation period in the effluents o

- containing res1dua1 H202, the residual organic are converted to easily
biochemically oxidizable compound reﬂectmg as measurable BOD, the
analytical BOD3 / BODS value goes up.-

Therefore, it is extr emely essential to remove the interference of the residual
hydrogen peroxide to have the correct values of COD & BOD. Further, since
real time monitoring system works on entirely different principle and is not
affected by these interferences, the values reported in the real time online
monitoring system are within the same range as earlier.

We would like to submit that this is temporary phase and commissioning of
our Chlorine Dioxide Plant will be completed by March, 2019. The higher
values of COD & BOD in the analysis report are a result of analytical error
due to interference of residual hydrogen peroxide which was removed
during analysis.

With regard to Yellow alerts generated by CPCB w.r.t online monitoring
system, it is submitted that online monitoring system have been installed for
as a part of self-monitoring mechanism by industry and as per “CPCB’s
Framework for regulatory use of continuous real time effluent quality & air
emission monitoring data”, yellow alert is the first level alert (which is
followed by orange, red and purple), wherein no action is required by the
Regulator and the Industry has to take corrective actions including
Investigating & recording the apparent cause of the deviation and corrective
action taken, recording the observations on the influent characteristics
during the past 24 hours, check the internet / Power connectivity / Sensor
defect of the equipment and restore it accordingly. The timely corrective
actions were taken by our mill on yellow alerts and reported to both PPCB &
CPCB.

We are not discharging are effluent for stagnation inside or outside the
premises and the pits observed by the team were due to uprooting of
Sarkanda by the farmers and no stagnation caused by our mill.

In view of the above, It is requested that above clarifications may kindly be
looked into purely on technical grounds to conclude regarding analysis
results & adequacy of our treatment plant and the notice issued to us may



313

kindly be withdrawn. We may also be allowed to get re-sampling after
commissioning of our chlorine dioxide plant in the month of April 2019

With Regards

Sanjay Kumar
General Manger (Process QC)

CC- A copy of above is forwarded to Chief Environmental Engineer, Focal
Point Jalandhar for kind information & necessary action please

~ Sanjay Kumar
General Manger (Process QC)

WTRUE COPY//
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ANNEXURE R-13

JOINT REPORT OF CPCB & PUNJAB SPCB
(Original Application No. 850 of 2018)
Reslidents of Saila Khurd, Raniala Vs, State of Punjab

Joint report of CPCB and Punjab Pollution Control Board (PPCB) for M/s Kuantum
Papers Ltd,, Salla Khurd, Teh- Garhshankar, Dist-Hoshiyarpur, Punjab

1 BACKGROUND

The Hon'ble NGT vide its order dated19.12.2018 in the matter of 0.A No. 850/2018 of

Residents of Saila Khurd, Raniala Versus State of Punjab issued following order for
compliance:

“Let, a joint report be furnished by CPCB and Punjab SPCB on factual aspects of the matter
and action taken, if any, to this Tribunal within one month from the date of receiptof copy

of this order by e-mail at ngtfiling@gmail.com The nodal agency will be PSPCB to
coordinate and comply with the order”. -

In pursuance to the aforesaid Hon'ble NGT order, a joint inspection team of CPCB & PPCB
visited M/s Kuantum Papers Ltd. Saila khurd, Punjab (hereinafter referred to as ‘unit’) on
17.01.2019,

2  INTRODUCTION:

M/s Kuantum Papers Ltd. manufactures writing printing Paper using Wood
(Eclyptus/popular, bamboo) and Agro residue (bagasse, wheat straw, sarkanda,), vineer
waste/chips etc.

The consented capacity of the unit is 450 MTon/day. In the process, the unit uses chemical
such as caustic soda, chlorine gas, lime, Hydrogen Peroxide, fillers & other chemicals.

The consent of the unit is valid upto 31.03.2019 under Water and Air Act(s) and Authorization
under Hazardous Waste Rules is valid uw

3 FRESH WATER CONSUMPTION AND UNIT PRODUCTION:

The Unit has 12 borewells for meeting the freshwater consumption demand. The Unit has
applied on_12.07.2018 for obtaining permjssign/NOC from the Central Ground Water

Authorities (CGWA ] rding apstractio 12 bO‘Tewells.
Four borewells are not in use (borewell na,1,3.3.8). The total freshwater consumption and

Unit production, as per the data provided by the ynit, are as follows:

(ﬂ/ ’3\ Pagelof 7
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Table 1: Freshwater consumption and production data

Date Fresh water consumption (n?/day) Production (TPD]
01/01/2019 17279 197,429
02/01/2019 21478 468.485
03/01/2019 20947 380.761
04/01/2019 18403 293.656
05/01/2019 16452 329.947
06/01/2019 17487 217.525
07/01/2019 16233 262.237
08/01/2019 19829 240,502
09/01/2019 22308 294.705
10/01/2019 20780 326,170
11/01/2019 21180 321.465
12/01/2019 20133 388.891
13/01/2019 20265 416.188
14/01/2019 17971 342,249 .
15/01/2019 18512 298.206
16/01/2019 17026 215.099

Average 19142 312 TPD

During the visit, the production was 375 TPD. The Unit average production is recorded as
312 TPD and average freshwater consumption as 19142 m?/day. It shows that average fresh
water consumption is 61.35 m3/tonne of paper production, '

BLACK LIQUOUR MANAGEMENT AND BLEACHING PROCESS:
BLACK LIQUOR MANGAMENT

The Unit has two processes for production of pulp and paper. One is from wood as raw
material and other is agro residue as raw material for writing printing paper production. The
mill has one continuous digester (6 TPH capacity) and 03 rotary digesters of 80 m? each for
cooking purpose.

The black liquor generated from above two processes is treated in two chemical recovery
plant (CRP) separately. The agro based production generates black liquor of about 2000
m3/day and wood based production generates about 650 m3/day. Conventional CRP is for
the treatment of black liquor generated from agro based production and has capacity of 205
TPD solid firing per day. Fluidized based reactor installed for treatment of black liquor
generated from wood-based production &has capacity of 90 TPD solid fired per day.

During the visit both the CRPs was found operatiopal,

BLEACHING PROCESS

The Unit uses elemental chlorine for the blegching of pulp to lighten its color and whiten the
pu!p,fnn.papewam&:rhﬂ bleaching invalves ghflorination, extraction (H20,+NaOH), and

bleaching by hypochlorite.
Cﬂ/ Page 2 of 7
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Upgradation of bleaching process. In the agro based production plant, the Unit hasrecently
Installed oxygen delignification (ODL) plantand Cl0O; plant. The Unit representative informed
that the ODL and CIO; plant in agro based production shall be functional by April 2019 and
thereafter they will not use any elemental chlorine gas in bleaching, The Unit has proposed

to convert the wood based prodiiction also Into elemental chlorine free (ECF) bleaching plant
by March 2020,

EFFLUENT TREATMENT PLANTS (ETPS)

The wastewater is generated from different section of process and operation. Unit has three
streams of wastewater as follows:

1. Stream I (Effluent from paper machine, pulp mill, etc.)

2. Stream II (Wet washing effluent of agro raw material)

3. Stream 111 (Black liquor) -

EFFLUENT TREATMENT PLANTS
ﬂecycie
STREAM II .
'::::t,ﬂ; Blo ¥
clarifler
Sludgel' . Gas to boiler
~ ,
d
Sandy sludge recovery  Sludge press ter 1
STREAM 1 3 jﬂ?
Effluen
Aeration Tank (3 no.) * Gal;ﬂe:
Sludge press u_ sludg f
(TR
==
Tertiagy clarifier
O Dsludge to decanter U
!rrigation@
STREAM 1II -

The Unit has two Chemical Recovery Plantg (CRR) for the management of black liquor. The
conventional CRP is installed for the treatmpnt pf black liquor generated from agro based
production and the fluidized bed reactor (gpg) ig Installed for the treatment of black liquor

generated from wood based production.
’ : ! ;M Page 3 of 7
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The black liquor is concentrated in multiple effect evaporators (MEE) and tlien the
concentrated black liquor /heavy black liquor is sprayed into recovery boiler or incinerator.

lnlthe FBR, Soda ash is produced in the forms of granules is collected and packed in bags and
sold.

6  SAMPLE COLLECTION AND ANALYSIS
PERFORMANCE OF ETP SYSTEM

Waste water samples (Grab sampling) were collected by joint team during the visit and sealed

samples were handed over to Punjab Pollution Control Board (PPCB) for analysis. The results
are as follows. '

Table 2: Analytical lab results of ETP

Location of sample Parameters mp/l except pH
pH BOD CoD TSS AOX*
Inlet of ETP 6.53 443 3840 . 628 -
{Mixed stream [ & 1) — —
Qutlet of ETP 7.63 106 608 87 15.2 mg/l
(Final outlet for plantation) — — - {0.685 kg/ton)
Discharge standard 7.0-8.5 30 350 50 1.0 kg/ton of paper
(notified under E(P)Rules, 1986)
[Large paper mill)
As per the above results, the Unit is non-complying with effluent discharge norms notified
under E(P) Rules, 1986.

*Considering the effluent discharge of 16,903 m3/day and production of 375 TPD during the
visit, the AOX comes as 0.685 kg/ton of paper.

Observation made during the visit are as follows:
1. The Unit and its ETP was operational during the visit.

2. The Stream Il effluent (wet washing effluent) after treatment through bio-digesters is mixed
with stream I effluent {paper machine effluent) & no equalisation tank was found before
subjecting the mixed effluent for treatment. Samples of the mixed stream | & Il.before
treatment (inlet to primary clarifier) & after final treatment (outlet of tertiary clarifier) was
collected by the joint team,

3. The ETP outlet discharge flow rate data was not being displayed in the real-time OCEMS

panel at ETP during the visit and unit requires to connect / restore the flow meter data to
CPCB server.,

"~ 4. The treated effluent was being discharged into the land (within and outside the unit

- premises) for irrigation purpose. The Unit representative informed that treated effluent is
carried through underground pipelines to the nearby villages such as Saila khurd, Saila-..

kalan, Pensera, majari etc. As per the consent the unit has 110 acres of land within the

premises and 2050 acres in nearby village for irrigation. 7
premisesand 2007 actes it

5. The instantaneous reading of flow meters ingtalled at 06 pipelines (for irrigation through 5
pumps and one by gravity) was recorded duripg the visit as 84.5 m3/hr, 319.4 m3/hr,
146.233 m3/hr, 283.3 m3/hr, 307.7 m3/hr, 121 rr;QZhr. The outlet discharge pumps has auto
leveller and once the level of treated efflyent gges down the pumps stops. As per the
logbooks provided by the unit, the eﬁluentfgjgchggge during the visit is 16,903 m?/day.

(m/ ’)ﬁl}% Page«t of 7
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Ground Water Quality

To assess the present condition of ground water quality, samples have been collected from
tube wells from different villages such as Saila Khurd, Saila kalan, Pansera, The physico-

chemical characteristics of ground water samples taken from tubewells from three villages
has been presented {n Table 3.

Table3:Physico-Chemical Characteristics of Groundwater Samples from tube wells; '

‘S_.Ig Samplin Parameters {mg/1}, except pH, and conductivity

g pH  Xond. DS | Total | Total Calclum |Magnes (Chioride| Sulfatg Nitrate

location Hardn | Alkalinit jum

ess y
as CaC0s

1] GW-1 | 7.711 874 | 5621 460 316 73 38 12 12 07
21 GW-2 7.77 536 | 345 280 312 48 21 10 02 1.6
3] GW-3 7.28 | 1463 | 982{1 580 336 100 63 16 16 16.2
1S 10500-2012 drinking water Standards
(?fcmtable 6.5-8.5 NA | 500 | 200 200 75 30 250 200 45
o .
{Permissible | 6.5-85 - [2000 600 600 | 200 100 1000 | 400 45
limit in

absence of
alternate
source)

GW1: Tube well of PWRMDC at village Salla Kalan; GW2: Tube wel} of PWRMDC at village Saila Khurd; GW3:
Tubewell of Sh. Gurwinder Singh S/0 Rashpal Singh at Village Pansera

The concentrations of heavy metals in the ground water samples have been given in table 4.
Perusal of table revealed that the concentrations of heavy metals are within the acceptable
limit for all parameters.

Table 4; Heavy Metal Analysis of Groundwater Samples from tubewells
5N | Sampling Parameters {mg/l)

localon  ——Tea T Tcu [Fe |Ma NI |Pb |Zn |Co |Se |V
1 JGWIi/M | BDL | BDL | BDL |BDL | 0.01 | 0.06 | BDL | BDL | BDL [ BDL | BDL | BDL
2 | GW2/M BDL | BDL | BDL | BDL | 0.09 | 0.02 { BDL | BDL | BDL | BDL | BDL | BDL
3 | GW3/M | BDL | BDL | BDL | BDL | 0.01 | 0.06 | BDL | BDL | BDL | BDL | BDL | BDL
IS 10500-2012 drinking water Standards

{Acceptable 0.05}00031005}005} 03 | 01 002|005 |5 - 0.01 §-
limit)

(Permissible 0.05 | 0.003 | C.OS{ 1.5 | 63 | 03 jNo No 15 - No -
limit) relax | Relax relax

GW1/M: Tube well of PWRMDC at village Saila Kalan;GW2/M: Tube well of PWRMDC at village Saila
Khurd; GW3/M: Tubewell of Sh. Gurwinder Singh $/0 Rashpal Siugh at Village Pansera

BDL - below detection limit.

Page 5 of 7
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STACK MONITORING RESULTS

The Unit has three boilers (2x26 TPH and 1x60 TPH) and one recovéry boiler. The 26 TPH
boiler has common stack and connected to ESP as alr pollution control device (APCD). The 60
TPH boiler has ESP as APCD.

Stack monitoring was conducted at stack of the boilers during the visit and samples were
analyzed by Punjab Pollution Control Board (PPCB). The analytical repart of the particulate
matter is tabulated in the following table-5,

Table 5: Stack monitoring results

S.No Location Particulate Matter (PM) | Alr Quallty Norms
(PPCB Lab Report) (mg/N m?)
1 Stack (common) attach with 41 mg/Nm3
two boilers of 26 TPH each 150 mg/Nm?
2 Stack attach to coal fired boiler 37 mg/Nm3 .
of 60 TPH

The ash from the boiler section is disposed through land filling as informed by the unit
representative. The Unit representative informed that 10 % of the ash is used in brick
manufacturing plant installed within the premises.

FINDING AND CONCLUSION DRAWN BY THE JOINT INSPECTION TEAM

Based on the above recorded observations and analysis results of the wastewater, emission

and groundwater following are the findings:

1

The Unit is non-complying with the effluent discharge norms stipulated under
E(P)Rules, 1986 for BOD, COD & TSS parameters. The final treated effluent showed
BOD-106 mg/1 {against norms of 30 mg/T), COD- 608 mg/1 (against 350 mg/T) and TSS-
87 mg/1 (against 50 mg/i).

The OCEMS display panel at ETP was not showing the ETP outlet discharge flow meters
reading during the visit and unit requires to connect / restore the flow meter data to
CPCB server.

The quality of ground water collected from tubewells of all three villages showed
exceedance w.r.t acceptable norms for parameter, viz, total hardness, total alkalinity,
but they are within the permissible limit of BIS Standards. The calcium and magnesium
level at the Pansera village showed exceedance w.r.t acceptable norms, however are

within the permissible limit.

The heavy metals in the groundwater samples are well within the BIS standards for
drinking water.

The stack monitoring results showed compljgnce with the emission norms.

Page 6 of 7
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8.0 RECOMMENDATIONS

L

6.

7.

The unit shall submit adequacy assessment report of their ETP along with water
balance audit report prepared by reputed institutes/organizations like
1IT/CPPRI/NEERI/NIT etc. and accordingly should augment and upgrade their ETPas
per the recommendation of the adequacy assessment report as well as incorporate
other suggestions of the adequacy report.

The Unit shall install flow measuring device at the inlet of ETP and should maintain
logbook for the same.

The Unit shall connect / restore the flow meters data at the autlet of ETP to CPCB
server. "

The Unit shall submit ash management plan to PPCB and should dispose theashina
scientific manner.

The Unit shall submit irrigation water management plan to Punjab Pollution Control
Board (PPCB) and PPCB should verify the adequacy of the submitted plan and link
with the consent.

The Unit shall expedite the proposed work for elemental chlorine free bleachingin the
agro based production by April 2019.

The calibration of the 0CEMS instrument shall be periodically done and manual result
should be compared with real-time online data.

9.0 INSPECTION TEAM

Sh. Kamlesh Singh,  Sh, G.S Majithia, Sh. Ashok Sharma,

Scientist D, Chief Environmental Environmental
CPCB, Delhi Engineer, . Engineer, Officer, .
PPCB, Jalandhar. PPCB, Hoshiarpur.  Zonal Office - Lab,

Jalandhar, PPCB,

-..0 INSPECTION DATE - 17.01.2019

Page 7 of 7
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Punjab Pollution Control Board

ANNEXURE R-14
Regional office

E-18-A Focal Point, Hoshiarpur

E-mail :ppcbrohoshiarpur@gmail.com website www.ppeb.gov.in Phone/FAX:01882-248020 .

No. 576 REGD Dated 1-3-2019

To
M/s Kuantam Papers Ltd.,

Village Saila Khurd, Tehsil Garhshankar Distt Hoshiarpur.

Sub: Proceedings Chairman of the personal hearing before the
worthy of the Board on 05.02.2019 at head office Patiala u/s

33-A of Water (Prevention & Control f Pollution) Act, 1974 as

amended in 1988.

Ref: Zonal Office letter n0.963 dated 22.02.2019

It is intimated that the industry was given personal hearing before the
worthy Chairman éf the Board on 05.02.2019 at head Office Patiala u/s 33-
A of Water (Prevention & Control of Pollution) Act, 1974 as amended in

1988, wherein it was decided as under:-

1) The industry shall engage CPPRI, Saharaﬂpur and get its existing ETP

and chemical recovery plant audifged and a proposal be prepared for up-



gradation required in existing ETP andgcheicla recovery plant, so as to meet
. the effluent standards as prescribed under the law and the report be

submitted to the PPCB within 21 days.

2) The industry shall prepare an irrigation Management Plan from a
consultant of good repute for the whole of the commana area available
within the industry and outside the industry where treated effluent of the\'

industry is utilized onto land for irrigation purpose within 15 days and
thereafter get it verified and approved from the Department of Soil & Water
Consewation, Punjab and submit the same to the Punjab pollution-C‘ontro.ll .
ﬁoérd ;vi.thiln'.Zl days'.. R

3) The indusér& shall gelc the grour_lclnwater sfudy of It;he whole comm_aqd area
where the treated effluent is utilized onto land for i.rrig.ation purpose from
any expert institute in teh field of Hydrogeology and submit report to Punjab
Pollution Control Board within 21 days.

4) The industry shall prepare a Standard Operating Procedure (SOP) for the
operation of ETP and Chemical Recovery Plant (CRP) and shall maintain
the record of operation of ETP on daily basis and shall submit monthly
record duly verified by the Designated Authority of the industry to t:ile
Punjab Pollution Control Board. | |
5) The industry shall obtain the permission/ NOC from Central Grouﬁd

Water Authority (CGWA) regarding abstraction of fresh water from all the

existing tube-wells in the industry.
6) The industry shall install electromagnetic flow meter at the inlet of the

ETP before the equalization tank within 21 days.
7) The industry shall commission the Elemental Chlorine Free Bleaching

(ECF) in the agro based production by 31.03.2019



8) The industry shall install and commission a new Soda recovery plant of

-4

500 TPD capacity dry black liquor solids by 31 .03.2020.

You are, therefore, requested to comply with above said submit the

said decisions, immediately and submit the compliance to this office.
Treat it as most urgent, please

Environmental Engineer

WTRUE COPYW



Kuantum Papers Ltd
ANNEXURE R-15

The Paper Makers

Date: 7" March, 2019

To

The Chief Environmental Engineer
Punjab Pollution Control Board,

Focal Roint,

Kind Attn: Mr, G.S. Majithia, CEE

Sub: Steps taken by the Company in response to the inspection of Kuantam

Paper Mill. on 17 Ol 2019 and Compliance of the decision taken in -
the pelsonal hea1 ing held on 5.2. 2019 before the worthy Chairman

of the Board.
Sir,
The present letter is being filed on behalf of Kuantum Papers Limited
(“Company”). At the outset the Company submits that it is compliance with
the applicable environment statutes and provisioﬁs therein. By way of the

present letter, the Company would like to place on record the steps being

taken and proposed to be taken by the Company, to reduce its footprinf on the

environment.

1. The Company is engaged in the manufacturing of Writing & Printing

paper, having average production of 375 TPD, with conventional



R .

'1'ec':oyery plant, for agro black liquor solids for caustic soda recovery and |

co-ge'nerat::ion plar'lt of i7.,5 MW w1th Rige -Hu’sk, Coal & Bio-gas as fuel.
For the p;eroses, t.f‘le Company hés received .Consents to operate /
Authorization issued under the provisions of Section 21 ;)f the Air
(Prevention and Control of Pollution) Act, 1981 for discharge of
emissions, Section 25 of Water (Prevention and Control of Pollution):
Act, 1974 for discharge of efﬂuenté, Rule 5 of the Hazardous Waste
(Management, Handling & Transboundary Movement) Rules, 2016 and

Bio-Medical Waste Management Rules, 2016, copies of which ate
enclosed alongwith as ANNEXURE 1. The said Consent to operate /
Authorization clearly permits the Company to carry on manufacturing

activity, subject to the condition that the discharge of the effluent /

emission should not exceed the prescribed values,

H

. At the outset, it is stated that the Company is in compliance with the

terms and conditions set out in the Consent to Operate / Authorization

issued by the Punjab Pollution Control Board (“PPCB”). The treated

- waste-water discharge from the Company’s plant is well within the

limits, permitted under the Consents to Operate / Authorization, issu_ed to

the Company and is utilized for irrigation purposes. The Company has on
a periodic basis got samples tested to ensure compliance with the

standards set under Air (Prevention and Control of Pollution) Act,

1981 for discharge 6f emissions; and Water (Prevention and Control of

| Pollution) Act, 1974 for discharge of effluents and the respective Consent

to operate/ Authorization issued thereunder. The Company has also
installed an Online Continuous Effluent Monitoring System (“OCEMS”),

which has been calibrated as per the standards set out by the Central
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Pollut1on Control Board (“CPCB”) and/or PPCB (collectively referred to

s “Pollution Control Board”) and is providing real- time data to the
Pollution Control Boards regarding the effluent discharge from the

Company’s plant.

. Despite being in compliance with the environment norms and parameters
set out in the Consent to Operate / Authorization, the Corpany, in an

effort to further bring down its environmental impact, ha; continuously
been taking various measures, which are discussed herein below. These
measures will show that the Company was aﬁd is in compliance with the
environment norms and is continuously adopting best environment

practices to ensure sustainable development, without causing damage to

the environment at large.

. For the purposes of the present letter, the discussion is divided into three
parts viz., Part A — Comphance with Water Pollution Norms, Part B -

, Comphance with A1r Pollut1on Norms and Part C — Short-term and Long- |

term 'measures to reduce, poll.utipn. Pam A is further diVided into sub-

parts, dealing with various elements such as (a) Effluent Quahty, (b) .

Ground Water Quality and (c) Soil Quality.

PART- A —Water Pollution Norms

. The Company requires water for the purposes of manufacturing paper.
The water is required for preparation of the raw materials, for cooking /
pulping of raw material, for pulp washing, pulp bleaching and finally for

manufacturing Paper sheets. The Company gets its water from the 9
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operational tube wells, out of the total 12 tube wells installed at its

 premises.. The‘tot‘al,water requirement of the Company is 21000m3 pe1

day, which coms.to 50 m3 per ton of paper and is well within the norms
prescribed by CPCB, The total quantity of the treated effluent discharge .

éf the Company is about 17000 m3 per day.

. From its various manufacturing process explained above, the Company

has four streams of effluent, which are:- _
a) Washing of Raw Material;

b) Pulping Section;

¢) Machine Section;

d) Re-boiler

. The waste water / effluent from the washing of the Raw Material is

treated in the ETP as under:-
a. The waste water or effluent from washing of raw material is sent to

a bio- clarifier having capacity of 1150m3 with 16m diameter with

the depth 5.5m.

b. This is followed by anaerobic sludge blanket reactor (UASBR)

having capacity of 3928.6m3. with 25m diameter and 8m depth.

UASBR is adequate to treat 8000m3 per day of effluent, whereas
the present discharge from bio-clarifier is 4000m3 per day. With
~ the opefation of UASBR, approximately 2000m3 per day of bio-

gas is generated which is used as fuel in the boiler. The treatment

efficiency of UASBR in terms of removal of COD & BOD is 59%

and 83%, respectively.
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c. The Anaerobic biological treated effluent is imparted aerobic
biological treatment through aeration tank No.3 called as ASP-3. It

has capacity of 4010m3, where the flow rate of efﬂuent.is
maintained as 4000m3 per day .with hydraulic retention time of
24hrs. the biomass (MLSS) is maintained in the range of 4000-\.
5000mg/l and DO in the range of 1.5-2 mg/l. The sludge volume

index is 90-130 ml/g. An adequate dose of DAP and urea is given

as nutrient to the biomass, The mixed liquor is further carried into
secondary clarifier for separation of biomass and clear treated

effluent. The treatment efficiency of aeration tank in terms of

removal of BOD, COD and TSS has been observed as 91%, 73%

and 68%, respectively.

8. For the treatment of the remaining three streams of waste water / effluent,

the following process is being followed by the Company:-

~a. Primary Clarifier

| For Ith'.e remo,\{al of _T‘SS,,‘C'I.ODE' Vand -,BOD, a primary clarifier of
cap‘acit.y 5100 m3"' with diameter of 38m and depth of 4.5m, has been
installed. The hydraulic retention time of primary clarifier is 9.4 h;'s

" with overflow rate of 11.5 m3/m2/day. The treatment efficiency in

terms of removal of TSS, COD and BOD is 90%, 50% and 50%,

respectively.

b. Aeration tank No.1



=y
(2

It has capacity of 6670 m3, where the flow rate of effluent is
maintained as 9000 m3 per day with hydraulic retention time of 17.8
hrs. Th.e'bilomas‘s'("MlL.SSf) is maintained in the range of 4(500;500'0
mg/l .a'nd DO m the' Irqnée Qf 'l1.5-'2'1ng/1 anq the sludge volume index
is 90-130 ml/g. An adequate dose of DAP and !urez‘;l 1s given as nutrient
to the biomasé. The mixed liquor is further carried into secondary\'
clarifier for séparation of biomass aﬂd clear treated effluent. The
treatment efficiency of aeratién tank no. 1 in terms of removal of

BOD, COD and TSS has been observed as 90%, 72% and 66%,

respectively.

{

. Aefation tank No. 2

It has capacity of 4050 m3, where the flow rate of effluent is

maintained as 4000 m3 per day with hydraulic retention time of 24

hrs. The MLSS is maintained in the range of 4000-5000 mg/l and DO
in the range of 1.5-2 mg/l and the sludge volume index is 90-130

ml/g. An adequate dose of DAP and urea is given as nutrient to the

biomass. The mixed liquor is further carried into secondary clarifier
for separation of biomass and clear treated effluent. The treatment
efficiency of aeration tank no. 2 in terms of removal of BOD, COD

and TSS has been observed as 94%, 77% and 72%, respectively.

. Secondary Clarifier

For the separation of biomass and treated liquid effluent, a secondary

clarifier of capacity 5100m3 having adequate HRT and overflow rate

has been provided. Secondary clarifier is adequate to clarify the mixed

liquor entering into it from aeration tanks.
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e. Tertiary Clarifier

o)

For further treatment of the effluent, a dose .of Poly-Aluminum

Chloride (“PAC”) is added which further reduces the values of BOD,
COD and TSS and the various parameters namely pH, BOD, COD
&TSS remain within the permissible limits of 6.5 — 8.5, 30 mg/l, 250

mg/l and 50 mg/], respectively.

Waste-Water / Effluent Results

9. It is pertinent to mention here that the Company is regularly monitoring the

performance of ETP and is having,the samples taken frorh the ETP tested
- from M/s Environtech laboratories, Mohali, which is NABL. accredited and

recognized by the PPCB. The test results are summarized hereunder for ease

of reference:-

Sr. | Date of Sample Parameters

No. | Collection pH ‘ BOD 1 COD TSS
(mg/l) | (mg/l) (mg/l)

[ [03.052017 - |  7.20 I8 175 32

TTEenE | 750 |19 180 26

3, 28.08.2.018 T 721 25 . 115 28

The aforementioned test results clearly show-that the treated waste water /
effluent from the Company is meeting the prescribed norms fixed by the
PPCB at the time of issuance of the Consent to Operate / Authorizations. -

Copies of the Reports issued by M/s Environtech laboratories, Mohali is

annexed herein as ANNEXURE 2.
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1«.‘0. Besides, the technical team of M/s Sophisticated Analytical Instruments
Laboratories Society, Thapar Technology Carﬂpus, Patiala has élso collected
the sample from (a) ETP Outlet and (b) Lrigation Point Outlet (village
N'aria'la'),‘on. _07.'.'01.2.0'1.9.. _These samples were analyzed by the same:

laboratory, results of which are as under:-

‘Sr. |Point of Sample | | Parameters

No. | Collection pH BOD ~ COD TSS

(mg/l) - (mg/l) (mg/1)

‘1. | ETP outlet 172 8.6 173 34
2. |Irrigation point| 7.1 12.0 214 32
outlet (in

irrigation village

Nariala)

Permissible Limits 6.5 —8.5 30 250 50

Copy of the Report issued by M/s Sophisticated Analytical instruments
I aboratories Society, Thapar Technology Campus, Patiala is annexed along

with as ANNEXURE 3.

Ground Water / Drinking Water Quality Results
11. The Company has also got quality of the drinking water analyzed from M/s

Environtech laboratories, Mohali, a NABL accredited laboratory and
approved by PPCB on 03.08.2017. As per the report, the values of the
parafneters in the ground water have been observed as pH — 7.26 —.7.47,
TDS — 160-404 mg/l, alkalinity -130 mg/l, chloride - 27 mg/l, calcium -19-

72 mg/l, magnesium — 9.0-25.0 mg/l and total hardness 86 mg/l which are
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within the permissible limits of 6.5 ~ 8.5, 500 mg/l, 200 mg/l, 250 mg/l, 75
mg/l, 30 mg/l and 200 mg/l, respectively. Pertinently, the values of hea\;y

metals either are within the permissible limits or not detectable in these

ground water samples. Besides, no bacterial contamination or pesticides

residues have been found in these drinking water samples. A copy of the
Report dated 03.08.2017 issued by M/s. Environtech Laboratory, Mohali is

annexed along with as ANNEXURE 4.

On 30.07.2018, the Company’ got the quality of the drinking water in
Villages Saila Khurd, Hilra, Saila Kalan, Majra, Dingrain and Nariala

analyzed from Punjab Biotechnology Incubator, Mohali, which is a lab
approved by Punjab Pollution Control Board. As per the report, the values

of the parameters in the ground water have been ob.serv.ed. as pH =7.28 -
7.59, TDS = 341 ~ 417 mg/l, chloride = 06 - 190 mg/l, calcium = 28 - 117
mg/l, magnesium = 25 — 31.4 mg/l which are within the perm'iss'ible limits

of 6.5 — 8.5, 500 mg/1, 250 mg/l, 75 mg/l, 30 mg/l respectively. A copy of

the Report dated 30.7.2018 issued by Punjab Biotechnology Incubator,

Mohali, is annexed as ANNEXURE 4-C.

~ Soil Analysis Results

In addition to the testing of the Effltent & Water samples, the company
also gets th.e quality of soil analyzed from the Deparﬁn_lent.of Soil Sciences,
Hoshiarpur (Krish Vigyan Kendra) twice a year. The latest testing was

conducted in June, 2018, results of which are as under:-

=

Point of 4 Parameters _}
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, No. | Sample pH | Salt [Organic |Available | Available
Collection | (millimho (Carbon [Phosphoro| Potash |
s/cm) S
I, |Various | 7.2-8.0 'o'.‘25-'o.35 0.18- ”5..2-8.6" 49.6-54.7
'Vlillage_:s” N 0.73% | Kg/Acre | Kg/ Acre |
— '.6.5. - | | 0.80 | 04- | More More
Permissible Limits 87 | ’0.75% : 'tha.n 5.0- | than 55
9.03 Kg/Acre
P Kg/Acre

A copy of the Report dated June, 2018 issued by Krishi Vigyan Kendra,

Hoshiarpur is attached along with as ANNEXURE 5.

13, Thus, even the soil testing clearly establishes that the Company is; in

compliance with the prescribed norms.

PART —B — Air Pollution Norms

With respect to emission, the Company has 3 boilers each, having capacity

of 26 TPH, 26 TPH and 60 TPH. The Combany also has a recovery boiler
wifh capacity of 220 TPD aﬁd is fired by black liquor. The Two boilers
having capacity of 26 TPH have common stack of 52m height, wheréas,
| the third boiler having capacity of 60 TPH has si-ngle stack of 70m height.
All these stacks have been attached with separate electrostatic preéipit;ator
which is a high efficiency equipment to control the air pollutants. Stack

emissions samples have been collected by the PPCB from time to time and

the analysis results are mentioned as under:-
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| PARAMETERS in mg/Nm3 at 12% CO2
’ DATE Particulate Matter (2 Particulate Particulate Matter
boilers of capacity of | Matter (Boiler (Recovery Béiler
26 TPH each) of capacity of of capacity of 20
60 TPH) TPH)
14.03.2018 | 44 57 64
21.082017 | 64 [ 82 70
19.03.2016 | 48 52 87
19.09.2016 39 63 | 87
20.10.2015 90 72 87
78102014 | vy | 35 32

Permissible limit is 100 mg/Nm3 at 12% CO2

Thee above analysis results indicate that, with respect to air emissions, the

Company is fully complaint with the provisions of the Air ( Prevention and

Control of Pollution) Act, 1981 and no violation can be attributed to the

Company. Copies of the reports are-annexed at ANNEXURE 6.

4. The aforementioned test results for both Water and Air effluents /
~ emissions, .clearly ‘show that the Company is in compliance with the

applic’able'Enviromynent laws and provisions therein.

PART — C — Short term & Long-term Measures

15. Even though the Company is strictly in compliance with all the applicable

environmental parameters, the Company is committed to further reduce its
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footprint on the environment and in order to ensure the same, the Company
¢

has planned various Short-term and Long- term measures, aimed at

improving the values of the effluent / emissions discharged from the

Company’ plant, which are already within the permissible limits.

16. The Compe_my has exe,cuted/plgmled the following short term measures tl‘l?,i"[‘,
.V'V.ill ifnl.)ro.\/e; the efﬂliJe.r.l't. / c;n.iis.si'oh vahie.

a. The Cgmlaany had request_ec..l. for a‘ technilcal atlldit_ of the Effluent
Treatment Plant (ETP) fro‘m Central Pulp & Pap.er Research Institute |
(CPPRI), Saharanpur. A copy of the report dated 28" February, 2019
is annexed herewith as ANNEXURE 7.

As per thé recommendations of CPPRI, the Company hés started the
“construction work of the Equalisation Tank before the primary

clarifier.

b.The Company had requested for a technical audit of ‘the Chemical
Recovery Plant (CRP) from Central Pulp & Paper Research Institute
(CPPRI), Saharanpur. The copy of the report is in transit and will be

submitted to you shortly.

c. The Company has re-calibrated, its Online Continuous Effluent
Monitoring System (‘OCEMS’), which is connected to the
CPCB/PPCB Server and sends them real time updates on the varfous

effluent parameters. A copy of the Calibration Certificate from Errand

Enterprises dated 9" February, 2019 is annexed herewith as

ANNEXURE 8.
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d. The Company has re-calibrated its Online Stack Emission Monitoring

System, which is connected to the CPCB/PPCB Server and sends

them real-time updates on the air quality. A copy of Calibration

lth

certificate from Nevco Engineers Private Limited dated 11" February,

2019is annexed herewith as ANNEXURE 9.

e. The Company has applied for approval of its Irrigation Managemént

Plan with the State Government (Department of Soil Conservation).: A
copy of application submitted along with the plan is annexed herewith

as ANNEXURE 10.

f, The Company has initiated the process of study of the ground water of
the whole command area where the treatéd effluent is utilized onto
land for irrigation purposes from: Sh. Daljit Singh Saini, Former
Superintendent — Hydrogeology (CGWB) Ministry bf Water
Resources (Govt. of India), Chandigarh who is an expertiin the field

of Hydrogeology. The report will be submitted soon.

g. The Company has also prepared a complete Ash Management Plan and

a copy of the same is annexed herewith as ANNEXURE 11.

h. The SOP for operatlon of ETP & CRP has been prepared and record of

operatlons of ETP is belng maintained on a da11y basis.

, '
1 ! . ! ! !

i. The Company has already applied for permission/NOC from CGWA

‘regarding abstraction of fresh water from existing tube wells.
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Reminders have also been issued to the said department and we are

awaiting a response from them on the same.

j. Regarding the installation of Electrostatic Flowmeters at the inlet of the
ETP, the company has already requested for Quotations from the
concerned vendors. The same shall be installed after finalizing the

vendor.

k. The Co'mpany plaris to commié_sion Chlprine Dioxide (ClO2) bleaching
- plant by March, 2019 which result in reduction in the value of

Absorbable Organic Halides (“A0X”).

§

17.. In addition to above, the Company has planned the following Long-term

measures that will improve the values of the effluent / emission generated
by the Company:-

a. The Company plans to commence Elemental Chlorine Free (EéF)
bleaching, which is an environment friendly process, for entiire
pulping by 31 March, 2019. This process will result in elemental
Chlorine free bleaching and value of AOX shall be reduced to

almost negligible and quality of water effluent shall be greatly

improved.

b. The Company plans to commission a new Chemical (Soda)
Recovery plant by 31 March, 2020 that will enable the Company to
close its existing Fluidized bed reactor, resulting in further reduction

of stack emission values and improvement in the quality of the

environment.
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We alsq point out that the aforementioned measures which the Compai:iy
has taken, will further improve tlie readings of the various parametei's,
although the readirigs are already well within the permissible limits. The
Company is taking these stei)s to discharge its social c_ibligation towards the
environment at large and to the people living in the surrounding villages.
The Company is committed to the protection of the environment and by-
regularly having its effluents /.em_ission tested, enisures that the discharge

values remain within the permissible limits as prescribed by the regulatory

‘bodies.

The Company therefore requests you to kindly consider the
aforementioned facts and take into corisideration all the environmental

compliances of the Company while preparing its report or recording its

ﬁnding, pursuant to the joint inspection of the Company’s factory premises

on 17.01.2019.

The Company remains available to provide every assistance that may be
required by the Pollution Control Boards and requests that no prejudicial

action be taken against the Company and its functioning business without

affording reasonable opportunity to respond and/ or take necessary

+ corrective measures, if necessary.

The contents of the present letter are without prejudice to the rights and‘

v ' v
vt Voo by

contention 'to the” Company. Nothmg stated in the present letter shall
amount to an admis’sion of any_ liability or violation on part of the

Company.
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g Thanking you

Sincerely

For Kuantum Papers Limited

(Sanjay Kumar)

General Manager (Process — QC)
Eﬁclos’ur'es"aS ahover L

CC:-
The Environment Engineer

PPCB
Regional Office Hoshiarpur.

Punjab

WTRUE COPY//
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ANNEXURE R-16

Item No.10 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 850/2018

Residents of Saila Khurd, Raniala Applicant(s)
Versus

State of Punjab Respondent(s)

Date of hearing: 14.03.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s):

For Respondent (s): Mr. Naginder Benipal, Advocate
ORDER

The issue for consideration is the pollution caused by Kuantum
Paper Mill adversely affecting the inhabitants of Saila Khurd,
Raniala, Saila Kalan, Jassoval, Majari, Paddi Khusi and Pensara
village, District Hoshiarpur, Punjab, by discharging polluted air and

water.

Vide Order dated 19.12.2018, a joint Report was sought from the
Central Pollution Control Board (CPCB) and the Punjab State
Pollution Control Board (PSPCB) on factual aspects with action

taken Report.

Accordingly, a joint Report has been received by email on 13.2.2019.

The findings and recommendations are as follows:
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The unit is non-complying with the effluent discharge
norms stipulated under E(P) Rules, 1986 for BOD,
COD & TSS parameters. The final treated effluent
showed BOD-106 mg/L (against norms of 30 mg/L),
COD-608 mg/L(against 350mg/L) and TSS- 87mg/L
(against 50mg/L).

The OCEMS display panel at ETP was not showing
the ETP outlet discharge flow meters reading during
the visit and unit requires to connect/restore the flow
meter data to CPCB server.

The quality of ground water collected from tubewells
of all three villages showed exceedance w.r.t
acceptable norms forparameter, viz, total hardness,
total alkalinity, but they are within the permissible
limit of BIS standards. The calcium and magnesium
level at the Pansera village showed exceedance w.r.t
acceptable norms, however are within the
permissible limit.

The heavy metals in the groundwater samples are
well within the BIS standards for drinking water.
The stack monitoring results showed compliance

with the emission norms.

Recommendations:

The unit shall submit adequacy assessment report of
their ETP along with water balance audit report
prepared by reputed institutes/organizations like
IIT/CPPRI/NEERI/NIT etc. and accordingly should
augment and upgrade their ETP as per the
recommendation of the adequacy assessment report
as well as incorporate other suggestions of the
adequacy report.

The Unit shall install flow measuring device at the
inlet of ETP and should maintain log book for the

same.
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iii. The unit shall connect/restore the flow meters data
at the outlet of ETP to CPCB server.

iv. The Unit shall submit ash measuring plan to PPCB
and should dispose the ash in a scientific manner.

v. The Unit shall submit irrigation water management
plan to Punjab Pollution Control Board(PPCB) and
PPCB should verify the adequacy of the submitted
plan and link with the consent.

vi. The Unit shall expedite the proposed work for
elemental chlorine free bleaching in the agro based
production by April 2009.

vii. The calibration of the OCEMS instrument shall be
periodically done and manual result should be

compared with real-time online data.”

4. It is clear that violations are serious but action taken is
inadequate. Neither any closure has been ordered till compliance
nor damages assessed and recovered. PSPCB has, thus, failed to
act upon the ‘Precautionary’ and ‘Polluter Pays’ principle for
preventing further damage and restoring the damage already

caused.

5. In view of above, the PSPCB may now take appropriate action in

accordance with law.

6. The Joint Committee may assess the extent of damage caused in
monitory terms on settled principles requiring the compensation

to be deterrent and adequate to meet the cost of restoration.

7. An action taken report may be furnished by the PSPCB and the
joint Committee in above terms within one month by email at

ngt.filing@gmail.com
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List the matter for further consideration on 20.5.2019.

March 14, 2019

Original Application No. 850/2018

PK

WTRUE COPY//

Adarsh Kumar Goel, CP

S.P. Wangdi, JM

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
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L ANNEXURE R-17
<=2 Punjab Pollution Control Board

Zonal office, Near PSIEC, Water Tank, Focal Point, Jalandhar-
Phone No, 0181-2601612 www.ppch.gov.inEmail ID - 'seezojal.ppcb@punjab.gov.in ‘_

To - .

M/s Kauntam Papers Pvt. Ltd. .
Village Saila Khurd, Tehsil Garhshankar,
Distt. Hoshlarpur

Subject: Notice to issue directions u/s 33-A of Water (Preventlon & Control of
i 2 OlUtION) Act, 1974 as amended in 1988.

Whereas, it?mandatory onthg "part-of- mduatr-y~~to-obtam..the ‘consent t_q“
. operate' of the Board as required under the Water (Preventlon & Control of Pollutlon) ‘Act, 1974
to operate: and outlet for dlscharge of effluent.

,-;a ‘And whereas it is also m’mdatory on the part of lndustry to install proper and
adequate pollution control devices to contzin the concentration of various pollutants in the
effluents within the standards prescribed 2y the Board. i ‘

And whereas, the industn’ was granted consent to operate under the Water
(Prevention & Control of Pollution) Act 1974 vide No. R14HSPCTOW1520756 ‘dated
29.08.2014, which is valid upto 31.03.2019 for production of 450 TPD of prlntmg paper. and
operatlon of a co-generation power plant of capacity 17.5 MW.

e And Whereas, the industry was served with notice u/s 33-A of the: ‘Water Act
(PreventIOn & ‘Control “of Pollutlon) Act, 1974 vide no. 5557 dated 6/9/2018 alongwrth an
opportunity of personal hearing on 18/9/2018,since the industry was found: not conforming to
the: standards in respect of BOD as per SMS alert system received from CPCB for the data
deplcted by the online continuous effluent monitoring system and there was complalnt agamst .
- the industry regardlng water pollutlon caused by the industry in the'area. .

"~ And Whéreas, in the said hearing it was decided as- under - '
1) The Chlef Environmental Engineer, Jalandhar shall Co-ordinate the: visijt of PBTl to the

o ﬂaeuetn_wrthm Z.days.and PBT] shall.collect and. analysis.‘the . treated trade efﬂuent t o

AR A LRk

sample and’ ‘submit report to-the Punjab Pollution Control Board.:

..2) The ‘Chief Environmental Englneer Jalandhar=shall visit the': |ndustry & asses the
adequacy of pollution cgntrol measures /° disposal arrangements ‘made by the industry
& shall submlt report / recommendations before next date of hearing. -

3) The further action will be taken out after receipt of the report,

And ‘whereas, in compliance to decisions taken- in the: hearmg held. on
1879/2018,>the lndustry was visited by the: team comprising of officers of the Board and PBTI
on 15/11/2018 and the recommendations . Jiven by this team are enumerated as under:- - -

1. The industry should upgrade the existing treatment facility such that the treated effluent
meets with the norms prescribed by the Board. '

2. The industry. shall prepare an lrrigation Management Plan and get its approved from

- Department of Son Conservatlon Punjab and thereafter to- lmpellent the same: in tlme

targeted period. -
- 3. As the treated effluent of the industry is utlhze onto land for Irrlgatuon purpose a-study of .
7" ground Watér table: be ‘conducted for general, ‘heavy* metals. parameters from all the

Vlllag where the effluent Is. bemg apphed for lrngatlon purpose

A 019.i ion; wrth notice issued to. lndustmulsﬁLAﬁfJL\Ala*i“ ActLP
“&*T“JD”F‘(“DI of Polittion) Act;”™ 1_974‘ and in this said hearing it was decided:as under:- -
1) The mdustry shall engage CPPRI, Saharanpur and’ get its existing:ETPand: chemlcal
':;,-plant audited: and-a’proposal be- prepared for, up-gradation-required in -exiting -

ETP and{ chemical recovery plant, so as to meet the effluent standatds as: prescnbed

under the law and the report'be submitted to the PPCB withiin 21~ ~days. -

2) The industry shall prepare an Irrigation Management Plan from a consultant of good
repute for the Whole ‘of the - -command area available within the industry and outside the
industry where.treated éffluent of the industry Is utilized onto land for irrigation purposé
within=15 days-and thereafter-get it wverified and approved‘from the Depa'tment ofSeil &~
Water Conservation, Punjab and su’mit the same to the Punjab Polltitiort Control Board. .

within 21 days. ‘
3) The mdustry shall get the ground water study of the whole command area where the

_ treated effluent is' ttilizéd ontoland for rrrlgatlon purpose from any éxpert: mstltute inthe:
field of Hydrogeology and submit report to Punjab Pollutlon Control Boaro withia 2
da/s B o e e
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4) The industry shall prepare a Standard Operatrng Procedure (SOP) for the. operatlon of s
' ETP and Chemical Recovery Plant (CRR).ard shall malntaln the.record of operatlon of :

BTR otvdally !;asls ang: shiall ‘submit monthly record duly venﬂed by the DeSlgnated

-Atitherity of thée lndustry fo the Punjab Pollutlon Contlol Board .
5) The industry-shall obtain the permission / NOC from. Central Ground Water Authorlty
(CGWA) regarding abstraction of fresh water from all the existing tube-wells “in the

industry.
‘@) The industry shall install electromagnetic flow" meter at the inlet of the- ETP before the
-~ equalization tank within 21-days.
.. 7). The industry shall commission the Elemental Chiorine Free bleachlng (ECF) i in the agro
based production by 31-03-2019.
.- 8) The.industry shall install and. CQmmL9§LOJl_8L neyv spd
T apacity dry black liquor solids by 31/03/2020.
And whereas, the Hon'ble National Green Trlbunal vrde order dated 19/1 2/2018
‘in the matter of ‘O.A*No. 850/2018 titled as Residents .of Saila. Khurd, Raniala V/s State of
_ Punjab passed the following orders:-
“ Let,a joint report be furnished- by CPCB and Punjab SPCB on factual aspects
b ; of'the matten and actlon taken if any, to thls Trlbunal WIthln one ‘month from the

agency will be PSPCB to.the co- ordlnate and to comply Wlth the order’

And whereas, . in compliance to said orders’ _of .the Hon ble National Green
Tribunal, the industry ‘was: visited on 17/1/2019 by the Jomt Team comprlsmg ‘of officers of
CPCB and PPCB. The report prepared by the Joint Team after conduct of visit to the industry,
was placed before Hon'ble*NGT.  The finding and: concluslon drawn by the Jomt lnspectlon
tearn are given-as:.under:-

1. The Unit is non-complying with the effluent dlscharge norms stlpulated under
E(P)Rules, 1986 for BOD, COD & TSS parameters. The final treated effluent showed
BOD-106 mgl/l.(against norms of 30 mg/l), COD- 608 mg/l (against 350 mg/ly and TSS-
87-mg/I (against 50 mg/l).

. . .2;.The OCEMS dlsplay panel. at ETP was | not showmg the ETP outlet dlscharge flow

data connectlwty to CPCB'server. - /
- 3. The- quality of grouiid :water collected from tube wells of all three villages showed

exceedance ‘w.r.t acceptable norms for parameter,.viz, -fotal:hardness, total alkalinity,s ~

but they are within the permissible limit of BIS Standards. The calmum and magnesium

level at the Pansera village showed exceedance w.r.t acceptable.norms, however are
within the permissible limit.
4. The heavy metals in the. groundwater samples are weII wrthln the BIS standards for:
drinking water. :
5. The stack monitoring results showed comphance wrth the emlssmn norms.
: - And whereas, the industry vide letter dated .21/2/2019.has. asked the Board to
furnish a copy of. the report of joint team constituted by the Hon'ble. NGT ‘and.the findings and

- conclusions drawn by the joint inspection team are mentioned. hereln above for. the ensurlng
‘_,compllance of the .same by the industry. ‘
- And-whereas, the industry has submltted its” reply V|de letter dated 7/3/2019 in

compliance to the decisions taken in the hearing held on 5/2/2019, which. has been taker on -

" record by the Board and the technical details -mentioned - by~the CRPRRI--Shaharanpur.in its
“report - regardmg__adequacy assessment of existing ‘ETP and study on the -adequacy of
chemical recovery system will be ciSCUsSE§&T I tmis— r“e-"..ng*aﬁd%ho«-mdustm ~shallcome
prepared fo discuss the technical details of said reports in the.hearing, .
. And whereas, the O.A No. 850/2018 titled as Residents. of Saila Khurd, Ranlala
V/s State of Punjab came for hearing before the Hon’ble NGT on 14/3/2019 and the Hon'ble
NGT has taken the findings and recommendations of joint team.on record and the relevant
part of the 'said order is reproduced as under:-
1. ltis-clear that violations are serious but action taken is madequate Neither any closure
. has been ordered till compliance nor. damages assessed and recovered. PSPCB has,

thus;-failed~te--action .upon_the . “Brecautionany’. and_ ‘Pallufer_Pays’ ... orlngmle for__

pleventlng further damage and restoring the damage: already caused. .
2. :n view of the above, the PSPCB may now take approprlate action .in accordance with
law, RS
3. The Joint Commlttee may assess the extent of damage caused .in monitory terms on
settled principles reqUIrlng the compensatlon to" be dsterren vand; adequate to meet the
sgostof festération ™

4. An action taken report may be furnished by the PSPCB and the Joint Commlttee in .

above terms within one month hv email at nat filivAa@mamail ram
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, And whereas, the industry is violating various ‘provisions of the Water Act.
fP_reve_ntion & Control of Pollution) Act, 1974 intentionally and deliberately.’ "
And Whereas the matter has been considered by the Competent Authority to the,
- Board and it has been decided to give hearing u/s 33-A of the Water Act (Prevention & Control:
of Pollution) Act, 1974 to industry. : -
Now, therefore, Punjab Pollution Control Board in exercise -of the powers
conferred upon it u/s 33-A of the Water (Prevention & control of Pollution) Act, 1974 as
amended in 1988, proposes to issue following directions: -
1. That the industry will dismantle and remove all outlets and stop forthwith discharging its
trade effluent onto land for irrigation or through any othet mode. e
2. That the industry will not restart any process unless all necessary water pollution control
frieastifes are=taken~and.coneentration..of. various pollutants in its treated trade effluent

conforms to-the effluent standards:laid:down by.the Board for stich dischiarges and iiiake "
.- proposal disposal.arrangement for the treated wastewater. _ : . o
-&;—;hat the industry- will -not restart discharging effluent until it obtains .the consent of. the
>Board u/s 25/26 of the Water (Prevention & control of Pollution) Act, 1974 as amended-in
.1988. . -
4. That the industry shall not restart its any process / unit. unless it comply with the
observations of the Joint Team constituted by the Hon'ble NGT, T
5. That Punjab State Electricity Board authority will be directed to disconnect the supply of .
electricity available to project proponent. o '
S _' . You are, hereby, given an opportunity of personal hearing to file objections,
if any, on the proposed directions before the Chairman. of the Board on 09.04.2019 at 11:30
AM in his office at Head office, Punjab Pollution Control Board, Nabha Road, Patiala,
personally to explain the position, failing which the proposed directions shall be confirmed

without giving any further notice/ opportunity. _
For Sr, Env%%%%éngineer ‘

T e _—

S Agopy: of ftﬁe"}a‘bee‘ié:‘"for‘ﬁérd‘éa-mt;w;ﬁe“I‘Zn'v'i,ronme.ﬁita'l Englneer, R,e’gjton-allv
Office, Punjab Pollution ‘Control Board; Hoshiarpur for information and you are requested to

« inform the industry well before tie date of hearing and also EERO to attend the hearing
" on.above said date. o .
. < -

For Sr. Environmental Engineery,

WTRUE COPY//

o A T e
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Kuaptum Papers Ltd
ANNEXURE R-18

Ref: ETP/PB/HPR : 04-19

APRIL 8, 2019

The Chief Environfnental Engineer,
Zonal Office, Punjab Pollution Control Board
Focal Point _

Jaléndhar E

Subject: Reply of Notice to issue' directions u/s 33-A of Water (Prevention

& Control of Pollution) Act, 1974 as amended 1988.

Ref- Your office letter No. 1368 dated 25.03.2019 received on

30.03.2019.

Respected Sir, | :

With reference letter no-1368 dated 25/03/2019, we are here with

submitting the point wise reply and status.
Kindly acknowledge the receipt
Thanking you

Yours faithfully.

For KUANTUM PAPERS LTD

Rakesh Kumar Dhingra
G.M. (Enviro-General)

(Authorized Signatory)
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Copy to:

The Environmental Engineer,

Regional Office, Punjab Pollution Control Board

E 18-A, Focal Point

Hoshiarpur
S. Conditions - Status Remarks
No.

1l The industry shall engage CPPRI, Complied Report of CPIPR-I
Saharanpur and get its existing alréady submit on
ETP and' chemical recovery plant, 07.03.2019, again
so as to meet the effluent enclosed at
standards and prescribed under the Annexure -l of ETP
law and the report be submitted to & Annexure - Il of
the PPCB within 21 days. CRP

2. [ The industry shall prepare an [Planis

Irrigation Management Plan from a
consultant of good repute for the
the command area

whole of

available within the industry and

outside the industry where treated

prepared by

under the
supervision of
retired Kanago

& his team &

effluent is utilized onto land for @pproved by

irrigation purpose within 15 days

and .therea.fter 'get .it verified and

abpro'ved'from the Department of

Soil & Water Conservation, Punjab

Soil
Conservation

Departrent

(Annexure- [l
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and submit the same to the Punjab
Pollution Control Board within 21

days.

The industry shall get the ground

water study of the wholé command

area where thé treated effluent is

utilized onto land for irrigation
purpose from any expert institute in

the field of Hydrogeology and

 submit report to Punjab Pollution

Control Boérd within 21 days.

Complied

Report preparéd by
Superlinks Water
Well Company

(Annexure- V)

'The industry shall’ prepare. a

standard Operating  Procedure

(SOP) for the operation of ETP and
Chemical Recovery Plant (CRP)

and shall maintain the record of
operation of ETP on daily basis and
shall submit monthly record duly

verified by Designated Authority of

the industry to the Punjab Pollution

Control Board.

Complied .

Enclosed as an

(Annexure- V & VA)

The

| permission/NOC

industry shall obtain the

from Central

Ground Water Authority (CGWA)

regarding abstraction of fresh water

from all the existing tube wells in |

the industry.

Pending

Permission  granted

from CGWA

14.07.2009 for two
years. Further épplied
CGWA on 24.09.2011
& reminders are inen

till 2016. However
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CGWA office informed
as on 05.06.2017 vide

letter no 913 that' our
case is currently u%der
process. Again request
letter was given ‘on

17.05.2018 on the

basis of our letten
CGWA officials visited
our company  on
21.09.2018. Agaiﬁ we
requested : on
05.03.2019 for renewal
of  permission  for
abstraction of ground
water. All the letters
mentionéd aone are

placed at Annexure [V,

' V-notchA

The  industry shall install | Complied installed,
electromagnetic flow meter at the photograph enciosed,
inlet of the ETP before the placed work order for
equalization tank within 21- days. electromagnetic flow
‘, meter is attached
| (Annexure- VII)
The industry shall commission the | Complied Plant .stand

Elemental Chlorine Free Bleaching

(ECF) in the agro based production

by 31-03-2019.

commissioned, trial
has been - taken.

Waiting for consent
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to operate for regular

P
operation.
8. |The unit shall install and| Wil be [Work  is  under
commission a new sqda recovery | Complied prdgféss
plant of 500TPD capacity dry black
liguor solids by 31/03/2020.
9, | The unit is nohr-comply'ing with the [Being a socia[Test report of
effluent discharge norms stipulated corporate recognized lad of dated
| (. under E(P) Rules, 1986 for BOD, citizens we are01.03.2019,

i COD & TSS parameters. The Final complying with25.03.2019 &
treateq effluent s.hoyveq BOD- all thé04.04.2019'l ‘are
106m.g/'l ('ag.ainst n'orm.s'c‘af 30mg/l), pafameters  ofenclosed.

COD-608 }119/! (aéaihs’t .350r;,jg)|,) the stat'L'saryTlhe samples analyzed

and TSS- 87 mgl/l (agai‘nst 50m§/l) requirement iﬁ our lab on daily
and is b‘eingbasis are also
tested in ounenclosed. Placed at
own lab  onAnnexure- VIl A. VI B

. daily basis and& VIl C.
also  analyzed
by recognized
lab approved by
PPCB on
regular interval,
10. | The OCEMS display panel at ETP [In progress Work order pléceld

was not showing the ETP outlet

discharge flow meters reading

~during the visit and unit requires to

connect or restore the flow meter

(Annexure- 1X)
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. | data connectivity. to CPCB server. )
11, [The quality of ground. water Complied Reflected in your lette
collected from'tube wells of all the no | 1368,  dated
three villages showed exceedance 25.03.2019.
w.r.t  Acceptable norms  for
parameter, viz. total hardness, total
alkalinity, but they are within the
permissible limit of BIS Staﬁdards.
The calcium and magnesium level
at the Pansera village showed
exéeedance w.r.t acceptance
norms, however  within  the
permissible limit,

12, | The heavy metals in the ground Complied Reflected in your letter
water samples are well within the no 1368, dated
BIS Standards for drinking water.. 25.03.2019.

13. | The stack monitoring results started (Complied Reflected in your letter]
compliance with the emissioni no 1368,  dated
norms. 25.03.2019.

14, | Construction of equalization tank. Uhder‘ B Photo attat;hed
Construction  |(Annexure- X)

15, | Rapid/ Flash mixing before tertiary Complied Photographs enclosed.

clarifier,

WTRUE COPY//
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ANNEXURE R-19
<= Punjab Pollution Control Board

Zonal office, Near ['SIEC, Water Tank, Focal Point, Jalandhar

Phone No. 0181-2601612 wwvs.pocb.gov.inEmail 1D - sedzojal.ppcb@punjab.gov.in .
 No__ /729 ~ Datey 5 APR-quly
< TQ,-._,.......,—.--«'~-~~ R ' S , L .

’ M/s Kauntam Papers Pvt. Ltd. _ ' ~ L

Village Saila Khurd, Tehsil Garhshankar,
- Distt. Hoshiarpur.

Subjécf: F"-r'dceed-ingsof the pérsonél ‘hearing béfore,wgrthy Chai'rrr'\‘ar‘\ of -the
Board on.09-4-2019 ‘at. Head' office. Patiala :uls".33-A -of Water
(Prevention & Control of Pollution) Act, 1974 as a‘m._e‘nded in'1988. .

Following were Present:- n | o

On behalf of 'the Board:- 1) Er. G.S Majithia, CEE, Jalandhar.
, A , " 2) Er. Harbir Singh, SEE, Jalandhar.,
3) Er. 8.8 Mat‘haru, EE, R.O Hoshiarpur.

" On behalf of industry:- = 3h. Pavan Khatan (M.D).

The officer of ‘he Board brought out that the industry.was granted
consent to operate under the Water (Prevention & Control of Pollution) Act 1974 vide
No. R14HSPCTOW1520756 dated 29.08.2014, which is valid upto 31.03.2019_for. .
production of 450 TPD of printing paper and-operation "'of‘“'éi“f"fc?d’igeri"éFéﬁ'éﬁ'béwér plant of
capacity 17.5 MW. The industry was served with notice uls 33-A of the Water Act
(Prevention & Control of Pollution) Act, 1974 vide no. 5557 dated 6/9/2018 alongwith-an
epporiunity of personal hearing on 18/8/2018 since the . industry  was. found not
conforming to the Standards in respect of BOD as pér SMS alert system received from
CPCB for the data depicted by the online continuous effluent. monitoring system and
there was complaint+against the industry regarding water-pollution caused by the
industry in the area. In the said hearing it was decided as under:-

1) The Chief Environmental Engineer, Jalandhar.shall Co-ordinate the visit of PBTI
to the industry within 7 days and PBTI shall collect and analysis the treated trade
effluent sample and submit report to the Punjab Pollution Control Board,” = -~

2) The Chief Environmental Engineer, Jalandhar shall visit the industry & asses the
adequacy of poliution control measures / disposal arrangements' made by the
industry & shall submit report/ recommendations before. next date of hearing.

3) The further action will be taken out after receipt of the report. S

o In compliance to decisions taken in the ‘hearing held on.18/9/2018, the

industry was visited by the team comprising of officers of the ‘Board and PBTI on
15/11/2018 and the recommendations given by this team arejenumerated as dnder:-
it facility such that the treated

1. The industry should upgrade the existing treatmen
effluent mests with the norms prescribed by the Board.

2. The industry shall prepare an lrrigation Managemept Plan and get its approved
from Department of Soil Conservation, Punjab and thereafter to impellent the
same in time targeted period. . S

' 3. As the treated effiuent of the industry is utilize onto land\for irrigation . purpose a
study of ground water table be conducted for general, heavy metals parameters
from all the Villages where the effluent is being applied for irrigation purpose. .
The industry was again given an opportunity of personalfhearing on
5/2/2019 in connection with notice issued to industry .u/s 33-A of the Water Act
(Prevention & Control of Pollution) Act, 1974 and in this said hearing it W-a;'s decided as

under:- : - .
1) The industry shall engage CPPRI, Saharanpur and get-its existing ETP and
chemical recovery plant audited and a proposal be prepared for up-gradation
required in exiting ETP and chemical recovery plant, so as to meet the effluent.
standards as prescribed under the law and the report be submitted to the PPCB

within 21-days. ‘

Contd....
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3 o . . M/s Kauntam Papers Pyt Ltd.

2) The industry shall prepare an Irrigation Management Plan from a consultant of
good repute for the whole of the command area available within the industry and
outside the industry where treated effluent of the industry is utilized onto land for
irrigation purpose within 15 days and thereafter get it verified and approved from
the Department of Soil & Water Conservation, Punjab and submit the same to
the Punjab Pollution Control Board within 21 days.

3) The industry shall get-the ground water study of the whole command area where
the treated effluent’is utilized onto land for irrigation purpese- from.any expert

institute in the field of Hydrogeology and submit report to Punjab Pollution

Control Board within 21 days. .

4) The industry shall prepare a Standard Operatlng Procedure (SOP) for the
operation of ETP and Chemical Recovery Plant (CRP) and shall maintain the
record of operation of ETP on daily basis and shall submit monthly record duly
verified by the Designated Authority of the industry to the Punjab Pollutlon
Control Board.

5) The industry shall obtain the permlssmn / NOC from Central Ground Water
Authority (CGWA) regardiing abstraction of fresh water from all the existing tube-
wells in the industry.

8) The industry shall install electromagnetic flow meter at the inlet of the ETP before
the equalization tank within 21-days.

09,04.2019H.CQE .,

A}

7) The industry shall commission the Elemental Chlorine Free bleaching (ECF) in v

. the agro based production by 31-03-2019.
8) The industry shall install and commission a new soda recovery plant of 500 TPD
capacity dry black liquor solids by 31/03/2020.
The Hon'ble National Green Tribunal vide order dated 19/12/2018 in the

“malter o OA "N~ 850/2018" titled -as-Residents of-Saila. Khurd, Ranijala_ V/s State of

Punjab passed the following orders:-

“Let, a joint report be furnished by CPCB .and Punjab SPCB on factual
aspécts-of.the.matter:and action taken; if any,:to this Tribunal.within.one month-from the
date of receipt of copy of this order by emall at ngt.filing@gmail.com, The Nodal agency
will be PSPCB to the co-ordinate and to comply with the order”.

In compliance to said orders of the Hon'ble National Green Tribunal, the
industry was visited on 17/1/2019 by the Joint Team comprising of officers of CPCB and
PPCB. The report prepared by the Joint Team after conduct of visit to the industry, was
placed before Hon'ble NGT. The finding and conclusion drawn by the joint inspection
team are given as under:-

1. The Unit is non-complying with the effluent discharge norms stipulated under .

E(P)Rules, 1986 for BCGD, COD & TSS parameters. The final treated effluent
showed BOD-106 mg/l (against norms of 30 mg/l), COD- 608 mg/! (against 350
mg/l) and TSS-87 mg/l (against 50 mg/l).

"2, The OCEMS display panel at ETP was not showmg the ETP outlet dlscharge
flow meters reading.during the visit and unit requires to connect or restore the
flow meter data connectivity to CPCB server.

3. The quallty of ground water collected ﬂom tube wells o.f all three vrllages showed
alkallnlty, but they are within the permissible limit of BIS Standards The calcium
and magnesium -level at the Pansera village showed exceedance w.r.t
acceptable norms, however are within the permissible limit. :

4, The heavy metals in the groundwater samples are well within the BIS standards

- for drinking water.

5. The stack monitoring results showed compliance with the emission norms.

. The industry vide letter dated 21/2/2019 has asked the Board to furnish a
copy of the report of joint team constituted by the Hon’ble NGT .and the findings and
conclusions drawn by the joint inspection team are mentioned herein above for the
ensuring compliance of the same by the.industry. The industry has submitted its reply
vide letter dated 7/3/2019 in compliance to the decisions taken in the hearing held on
5/2/2019, which has been taken on record by the Board and the technical details
mentioned by the CPPRI, Shaharanpur in its report regarding adequacy assessment of
existing ETP and study on the adequacy of chemical recovery system will be discussed
in this hearing and the industry shall come prepared to discuss the technical details of

Rl
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said reports in the hearing. The O.A No. 850/2018 titled as Residents of Saila Khurd,

Raﬂiala V/s State of Punjab came for hearing before the Hon'ble NGT on 14/3/2019 and -

ki Hor'ble NGT has taken the findings and recommendations of joint team on record
and the relevant part of the said order is reproduced as under.-
1. 1t Is clear that violations are serious but action taken is inadequate. Neither any
closure has been ordered till compliance nor damages assessed and recovered.
PSPCB has, thus, failed to action upon the “Precautionary’ and ‘Polluter Pays’

principle for preventing further damage and restoring the damage already

- caused. : . i e
2. In view of the above, the PSPCB may-now take appropriate action in accordance
3. The-Joint Committee may assess the extent.of démage caused in mo‘nitéfy:terms
on settled principles requiring the compensation to be deterrent and adequate'to
meet the cost of restoration. - ' I :

-4.” An ‘action taken report may be furnished by the-PSPCBva'nd--t‘he Joint Comiittes

*_.in-above terms within‘one month by email at ngt-filing@gmail.com - . . -

" The industry is violating various provisions of the Water Act (PféQiehfi‘oh ‘

& Control of Pollution) Act, 1974 intentionally and deliberately. o
' The representa‘ive of the industry submitted a written reply from land
officer, Garhshankar vide letter no. 498 dated 8-4-2019 during the hearing which state

that the ask to inspection of STP of industry regarding discharge of eff[ueht from-

pipeline laid down in the earth. The industry discharge daily effluent @ 21000m3 and

same is used for making of paper. Whereas, @ 17000m3 water of waste of industry and’

treated in STP to discharge for other villages through' laid-down. pipelines for irrigation
purpose. These :water lifted with ‘pump to discharges’ many villages for ‘irrigation
purpgse. This pipelines is discharge of water for irrigation 800 hectare of villages and all
farmers of villages used this water for irrigation: C ' ’ g

o Kuantum papers Itd was set up in the year:-.\,j,.israo..‘ ,tq_;ma.h»gsfajgts;ire«-WHti‘ng«
-&-printing-paper. Presently, theé industry:is manufacturingwritirig ‘& printing paper, about

375-TPD against the perritted capacity of 450 TPD. The management implemented the
expansion programme covering chemical recovery -plant, cogeneration plant, Wood
Pulp Street, paper mic 4, waste paper/purchase:pulp. puiping: street: after obtaining
necessary environment clearance from ‘MOF ‘New Delhi in the year 2009 and capacity
of plant has been increased to 450 TPD of writing & printing paper. The industry has
also obtained environment clearance under ErA notification dated 14/09/2006 from
MOEF on 14thJune 2017-for enhancing the use of hard wood pulp from 60 TPD to 200
TPD, Chemical recovery plant to manage black liquid solids from 230 TPD to 580 TPD
along with installation of cogeneration power plant of 12 MW in addition to earlier
capacity of 17.'5 MW and discarding 1.5MW. power plant. For substitution .elemental
chlorine with chlorine dioxide, bleaching sequence shall- be chlorine dioxide Stag’e-
O,alkali extraction with H202 and oxygen bleaching and chlorine dioxide Stage-l. This
system is also known as multistage bleaching system. : - o
Presently, the industry is consuming 21600 m3 /day of fresh water from @
existing tube wells (out of total existing 12 tubewells, 3 are not.in use). No extra-water
shall be abstracted by the industry. For the treatment of wastewater, -which is about
17000 m3 /day, the industry” has provided effluent treatment plant consisting - of

. anaerobic. biological, treatment system, .primary clarifier,_aerobic biological treatment

system; secondary clarifier and tertiary clarifier. The treated effluent conforming to the
standards, is discharged onto land for itrigation & plantation. '

, Kuantum papers ltd was set up in the year-1980 to manufacture writing &
printing paper. Presently, the industry is manufacturing writing & printing paper , about
375 TPD against the permitted capacity of 450 TPD. The management implemented the
expansion programme covering chemical recovery plant, cogeneration plant, Wood
Pulp ‘Street, paper m/c 4, waste paper/purchase pulp. pulping street after; obtaining

necessary environment clearance from MOF New Delhi in the year 2008 and capaCity
of plant has been increased to 450 TPD of writing & printing paper. The industry has -

also obtained environment clearance under EIA notification: dated 14/09/2006 from
MOEF on 14thJune 2017 for enhancing the use of hard wood pulp from 60 TPD to 200

TPD, Chemical recovery plant to manage black liquid solids from 230 TPD to 586 TPD -

-along with installation of cogeneration power plant of 12 MW in. addition- to earlier

capacity of 17;5 MW and discarding 1,5MW power plant. For substitution elemental
chiorine with chlorine dioxide, bleaching sequence shall be.chlorine dioxide Stage-O,
alkali extraction with H202 and’ oxygen bleaching and .chlorine dioxide Stage-1. This
system is also known as multistage bleaching system. '
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" Presently, the Industiy, is"consuming 21600 m3 /day of fresh water from 9

existing tube wells (out of total existing 12 tubewells, 3 are not in use). No extra water
shall be abstracted by the industry. For.the treafment of wastewater, which is about
17000 m3 /day,’ the industry has provided effluent treatment plant consisting . of
anaerobic biological treatment system, primary clarifier, .aerobic. biological treatment
system, secondary clarifier and tertiary clarifier. The treated effluent, conforming to'the
standards, is discharged onto land for irrigation & plantation. :

The present effluent discharge .after three stagé treatment is about 17000

m3 per. day. The treated effluent of 'the industry is utilized for irrigation of the fields

having an area about 2000 acres of nearby villages. This treated effluent is utilized for -

irrigation of rice, maize and green fodder in the month of June to October. n. the month

of November to May, the treated effluent is utilized for irrigation of crops namely wheat, -

sugarcane and barseen. Besides, the industry has’its own plantation area and green
area within its premises along with plantation area of the riearby farmers. During no-
demand period i.e. 15th November - 15th December (1 month), the treated effluent is
utilized for plantation of eucalyptus trees and gardening maintained within the premises
of industry (about 110 Acres) and outside of the nearby villages (85 Acres). During

same time period some part of treated effluent is also utilized for irrigation into rv950

acres out of 2000 acres of land as mentioned above. :

The assessment report of CRP and adequacy report of ETP prepared by

CPPRI was discussed in detail with regard to following points:- ;
1, As per assessment report of CRP the industry premises 150-155 TPD of Agro

based pulp and 60-65 TPD of woed pulp in its premises and about 76 TPD of
‘readymade pulp is purchasad from outside. However, the industry has not
submitted any documentary evidence to the effect that its purchases 76 TPD of
readymade pulp since the adequacy of the CRP has been checked by the CPPRI
considering that the industry purchases said quantity of pulp from outside. -

""."*'*‘*’**ﬂwz‘mé\s-.pen.asses.smﬁant report of ETP the industry produces 2000 m? /day of bio gas

1]
\
e

from the UASB and the COD reduction iri" tiie"UASB is-964.-mg/ltr-. Since, 4000

A

KLD of waste water is treated in the UASB, as per said-report. Therefore, the

reduction in the COD load comes to which 3856, Kg/day and corresponding to

which the maximumn generation of bio gas should 'be 1465 m*/day.. Thus,
generation of bio gas 2000 m°/day does not seem fo be in order.
In the assessment report nothing has been mentioned about the treatment of
efficiency of each component of the ETP. '
The volumetric load as mentioned in the report for each component is not
matching with each other. ; '

In the SOP of ETP submitted by the industry nothing has been mentioned

about the operating parameters to be maintained for effective ‘operation of various
components of the ETP.

The ground water study got conducted. by the industry from Super Links

Water Well Company Mohali was also discussed and it was observed that high
concentration of sodium, SAR and RSC has been analyzed in the ground water sample
where the treated waste water ¢f the industry is used for irrigation purposes. Therefore,
the industry is required to submit its submissions in this regard.

In addition to above the industry is' required to comply with the following

obser\/ations‘pf the Board.

1.
2.

3,

The industry has not yet installe'd EMF at the infet of the’ETP to ascertain as to
how much guantity of untreated waste water is treated in the ETP.
The industry yet to commission the elemental chlorine free bleaching process as

‘decided in the hearing held on 5/2/2019.

The industry is yet to connect the EMF installed at the outlet of ETP with the
server of the CPCB & PPCB.

As informed by the industry, the secondary sludge is utilized to use it as manure
but the industry is yet to get this sludge analyzed for these parameters as
mentioned in schedule 2 of the Solid Waste Management Rules 2016 to ascertain
the route of its disposal. o _
The industry is yet to intimate as to how much quantity of steam condensate is
recovered. ‘

The industry is to increase the retention time of the tertiary clarifier for better
removal of TSS as suggested by CPPRI. : _

The industry is required to ensure the compliance-of SOP framed by the CPCB to
use primary sludge of.the ET? for manufacturing of mill board.
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“ & 8. The industry is required to provide properly designed repaired mixing mechanism
for proper and complete reaction of chemicals to the biological treated effluent,
before tertiary clarifier to reduce COD.
9. The industry required to submit PERT chart for installation of new chemical
recovery plant. -
10.The industry is required to explore the possibility to provide TRP in BSW section
to reduce organic loading as well as Kappa no. of the pulp. ’
After hearing, the officer of the Board and representative of the industry, the
Chairman of the Board decided that:- A

i

1) The industry shall critically-examine the’ assessment study report of CRPI
Cee —cheniical recovery plant and ETP conducted by CPPRI and the' ground
: <.water study conducted by report submitted by the industry, so that the
issues and the observations can be discussed in detail. S

2) The industry shall submit the point wise detailed compliance report of the
_ above mentioned obs~rvations raised during the hearing proceedings well
“before the next date of hearing, so that same be discussed in the next

N hearing. : , . o
v 3) “The industry shall be reheard on 24/4/2019 before the Hon'’ble Worthy
Chairman of the Board. ' '

. Gowlimlut
' e . For S"r."Enw'ronme}«Pé 1gineer-
se Endst. No........ovveens dated......ocvivernennan o
N A ‘copy of the above is forwarded to Environmental Engineer, ‘Punjab

Pollution Control ‘Board, Regional Office, Hoshiarpur for information and necessary
action as per the above decision. - S - At

.
-

. Eor Sr.Envir8nmental Brygireer =

WTRUE COPY//
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SOLL AND WATER C@QN§BRVATION DEPARTMENT, PUNJAB
Office : Divisional $v4) Conservative Officer, Hoshiarpur
Distt Admin Complex, Chandigarh Road, Hoshiarpur Room Number 440-444
Phone No. : 01882-240192 E- Mail : dscohspl@gmail.com

&
=T
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ANNEXURE R-20

Kuantum Papers 1.td,
Saila Khurd. -

'No. : 97/D.B. / Dated: - 10-04-2019 -

Subject:- Approval of irrigation management Plan
Reference : In this connection to yoi,lr request dated 07-02-2019.

Your request dated 13-02-2019 regarding the above stated reference was received
in this office and it is to informed you that the undersigned has got inspected the

underground pipeline laid down to different Villages from treatment plant of Kuantum

Papers Ltd from Divisional Soil Conservative Officer Garhshankar who has submitted his

.report as under: -

“Kuantum Papers Ltd” Mill consume 21000 m’/daily (according to the application
submitted by Kuantum Papers Ltd) water for manufacturing paper s. out of which 17000
m’/daily (according to the application submitted by Kuantum Papers Ltd) water is
polluted is being released by the factory after its treatment through ETP installed in the
factory to different Villages for irrigation. This water is supplied to farmers of different
Villages through underground pipes after lifting (with five pumps) set with heavy method
(only one) through these underground pipeline total 800 Hac. Area is being irrigated.

After consulting the farmers of different Villages they informed that the
beneficiary farmers wants to take water from Kuantum Papers Ltd. to irrigate their fields,

Keeping in view the demand of farmers of different Villages (having no other
source of irrigation) 'the underground pipe line from ETP are correct but the Kuantum
Papers Ltd hereby directed that when the demand of water to farmer is decreased then (no
demand period/daily. rainy season) to use the water in proper manner the area under
irrigation should be increased and it shall be the personal responsibility of Kuantum
Papers Ltd to supply the good quality of water through the underground pipe line for
crops/ human life or for use of other purposes and it shall be your responsibility to
maintain good quality of water after its inspection/testing from time to time. It is also
make clear that this department shall not be responsible-regarding the equality of water.

Sd/-
Divisional Soil Conservative Officer, .
' Hoshiarpur.

[ ransialicp " ine Documenis Produce
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SOIL AND WATER CONSERVATION DEPARTMENT, PUNJAB

Office: Divisional Soil Conservative Office, Hoshiarpur
Distt Admin Complex Chandigarh Road, Hoshiarpur Room Number 440-444

Phone No.: 01882-240192 E - Mail: dscohspl@gmail.com

"To

. Kl_lgln.tur.r; Papers Ltd,
| SallaKhurd, _
No.+ 97/D.B. MDated: -10-4-2019
Subject:-Approval of irrig:ation ménagement Plan
Reference: in this cinnection to your request dated 07-02-2019.

Your request dated 13-02-2019 regarding the above stated reference
was received in this office and it is to informed you that the undersigned has
hot inspected the underground pipeline laid down to different Villages from
treatment plant of Kugntum Papers Ltd from DivisionalSoil Conservative

Garhshankar who has submitted his report as under :-

“Kuantum Papers Ltd” Mill consume 21000 m3/daily (according to
the application submitted by Kuantum Papers Ltd) water for manufactuﬁng
paper s. out of which 17000 m3/daily (acording to the submitted by Kuantum
Papers Ltd) water is pollute is being released by the factor after its treatment
ETP installed in the factory to different villages for irrigation. This water is
supplied to farmers of different Villages through undergaound pipes after
lifting (with five pumps) set ‘with heavy method (only one) through these
underground pipeline total 80(5 Hac. Area is being irrigated.

After consulating the farmers of different Villlages they informed that
the beneficiary farmer wants to take water from Kuantum Papers Ltd.to

i1rigate their fields.

Keeping in view demand of farmers of different villages (having no other
source of irrigation) the underground pipe line from ETP are correct but the
Kuantum Papers Ltd hereby Directed that when the demand of water to

farmer is decreased then (no demand perio/daily rainy season) to use the

water in proper manner the area under irrigation should be increased and it
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shall be the personal responsibility of Kuantum Papers Ltd to supply the good -

quality of water through the underground pipe line for crops/human life or for
use of other purposes and it shall be your responsibility to maintain good

quality of water after its inspection/testing from time to time. It is also make

clear that this department shall not be responsible regarding the equality of -

water.

Sd/-

Divisional Soil Conservative Officer,

Hoshiarpur

WTRUE COPY//
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Ref : Dt :23.04.2019

Kuantum Fapers (td

The Paper MakeTs

The Sr. Environmental Engineer ANNEXURE R-21
Zonal Office, Punjab Pollution Control Board
Focal Point

Jalandhar

Subject: Proceeding of personal hearing before Worthy Chairman of the Board on 9.04.2019
at head office Patiala u/s 33-A of Water (prevention & Control of Pollution) Act, 1974 as
amended in 1988

= Dear Sir,

With reference to the above subject & your letter No. 1734 dated 15" April 2019, we hereby

submit our reply to the various points raised:

A: Notice was given to our industry vide your letter No.5557 dtd.6.9.2018 along with an
opportunity of personal hearing on 18.09 2018 that “company was found not confirming the
standard in respect of BOD as per SMS alert”. We submitted our reply that the drains are open
any foreign material can stick with the probe that will give the false signal ,after cleaning the
probe the system is back to normal. Here we wish to inform you that such a big plant will not be
normal in 5 minute time. It clear indicates these are erroneous ready. Reply of these we have

already submitted to your office.

After hearing it was decided that the team of PPCB official along with PBTI official will visit the

Industry within 7 days to asses:-

e To check the existing treatment facility such that treated effluent should meet the

prescribed norms

e The industry shall prepare the Irrigation management plan & get it approved from

department of soil conservation Punjab

e The treated water is to utilize onto land for irrigation

|ules

Regd Offi i i i j
eg ce & Works Saila Khurd 144 529 Distt Hoshiarpur Punjab Corp Office W1A FF Tower A Godrej Eternia Plot 70 Indl Area 1 Chandigarh 160 002
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The industry was visited /inspected b%ég team on 15.11.2018. On the basis of
inspection again personal hearing was given to the Industry on 5.2.2019 & some
directions were issued on the basis of hearing. Those directions were fulfilled & reply

was furnished vide our letter dtd 7.03.2019

The Hon’ble National Green Tribunal vide order dated 19.12.2018 in a matter of

0.A.N0.850/2018 titled as Residents of Saila Khurd,Raniala V/s State of Punjab in which asked

that joint inspection by CPCB & SPCB on factual aspects of the matter. Joint team of CPCB &

SPCB visited the industry on 17.1.2019. On the basis of joint visit and hearing by hon’ble NGT on

14.03.2019, industry has replied vide letter dtd 8.04.2019 & personal hearing on 9.4.2019

Point discussed during hearing on 9.4.2019 & mentioned in letter dtd 15.04.2019, our point

wise reply as below,

Company uses imported hard wood, imported soft food & indigenous bagasse pulp to
supplement fiber for producing paper. During the year 2018-19 company had purchased

following quantities.

a. Imported Hardwood Pulp - 8829.75 MT
b. Imported Soft Wood Pulp - 12228.71 MT
c. Indigenous Bagasse Pulp - 2652.37 MT

Documentary Evidence enclosed as Annexure — 1

Bio Gas Generation from UASB Reactor on an average is 2000m3/Day, which is

approximately 0.4 m3/Kg of COD reduction. CPPRI taken data for one day only.

3 & 4 -CPPRI Adequacy Report: While discussing this report during the hearing it was
stated that the Adequacy report that we have submitted is inadequate, as it does not
give details of component wise parameters and efficiencies. We approached CPPRI again
for the same, and they responded that the kind of Report which is now being asked is a
‘Performance Report’, whereas previously PPCB had asked us only for ‘Adequacy Report’
which the Company had accordingly submitted vide our letter Dt. 8" March addressed to

Chief Environmental Engineer-Jalandhar with CC to Environmental Engineer-Hoshiarpur.




We have contacted CPPRI again but as %gdere engaged in election duties so they
were not able to give us date not before 16" April, CPPRI team collected the samples
on 16™/17™ April from our mill and report likely to be ready by 26™ April, accordingly we
will submit the Performance Report by 29" April’19.

5. Revised SOP for ETP Operation: Revised SOPs as per good practices of Effluent

Treatment Plant are attached as Annexure-2.

6. Groundwater Reports: Test report says that Ground water samples are within the
norms for all the locations except Rampur Village. Here we wish to inform you that
village Rampur is on upstream location beyond railway track and our effluent is never
discharge in that area. Ground water slope is from North-East to South-West in our
factory area. It is pertinent to mention here that we were advised by the PPCB to get
sampling done both in Upstream and Downstream location to establish the impact on
ground water quality by our treated effluent. It is to be recorded that Rampur Village is
on Upstream location, whereas RSC Values are within range for all downstream
location, which clearly establish that our treated water is infect bettering the quality of
water in the area. At present our treated effluent going to near wise villages for

cultivation by 6 pipes. Details of cultivated by each line is enclosed as annexure 3

7. Influent flow measurement device: installation of EMF at Inlet of ETP is not possible as
the reputed supplier of EMF regretted for such application. However, our Company has
located latest technology of Parshall Flume with Ultrasonic Transmitter. Order for the
same had been placed for Siemens Make System. Technical Literature and Order Copy

enclosed as Annexure-4.

8. ECF Bleaching for Agro Street Trials have been completed and now waiting for ‘Consent’
to operate from PPCB. Erection of ECF bleaching for Wood Street is in progress shall be

commissioned by March’2020.

9. Connecting Outlet flow meter with CPCB directly: Instrumentation for OCEMS display
panel of all ETP outlet discharge flow meters already ordered, this will be connected to

CPCB server. PO is attached as Annexure-5.




10.

11.

12.

13.

14.

15.

16.

Secondary Sludge: It was discussed i&g hearing to test Secondary Sludge for
suitability for different Crops. Secondary Sludge is in general considered fit for soil. The
test report dated 22.04.2019, as per schedule 2 of solid waste management rule 2016,
Envirotech laboratory Mohali is attached as Annexure 5.Report says the secondary

sludge is suitable as organic compost for crops

Condensate Recovery and uses of foul condensate: With respect to the questioning on
these points, the Company replied during Hearing that Condensate Recovery is 60% &
foul condensate is being used in system, and that the condensate is being consumed in

the mill, as a part of fresh water saving. Details attached as Annexure-6

Retention time of Tertiary Clarifier : We have hired a consultant M/S Orden Platz for

Possible solution to reduce TSS. However company is taking in- process correction to
reduce TSS inlet to Primary Clarifier. In house study is also being done for addition of

Coagulant & Flocculent to reduce TSS.

Primary Sludge Manufacturing of Board. As per SOP of CPCB we are consuming our

ETP sludge for using Board. Quantity produces in 2018-2019 is 7091.7 MT. Submitted in
Your Regional office Hoshiarpur Vide our letter dtd..3™ April-2019. Attached as

Annexure -7, SOP for Board Mill operation enclosed as annexure 7 A.

Flash Mixer before Tertiary Clarifier: We have installed a flash Mixer between

Secondary & Tertiary. Photographs enclosed as Annexure -8

Bar Chart of New Recovery Plant — Enclosed as Annexure -9

Twin Roll Press vs Vacuum Drum Washer: During the Hearing it was pointed why Twin
Roll Wash Press had not been installed by us. We are enclosing a detailed note as
Annexure-8 giving unique features of our installed Brown Stock Drum Washers,
procured from M/s GL&Y, who are global leader for Vacuum Drum Washers. It is also to
be noted that CPCB Charter-2015 for Ganga River Basin also specifies Efficient Filter or

Press for Pulp Washing, and any particular component cannot be mandated.




We would wish to informed you that %;é analyze the treated effluent from the
reputed Lab Sophisticated Analytical Instruments Laboratories Society ( Thapar
Technology, Patiala ) and Environ Tech Mohali approved by PPCB and latest results
copy are enclosed as an Annexure -10. All the Parameters are within the stipulated

norms by PPCB.

In compliance with all the directions and requirements given by PPCB, we are submitting

details as above.
Thanking you,
Sincerely

For Kuantum Papers Ltd

R.K. Dhingra 76

General Manager (Environ-General)

Encl: Annexures as above

CC: Environmental Engineer, Punjab Pollution Control Board, Regional Office, Hoshiarpur for

information and necessary action.
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2) The industry shall submit the point wise detailed Compliance_ report of the above
- mentioned observations raised during the hearing proceedings well before the

next date of hearing, so that same be discussed in the next hearing. .

3) The industry shall be reheard on 24/4/2019 before the Hon’ble Worthy Chairman
of the Board. : ‘

The industry was issued notice u/s 33-A of the Water Act, 1974 vide no. 136@-69
dated 25.3.2019 to appear befora the Chairman of the Board on 9.4.2019 at Patiala,
which was postponed to 24.4.2019 alongwith the change of venue of hearing to R.O.,
Mohali. .

'-> 2374WI12’ Note COB

The representatives of the industry during hearing on’ 24.4.2019
submitted a written reply vide their letter UCI:SKG:2019-2020 dated 24.4.2019 stating
that ;-

1. The Company uses imported hard wood, imparterd soft food &indigonousbagasse

pulp te supplement fiber for producing paper, During the year 2018-19 company
had purchased following quantities.

. \ a. Imported Hardwood Pulp - 8829.75MT
7 b. Imported Soft Wood Pulp - 12228, 71MT
c. Indigenous Bagasse Pulp - 2B52.37MT

. 2. Bio Gas Generation from UASR Reacfor on an average is 2000m3/Day, which is
approximately 0.4 m3/Kg of COD reduction. CPPRI taken data for one day only.

3. For CPPRI Adequacy Report; They approached CPPRI again for the same ang
they responded that the kind of Report which is now being asked is a
‘Performance Report’, whereas previously PPCB had asked us only for
'Adequacy Report’ which the Company had accordinglysubmitted vide their letter
dated 8" March addresscd to Chief Environmental Engineer-Jalandhar with CC
to Environmental Engineer-Hoshiarpur, They have contacted: ;PPR] again but as
they were engaged in election duties so they were not able to give them date not
before 16" April, CPPRI team collected the samples on 16™/17"" April frorm our
miliand report iikely to be ready by 26" April, accordingiy they will submit the-
Performance Report by 29" April'1g. - -

. 5. Revised. SOP for ETP- Operation: Revised SOPs as per good practices of
- Efflient Treatment Pldnt are attached. o

’, 8. Grdundwater Repbrts: Test report says that Ground water samples are within
~A= the norms for all the locations except Rampur Village. Here they wish to inform

advised by the PPCB to get sampling done both in Upstream and Downstream
location to establish the impact on ground water quality by our treated effluent. It
is to be recorded that Rampur Village is on Upstream location, whereas RSC
Values are within range fcr afl downstream location, which clearly establish that
our treated water is infect beilering the quality of water in the area. At present
the treated effluent going ‘o near wise villages for cultivation by 6 pipes. Details

of cultivated by each line i« enclosed as annexure 3

7. Influent flow measurement device! Installation of EMF at Inlet of ETP is not
possible as the reputed supplier of ZMF regretied for such appiication. Hovsaver,
the Company has located latest technology of Parshall Flume with Ultrasonic
Transmitter. Order for the same had been placed for Siemens Make System.
Technical Literature and Order Copy enclosed. '

8. ECF Bleaching for Agro Street Trials’have been completed and now .waitirfqg for
‘Consent’ to operate from PPCB. Erection of ECF bleaching for Wood Street is
in progress shall be commissioned by March’2020.

9. Connecting Outlet flow meter with CPCB directly: Instrumentation for
OCEMS display panel of all ETP outlet discharge flow meters already ordered,
this will be connected to CPCR server B0 is attached.

10.Secondary Sludge: It was discussed during hearing to test Secondary Sludge
for suitability for different Crops. Secondary Sludge is in general considered fit
for soil. The test report dated 22.04.2019, as per schedule 2 of solid waste
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management rule 2016,Envirotech laboratory Mohali is attached. Report sa
the secondary sludge is suitable ag organic compost for crops.

11.Condensate Recovery and uses of foul ‘condensate: With respect to tl
‘questioning on these points, the Company replied during Hearing th
Condensate Recovery. is 60% & foul condensate is being used in system, ai
that the condensate is being consumed in the mill, as a part of fresh wat
-saving. Details attached

12.Retention time of Tertiary Clarifier : They have hired a consultant M
OrdenPlatz for Possible solution to réduce TSS. However company is taking il
process correction to reduce TSS inlet to Primary Clarifier. In house study is als
being done for addition of Coagulant &Flocculent to reduce TSS.

13.Primary Sludge Manufacturing of Board. As per SOP of CPCB we ar
consuming the ETP sludge for ysing Board. Quantity produces in 2018-2019 i
7091.7 MT. Submitted in Your Regional office Hoshiarpur Vide our letter dtd..3
April-2019. Attached. SOP for Board Mill operation enclosed.

14.Flash Mixer befor: Tertiary Clarifier; They have installed a’ fiash Mixe
between Secondary & Tertiary. Photographs enclosed.

15.Bar Chart of New Recovery Plant ~ Enclosed with the report.

16.Twin Roll Press vs Vacuum Drum Washer:. They have enclosed a detailet
note giving unique features of our installed Brown Stock. Drum Washers
procured from M/s GL&V, who are global leader for Vacuum Drum Washers,

The officers of the Board present in the hearing informed as under :

1) The industry has installed capacity of 450 TPD of, writing and printing paper bu
on an average the production capacity remains about 375 TPD. '

2) For production of 375 TPD of writing and printing paper, the industry produces
150-155 TPD of agro pulp by using agro residue such as bagasse / sarkanda
Kahi grass / wheat straw etc. and 60-65 TPD-of wood -pulp. In addition the
industry procurés about 70-75 TPD of ready made pulp. :

3) From production of 150-155 TP of agro based pulp, about 210 TPD of black
liquor solids are generated and Installed capacity of recovery boiler in terms of
solids is 230 TPD. Further, the capacity of tha chemical recovery boiler in terms
of pulp production at 25% recovery efficiency is 165 TPD. Therefore, it is clear
that the capacity of.the recovery boiler is at par with production of agro based
pulp. Since, the industiy takes 5-6 shut downs of recovery boiler in a year for

- cleaning purpose and there may be mechanical fault jn this system at any point
of time, thus, the industry in such a situation collects the black liquor in the
collection tanks and treat it in the lignin recovery plant, However, when lignin
plant is operated, wastewater of high COD is generated which causes shock
loading on the effluent treatment plant and disturbs the operation of the same.
Therefore, in order to ensure that the entire effluent treatment plant runs in a
proper manner and no wastewater having high COD goes to the ETP, there is
need to curtail the production capacity of the industry atleast by 10%.and to
restrain the operation of lignin recovery plant which praduces high COD effluent,
despite the fact that lignin recovery plant is a stand bye arrangement to handle
the black liquor. : : ‘ :

4) From production of 65 TPD of wood based puilp, the total generation of black
liquor solids is about 99 TPD, Thus, it is clear that the capacity of chemical
recovery boiler is adequate as'mentioned in the study carried out by Central Puip
& Paper Research Institute, Saharanpur regading adequacy of chemical recovery

plant. _
The submissions made by the representatives of the industry during the

hearing which are mentioned herein above, were- discussed in detail. It was also
informed by the offices of the Eoard that a Bank Guarantee of Rs. 10.00 lakhs (Rupees
Ten Lakhs Only) has already been submitted by the.industry as an assurance to
comply with the provisions of the Water Act, 1974.

After hearing the representatives of the industry and officers of the Board

and considering material facts on record, the Chairman of the Board decided as under :
) In order fo ensure proper and effective operation of the Effluent Treatment
Plant and chemical recovery plant and considering the violations mentioned

herein above, the industry is hereby directed to curtail 10% brodiatinn
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capacity i.e, it shall produce not more than 337.5 TPD on an average (375 -
37.5 TPD). Directions in this regard u/s 33-A of the Water Act, 1974 shall be
issued separately, . ' ' : '

‘The EE, Regional office, Hoshiarpur is directed to seal the ll.ignin

Precipitation Plant (LP?) of the industry with immediate effect and shall report
in this regard to Zonal Office, Jalandhar within 7 days. This may also be made
a part of the Directions to be issued to the industry u/s 33-A of the Water Act,
1974. N

The EE, Regional Office, Hoshiarpur is directed. to encash the Bank
Guarantee of Rs. 10.00 lakhs (Rupees Ten Lakhs Only), which has already
been submitted by the industry to the Board as an assurance to comply with
the provisions of the Water Act, 1974.

The industry is given d time periad of three.manths from the date of hearing to
remove all the discrepancies / observations of the Board made above and to
ensure the compliance of commitments made by the industry orally during the
hearing / submitted in writing vide letter dated 24.4.2019. .

The industry is directed to furnish a fresh bank guarantee of Rs. 50.00 lakhs
(Rupees Fifty Lakhs Only) to the Board within 7 days as an assurance to
comply with the provisions of Water Act, 1974 and to comply .with the
decisions of the personal hearing including the submissions made orally
during the hearing / submitted in writing vide letter dated 24.4.2019. Incase,
the industry fails to make the compliance of the observations mentioned
above, within a stipulated period of three months, the BG of Rs. 50.00 lakhs
shall be encashed and further action under the Water Act, 1974 shall ‘be
initiated. : :
The Board shall grant the application for consent to operate under the Water
Act, 1974 and Air Act, 1981 submitted by the industry, for curtailed productior
of 337.5 TPD of writing and printing paper for a period of three months
subject to the suitable conditions. S '

The Senior Environmental Engineer, Zonal Office, Jalandhar shall take up

~matter with NIT, Jalandhar for carrying out hydro geologica! study at various

iocations where e treated wastewater is utiiized by the industry for irrigation

of agricultural fields including in the premises of the unit and on the upstream
side of the industry as a reference sample for getting a study conducted
within a period of 3 months, to ascertain the effect on the ground water quality
due to utilization of treated wastewater for irrigation purposes. The entire cost
to be incurred on this study shall be borne by the industry. EE RO, Hoshiarpur
shall act as a coordinator for getting conducted this study. :

It was made clear to the representatives of the industry present in the hearing
that in case the industry fails to make the compliance of the above mentioned
decisions of the hearing, action as deemed fit under the provisions of the
Water Act, 1974 shall b taken without affording any further opportunity /

notice, . \
- %&X\/g@\\“\ ..
For Sr. En onr%ntal Engineer

Endst. No............... ~ dated..ooeeeinniiii,

A copy of the above is forwarded to Environmerital Engineer, Punjab

Pollution Control Board, Regional Office, Hoshiarpur for information and necessary
action as per the above decision. :

237

“or Sr. Environmental Engineer
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Punjab Pollutibn Control BA\oarcEIXURE R-23

Zonal Office, Near PSIEC, Water Tank, Focal Point, Jalandhar

Phone No. 0181-2601612 www.ppeb.gov.in_Email ID - seezojal.ppcb@punjab.gov.in

" No_1944 | | Date 25/04/19

e

To
M/s Kuantam Papers Ltd.,

Village Saila Khurd, Tehsil Garhshankar,
Distt Hoshiarpur
Subject:  Directions u/s 33-A of Water (Prevention & Control of Pollution)

Act, 1974,
Ref: 7.0 letter no. 1936 dated 25-4-2019

Where;as, it is obligatory on the paft of industry to obtain the

‘consent to Operate of the Board u/s 25/26 of the Water (P1event10n &

| Control of Pol ut1on) Act 1974 .and u/s 21 of Au (Prevention & Control of
Pollution) Act, 1981,.for dischargg—; of efﬂuent/ §1n1ss'1on from its premises

and to operate on outlet.

And whereas, it is mandatory on the part of industry to install

proper and adequate Water & Air Pollution Control Device so that the
concentration of various pollutants conforms to the "effluent/ emission

 standards prescribed by the Board.

And whereas, the industry was granted consent to. operate under
the Water (Prevention & Control of Pollution) Act, 1974 vide : No.

R14HSPCTOW1520756 dated 29.08.2014, which is valid upto 31.03.2019 -



~for p;'oduc;ti_on of - 450 . TRD %Qﬁlting paper and operation of a co-

generaﬁon power plant of capacity 175 MW:

And whereas, the industry was served with the notice u/s 33:A
Water (Prevention & Control of Pollution) Act, 1974 vide no. 5557 dated

6/9/2018 alongwith an opportunity of personal hearing on 18/9/2018, since
the industry was found not conforming to the standards in respéct of BOD as

per SMS alert system received from CPCB for the data depicted by the

online continuous effluent monitoring system and there was complaint
against the industry regarding water pollution caused by the industry in the

area.

And whereas, the industry was given an opportunity of personal
hearing on 5/2/2019 in connection with notice issued to industry u/s 33-A

Water (Prevention & Control of Pollution) Act, 1974 and it this said hearing

it was decided as under:-

, The industry shall engage CPPRI, Saharahpur and get its existing ETP and

chemical recoVery plant audit and a proposal be prepared for up-gradation

required in existing ETP and Chemical recovery plant, so as to meet the
effluent standards as prescribed under the law and the report be submitted to
the PPCB within 21 days.

2. The industry shall prepare an irri‘gation Management Plan from a consultant
of good repute for ‘ithe whole of the command area available within the
industry and outside the industry where treated effluent of the industry is
utilized onto land for irrigation purpose with 15 days and thereafter get it

verified and approved from the Department of Soil & Water Conservation,

Punjab and submit the same to the Punjab Pollution Control Board within 21

days.



;, The industry shall get the grour% éfger study of the whole command area
where the treated effluent is utilized onto the land for irrigation purpose
from any expert institute in the field of Hydrogeology and submit repbrIt to
Punjab Pollution Control Board within 21 days. |

4. The induétry shall prepare a Standard Operating Procedure (SOP) for the

operation of ETP and Chemical Recovery Plant (CRP) and shall maintaiﬁ

the record of operation of ETP on daily basis and shall submit monthly
record duly verified by the Designated Authority of the industry to the
Punjab Pollution Control Board. |

5. The industry sball obtain the permission / NOC from Central Ground Water
Authority (CGWA) regarding abstraction of fresh water from all the existing
tube-wells in the industry. |

6. The industry sball install electromagnetic flow meter at the inlet of th; ETP

before the equalization tank within 21 days.

7. The industry shall commission on Elemental Chlorine Free bleaching (ECF)
in the agro based production by 31.03.2019.
8. The 1ndust1y shall mstall and comm1ss1on a new soda recovery plant of 500

TPD capa01ty dry black liquor solids by 3 1/03/2020

And whereas, the officers of the Board also stated that the
Hon’ble National Green Tribunal vide order dated 19/12/2018 in the matter
of O.A. No. 850/2018 titled as Residents of Saila Khurd, Raniala Vs State of

Punjab passed the following orders:-

“Let a joint report be furnished by Central Pollution
Control Board (CPCB) and Punjab State Pollution Control Board (PSPCB)
on factual aspects of the matter and action taken, if any, to this Tribunal

within one month from the date of receipt of copy of this order by e-mail at

§
‘;ﬁ



. nqt.ﬁling@,qmail.com. The noa’a%ﬁicy will be PSPCB to coordinate and

comply with.the order”

And whéréas, in compliance to said orders.of Hon’ble National |
Green Trib;mal, the industry was visited on 17/01/2019 by the joint team
* comprising of officers of CPCB & PPCB. The report prepared by the Joint
Team after conduct of visit to the industry, was placed before Hon’ble NGT.

The finding and conclusion drawn by the joint inspection team are given as

under:-

>

The unit is non-complying with the effluent discharge norms stipulated

under E(P) Rules, 1986 for BOD, COD & TSS parameters. The final treated

Effluent showed BOD- 106 mg/l (against norms of 30 mg/l), COD- 608 mg/!
(against 350 mg/l) and TSS-87 mg/l (against 50 mg/1).

The OCEMS display panel at ETP was not showing the ETP outlet
discharge f_lo.w‘m.eters reading during the visit ana unit requires to Connect
or restore the flow meter data connectivity to CPCB server..

The quality of ground water Collected from tube wells of all three village

showed exceedance . w.rt acceptable norms for parameter, Viz, total

hardness, total alkalinity, but they are within the permissible limit of BIS

Standards. The calcium and magnesium level at the Pansera village showed

exceedance w.r.t acceptable Norms, however are within the permissible

limit.

The heavy metals in the groundwater samples are well within the BIS

standards for.drinking water.

The stack monitoring results showed compli'ance with the emission norms.
And whereas, the industry vide aated 21/2/2019 has asked the

Board to furnish a copy of the report of joint team constituted by the



Hon’ble NGT and the findings a%ﬁégclusion drawn by the joint inspection
team are mentioned herein above for the ensuring compliance of the same by

the industry. _

And whereas, the industry had submitted its reply vide letter dated
7/3/2019. In compliance to the decision taken in the hearing held ofl

5/2/2019, which has been taken on record by the Board and the technical
details mentioned by the CPPRI, Saharanpur in its report regarding adequacy
assessment of existing ETP and study on the adequacy of chemical recovery

system will be discussed in this hearing and the industry shall come prepared

to discuss the technical details of said reports in.the hearing:

And whereas, the OA. No. 850/2018 titled as Residents of Saila

Khurd, Raniala V/s State of Punjab came for hearing before the Hon’ble
NGT on 14/3/2019 and the Hon’ble NGT haé taken the findings and
recommendations of joint team on record and the relevant part of the said
order is reproduced as under:-

1..It is clear that vfblqiion§ are serious but action taken is inadequa‘te. Neit:}z’ei:‘.
any clbsurle has been'ordered-til..l col‘nfllp'lia.nce' nor dqinagés assessed and

recovered. .PSPCB hc'zs, thus, failed to act upon .the 'Precautionary’ and
‘Polluter Pays’ principle for preventing further damage and restoring the
damage already caused,

2. Inview of above, the PSPCB may now take appropriate action in

accordance with law.

3. The Joint Committee may assess the extent of damage caused in monitory

terms on settled principles requiring the compensation to be deterrent and

adequate to meet the cost of restoration.



4. An action taken report may be ézirnished by the PSPCB and the joint

Committee in above terms within one month by email at

ngl filing@gmailicom . .

And whereas, the indﬁs.fry 1s yioiatihg various provision of the

Water Act (i’revention. & Control of Pollution) Act, 1974 intentionally and
deliberately. |

And whereas, after hearing on 9.4.2019, the officer of the Board

and representative of the industry were heard and on the basis of the facts as
stated above, the Chairman of the Board decided that:-

1. The industry ;hall critically examine the aséessment study report of CRPI
chemical recovery plant and ETP conducted by CPPRI and the ground water
study conducted by report submitted by the industry, so that the issues‘fand
the observations can be discussed in detail.

2. The industry shall submit the point wise detailed compliance report of the
above mentioned observations raised during the hearing proceédings well
before the next date of hearing, so that same be discussed in the next
hearing.

3. The industry shall be reheard on 24/4/2019 before the Hon’ble Worthy
Chairman of the Board. |

And whereas, the industry was issued notice u/s 33-A of the
‘Water Act, 1974 vide no. 1368-69 dated 25.3.2019 to appear before the
Chairman of the Board on 9.4.2019 at Patiala, which‘ was postponed to
24.4.2019 alongwith the change of venue bf hearing to R.O., Mohali.

And whereas, the industry is violating various provision of the
Water Act (Prevention & Control of Pollution) Act, 1974 intentionally and

deliberately.



And whereas the ma%e,é aas been considered by the Competent

Authority to the Board and it has been decided to give hearing u/s 33-A of .
the Water Act (Prevention & Control ongllution) Act, 1974 to industry and
now the industry was served notice u/s 33-A of the Water Act (Prevention &
Control ofPollutioﬁ) Act, 1974 and proposes to issue following direction:s:

. That the industry will dismantle and remove all outlets and stop forthwitﬁ

discharging its trade effluent onto land for irrigation or through any other
mode. -

. That the industry will not restart any process unless all necessary water

pollution control measures are taken and concentration of various pollutants

in its treated trade effluent conforms to the effluent standards laid down by
the Board for such discharges and make proposal disposal arrangement for
the treated waste water.

. That the industry will not restart discharging effluent until it obtains the
consent of the Board u/s 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 as amended in 1988.

. That the industry shall not restart its any process/ until unless it comply with
the observations of the Joint Team constituted by the Hon’ble NGT.
. That Punjab, State Electricity Board Authority will be directed to disconriect

the supply of electricity available to pr.'oject ﬁropqnent.

And whereas, .after hearing the representatives of the
industry and officers of the Board and considering material facts on record,

the Chairman of the Board decided as under:

In order to ensure proper and effective operation of the Effluent Treatment
Plant and chemical recovery plant and considering the violations mentioned

herein above, the industry is hereby directed to curtail 10% production

capacity i.e. it shall not produce more than 337.5 TPD on an average (j375-
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37.5 TPD). Directions in this reéaﬁ/s 33-A of the Water Act, 1974 shall
be issued separately.

The EE, Regional office, Hoshiarpur is directed to seal the Lignin

'Prec1p1tat10n Plant (LPP) of the industry with immediate effect ‘and shall

report ih thls regard to Zonal Ofﬁce J alandhar W1th1n 7 days. This may also

be made a part of the D-lrectlons to be 1ssue,d to the industry u/s 33-A of the
Water Act, 1974,

The EE, Regional office, Hoshiarpur is directed to encash the Bank
Guarantee of Rs.10.00 lakhs (Rupees Ten Lakhs Only), which has already

been submitted by the industry to the Board as an assurance to comply with

the provisions of the Water Act, 1974.
The industry is given a time period of three months from the date of hearing

to remove all the discrepancies / observations of the Board made above and
to ensure the compliance of commitments made by the industry orally during
the hearing / submitted in writing vide letter dated.24.4.2019.

The industry is directed to furnish a fresh bank guarantee of Rs. 50.00 lakhs
(Rupees Fifty Lakhs only) to the Board within 7 days as an assurance to
comply with the provisions of the Water Act, 1974 and to comply with the
decisions of the personal hearing including the submissions made orally
during the hearing submitted in writing vide letter dated 24.4.2019. Inc;ase,
the industry fails to make the compliance of the observations mentic:)ned
ébove, within a stipulated period 6f three months, the BG of Rs. 50.00 lakhs
shall be enchased and further action under the Water Act, 1974 shall be
initiated.

The Board shall grant the application for consent to operate ﬁnder the Water

Act, 1974 and Air Act, 1981 submitted by the industry, for curtailed
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production of 337.5 TPD of writing and printing paper for a period of three
months subject to the suitable conditions.
The Senior Environmental Engineer, Zonal Office, Jalandhar shall take up

matter with NIT, Jalandhar for carrying: out hydro geological study at
various locations where the treated wastewater is utilized by the industry for
irrigation of agricultural fields including in the premises of the unit and on

.'lthe upstream side of the industry as a reference sample for getting a study
conducted within a period of 3 months, to ascertain the effect on the ground
water quality due to utilization of treated wastewater for irrigation purpose.
The entire co;t to be incurred on this study shall be borne by the industry.

EE RO, Hoshiarpur shall act as a coordinator for getting conducted this

study.

It was made clear to the representatives of the industry present in the hearing

that in case the industry fails to make the compliance of the above
mentioned decisions of the hearing, action as deemed fit under the
provisions of the Water Act, 1974 shall be taken without affording any

further opportunity / notice.

And whereas, the proceedings of hearing were conveyed

“to industry vide letter no. 1936 dated 25-4-2019.

. And whereas, the industry is violating various provision of - .-

the Water Act (Prevention & C_'or'ltroll'c')f Pollution) Act, 1974 and polluting
the Enviroﬂment.

And whereas, now the Competent Authority has considered

the matter and decided that directions b issued to the industry to curtail 10%
production capacity i.e. it shall produce not more than 337.5 TPD on an

average (375 — 37.5 TPD) and Regional office Hoshirpur to seal the Lignin

Precipitation Plant (LPP) on the industry with immediate effect.



You -are therefore %rected to comply with the following

directions:-

1) The industry is hereby directed to curtail 10% production capacity i.e. it
shall produce not more than 337 5 TPD on an average (375 — 37.5 TPD).

2) The ngnm Preczpztatzon Plant (LPP) of the mdustry shall be seal with

immediate eﬂect .

Senior Environmental Engineer

For & behalf of the PPCB

Endst. NO..ovvveorrern dated.....ovveenn. .

A copy of the above is forwarded to Environmental Engineer,

Punjab Pollution Control Board, Regional Office, Hoshiarpur for

information and necessary action as per the above decision.

Senior Environmental Engineer

For & behalf of the PPCB

WTRUE COPY//



344

ANNEXURE R-24

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

Original Application No. 850 of 2018
Residents of SailaKhurd, Raniala
Versus
State of Punjab

Status / Action taken report of Er. Surinder Singh Matharu,
Environmental Engineer, Punjab Pollution Control Board, Regional
Office, Hoshiarpur in compliance to the order dated 14/3/2019.

1, above named deponent, do hereby, solemnly affirm and state as

under:

Respectfully Showeth,

1. That vide orders dated 19/12/2018 passed in the above
mentioned case, the Hon'ble Tribunal was pleased to issue
directions to the effect that a joint report be furnished by the
Central Pollution Control Board and the Punjab St;ate Pollution
Control Board on actual aspects of the matter and action taken,
if any. |

2. That in compliance, the Industry namely M/s Kauntam Paper Pvt.
Ltd., Vill. SailaKhuqu Tgﬁ?il Gharshankar, Distt. Hoshiarpur was

visited on 17/1/201§ by the joint team comprising of officers of

Central Pollution Control Board and Punjab Pollution Control -
<N
Board and the report was prepared. (\f%

S
Q\/ ,; ‘ ;‘ ’
bunal

Sad
\l‘

N L)
“~ 'h’u;spa\ &

Board was placed before the Hon'ble National Green

-1-
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way of status report. After considering the said reportthe

Hon'ble NGT was pleased to pass the following orderdated

14/3/2019 :

It is clear that violations are serious but action taken is
inadequate. Neither any closure has been ordered till
compliance nor damages assessed and recovered. PSPCB
has, thus, failed to actupon the “Precautionary’ and
‘Polluter Pays’ principle for preventing further-damage and
restoring the damage already caused.

In view of the above, the PSPCB may now take
appropriate action in accordance with law.

The Joint Committee may assess the extent of damage
caused in monitory terms on settled principles requiring
the compensation to be deterrent and adequate to meet
the cost of restoration.

An action taken report may be furnished by the PSPCB

and the Joint Committee in above terms within one month

by email at ngt.filing@gmail.com

4.  That in compliance tq the orders dated 14/3/2019 passed by the

Hon'ble National Green Tribunal, the industry was given an

&;‘{f . -

opportunity of perggpaj bearing on 9/4/2019 u/s 33-A of the

Water (Prevention and Cgptrol of Pollution) Act, 1974 before the

Chairman of the ngrd. In the said hearing the assessment

report of Chemical Recovery Plant (CR\P) and adequacy report of

\ e
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observations andit was decided by the Chairman of the Board as

under:

()  The industry shall critically examine the assessment study
report of Chemical Recovery Plant (CRP) and ETP
conducted by CPPRI and the ground water study report
conducted and submitted by it, so that the issues and the
observations can be discussed in detail.

(i) The industry shall submit the point wise detailed
compliance report of the above mentioned observations
raised during the hearing proceedings well before the next
date of hearing, so that same be discussed in the next
hearing.

(i) The industry shall be reheard on 24/4/2019 before the
Chairman of the Board.

That the proceedings of hearing held on 9/4/2019 were

conveyed to the industry vide letter no. 1734 dated 15/4/2019

for ensuring compliance of the decisions. A copy of letter no.

1734 dated 15/4/2019 is hereby produced and enclosed

herewith as Annex»ure‘-Afor kind perusal of the Hon'ble

Tribunal. |

That the industry wagagam heard on 24/4/2019 u/s 33-A of the

Water Act, 1974 lqy thé Chairman of the respondent Board,

Whereln after heanng it was decided as under :

(i) In order to ensure proper and effective operatlon of the

Effluent Treatment Plant and Chemical Recovery Plant and = ¢




(ii)

(iii)

(iv)

v)
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capacity i.e. it shall produce not more than 337.5 TPD on
an average (375 — 37.5 TPD). Directions in this regard u/s
33-A of the Water Act, 1974 shall be issued sebarately.
The EE, Regional office, Hoshiarpur is directed to seal the
Lignin Precipitation Plant (LPP) of the industry with
immediate effect and shall report in this regard to Zonal
Office, Jalandhar within 7 days. This may also be made a
part of the Directions to be issued to the industry u/s 33—A
of the Water Act, 1974.

The EE, Regional Office, Hoshiarpur is directed to encash
the Bank Guarantee of Rs. 10.00 lakhs (Rupegs Ten Lakhs
Only), which has already been submitted byvthe industry
to the Board as an assurance to comply with the
provisions of the Water Act, 1974.

The industry is given a time period of three months from
the date of hearing to remove all the dis-trepancies /
observations of the Board made above and to ensure the
compliance of commitments made by the industry orally
during the hearing / submitted in writing vide letter dated
24.4.2019.

The industry i 1s dlrected to furnish a fresh bank guarantee
of Rs. 50.00 [@ _:‘s (Rupees Fifty Lakhs Only) to the Board
within 7 dayg | as an assurance to comply with the
provisions of Water Act, 1974 and to comply with the
decisions of the personal hearing including the

submissions made orally during the hearing / submitted in

{

writing vide letter dated 24.4.2019.Incase, the mdusfryf '

&y,
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mentioned above, within a stipulated period of three
months, the BG of Rs. 50.00 lakhs shall be encashed and
further action under the Water Act, 1974 shall be initiated.

(vi) The Board shall grant the application for consent to
operate under the Water Act, 1974 and Air Act, 1981
submitted by the industry, for curtailed production of
337.5 TPD of writing and printing paper for" a period of
three months subject to the suitable conditions.

(vii) The Senior Environmental Engineer, Zonal Office,
Jalandhar shall take up matter with NIT, Jalandhar for
carrying out hydro geological study at various locations
where the treated wastewater is utilized by the industry
for irrigation of agricultural fields including in the premises
of the unit and on the upstream side of the industry as a
reference sample for getting a study conducted within a
period of 3 months, to ascertain the effect on the ground
water quality due to utilization of treated wastewater for
irrigation purposes. The entire cost to be incurred on this
study shall be pogpe by the industry. EE RO, Hoshiarpur
shall act as a g;jorggnator for getting conducte;d this study.

(viii) It was made~. ;‘earto the representatives of the industry
present in thg hegpng that in case the industry fails to
make the compuange of the above mentioned decisions of
the hearing, qgtlon as deemed fit under the provisions of
the Water Act, 1974 shall be taken without affordinga\any

N
“ "’\
- -

s"e.

further opportunity / notice.

7. That the proceedings of the said hearing were conveyed to the

industry vide letter no. 1936 date 1‘?5/4/2019 for ensuring
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compliance of the decisions taken in the said hearing and a copy

of the same is hereby produced and enclosed as Annexure-B

for kind perusal.

8. Thatv in compliance to the decisions taken in the hearing held on
24.04.2019, directions u/s 33-A Water (Prevention & Control of
Pollution) Act, 1974 have been issued by the respondent Board
vide letterdated 25.04.2019 (Annexure-C) to the effect that:-

i) The industry is hereby directed to curtail 10%
production capacity i.e. it shall produce not more
than 337.5 TPD on an average (375-37.5 TPD).

ii) The Lignin Precipitation Plant (LPP) of the inaustry
shall be seal with immediate effect.

9.  That the action taken report with regard to the assessment and
imposition of Environmental Compensation in the case on the
basis of 'Precautionary and Polluter Pays' principle fc“)'r preventing
further damage and restoring the damage already caused, will
be separately filed by the joint committee comprising the officers
of the Central Pollution Control Board and Punjab Pollution
Control Board.

10. That the status / Acgpn ?{aken Report of the respondent Board

maykindly be taken qn rg;ord for consideration and appropriate

orders.
Deponent
Date: p}.65-]9 (SurindEr Si?g% -ﬁ-atizanf);j ;
Place: W?OQ/ Environmental Engineer
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Verification:

Verified that the contents of para no. 1 to 9 of the above
action taken report are true and correct to my knowledge as derived
from the official record. Para No. 10 is prayer. No part of the above
status / action taken report is false and nothing material h;;zs been kept

concealed therein.

Deponent

Date: p}.o5.|9 (Surinder Si atharu)
Place: : Environmental Engineer
Punjab Pollution Control Board,

Regional Office, Hoshiarpur

zMe e

\TRUE COPY//
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ANNEXURE R-25

Punjab Pollution Control Board
Regional Office
E—10-AFocal Point, Hoshiarpur

E-mail: ppcbrohohoshiarpur@gmail.com
website:www.ppcb.gov.in Phone/FAX: -1882-248020

e

No. 1956 Dated 07/05/2019
To

The Registrar,

Hon’ble National Green Tribunal,

New Delhi '

Sub:- Joint Report by CPCB & PPCB regarding assessment of
extent of damage caused by M/s Kuantam Papers Ltd.,
Village Salla Khurd, Tehsil Garhshankar, Distt Hoshiarpur
in monetary terms on settled principles

Respected Sir,

It is respectfully submitted that the Joint Report regarding
assessment of extent of damaged caused by K/s Kuantam Papers Ltd.,,
Village Salla Khurd, Tehsil Garhshankar, Distt. Hoshiarpur in monetary
terms on settled principles prepared by the CPCB. & PPCB
incompliance to orders passed by the Hon’ble NGT on 14.03.2018 in
OA No. 850/2018 titled as Resident of Salla Khurd, Ranlala v/s State of
Punjab, is attached herewith for placing the same on record, please.

DA/As above. | Sd/- 7/5/19
Environmental Engineer

Endstno. ........... Dated

A copy of above is forwarded to the Senior Environmental Engineer,
Punjab Pollution Control Board, Zonal Office, Jalandhar for
information please. :

Sd- . . .
Environmental Engineer
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Joint Report by CPFCB & PPCB regarding assessment of extent of
damage caused by M/s Kuantam Papers Ltd., Village Saila Khurd,
Tehsil Garhshankar, Distt Hoshiarpur in monetary terms on

settled principles
Background

About the Umt

The industry is a Jarge scale unit and engaged in' the manufacturing of
writing and printing paper by using Sarkanda, Kahi, Wheat Straw,
Wood Chips, Baniboo Wood, Veneer Waste and other agro residues. @

. 1000 Metric Tonnes/Day, readymade Wood Pulp, Waste Paper etc. as

© raw material

1.2 Visit to the Unit by PPCB and Action Taken:
1.21 Visit on 27.05.2018

Accordingly, the industry was visited by the officer of Regional
Office, Punjab Pollution Control Board, Hoshiarpur on 27.05.2018 and
carried out the monitoring of Effluent Treatment Plant by collecting
samples of treated industrial effluent. The said sample were analysed
for the prescribed parameters by the PunJab Pollution Control Board
and the analysis results of which are given as under:

S. | Parameters | Concentration of Pollutants Prescribed

No. Results of | Aeration | From  the | Standards
Final Tank Pipe
outlet of leading
ETP from outlet
f of ETP for
Irrigation
purpose in
the field of
Sh. Satnam
Singh  S/o
Sohan
Singh .
1. |pH 7.76 - 7.63 7.0-8.5
2. | TSS (mg/l) 38 e 92 50
3, {COD 205 - 232 350
(mg/1) ‘
4. |BOD 26 - 34 30
(mg/l) I
5. | Sodium 5.96 - 5.72 26
Absorption :
Ration
(SAR)
(mg/l)
6, | Mix Liquid - 6290 - -
Suspended
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| Solids
1 (mg/D)

The analysis results reveal that the concentration of BOD and TSS in
the industrial effluent collected from the outlet located near the
tubewell of Sh. Satnam Singh S/o Sohan Singh, through which treated
industrial effluent is used to irrigate the agricultural fields, was beyond
the prescribed standards for such type of industries.

1.22 Action taken by PPCB

Since, the Industry failed to meet the prescribed effluent standards, the
industry was served with notice ws 33-A of Water (Prevention &
Control of Pollution) Act, 1974 along with opportunity of personal
hearing before the Chairman of the Board on 18.09.2018, wherein it
was decided as under:

1) The Chief Environmental Engineer Jalandhar shall co-ordinate the visit
of PBTI (Punjab Biotechnology Incubator) to the industry within 07
days and PBTI shall collect and analysis the treated trade effluent
sample and submit report to the Punjab Pollution Control Board.

2) The Chief Environmental Engineer, Jalandhar shall visit the industry &
assess the adequacy of pollution control measures/disposal arrangements
made by the industry & shall submit report/ recommendations before
next date of hearing.

3) Further action will be taken after receipt of the report.

1.23 Visit on 15.11.2018 by PPCB

The factory was visited on 15.11.2018 by the team comprising of the
officers of Punjab Pollution Control Board and representative of
Punjab Biotechnology Incubator (PBTI), SAS Nagar. During visit, it
was observed as under:

1. The ETP was found in operation and the treated effluent was being
discharged-onto land for irrigation outside the premises of the unit.

2. The team also checked the online monitoring system and found in
operation and readings were noted as pH-7.49, COD-211 mg/l, BOD-
219 mg/l. TSS-30.6 mg/l. The discharge of treated waste water in the
pipe lines leading to agricultural fields to wutilize it for irrigation
purpose, were noted as under:- | S
1) .69 m’/hr at vill, (zandhowal)

iiy .71 m’/hr at vill. (old pansera)

i) 247 m*/hr at vill. J eevanpur Jattan
iv) 100 m’/hr at vill. (Narila)

v) 225 m’/hr at vill. (New Pansera)
vi) 198 m’/hr at vill. (Saila Kalan)

3. The representative of PBTI accompanied with the team, collected
treated effluent samples form outlet of ETP and 3 no. samples of
effluent from aeration tanks.

4. The analysis results of the industrial effluent as received from the
PBTI, lab, Mohali are given as under:
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Sr. |Location of | Parameters | Concentration | Prescribed
No. | the: sampling of parameters | standards
point
1. | Qutlet of ETP | pH . 7.91 7.0t0 8.5
Total Suspended | 149 mg/1 50
Solids (TSS)
Biochemical 82 mg/l 30
Oxygen
Demand '
Chemical 612 mg/l 350
| Oxygen
Demand (COD)
| Total ' '
Sodium 6.1 mg/l 25
Adsorption '
Ratio (SAR”)
2. | Aeration MLSS 2230 mg/l -—-
Tank No.1
3. | Aeration MLSS 6780 mg/1 ----
Tank No.2
4, | Aeration MLSS 1030 mg/l |-
Tank No.3
5. |From land of | pH 7.91 7.0 t0 8.5
Manjit Singh, | TSS" 458 mg/l 50 |
Village Saila|BOD 1243 mg/l 30
Kalan, COD 1429 mg/l 350
SAR 4.2 mg/l 25

The analysis results of the effluent sample collected from the outlet of .
the ETP show that the concentration of BOD, COD and TSS was 82
mg/l, 612 mg/l, 149 mg/l and similarly in another sample of effluent
collected from the .fields of Sh. Manjit Singh (Saila Kalan), the
concentration of BOD, COD and TSS was analysed as 243 mg/l, 1429
mg/l and 458 mg/l respectively, which was beyond standards laid
down for the Pulp & Papers Industries.

1.24 Action Taken by PPCB:

1)

Keeping in view, the failure of the industry to comply with the effluent
standards, the industry was given another opportunity of personal
hearing before Chairman of the Board on 05.02.2019 in connection
with already issued notice w/s 33-A of the Water Act, 1974, wherein, it
was decided as under: '

The industry shall engage CPPRI, Saharanpur and get its existing ETP
and chemical recovery plant audited and a proposal be prepared for up-
gradation required in existing ETP and chemical recovery plant, so as
to meet the effluent standards as prescribed under the law and the
report be submitted to the PPCB within 21 days. |

2) The industry shall prepare an irrigation Management Plan from a

consultant of good repute for the whole of the command area available
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within the industry and outside the industry where treated effluent of
the industry is utilized onto land for irrigation purpose within 15 days
and thereafter get it verified and approved form the Department of Soil
& Water Conservation, Punjab and submit the same to the Punjab
Pollution Control Board within 21 days.

3) The industry shall get the ground water study of the whole command
area where the treated effluent is utilized onto land for irrigation
purpose from any expert institute in the field of Hydrogeology and
submit report to Punjab Pollution Control Board within 21 days.

4) The industry shall prepared a Standard Operating Procedure (SOP) for
the operation of ETP and Chemical Recovery Plant (CRP) and shall
maintain the record of operation to ETP on daily basis and shall submit
monthly record duly verified by the Designated Authority of the
industry to the Punjab Pollution Control Board.

5) The industry shall obtain the permission/ NOC frofn Central Ground
Water Authority (CGWA) regarding abstraction of fresh water from all
the existing tube-wells in the industry.

6) The industry shall install electromagnetlc flow meter at the 1nlet of the
ETP before the equalization tank within 21 days.

7) The industry shall commission the Elemental Chlorine Fee Bleaching
(ECF) in the agro based production by 31.03.2019,

8) The industry shall install and commission a new soda recovery plant of
500 TPD capacity dry black liquor solids by31.03.2020.

Orders passed by the Hon’ble NGT on 19.12.2018 .

The OA No. 850/2018 titled as Residents of Saila Khurd, Raniala v/s
State of Punjab came up for hearing before the Hon’ble NGT on
19.12.2018 and the operative part of the order is reproduced as under:

“Let,' a joint report be furnished by CPCB and Punjab SPCB on
factual aspects of the matter and action taken, if any, to this
Tribunal within one month from the date of receipt of copy of
this order by e-mail at ngt.filing@gmail.com. The nodal agency
will be PSPCB to coordinate and comply with the order.

Visit to the Industry by the Joint Committee of CPCB and PPCB
-on 17 01 2019,

In comphance to sald orders of the Hon’ble NGT a joint team
comprising of following officers visited by the Industry on 17.01.2019
and it was observed as under :

1) The unit and its ETP was operational dur1ng the visit.
2) The Stream II effluent (wet washing effluent) after treatment through
bio/digesters is mixed with stream I effluent (paper machine
effluent) & no equalization tank was found before subjecting the
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mixed effluent for treatment. Samples'of the mixed stream [ & II
before treatment (inlet to primary clarifier) were collected by the
joint team. The analysis results of said samples are given as under:-

Sr. | Location of | Parameters Concentration | Prescribed
No. | the of Parameters | Standards
sampling
point
‘1. | Inlet of the | pH 6.53 -
ETP Total Suspended 628 mg/l |-
(mixed Solids (TSS) ~
stream 1 & Biochemical 443 mg/l |-
SR - -| Oxygen Demand |
‘ (BOD3at27,C 1 . .
‘Chernical . | 3840mg/l |-
Oxygen Demand .
| (COD) Total o
2. |Outlet of pH 7.63 7.0 to 8.5
the ETP TSS 87 mg/l 50
(Final BOD 106 mg/l 30
Outlet for COD 608 mg/l 350
plantation)

From the above, it is evident that the concentration of TSS, BOD &
COD is beyond the prescribe discharge standards.

- 3) The ETP outlet discharge flow rate data was not being displayed in
the real-time OCEMS panel at ETP during the visit and unit requlres
to connect/restore the flow water data to CPCB server.

4) The treated effluent was being discharged -into the land (within ._and
outside the unit premises) for irrigation purpose. The unit
representative informed that treated effluent is carried through
underground pipelines to the nearby villages such as Saila Khurd,
Saila Kalan, Pensera, Majaria, etc. As per the consent the unit has
110 acres of land within the premises and 2050 acres in nearby
village for irrigation.

5) The instantaneous reading of flow meters installed at 6 pipelines (for
irrigation through 5 pumps and one by gravity) was recorded during
the visit as 84.5m’hr, 319.4m’hr, 146.233m’hr, 283.3m’hr,
307.7m’/hr & 121 m’/hr. The outlet discharge pumps has auto level .
and once the level of treated effluent goes down the pumps stops. As

per the logbooks provxded by the unit, the effluent discharge during
the visit was 16903 m*/day. :

Findings and Conclusion of Joint Committee

1. The unit is non complying with the effluent discharge norms
stipulated under E(P) Rules, 1986 for BOD, COD and TSS
parameters. The final treated effluent showed BOD-106 mg/] (against
norms of 30 mg/l), COD-608 mg/l (against 350 mg/l) and TSS-87
(against S0mg/1).
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2. The OCEMS display panel at ETP was not showing the ETP otitlet

discharge flow meters reading during the visit and unit requires
connect/restore the flow meter data to CPCB server.

3. The quality of ground water collected from tube wells of all three

villages shows exceedance w.r.t. acceptable norms for parameters,
viz. total hardness, total alkalinity, but they are within the permissible
limit of BIS Standards. The calcium and magnesium level at the
Pansera vill showed exceedance w.r.t. acceptable norms, however are

within the permissible limit.

4. The heavy metals in the groundwater samples are well within the BIS

standards for drinking water.

5. The stack monitoring results showed compliarice with the emission

norms.
Orders passed by the Hon’ble NGT on 14.03.2019

OA No. 850.2018 titled as Residents of Saila Khurd, Raniala V/s State
of Punjab came up for hearing before the Hon’ble NGT on 14.03.2019
and the relevant part of the order passed by the Hon’ble NGT on the
said date is reproduced as under:

“The Joint Committee may assess the extent of damage caused in
monitory terms and settled principles requiring the compensation to the
deterrent and adequate to meet the cost of restoration.

An action taken report may be furnished bythe PCPSB and the Joint
Committee in above terms within one month by email at
ngt.filing@gmail.com”

Conustitution of Committee to assess the extent of damage caused in
monitory terms on settled Principles:

In compliance to the ‘said order of the Hon’ble. NGT, the Punjab

Pollution Control Board constituted a Joint Committee vide letter no.
505-07 dated 22.03.2019 comprising of the following officers to the
visit the industry to assess the extent of damage caused in monitoring
terms on settled principles which will be adequate to meet with the cost
of restoration.

1) Er. G, S. Majithia, Chief Env1ronmental Engineer, Punjab Pollutlon
Control Board, Jalandhar. '

2) Sh. Kamlesh Singh, Scientist D, IPC-III Divisioin, CPCB, Delhi.

3) Er. Surinder Singh Matharu, Environmental Engineer, Punjab

- Pollution Control Board, Regional Office, Hoshiarpur.

4) Sh. Sandeep Gupta, Asstt. Scientific Officer, Zonal Lab, Jalandhar.

5) Er. Pooja Sharma, Asstt. Environmental Engineer, Punjab Pollutlon
Control Board Regional Office, Hoshiarpur. |

VlSlt'tO the mdustry by the Joint Commlttee on 01.04.2019

The industry was visited by the Joint Committee-on 01.04.2019 and it

was observed as under: ’

i) The industry was in operation during visit.
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ii) The industry has not installed any electromagnetic flow meter at the
inlet of the ETP before equalization tank within the stipulated period
of 21 days as decided in the hearing held on 05.02.2019, as such, the
industry is not-complying with the decision of the hearing.

iii) The industry has not yet commissioned the Elemental Chlorine Free
Bleaching (ECF) in the agro based unit, which was to be
commissioned on 31.03.2019 as decided in the hearing held on
05.02.2019. However, the representative of the industry shown the
machinéry where the unit was taking trial runs to phase out use of
elemental chlorine with elemental chlorine free bleaching process.
Therefore, the industry is not complying with the decision of the
hearing.

iv) As per adequacy assessment report of the existing ETP carried out
by Central Pulp & Paper Research Institute (CPPRI), Sharanpur, the
industry was advised:-. '

" a) To add equalization tank with mixing arrangements to the
existing ETP to-avoid fluctuation in pollution load. During
~ visit the excavation work of said tank was in progress.

b) To provide rapid mixing mechanism for proper and complete
reaction of chemicals to the biological treated effluent before
tertiary clarifier to ensure consistent COD values. However,
the industry has not yet provided the rapid mixing mechanism.

¢) To increase the retention time of tertiary clarifier for better
removal of TSS, but the industry could not show any steps
taken by it to ensure compliance of the same.

d) To ensure regular removal of sludge from primary clarifier to
avoid septic conditions, but the industry failed to show any

" record in this regard.

e) As per study on adequacy of chemical recovery system of the
industry carried out by Central Pulp & Paper Research
Institute (CPPRI), Sharanpur, the industry is producing 150-
155 TPD agro pulp by utilizing agro residue such as Bagasse,
Sarkanda, Kahi grass and wheat straw. Besides it is producing
60-65 Wood Pulp. The remaining quantity of pulp to the tune
of 76 TPD is met from readymade pulp. However, the industry
could not produce any record to substantiate the facts
mentioned in the report prepared by CPPRI.

Therefore, it is clear that the industry is not still complying with the -
provisions of the Water (Prevention & Control of Pollution) Act, 1974
as observed by the Joint Committee on 01.04.2019.

Guidelines for Environmental Compensation framed by CPCB.

The CPCB has framed methodology for assessing Environmental |
Compensation (EC), the details of which are given as under:

EC=PIxNxRxSxLF

Where,
EC is Environmental Compensation in rupees
PI = Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees for EC
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S = Factor for scale of operation
LF = Location factor

The formula incorporates the anticipated severity of environmental
pollution in terms of pollution index, duration of violation in terms of
number of days, scale’ of operation in terms if micro &
small/medium/large industry and location in terms of proximity to the

large habitations.
Note:

a. The industrial sectors have been categorized into Red, Orange and
Green, based on their Pollution Index in the range of 60 to 100, 41
to 59 and 21 to 40, respectively. It was suggested that the average
pollution index of 80, 50 and 30 may be taken for calculating the
Environmental Compensation for Red, Orange & Green categories
of industries, respectively. '

b. N, number of days for which violation took place in the period bet
ween the day of violation observed/ due date of direction’s
compliance and the day of compliance verified = by
CPCB/SPCB/PCC.

¢. R is a factor in Rupees, which may be a minimum of 100 and
maximum of 500. I; is suggested to consider R as 250, as the
Environmental Compensation in cases of violation.

d. S could be based on small/medium/large industry categorization,
which may be 0.5 for micro or small, 1.0 for medium and 1.5 for
large units. 4

e. LF, could be based on population of the city/town and location of
the industrial unit. For the industrial unit located within the
municipal boundary or up to 10 km distance from the municipal
‘boundary of the city/town, following factors (LF) may be used:

Sr. No. | Population* (million) | Location

' _ Factor#(LF)
1 1 1to<5 135 B
2 5to<10 1.5

3. . |10 and above 2.0

* Population of the city/towns as per the latest Census of India
# LF will be 1.0 in case unit is located > 10 km from municipal
boundary : '

LF is presumed as 1 for city/town having population less than one
million

For notified Ecological Sensitive areas, for beginning, LF may be
assumed as 2.0. However, for critically Polluted Areas, LF may be
explored in future. -

.. f In.any case,. minimum Environmental Compensation shall be

" "Rs.5000/day. " o

'g. In order to include deterrent effect for repeated violation, EC maybe
increased on exponential basis, i.e. By 2 times on 1* repetition, 4
time on 2™ repetition and 8 times on further repetition.
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If the operation of the industry are inevitable and violator continues
its operation beyond 3 months then for deterrent compensation, EC
may be increased by 2, 4 and 8 times for 2™, 34 and 4™ quarter,
respectively. Even if the operations are inevitable beyond 12
months, violator will not be allowed to operate.

Besides, EC, industry may be prosecuted or closure directions may
be issued, whenever required.

8.0 Calculation of value of LF & N (No. of days of violation took place).

8.1 Calculation for value of N

The industry has violated the provisions under Wat er Act, 1974 during
the following periods:

)

The industry was visited on 27.05.2018 by PPCB after getting
message through SMS Alert system on 05.05.2018 regarding non-
conforming of effluent standards by it. As mentioned above, the
treated - wastewater sample collected on 27.05.2018 was ot
conforming to the effluent standards. The industry was again visited
on, 15.11.2018 by.a team constituted by the State Board and again
the: treated wastewater samples collected on 15.11.2018 were not
conforming to the effluent standards. Therefore, for first time
industry was found non-conforming to the effluent standard s during
the period 27.05.2018 to 14.11.2018 and total days of this period
have been worked out as 172. 4

The industry was jointly visited on 17.01.2019 by CPCB and PPCB
and the treated wastewater sample collected on 17.01.2019 was not
conforming to the effluent standards.. Therefore, the period
15.11.2018 to 16.01.2019 is the period for which the industry is
found non-conforming to the effluent standards for second time and
total days of this period have been worked out as 63.

iii) The industry was again visited by a team of 01.04.2019 and found

that the industry was not complying with the observations of the
Board, the detail of which is mentioned above. Therefore, the period
17.01.2019 to 31.03.2019 is the period for which industry is found
non-complying for consecutive third time and total days of this
period have been worked out as 74.

iv) The total number of violation days i.e. N comes as 309 days

(172+63+74).

8.2 Calculation for value of LF

The total population of Hoshiarpur city is 1,68,653 as per census
2011. The industry does not fall in the Eco Sensitive Zone since the
MoEF&CC vide notification no. 29.11.2016 has declared Eco
Sensitive Zone within a rafium o 100 mtr. From the Takhni

Rahmapur Wild Life Sanctuary, which is located at a distance of

more than 15 km. from the industrial unit. Further, Lalwan
Community Reserve is situated in Tehsil Garhshankar in Distt
Hoshiarpur and is spread over an area of 1266 ha. This Community
Reserve is located at a distance of about 13 Km. from the boundary
nearest to this Community Reserve. Therefore, LF for this unit is
considered as 1.
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Calculations of Environment Compensation:

As per formula devised by the CPCB for Environment Compensation,
the values of various parameters of the said formula for this industry are
as under:-

PI—80

R~-250

'S~1.5 o

LF ~ 1.0
N - 309 days

The Environment Compensation for the period 27.05.2018 to

31.03.2019 (309 days), is calculated by considering the fact that the
violator industry continues its operation beyond 3 months, therefore for
deterrent compensation, EC may be increase by 2, 4 & 8 times for 2"

(91-180 days), 3 (181-270 days) and 4™ quarter (2710309 days),
respectively. The Environmental Compensation is calculated as below:

. The Environment Compensation (EC) for the period 3 months i.e. 1¥

quarter (first 90 days) is calculated as given below:

EC-1-PI x Nx R x S x LF = 80 x90 days x 250 x 1.5 x 1.0 = Rs.27.00
lakhs

. The Environment Compenéation (EC) for the period o quarter (91-1 80

days) is calculated for deterrent compensation, considering EC mayi be
increased by 2 times, as given below:

EC-2=2 x eC-1 =2 x Rs.27.00 = Rs.54 lakh

. The Environment Compensation (EC) for the period 3" quarter (181-

270 days) is calculated for deterrent compensation, considering EC may
be increased by 4 times, as given below:

EC-3=4 x EC-1=4xRs.27.00 = Rs.108.00 lakh

. The Environment Compensation (EC) for the period 4" quarter (271-

309 days) i.e. for 39 days is calculated for deterrent compensation,
considering EC may be increased by 8 times, as given below:

EC¢4¥8 [PIXNxRxSxLF]=8x[80x39daysx250x 1.5x
1.0] = Rs.93.60 lakh

The total Environmental compensation for the 309* days to be imposed
is calculated as below:

" . Total EC = EC-1 + EC-2 + EC-3 + EC-4

= Rs.27.00 lakh +Rs.54.00 lakh +Rs.108.00 lakh +Rs.93.60
lakh

' é‘Rs.282.60 lakhs
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Therefore, the Environmental Compensation (EC) assessed by the Joint
Committee is Rs.282.60 Lakhs.

% In addition to this amount, Environmental Compensation may further be
calculated and levied against the industry as the compliance is still pending
and requires to be verified by the PPCB. o

Sd/- - Sd/- Sd/-
Er. G.S. Majathia Sh. Kamlesh Singh, Er. Surinder Singh Matharu
Chief Environmental Engineer Scientist D, CPCB, Environmental
Engineer
PPCB, Jalandhar Delhi PPCB, Regional Office,

: Hoshiarpur
Sd/- ‘ Sd/-

Sh. Sandeep Gupta Er. Pooja Sharma
Asstt. Scientific Officer, ~ Asstt. Environmental Engineer
Zonal Lab, Jalandhar PPCB, Regional Office, Hoshiarpur.
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ANNEXURE R-26

Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

oot T 8 Jor
e | ot

CENTRAL POLLUTION CONTROL BOARD
“Parivesh Bhawan”, East Arjun Nagar,
Delhi-110032
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Abstract

Environmental compensation is a policy instrument for the protection of the environment
which works on the Polluter Pay Principal. Environmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order
to achieve the overall objective of protection of the environment.

The Hon’ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual etc. for the protection of environment. Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the
environment.

Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-l: Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.
directed Central Pollution Control Board (CPCB) that:

“The CPCB may take penal action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and recover
compensation for damage to the environment and said fund may be kept in a separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three months” (Annexure-I).

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A.
Sudhakar, I/c WQM-I with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri
Nazimuddin I/c IPC-1l and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-Il.

As per the Hon’ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-IIl.

It was deliberated for developing a formula for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies and this is the first
attempt made. The committee discussed that environmental compensation should be based
on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance
of cases fit for violation and levy environmental compensation.
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Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into acute
injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1Intheinstances as mentioned at a, b and c above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (PI). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is a numerical number in the range of 0 to 100 and can be
represented as follows:

Pl = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,
Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and c including non-compliance of the environmental standards / violation
of directions.
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The Environmental Compensation shall be based on the following formula:

Where,

EC=PIxNxRxSxLF

EC is Environmental Compensation in X

PI = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (X) for EC

S = Factor for scale of operation

LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of

Pollution Index, duration of violation in terms of number of days, scale of operation in terms

of micro & small/medium/large industry and location in terms of proximity to the large

habitations.

Note:

The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.

LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may

be used:
Table No. 1.1: Location Factor Values
S. No. Population* Location Factor®
(million) (LF)
1 1to<5 1.25
2 5to <10 1.5
3 10 and above 2.0

*Population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

f. In any case, minimum Environmental Compensation shall be X 5000/day.

g. In order to include deterrent effect for repeated violations, EC may be
increased on exponential basis, i.e. by 2 times on 1%t repetition, 4 times on 2"
repetition and 8 times on further repetitions.

h. If the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2"9, 3" and 4™ quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at
Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 X/day.

Table No. 1.2: A sample calculation for Environmental Compensation

Industrial Category Red Orange Green
Pollution Index (PI) 60-100 41-59 21-40
Average Pl 80 50 30
R-Factor 250

S-Factor 0.5-1.5

L-Factor 1.00-2.00

et 10,000-60,000 | 6,250-37,500 | 5,000-22,500
Compensation (X/day)

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of SPCB,
CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.
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When Environmental Compensation is calculated through the Pollution Index:

The amount received by imposing the Environmental Compensation to the industries
/ organization non-complying with the environmental standards / violating any CPCB’s
directions shall be deposited in a separate bank account. The amount accumulated
will be utilized for Protection of Environment. The following schemes were identified,
which may be considered for utilization of Environmental Compensation Fund:

Industrial Inspections for compliance verification
Installation of Continuous water quality monitoring stations / Continuous ambient
air quality monitoring stations for strengthening of existing monitoring network

c. Preparation of Comprehensive Industry Documents on Industrial Sectors / clean
technology

d. Investigations of environmental damages, preparation of DPRs

e. Remediation of contaminated sites

f. Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of
SPCBs/PCCs

The above proposed list may include other schemes also, depending upon the
requirement.

Considering the availability of accumulated funds, CPCB will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmental Compensation.

When Environmental Compensation is assessed based on actual damage to the
environment by Expert Organization/ Agency:

The amount of Environmental Compensation under this case will be remediation
costs, measures requiring immediate and short-term actions, compensation towards
loss of ecology, etc., and will be utilized exclusively for the purpose at specific site,
based on the detailed investigations by the Expert Organizations/ agencies.

Recommendations

The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied by CPCB only when
CPCB has issued the directions under the Environment (Protection) Act, 1986.
In case of a, b and ¢, Environmental Compensation may be calculated based on
the formula “EC =PI x N x R x S x LF”, wherein, Pl may be taken as 80, 50 and
30 for red, orange and green category of industries, respectively, and R may be
taken as 250. S and LF may be taken as prescribed in the preceding paragraphs.

7
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In case of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

EC is not a substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.

%k %k %k %k %k
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Chapter-Ill: Environmental Compensation to be levied on all violations of
Graded Response Action Plan (GRAP) in NCR.

2.1 Background

The CPCB In-house Committee also discussed that the EC shall also be levied on all violations
of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity
have been identified and the EC will be levied on these agencies. These violations attract
graded amounts of EC depending on the state of ambient air quality, which is given in table
below:

Table No. 2.1: Environmental Compensation to be levied on all violations of Graded Response
Action Plan (GRAP) in Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()
Industrial Emissions Severe +/Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Notinstalled Target Date Rs 1.0 Crore
ii.  Non-functional Very poor to Severe + | Rs 50.0 Lakh
Moderate to Poor Rs 25.0 Lakh
Construction sites Severe +/Emergency Rs 1.0 Crore
(Offending plot more than 20,000 | Severe Rs 50 Lakh
Sg.m.) Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Solid waste/ garbage dumping in | Very poor to Severe + | Rs 25.0 Lakh
Industrial Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
a) Hot-spots Very poor to Severe + | Rs 25.0 Lakh
b) Other than Hot-spots Very poor to Severe + | Rs 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be
deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1
of Chapter-I of this report.

% % % %k %k %
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Chapter-lll: Environmental Compensation to be levied in case of failure of
preventing the pollutants being discharged in water bodies and failure to
implement waste management rules

3.1 Background

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others (Writ Petition (Civil) No. 375 of 2012), directed State
Governments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs),
which are already under implementation, within the time lines already postulated. Further, the STPs,
which are yet to set-up, to be completed within a period of three years, from today, i.e. by 22.02.2020.

The Hon’ble NGT in its order dated 06.12.2018 (Annexure-lll) in the matter of Court of its own motion
v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given
following directions:

“Since failure of preventing the pollutants being discharged in water bodies (including lakes)
and failure to implement solid and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal with the same, throughout
India, including the scale of compensation to be recovered from different
individuals/authorities, in addition to or as alternative to prosecution. The scale may have
slabs, depending on extent of pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.”

3.2 Ideology of Environmental Compensation Formula

In compliance of the directions of the Hon’ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individuals/authorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other
waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of two components i.e.

1. Cost saved/benefits achieved by the concerned individual/authority by not having proper
waste/sewage management system; and

2. Cost to the environment (environmental externality) due to untreated/partially treated
waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the
interest on capital cost of the waste/sewage management facility and daily operation and
maintenance (O&M) cost associated with the facility.

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned
individual/authority for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factor for calculation of environment compensation. Further, as whole O&M cost is saved by
concerned individual/authority for not managing required waste/sewage management system, 100%
of the O&M cost saved may be considered as O&M cost factor.

10
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Therefore, generalized formula for Environmental Compensation may be described as:

EC= Capital Cost Factor x Marginal Average Capital Cost for Establishment of Waste or Sewage
Management or Treatment Facility x (Waste or Sewage Management or Treatment Capacity Gap)
+ O&M Cost Factor x Marginal Average O&M Cost x (Waste or Sewage Management or Treatment
Capacity Gap) x No. of Days for which facility was not available + Environmental Externality

Cost to the environment due to untreated/partially treated waste/sewage discharge by concerned
individual/authority may be assumed as recommended by the committee, which is mentioned below:

Table No. 3.1: Environmental externality for untreated/partially treated sewage discharge

Sewage Marginal Cost of Minimum and Maximum value of
Treatment Environmental Externality | Environmental Externality recommended
Capacity Gap (Rs. per MLD/day) by the Committee (Lacs Rs. Per Day)
(MLD)
Up to 200 75 Min. 0.05, Max. 0.10
201-500 85 Min. 0.25, Max. 0.35
501 and above 90 Min. 0.60, Max. 0.80

Table No. 3.2: Environmental externality for improper municipal solid waste management

Municipal Solid Waste Marginal Cost of Minimum and Maximum value of
Management Capacity Environmental Environmental Externality recommended
Gap (TPD) Externality (Rs. by the Committee (Lacs Rs. Per Day)
per ton per day)
Up to 200 15 Min. 0.01, Max. 0.05
201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80

The Committee further decided to fix a cap for minimum and maximum cost for capital and O&M
component for Environmental Compensation, which are given in below tables:

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage

discharge
Class of the City/Town Mega-City Million-plus Class-I City/Town
City and others
Minimum and Maximum values of EC (Total | Min. 2000 Min. 1000 Min. 100
Capital Cost Component) recommended by | Max. 20000 Max. 10000 Max. 1000
the Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 2 Min. 1 Min. 0.5
Cost Component) recommended by the Max. 20 Max. 10 Max. 5
Committee (Lacs Rs./day)

11
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

management
Class of the City/Town Mega-City Million-plus Class-1 City/Town
City and others
Minimum and Maximum values of EC (Capital Min. 1000 Min. 500 Min. 100
Cost Component) recommended by the Max. 10000 Max. 5000 Max. 1000
Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0
Committee (Lacs Rs./day)

The application of formula for calculation of EC may be further understood with the example of two

typical cases.

3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage

by Concerned Individual/Authority:

BIS IS-1172:1993 suggests that for communities with population above 100,000, minimum of
150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEEO
Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for
calculation of total sewage generation in a city. CPCB Report on “Performance evaluation of
sewage treatment plants under NRCD, 2013”, describes that the capital cost for 1 MLD STP
ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail
deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD
(marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55
Cr./MLD (marginal average cost) and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census of India. Based on these
assumptions, Environmental Compensation to be levied on concerned ULB may be calculated

with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total
Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Facility x
(Total Generation -Operational Capacity)] + O&M Cost Factor x Marginal Average O&M Cost
x (Total Generation- Operational Capacity) x No. of Days for which facility was not available

+ Environmental Externality x No. of Days for which facility was not available

Alternatively;

EC (Lacs Rs.) = [17.5(Total Sewage Generation — Installed Treatment Capacity) + 55.5(Total
Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity)
x N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational

Capacity) x N

Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD

12
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Table No. 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-I Town Class-I
Town
Sewage Generation (MLD) (as per 4195 381 486 37
the latest data available with CPCB)
Installed Treatment Capacity (MLD) 2500 220 404 45.5
(as per the latest data available
with CPCB)
Operational Capacity (MLD) (as per 1900 140 300 24.5
the latest data available with CPCB)
Treatment Capacity Gap (MLD) 2295 241 186 12.5
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs Rs.
Calculated EC (capital cost 127372.50 13375.50 10323.00 693.75
component for Conveyance
System) in Lacs. Rs.
Calculated EC (Total capital cost 157035.00 16193.00 11758.00 693.75
component) in Lacs Rs.
Minimum and Maximum values of Min. 2000 Min. 1000 Min. 100 Min. 100
EC (Total Capital Cost Component) | Max. 20000 Max. 10000 Max. 1000 | Max. 1000
recommended by the Committee
(Lacs Rs.)
Final EC (Total Capital Cost 20000.00 10000.00 1000.00 693.75
Component) in Lacs Rs.
Calculated EC (O&M Component in 459.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Min. 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max. 5
recommended by the Committee
(Lacs Rs./day)
Final EC (O&M Component) in Lacs. 20.00 10.00 5.00 2.50
Rs./Day
Calculated Environmental 2.0655 0.2049 0.1395 0.0094
Externality (Lacs Rs .Per Day)
Minimum and Maximum value of Min. 0.60 Min. 0.25 Min. 0.05 Min. 0.05
Environmental Externality Max. 0.80 Max. 0.35 Max. 0.10 Max. 0.10
recommended by the Committee
(Lacs Rs. Per Day)
Final Environmental Externality 0.80 0.25 0.10 0.05

(Lacs Rs. Per day)
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for
Improper Solid Waste Management:

It is known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-
2016). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like composting, biomethanation, recycling, co-processing in
cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
including capital cost (one time) and O & M cost for one year. The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipal solid waste disposal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-Ill), 0.3-0.4 kg (Class-Il) and 0.5 kg (Class-1) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, million-plus UAs/towns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to be levied on concerned ULB may be calculated with the following
formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste
generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M
Cost x (Per day waste generation-Per day waste disposed as per the Rules) x Number of days
violation took place + Environmental Externality x N

Where;
Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste
Generation - Waste Disposed as per the Rules) x N

14
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

Waste
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-l Town Class-I
Town
Waste Generation (kg. per person per day) 0.6 0.5 0.4 0.4
Waste Generation (TPD) 9809.90 880.14 350.79 200.31
Waste Disposal as per Rules (TPD) (assumed 2452.47 220.04 87.70 50.08
as 25% of waste generation for sample
calculation)
Waste Management Capacity Gap (TPD) 7357.42 660.11 263.09 150.23
Calculated EC (capital cost component) in 17657.82 1584.26 631.42 360.56
Lacs. Rs.
Minimum and Maximum values of EC Min. 1000 Min. 500 Min. 100 Min. 100
(Capital Cost Component) recommended by | Max. 10000 Max. 5000 Max. 1000 Max. 1000
the Committee (Lacs Rs.)
Final EC (capital cost component) in Lacs. Rs. 10000.00 1584.26 631.42 360.56
Calculated EC (O&M Component) in Lacs. 147.15 13.20 5.26 3.00
Rs./Day
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0 Max. 1.0
Committee (Lacs Rs./Day)
Final EC (O&M Component) in Lacs. Rs./Day 10.00 5.00 1.00 1.00
Calculated Environmental Externality (Lacs 2.58 0.18 0.03 0.02
Rs. Per Day)
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 Min. 0.01
Environmental Externality recommended by Max. 0.35 Max. 0.05 Max. 0.05
the Committee (Lacs Rs. per day)
Final Environmental Externality (Lacs Rs. per 0.80 0.25 0.03 0.02

day)

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure

to implement waste management rules will be deposited in the same fund and will be utilized in the

same manner as mentioned in para 1.4.1 of Chapter-I of this report.

3.4 Recommendations

1. The Committee recommended that to begin with, Environmental Compensation to be

recovered from individuals/authorities in case of failure of preventing the pollutants being

discharged in water bodies and failure to implement solid waste management rules may be

calculated with the methodology described in the report.

2. If mixing of Bio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than

capital cost component of EC may be increased by a multiplication factor of 1.5.
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3. In order to include deterrent effect for continuous violations, component of O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8
times after every six-months, beyond the time prescribed by authority for ensuring complete

treatment of sewage/waste of the city/town.

* ok k% Kk
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Chapter-IV: Environmental Compensation in Case of lllegal Extraction of
Ground Water

4.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019
(Annexure-V) directed Central Pollution Control Board (CPCB) that:

“CPCB may constitute a mechanism to deal with individual cases of violation of norms,
as existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegal extraction of ground water, as per law.”

4.2 Constitution of the Committee

In compliance to Hon’ble NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, UPC-I Division and Smt. Suniti Parashar, Scientist B, WQM-I Division as members. The
committee was asked to deliberate on this issue and come up with draft formulation of mechanism to
determine the Environmental Compensation for illegal extraction of ground water.

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee
deliberated on the issue of Environmental Compensation to be recovered from individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further
formulation to levy Environmental Compensation has been evolved.

4.4 Ideology of Environmental Compensation w.r.to illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate
over-exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table
in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling
water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractions.

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in
Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given
below:

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for
any purpose other than drinking water.
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2. Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the
purpose of regulation of ground water development.

3. Regulation of Ground Water development in Notified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
(Protection) Act, 1986.

4. In Notified areas, ground water use in individual houses, infrastructure complexes like group
housing societies, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

5. NOC for ground water withdrawal will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

6. For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump should not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures should be restricted to 150
mm (6 inches) only and capacity of the pump should not exceed 5 HP.

7. Any violation of the above conditions will attract legal action under Section 15 of the
Environment (Protection) Act, 1986.

For Non-Notified Areas:

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental
Compensation (ECow):

ECew = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water (ECRew)

Where water Consumption is in m3/day and ECRsw in Rs./m?3

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference
purpose, yield of the pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be used for calculation of ECow.

4.6 Environmental Compensation Rate (ECRgw) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRgw) for illegal extraction of
ground water should increase with increase in water consumption as well as water scarcity in the area.
Further, ECRew are kept relaxed for drinking and domestic use as compared to other uses, considering
the basic need of human being.
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As per CGWB, safe, semi-critical, critical and over-exploited areas are categorized from the ground
water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and over-exploited areas
are available on the website of CGWB and can be accessed from- http://cgwa-
noc.gov.in/LandingPage/NotifiedAreas/CategorizationOfAssessmentUnits.pdf#ZO0M=150.

Environmental Compensation Rates (ECRew) for illegal use of ground water (ECRgw) for various
purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by
the committee are given in tables below:

4.6.1 ECRgw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,
commercial complexes, townships etc.

Water Consumption (m?3/day)
SI. No. | Area Category <2 | 2to <5 | 5 to <25 25 & above
Environmental Compensation Rate (ECRcw) in Rs./m3

1 Safe 4 6 8 10

2 Semi Critical 12 14 16 20

3 Critical 22 24 26 30

4 Over-Exploited 32 34 36 40
Minimum ECew=Rs 10,000/- (for households) and Rs. 50,000 (for institutional activity,
commercial complexes, townships etc.)

4.6.2 ECRgw for Packaged drinking water units:

Water Consumption (m3/day)
Sl. No. | Area Category <200 200 to <1000 1000 to <5000 | 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3

1 Safe 12 18 24 30

2 Semi critical 24 36 48 60

3 Critical 36 48 66 90

4 Over-exploited 48 72 96 120
Minimum ECsw=Rs 1,00,000/-

4.6.3 ECRgw for Mining, Infrastructure and Dewatering Projects

Water Consumption (m3/day)

Sl. No. | Area Category <200 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRew) in Rs./m?
1 Safe 15 21 30 40
2 Semi critical 30 45 60 75
3 Critical 45 60 85 115
4 Over-exploited 60 90 120 150

Minimum ECsw=Rs 1,00,000/-
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Water Consumption (m3/day)
Sl. No. Area Category
<200 200 to <1000 | 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over-exploited 80 120 160 200
Minimum ECsw=Rs 1,00,000/-

For better understanding of implementation of ECew policy, some example calculations are given

below:

Example No. 1 (For drinking and domestic Use):

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECew) will be
charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) =3 m3/hr
Daily Consumption =3 x 0.5 =1.5 m?

ECRew = 4 Rs./m3(Please refer para 4.6.1)

EC to be levied =4 x 1.5 = 6 Rs./day

Total time period = 820 days

Then, ECew= 6x820

Calculated ECew= 4,920 Rs.
ECew to be levied = 10,000 Rs. (minimum prescribed ECew, please refer para 4.6.1)

Example 2 (For Industrial Units):

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation (ECcw) will be charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) = 12 m3/hr
Daily Consumption = 12 x 3 =36 m3/day

ECRew = 60 Rs./m3(Please refer para 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day

Total time period = 365 days

Then, ECew= 2,160 x 365

ECew= 7,88,400 Rs.
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanisms in
case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for
evaluation of proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommendations:

= The minimum Environmental Compensation for illegal extraction of ground water for
domestic purpose will be Rs. 10,000, for institutional/commercial use will be 50,000 and for
other uses will be 1,00,000.

= In case of fixation of liability, it always lies with current owner of the premises where illegal
extraction is taking place.

= Time duration may be assumed to be one year in case where no evidence for period of
installation of bore well could be established.

= For Drinking and Domestic use, where metering is not present but storage tank facility is
available, minimum water consumption per day may be assumed as similar to the storage
capacity of the tank.

=  Forindustrial ground water use, where metering is not available, water consumption may be
assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

= Authorities assigned for levy EC and taking penal action are listed below:

S. No. Actions Authority
1. To seal the illegal bore-well/tube-well to stop | District Collector
extraction of water and further closure of
project
2. To levy ECsw as per prescribed method District Collector, CGWA
3. To levy EC on water pollution, as per the CPCB/SPCB/PCC

method prescribed in report of CPCB- “EC on
industrial pollution”

4, Prosecution of violator CGWA under EP Act
SPCB/PCC under Air and
Water Act

e CGWA may maintain a separate account for collection and utilization of fund, collected

through the prescribed methodology in this report.
%k %k ok ok k sk k k
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ANNEXURE R-27

PUNJAB POLLUTION CONTROL BOARD
ZONAL OFFICE JALANDHAR

- Office Dispatch No: 2852 Registered/Speed Post Date: 4/6/19
Industry Registration ID: R12HSP41002 Application No0:9516261

To,

Pavan Khaitan

Village Salla Khurd, Tehsil Garhshankar
Hoshiarpur, Punjab-144529

Subject: Renewal of Consent to Operate an outlet Uls. 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 for discharge of
effluent.

With reference to your application for obtaining Renewal of 16
72 Consent to Operate 16 % an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pol lution)
Act, 1974, you are hereby authorised to operate an industrial unit
for discharge of the effluent (s) arising out of your premises,
subject to the Terms and Conditions as mentioned in this
Certificate. ,
1. Particulars of Consent to Operate under Water Act, 1974 granted to the
industry

Consent to Operate Certificate | CTOW/Renewal/HSP/2019/9516261

No.

Date of Issue: , 04/06/2019
Date of expiry: | 03/06/2020
Certificate Type: Renewal

Previous CTO No. & Vahdlty R14HSPCTOW1520756
From 29/08/2014 To:31/03/2019

2. Particulars of the Industry

Name & Designation of the | R.p. Puri, (Associate President)

Applicant
Address of Industrial premises Kuantun Papers Ltd.
Salla Khurd, Tehsil Garhshankar,

Garhshankar, Hoshiarpur-144529
Capital Investment of the Industry | 63 447.0 lakhs
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Category of Industry Red

Type of Industry Pulp & Paper
Scale of the Industry | Large
 Office District Hoshiarpur

Consent Fee Details

The industry has deposited
Rs.564500/- under Air Act vide

UTR. : :

No.SBIN119058821251 dated

27.02.2019

Rs.564500/- under Water Act

vide | UTR No.

SBIN119058823038 .. dated

27.02.2019 ‘

Rs.282000/- under Air Act vide,
UTR No. SBIN119058803925
Dated 27.02.2019 as NOC
regularization fee.

Adequate for the period upto
31.03.2020.

Raw  Material with

quantity per day)

(Name

Agro Residue @ 413 T/day

| Hypo'chlorité)
| Elemental Chlorine - @ 4T/day

Woody Raw Material @ 134/day
Purchased Pulp @ 75T/day
Fillers @ 48T/day |
Cooking Chemicals (Caustic &
White Liquor) @ 75T/day Total
Chlorine (Elemental &
@  7.5T/day

Hypochlorite @3.5T/day

C102@ 4T/day

Oxygen @4.3 T/day

Hydrogen Peroxide (H202) @

3.2T/day
Produce (Name with quantity per | Writing and Printing paper @ 450
day) Metric Tonnes/Day Co-
generation Power @ 17.5
Megawatt

By-Products, if any, (Name with
quantity per day)

Caustic Soda (White Liquor) @50
Metric Tonnes/Day Ligning @ 25

Metric Tonnes/Day.

Precipated Calcium Carbonate
Starry (BD) @69  Metric
Tonnes/Day '

Soda  Ash@35 Metric |
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Tonnes/Day ETA Sludge Board
| @ 22Metric Tonnes/Day Calcium
Oxide @ 80Metric Tonnes/Day
Details of the machinery and | As per project report
processes

Details of the Effluent Treatment | Trade Effluent @ 17000.0 KLD
Plant B Domestic Effluent @ 114.0 KLD

Mode of Disposal Approx. 110  Acres within
premises for plantation, 2050
acres in nearby villages for

irrigation Septic Tank Followed
by ETP

Standards to be achieved under | As prescribed by the Board.
Water (Preyenlion & Control of
Pollution) Act, 1974

Sd/-
04.06/2019

(Samita)
Environmental Engineer
For & on behalf
Oof
(Punjab Pollution Control Board)-
Endst. No.: Dated: '

A copy of the above is forwarded to the following for information and
necessary action please.
EERO Hoshiarpur.
Sd/-
04.06/2019

(Samita)

Environmental Engineer

For & on behalf

Of

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS
GENERAL CONDITIONS
This consent is not valid for getting power load from the  Punjab
State Power Corporation Limited or for getting loan from the
financial institutions.
The industry shall apply for renewal/further extension in validity of

consent atleast two months before expiry of the consent.

The industry shall ensure that the effluent - discharging through the
authorized outlet shall ~ confirm to the prescribed standards as
applicable from time to time.

The industry shall plant minimum of three suitable veracities of trees at

the density of not less than 1000 trees per hectare all along the

boundary of the  industrial premises.

The achievement of the adequacy and efficiency of the  effluent

treatment plant/pollution control devices/re-circulation system

installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes  generated

from the premises are handledas ©  per the provisions of the

Hazardous Wastes (Management, Handling and Trans boundary
Movement) Rules, 2008 as dmended time to time, without any

adverse effect on the environment, in  any manner. ,

The responsibility to monitor the effluent dischérged from the

authorized outlet and to maintain a record  of the same rests with the

industry. The Board shall only test check the accuracy of these

“reports for which the industry shall deposit the samples collectlon and

testing tee with the Board as and when required.

- The industry shall submlt balance sheet of every  financial year to the

conccmed Reg1ona Ofﬁce by 30th June of every year,

The industry shall submit a yearly certificate to the - effect that no

add.ition/up-gradation‘/r_nodi'ﬁca'tion'/ modernization has .-been carried

out during the previous year otherwise the industry shall apply for
the varied consent.

During the period beginning from the date of issuance and the

date of expiration of this consent, the applicant shall not discharge

floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits

for discharges shall be  applicable to the industry from the date. of

such amendments/revisions.

The industry shall not change or alter the =~ manufacturing process(es)

so as to change the quality and/or quantity of the effluents
generated  without the written permission of the Board. -'
Any upset conditions in the plant/plants of the factory, which is;

likely to result in increased effluent  and/or result in violation of the
standards lay down by the Board shall be reported to the
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'En'vi'ronnie'ﬁtal" . Ehginéer, * Punjab Pollution Control board of

. . concerned Regional Office imr’nedia‘fely failing which  any
stoppage and upset conditions that cometo the ~ notice of the Board
its officers, will be dégemed tobe  inténtional. violation of- the
conditions of consent. ‘
The industry shall provide terminal manhole(s) at the end of each
collection system and a manhole upstream of final outlet(s) out of
the premises of the industry for measurement of flow and for -
taking samples. '

The industry shall for the purpose of measuring and recording the
quantity of water consumed and effluent discharged, affix meters
of such standards and at such places as approved by the

Environmental Engineer, Punjab Pollution Control Board of the
concerned Regional Office. o
The industry shall maintain record regarding the  operation of effluent
treatment plant i.e. record of  quantity of chemicals .and energy
utilized for treatment and sludge generated from treatment so as |

to satisfy the Board regarding regular and  proper operation of
pollution control equipment.

The industry shall provide online monitoring equipment --- for

the parameters as decided by ~ concerned Regional Office with the

effluent treatment  plant/air pollution control devices
installed, if applicable. '

The pollution control devices shall be interlocked with the

manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. :
The industry shall comply with the conditions imposed by the
SEIAA/MOEF in the environmental clearance granted to it as
required under EJA notification dated 14/9/06, if applicable.

The industry shall obtain and submit Insurance ~ cover as required
under the Public Liability Insurance Act, 1991.

The industry shall not use any unauthorized out-  let(s) for
discharging effluents from its premises. All unauthorized outlets, if
any, shall be connected to the authorized outlet within one month
from the date of issue of this consent.

The industry shall make necessary arrangements for the monitoring
of effluent being discharged by the industry  and shall monitor its
effluents:-

Once in Year for Small Scale Industries.

Four in a Year for Large/Medium Scale Industries.

The industry will submit monthly reading data of the  separate
energy meter installed for running of effluent  treatment plant/re-
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circulation system to the concerned Regional Office of the Board.
by the 5th of the following month.

The industry shall provide electromagnetic flow  meters at the source:
of water supply, at inter/outlet - .of effluent treatment plant within one
month and shall maintain the record of the daily reading and submit
the same to the concerned Reglonal Office by the 5th of the following

month.

The Board reserves the right to revoke this consent at any time in

case the industry is found violating any of the conditions of: this

consent and/or the provisions of Water (Prevention & control of
Pollution) Act, 1974 as amended from time to time. '

The issuance of this consent does not convey any property right in

either real of personal property, or any exclusive privileges, nor

does it authorize any injury to private property or any invasion of
personal  rights, nor any infringement of Central, State of

Local Laws or Regulations. .

The consent does not authorize or approve the construction of any

physical structures or facilities ‘for undertaking of any work in any

natural watercourse.

Nothing in this consent shall be deemed to neither preclude the

institution of any legal action nor relieve the applicant from any

responsibilities,  liabilities or penalties to which the applicant is or
may be subjected under this or any other Act.

The industry shall make necessafy and adequate  arrangements to

hold back the effluent in case of failure of septic tank.

The diversion or by pass of any discharge from  facilities utilized by

the applicant to maintain compliance with the terms and conditions of

this consent is prohibited except.

+ “Where unav01dable to prevent loss of llfe or some property damage or

Where excessive storm dramage orrun off would damage  facilities
necessary for comphance with terms and conditions of this consent.
The applicant shall immediately notify ‘the .consent issuing
authority in writing of each such diversion or bye- pass.

The industry shall ensure that no water polhition problem is created
in the area due to discharge of effluents from its industrial premises.
The industry shall comply with the code of practice as notified by
the Government/Board for the type of industries where the sitting
guidelines/code of practice have been notified.

Solids, sludge, filter backwash or other pollutant removed from or
resulting from Treatment or control  of waste waters shall be disposed
off in such a manner to prevent any pollutants from such

materials from entering into natural water.
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The industry shall re-circulate the entire cooling ~ water and shall also
re- cuculate/reuse to. the maximum extent the treated effluent in °

' processes

The mdustry shall make necessary and adequate arrangements to
hold back the efﬂuent in case of fallme of 1e-01rculat10n system effluent
treatment  plant, ‘ .

The industry shall make proper dlsposal of the efﬂuent so as to

ensure that no stagnation occurs inside and outside the industrial
premises during  rainy season and no demand period.
Where excessive storm water drainage or run off. Would damage

facilities necessary for compliance ~ with terms and conditions of
this consent, the applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.
The industry shall submit a detailed plan showing therein the
distribution system for conveying waste- ~ water for application on
land for irrigation along with the crop pattern for the year, ' '
The industry shall ensure that the effluent  discharged by it is toxicity’
free. |
The industry shall not irrigate the vegetable crops with ~ the treated
effluents which are used/consumed as raw.
Drains causing oil & grease contamination shall will be segregated. Oil
& grease trap shall be providedto ~ recover oil & grease from the
effluent. ‘
The industry shall establish sufficient number of piezometer wells in
consultation with the concerned Regional Office, of the Board to
monitor the impact on the Ground Water Quantity due to the
industrial  operations, and the monitoring shall be submitted to

the Environmental Engineer of the concerned Regional
Office by the 5th of every month. .
The industry shall ensure that its production capacity & quantity of
trade effluent do not exceed  the quantity mentioned in the consent

and shall not carry out any expansion without the prior
permission/NOC of the Board.
SPECIAL CONDITIONS

The industry will operate its unit for 3 months for curtailed production

capacity i.e. 337.5 TPD of writing & printing paper to assess the adequacy of

treatment system after taking the remedial measures. _
Sd/-
04/6/2019
(Samita)
Environmental Engineer
For & on behalf
Oof
(Punjab Pollution Control)
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PUNJAB POLLUTION CONTROL BOAD
' ZONAL OFFICE JALANDHAR
Website:- www.ppcb.gov.in

Registered Speed Post
Office Dispatch No. 2854 Dated 04.06.2019
Industry ID: R1;2'HSP4 1 002 - ‘Application No.: 9516158

To

R.P. Puri
Village Saila Khurd, Tehsil Garhshankar,
Garhshankar, Hoshiarpur,
Punjab 144529 |
Subject: Renewal of ‘Consent to Operate w/s 21 of Air (Prevention &

Control of Pollution) Act, 1981 for discharge of emission arising

~out of premises.

With reference to your application for obtaining Renewal of ‘Consent; to
Operate’ u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are
hereby, authorised to operate an industrial unit for discharge the emission(s)

arising out of your premises subject to the Terms and Conditions as

mentioned in this Certificate.

1. Particulars of ‘Consent to Operate’ under Air Act, 1981 granted to the

industry.
Consent to Operate CTOA/Renewal/HSP/2019/9516158
Certificate No.
Date of Issue 04.06.2019

Date of expiry 03.06.2020



Certificate type

Previous CTO No., &
Validity
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Renewal

RI14HSPCTOA1542711, from 29.08.2014
to 31.03.2019

2. Particulars of the Industry

Name & Designation of the r.P. Puri, (Associate President

Applicant

| Address of Industrial

premises

~ Capital Investment of the

Industry

Category of Industry
Type of Industry
Scale of the Industry
foipe District

Consent Fee Details

Kuantum Papers Ltd. Saila Khurd, Tehsil

Garhshahkar, Garhshankar, Hoshiarpur-
144529

. 63447.0 lakhs

' Red

Pulp & Paper

Large 3

Hoshiarpur

The Industry has deposited Rs. 564500/~ -
under Air Act Vide UTR No.

SBIN119058821251 DATED 27.02.2019,
RS. 564500/- VIDE UTR NO.

+ .+ SBIN119058823038 Dated 27.02.2019 RS.
.282000/- UNDER AIR Act vide UTR No.
 SBIN 119058803925 DATED 27.02.2019 as

NOC Regularization Fee adequate for the
period up to 31.03.2020



Raw Material, name with

quantity/paper day
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Agro Residue @ 413 T/day
Woody Raw Materials @ 134 T/day

Purchased Pulp @ 75T/day
Fillers @ 48t/day

Cooking Chemicals (Caustic & White .

, - -~ Liquor) @ 75 T/day

Products (Name with

quantity/per day

By-products, if any, (Name
with quantity/ per day

Total Chlofine_ (Elerhental & Hypochlorite) ,

@7.5 T/day

Elemental Chloride @ 4T/day
Hypochlorite @ 3.5 T/day

ClO2 @ 4 t/day

Oxygen @ 4.3 t/day |

Hydrogen Peroxide (H202) @ 3.2 t/day
Writing and Printing Papers @ 450 Metric'
Tonnes/Day

Co-generation Power @ 17.5 Metric

Tonnes/Day

Caustic Soda (White Liquor) @ 50 Metric
Tonnes/day

Soda Ash @ 35 Metric Tonnes/Day
Lignin @ 25 Metric Tonnes/Day

Precipitate Calcium Carbonate Slurry (BD)
@ 69 Metric Tonnes/Day ‘

ETA Sludge Board @ 22 Metric
Tonnes/Day

+ Calcium Oxide @ 80 Metric Tonnes/Day



Details of the machinery and

processes

Quantity of fuel required in
TPD and capacity of boilers
/ Furnace/ Thermo heater

etc.

Type of Air Pollution

Control Devices installed

Stack height provided with
each boiler/thermo

heater/Furhace etc

Sources of emissions and

type of Pollutants

Standards to be achieved
under Air (Prevention and
Control of Pollution Act,
1981

04.06.2019

337

As per project report

Black Liquor @ 230 Metric T/Day

Rich Husk @ 225 Metric T/Day Rich Husk

@ 195 Metric T/Day or used coal @ 55
Metric Tonnes/Day

Electrostatic Precipitator,

Stack C (Recovery Boiler) @ 70 (Ground
Level) 70 (Roof Level) Stanch B (Power

Boiler @ 70 (Ground Level)/ 70 (Roof
Level) stack A (Common for 2 Boilers) @
52 (Ground Level)/52 (Roof Level)

1 No. recovery boiler @ 20 TPH
2 No. Boiler 26 TPH Each

3 No. Boiler 60 TPH

As prescribed by the Board.

Sd/-

| (SAMITA)
ENVIRONMENTAL ENGINEER FOR: &
ON BHEALF OF

i *.. " .(PUNJAB POLLUTION COTNROL BAORD

This is computer generated document form OCMMS by PPCB
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Endst. No.

A copy of the above is forwarded to the followign for information and

necessary an action please

/ EERO Hoshiarpur.
Sd/-

(SAMITA)
~ ENVIRONMENTAL ENGINEER
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TERMS AND CONDITONS

GENERAL CONDITIONS

1. This consent is not valid for getting power load from the PSEB or for
getting loan from the financial institutions.

| 2, The Industry shall apply for renewal / extension of consent at least two
months before expiry of the consent. |

3. The industry shall not violate any of the norms prescribed under the Air
(Prevention & Control of Pollution) Act, 1981, failing which, the
consent shall be cancelled /revoked.

4. The achievement of adequacy and efficiently of the air pollution
control devices installed shall be the entire responsibility of the
industry.

5.  The authorized fuel being used shall not be changed without the prior
written permission of the Board.

6.  The industry shall not discharge any fugitive emissions. All gases shall
be emitted through a stack of suitable height as per the norms fixed by
the Board form time to time.

7. The Industry shall provide port-holes, platforms and / or other

necessary facilities as may be required for collecting samples of

emissions from any chimney, flue or duct or any other outlets.

Specifications of the port holes shall be as under:-

The sampling ports shall be provided atleast 8 times

- iy = ‘chimney diaimeter downstream and 2 times upstream from the

. flow disturbance. For a rectangular cross section the equivalent
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diameter (De) shall be calculated form the folioWing équation to

determine upstream, downstream distance:
De=2 LW / (L+W)
Where := length in mts. W= width in mts.

i‘i) The sampling port shall be 7 to 10 cm in diameter.

8. The Industry shall put display Board iﬁdicating environmental data in
the prescribed format at the main entrance gate.
9.  The industry shall discharge '_all "géses .' through a stack of minimum
height a$ specified in the following standards laid down by the Board.
(i)  Stack height for boiler plants :
S.N. Boiler with steam generating | Stack Height
capacity
1. Less than 2 ton/hr. 9 meters or 2.5 times the height
' of neighbouring building
whichever is more
2, More than 2 ton/hr. to 5 ton/hr. | 12 meters
3. More than 5 ton/hr. to 10 15 meters
ton/hr,
4. More than 10 ton/hr. to 15 18 meters
ton/hr.
5. More than 15 ton/hr. to 20 21 meters

ton/hr.
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6. More than 20 ton/hr. to 25 24 meters
‘ton/hr,
7. More tﬁan 25 ton)hr. to 30 27 meters
ton/hr.
8 - “1\/IIAore thén 30 ton/hr, 30 meters or using the formula
| H= 14 Qg0.3.
Or
H=74(QP) 0.24
Note: Minimum Stack height in all jcases shall be 9.0 mtr. Or as

calculated form relevant formula whichever is more.

(i) For industrial furnaces and kilns, the criteria for selection of

stack height would be based on fuel used for the

corresponding steam generation.

(i) Stack height for diesel generating sets.

Capacity of diesel Height of the stack.

generating set

0-5 KVA Height of the building +1.5 mt.
50-100 KVA Do- +2.0 mt.
100-150 KVA Do - +2.5 mt.
150-200 KVA Do - +3.0 mt.
200-250 KVA Do - +3.5 mt.
250-300 KVA Do - +3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out

according to the formula

H=h02 (KVA) 05
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Where h= height of the building in meters where the generator set is

installed.

The Pollution Control Devices sh'all be interlocked with the

manufacturing process of the industry to ensure its regular operations.

The existing control equipment shall be altered or replaced in
accordance with the direction of the Board, and no control equipment
or chimney shall be altered or as the case may be erected or re erected

except with the pervious approval of the Board.

The.industries will pfévide canopy-and adequate stack with the DG set

SO as to'.comply. with the provisions ‘of Notification No. GSR-371 E
dated 17.05.2002 (amended. form time to time) issue by MOEF under .

Environment (Protection) act, 1986.

The Govt. of Punjab, Department of Science, Technology &
Environment vide its notification no. 4/46/92-3ST/2839 dated
29.12.1993 has put prohibition on the use of rice husk as fuel after 1.4.
1995 except the following:

“In the form of briquettes and use of rice husk in fluidized bed
combustion. So the industry shall make the necessary arrangement to

comply with the above notification.”

The industry shall submit balance sheet of every ﬁnéncial year to the

concerned Regional Office by 30" June of every year.

That the industry shall submit a yearly certificate to the effect that no
addition / up gradation / modification modernization has been carried
out during the previous year otherwise the industry shall apply for the

varied consent.
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(a) The industry shall ensure that at any time the emission do not
exceed the emissions standards laid down by the Board from time:to

time for such type of industry/emissions.

(b) The Industry shall ensure that the emissions from each stack
shall conform to the following emissions standards laid down by the

Board in respect of the Industrial Boilers.

Steam Required Particulate Matter
Generating |

Capacity A

Area up to 5§ Km from the periphery of Other than “A”
1 and class II town class

Less than 2 800 mg/NM3 1200 mg/NM3
ton/hr.

2tonto 10 500 mg/NM3 1000 mg/NM3
ton/hr '

Above 10 ton 35 mg/NM3 500 mg/NM3
to 15 ton/hr : .
Above 15 150 mg/NM3 150 mg/NM3
ton/ﬁr. | | |

All emissions normalized to 12% carbon dioxide

17.

18.

The industry shall obtain the Authorization under the Hazardous Waste
(Management Handling and Trans-bouhdary Movement) Rules, 2008,

without any adverse effect on the environment in any manner.

~The air pollution control equipment shall be kept at all time in good

running condition and,;
(i) All failures of control equipments

(ii) The emissions of any air pollutant into the atmosphere in excess

of the, standards lay down by the Board occurring or being



19.

20.

21.

22,

23.°

ii'

iii.

339

apprehended to occur dude to accident or other unforeseen act or
event. “Shall be intimated through fax to the Environmental
Eﬁgineer, Regional Office as well as to ’ghc Director of
Industries, Punjab Chandigarh as required under rule 10 of the _
Punjab State Board for the Prevention and Control of Air
Pollution Rules, 1983,

The Industry shall plant minimum of three suitable varieties of threes
all along with boundary of the industrial premises.

The Industry shall submit a site emergency plan approved by the Chief

Inspector of Factories, Punjab as applicable.
The inglgst_qx shall comply with the conditions imposed by the:

SEIAA/MOEF in the "Env‘ironmental. Clearance granted to its as
required under EIA notification dated 14.09.2006, if applicable

The industry shall make necessary arrangements for the monitoring of
stack emissions and shall monitor its emissions analyzed form alb

approved/authorised by the Board:

1. 'Once in Year for Small Scale Industries.

ii. Twice in a year for Larée/Medium Scale Industries.

The industry shall maintain the following record to the satisfaction of

the Board:

Log books for running of air pollution control devices or pumps /
motors used for running of the same. . |
Register showing the results of various tests conducted by the

industry for monitoring of stack emissions and ambient air;

Register showing the stock of absorbents and other chemicals to be

sued for scrubbers.
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The industry will install the separate energy meter for running Pollution

Control Devices and shall maintain record with respect to operating of

air pollution control device so as to the satisfy the Board regarding the

regular operation of air pollution control device and monthly reading .

may be sent to the Board by the fifth of the following month.

The industry shall provide online monitoring system as applicable, for
a stack emission and shall maintain the record of the same for
inspection of the Board Office.

The board reserves the right to revoke the consent granted to the

industry at any time in case the industry is found violating any of the
conditions of the consent under air (Prevention & Control of

Pollution) Act, 1981 as amended time to time.

The industry shall comply with any other conditions laid down, or
directions issued in due course by the Board-under the provisioné of

the Air (Prevention & Control of Pollution ) Act, 1981

Nothing in this consent shall be deemed to neither preclude the
institution of any legal action nor relieve the applicant form any
responsibilities, liabilities or penalties to which the applicant is or may

be subjected to under this or any other Act.

Any amendments/revisions made by the Board/CPCB/MOEF in the
emission / stack height standards shall be applicable to the industry

form the date of such amendments/revisions.

The industry shall dispose of its solid waste generated by the burring
of fuel in an environmentally sound manner within him
premises/outside as approved by the Board, to avoid public nuisance

and air pollution problem in the areas.
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31, The industry shall ensure that no air pollution problem or public

nuisance is created in the areas due to the discharge of emissions from

the industry.

~

32, The industry shall provide adequate arrangement for fighting the
accidental leakage/discharge of any air pollutant/ gas liquids form the
vessels, mechanical equipment’s etc., which are likely to cause

environmental pollution.

33,  The industries hall not changes or alters the manufacturing process(as)

and fuel so as to change the quality / quantity of emissions generated

without the prior permission of the board.

34, The industry shall earmark a land within their premises for disposal of
. boiler ash im an environmentally sound manner, and / or the.industr"ies'
ﬁ.ail f_na‘kc necéssa‘r’y' arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain properly record for the same, if

applicable.

35, The industry shall obtain and submit insurance cover under the Public

Liability Insurance Act, 1991.

36. The industry shall provide proper and adequate air pollution control
arrangements for control emissions from its fuel handling area, if

applicable.

37. The industry shall comply with the code of practice as notified by the
Government / board for the type of industries where the siitjng

guidelines / code of practice have been notified. -

38. The industry shall not cause any nuisance/traffic hazard in vicinity of

the areas.
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The industry shall ensure that the noise & air emission form D.G. sets

do not exceed the standards prescribed for D.G. sets by the Ministry of

Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust

emissions beyond the property line

The industry shall provide adequate and appropriate air polluting

“control devices to contain emissions form handling, transportation and

processing of raw material and product of the industry.

The industry shall ensure that its production capacity does not exceed
the capacity mention in the consent and shall not carry out any

expansion without the prior permissions /NOC of the Board:

SPECIAL CODNITOSN.

Tﬂe industry will operate its unit for 3 montﬁs for curtailed production

capacity i.e. 337.5 TPD of writing and printing paper to assess the adequacy

of treatment system after taking the remedial measures.

Sd/-
Sumita
Environmental Engineer for and on behalf of

(Punajb Pollution Control Board)

“This is computer generated document form OCMMS by PPCP”

WTRUE COPY//



IN THE MATTER OF:
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 5957 OF 2019
ANNEXURE R-28

AND

POSITION OF THE PARTIES

Before the In this Hon’ble
Tribunal ~ Court

M/s Kuantum Papers Ltd.

Through

Mpr. PavanKhaitan

(Managing Director)

W1A, First Floor,

Tower-A, Godrej Eternia,

Plot No. 70, Industrial Area

Phase-1, Chandigarh, 160002 Not a Party Appellant

State of Punjab

Through _ .

Additional Secretary-Cum-Director Governance Reforms
D-241, Industrial Area,

Phase-8B, Sector — 74,

Mohali, Punjab. Respondent Contesting
dgr@punjab.gov.in No. 1 Respondent No. 1
Residents of SailaKhurd,

Raniala, D.igmet M2 - Applicants Contesting

' Ymﬁm'}a)/fwoug/k o Respondent No. 3

STATUTORY APPEAL UNDER SECTION 22 OF THE ‘THE NATIONAL
GREEN TRIBUNAL ACT, 2010°, ARISING OUT OF THE IMPUGNED
ORDER DATED 14.03.2019 PASSED BY THE LEARNED NATIONAL



"\.\l

GREEN TRIBUNAL, PRINCIPQL?%ENCH, NEW DELHI AND THE
PROCEEDINGS IN ORIGINAL APPLICATION NO. 850 OF 2018.

s

‘TO

THE HON'BLE CHIEF JUSTICE OF INDIA
AND HIS COMPANION JUDGES OF THIS
HON'BLE COURT

THE HUMBLE APPEAL OF THE >
APPELLANT ABOVE NAMED

MOST RESPECTFULLY SHOWETH;

The Appellant preferring the present appeal under Section 22 of

the ‘The National Green Tribunal Act, 2010’ against the order

dated 14.03.2019, passed by the Learned National Green Tribunal,

 Principal Bench, ‘Néw Delhi (hereinafter “NGT”) as well as Joint

Inspection Team Report dated 07.05.2019 in furtherance to the

said Order in Original 'Application No. 850 of 2018, whéreby the
learned NGT directed that the Joint Committee (Punjab State

Pollution Control Board and the Central Pollution Control Board)

may assess the extent of damage caused in monitory terms on
settled principles required the compensation to be deterrent and

adequate to meet the cost of restoration. The Orders were passed
without impleading or even granting any opportunity to the
Appellant to present its case or provide any opportunity to; the
Appellant to raise the objections to the said letter which .was

treated as an Appli_cation bearing no. 850 of 2019. True copy of

Joint Inspection Report dated 07.05.2019 is annexed herewith and

marked as ANNEXURE- A-1[PagesS® to 6 T
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QUESTIONS OF LAW

The present appeal raises important and pertinent question of law
having a far reaching consequénoes of law in the environmental

jurisprudence particularly jurisdiction of National Green Tribunal:

a. Whether the Ld. Tribunal (National Green Tribunal) which is

created by a statute can exercise powers and jurisdi;:tiori
beyond the provisions of the NGT Act and contrary to the

statutorily prescribed procedure in terms of the National Green
Tribunal (Practices & Procé‘d,ure Rules), 2011. Whether the
powers like suo mofo and treating a generic¢ letter as a petition
contrary to the Act and the Rules, renders exercise of such

power by the Ld. Tribunal ultra-virus its statutory and

constitutional scheme.

b. Whether the Ld. Tribunal erred in ignoring and disregardiné the
principles laid down by the Hon'ble Madras High Court in the
case of P. Sundaranjan v. The Deputy Registrar, High Court of
Judicature at Madras, Writ Petition Nos. 35098 of 2013, 2528,
34_40 & 3441 of 2014 & 2266 of 2015 & WP (MD) No. 2993 of

2014 Decided On, 07 July 2015, where the High Court had
taken note of the general grievances made in respect of the
functioning of the Tribunal in exercising suo moto powers and
had also noticed that the Ld. Tribunal would. n'ot act any further
in view of the matter pending before the court in exercising suo

moto powers.

c. Whether the Ld. Tribunal can delegate its adjudicatory functions
to the committee constituted by it in violation of well-established

principle of law in the case of Madras Bar Association v. Union
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of India and Anr. %ggg) 2 SCC 428] More so, where such
delegation shall not only adjudicate the fiability but would alsc

effect prejudicially the statutory rights and protection granted to

the Appellant under the environmental laws in forc'e.

. Whether the Ld. Tribunal can pass Orders resulting in civil

consequences to the Appellant in violation of the doctrine of
audi alteram partem in view of the fact that tﬁé Appellant herein
has neither been impleaded as a party to the proceedings nor
any opportunity has been provided to the Appellant to be heard

either by the Ld. Tribunal and/or the committee constituted by

the Ld. Tribunal.

. Whether the Joint Inspection Report prepared and-the samples

collected and analyzed in violation to the statutory provisions of

 Sections 21and 22. of the.‘Water (Prevention and Control' of

Pollution) Act, 1974 ‘and Sections 25 ‘and 26 of the Air
(Prevention and Control of Pollution) 'Act', 19.81 can be relied

upon and deemed to be treated as evidence admissible to pass
adverse directions against the Appellant who has always been

compliant with environmental laws and is a non-polluting

industry.

Whether the Ld. Tribunal erred and fell in error of law in- not

considering that the alleged violation was one time tempo;rary
violation occﬁrring due to a variety of scientific reasons':like
calibration of online system, result of chemical dosing and
reports anent planned cleansing and maintenance operation of

the plant. More particularly, when the Appellant industry, in

compliance to the environmental laws and its corporate social



responsibilify, is providing irrigation to six villages'where the
developmentAand economic growth has taken place as a result

of such compliant activities of the Appellant. o

. Whether in deprivation of statutory rights and remedies under

the Environment (Protection) Act, 1986, the Water (Prevention

and Control pf Pollution) Act, 1974, Air (Prevention and Control

of Pollution) Act, 1981 and National Green Tribunal Act, _2010

and in clubbing all proceedings before various authorities, by its

impdgned Order, the Ld. Tribunal has fallen in error of IaW. The

remedy of an Order under Section 33A is distinct from an Order
refusing to grant consent to operate which is appealable before
the Appellate Authority [under Section 28 of the Water ‘

(Prevention and Cbntrol of Pollution) Act, 1974)] and-
determining a question under Sections 14 and 15 of the
National Green Tribunal Act, 2010 with regard to pollution' and
assessment of compensation is .a matter that exclusively-falls

within the jurisdiction of the Ld. Tribunal and not the authorities.
In the present case, seen in light of the above principles, and
the principles enunciated by the Supreme Court in the case of

Tamil Nadu Pollution Control Board v. Sterlite Industries (/). Ltd
&Ors. [Civil Appeal Nos.476374764 OF 2013 decided on
18.02.2019], the Ld. Tribunal, on the one hand, has wiped out
the statutory rights and remedies of tHe Appellant while on the

other, has permitted leap-frogging of statutory remedies.

. Whether a trade effluent sample which is collected and

analyzed contrary to the statutorily prescribed procedure and

methodology can be made the basis for awarding of
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compensation, moré particularly, when the violations relate ©

provisions of the Act itself.
pe
i, Whether the expression ‘any person aggrieved appearing
under the provision of the National Green Tribunal Act, 2010
seen in light of the statutory scheme of the Act and the Rules,l

would cover power of the Ld. Tribunal to entertain a generic

letter written by a person not even resident of the area in
question and who lives at a distant place from the industry.

More particularly, when the letter is not signed by any of the
residents of the seven villages in question. Whether the Ld.
Tribunal has any jurisdiction to entertain and adjudicate on the

basis of the said letter, when Ld. Tribunal lack inherent

jurisdiction to do so?

j. Whether the Ld. Tribunal erred in ignoring and disregarding the
~ééiabi}shéd principle. of léw, down by this Hon’ble Court in the
¢ase of Madras Bar Assoc/atién v. Union of India and Anr.,
25.09.2014 "has uhémbiguously reiltérat'ed that exercise of
judicial/adjudicatory functigns given to the Ld. Tribunal under

the statute cannot be delegated in any form whatsoever.

BRIEF FACTS:

The facts giving rise to filing of the present Appeal are narrated in

the paragraphs appearing hereinafter.

H

3.1 .That the Appellant is a company incorporated in India under the
Companies Act, 1956 having its registered Office at Paper Mill
Saila Khurd, 144 529, Distt. Hoshiarpur, Punjab and Head

Office at W1A, First Floor, Tower A, Godrej Eternia, Plot No.

70, Industrial Area Phase.1, Chandigarh, 160002 and are
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3.2

engaged 1n the busuness of manufactunng and tradlng of

various kinds of papers The present Appeal has been filed by
Sh. Pavan Khaitan who is the Managing Director of the

Appellant Company.

That the Appellant is into the business of paper manufacturing\'
since 1980 and is having average production of 375 TPD, with
conventional recovery plant for agFo black liquor solids by way |
of a caustic soda recovery and a co-generation plant of ?|7.5

MW with Rick Huck, Coal & Bio-gas as fuel. For the purpose,

the Company has received Consents to Operate/ -

Authorizations issued under the provisions of the Section 21 of

the Air (Prevention & Control of pollution) Act, 1981 herein after
referred to as “the Air Act” for Discharge of emissions, section
25 of Water (prevention & Control of pollution) Act, 1974 herein
after referred to as “the Water Act” fer discharge of effluents,

Rule 5 of the Hazardous Wastes (Management, handling
&Trans boundary Movement) Rules, 2016 and Bio-Medical

Wastes Management rules, 2016, The said consents were duly

renewed by the Punjab Pollution Control Board in June 2019

under the Water Act and the Air Act.
True Copy of consent to operate under Water. Act .dated
29.08.2014 along with typed copy is annexed herewith and

marked as ANNEXURE- A-2 [Pages ég to @ ) 1. True

Copy of the consent to operate under Air Act dated 29.08.2014
along with typed copy is annexed herewith and marked as

ANNEXURE- A-3[Pages %% to A% 1. True Copy of the

Authorization under biomedical waste management rules, 2016

dated 21.06.2018 along with typed copy is annexed herewith
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3.3

and marked as A%lQURE- A-alPages T 71 to | (61

True Copy of the consent to establish (NOC) for modernization

of an industry dated 23.07.2018 along with typed copy is

annexed herewith and marked as ANNEXURE- A-5[Pages

l\q/vto \“ L]. True Copy of the approval for irrigation

management plan by department of soil and - water

conservative, Punjab dated 10.04.2019 along with typed copy is

annexed herewith and marked as ANNEXURE- A-6[Pages
Y3 |

hs 1. True Copy of the renewal. of authorization

under Hazardous and other wastes (management. and
transboundary movement) ru.les, 2016 dated 12.04.2019 along
with typed copy is annexed herewith and marked as

ANNEXURE- A-7[Pages !"* to &2 1 True Copy of the

renewal of consent under Water Act dated 04.06.2019 along

with typed copy is annexed herewith and marked as

ANNEXURE- A-8[Pages S 2 to /65 1. True Copy of the

. réehewal_ of consent’ to operate under Air Act dated 04.06.2019

along with typed copy is annexed' herewith and marked as

ANNEXURE- A-9[Pages |t%to 1 ¥4 1 True Copy of the

Rainbow Agreement dated 18.05.2016 along with typed copy

is annexed herewith and marked as ANNEXURE- A-10[Pages

18 113

At the outset, it is submitted that the Appellant is in compliance

with the terms and conditions as set out in the various consents
to Operate / Authorization which were issued by the Punjab

Pollution Control Board (herein after referred to as “‘PPCB").
The treated waste water discharge from the plant is well within

the limits, permitted under the Consents to operate /
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.AUthb'rizétion,iisSue?r%y the PPCB to the Appellant and is

utilized for irrigation purposes. T'he.Company has on a periodic
basis got 'sa'mples'te;sted té ensﬁr’e compliance with the
standards set under the Air Act for discharge of emissions;.and
the Water Act for discharge of effluents and the respective

Consent to Operate / Authorization issued thereunder. Thg‘
Appellant has also installed an Online Continuous Effluent
Monitoring System (“OCEMS”), which has been calibrated as

per the standards set out by the Central Pollution Control Board

!

herein after referred to as “CPCB" and/or PPCB, collectjvely
herein- after referred to as “Pollution Control Boards" and is
providing real- time data to the Pollution Control Boards

regarding the effluent discharge from the plant at Saila Khurd,

That on 27.05.2018 the PPCB visited the plant of the Appellant
and took samples from inside the plant i.e. from thé ETP and

from the pipes leading from the outlet of the ETP for irrigation in

the field. According to the test reports of the aforesaid samples

it was observed that the parameters of the sample collected

from the ETP are within the limits, however the sample
collected from the end of the pipes leading to the field is beyond
the limit i.e. BOD = 34 mg/lrs.

That thereafter PPCB issued a Notice bearing no. 5557 dated

06.09.2018 to the Appellant under Section 33-A of Water
(Prevention & Control of Pollution) Act, 1974, whereby the
aforesaid discrepancy was raised along with raising the issue of

having received the higher values according to the CPCB SMS

alert for the ETP. The date of personal hearing for the said

notice was fixed for 18.09.2018.



True Copy of Lette%%otice dated 06.09.2018 under Section

33A of Water Act along with typed copy is annexed herewith

and marked as ANNEXURE:- A-11[Pages |77 to 7/5'91

In response to the said Notice (5557), the Appellant duly replied

on 14.09.2018 wherein the Appellant replied to all the issues -

raised by the PPCB. It was submitted that the higher values of

BOD was due to the technical fault in the Online Effluent
Monitoring System at Appellant's end and the same was

corrected within minutes. And fufther it was submitted that with

respect to the values of the samples that were taken from the
fields of Sh. Satham Singh, the higher values of BOD as 34

mg/lts was due to some contamination from field as the same
treated effluent having BOD level of 26 mg/lts. is leading to the
pipes. of irrigation network. Furthermore the said values are

within 20% tolerance limit which was duly accepted by PPCB in

the hearing held on 05.02.2019. True Copy of the Reply dated
14 09, 2018 to the Chalrman PPCB along with typed copy is .

'annexed hereWIth and marked as ANNEXURE-A-12[Pages

%( to ZOL/].

The online system could reflect varied or even higher value for
a split moment for variety of reasons which would automatically

be remedied once there is proper flow of the Trade Effluent.

True Copy of the 'proceedings of personal hearing on

18.09.2018 dated 26.09.2018 along with typed copy is annexed

herewith and marked as ANNEXURE- A-13[Pages 225 to

2 s ]._True Copy of the proceedings of personal hearing on

18.09.2018 dated 09.10.2018 along with typed copy is annexed

1/’

-t
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herewith and marke%gas ANNEXURE- A-14[Pages =2 to

;..u” iR

That on 18 09 2018 the personal hearmg took place before the
PPCB and in the said hearing it was dlrected that a team of

PPCB shall visit the plant of the Appellant and shall take

samples and prepare a report.

It is submitted that while the aforesaid parallel proceedings
were pending a letter was received by the Ld. NGT which was

later converted into the Application against which the Appellant
prefers the present Appeal. Furthermore the said matter ,{was

listed before the Ld. NGT o.n 19.12.2018 whereby the Ld. NGT
directed the joint committee of CPCB and PPCB to furnish a
report on the fat:tuel aepect of the matter and action taken, if
any. It is important to mention here that next date of hearing of
the said matter was fixed for 13.03.201'9

True Copy of the Order Sheet dated 19.12.2018 of Ld. NGT in

OA No. 850/2018 along with typed copy is annexed herewith

and marked as ANNEXURE- A-15 [Pages 21 & to 2/ 4 7,

That thereafter during the personal hearing held on 05.02.2019
before the PPCB and the Appellant filed its reply on
06.02.2019, highlighting the various points showing compliance
of the Petitioner in all reepects anent the environmental laws
and regime and the factum of incorrect values noticed by. the

Board.

True Copy of Notice under Section 33A of Water Act dated

01.02.2019 along with typed copy is annexed herewith and

marked as ANNEXURE- A-16[Pages 22%40 %6}; True
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Copy of Proceedings ogérsonal Hearing on 05.02.2019 dated

22.02.2019 along with typed copy is annexed herewith and

marked as ANNEXURE- A-17[Pages 2_3 >to A_L”- 7 1. True

Copy of Letter submitted by the Appellant dated 06.02.2019
along with typed copy is annexed herewith and marked as

ANNEXURE- A-18[Pages WO o 260 1. True Copy of

Letter dated 01.03.2019 issued by Regional Office, PPCB along
with typed copy is annexed herewith and marked as

ANNEXURE- A-19[Pages 29 to 26 1.

That thereafter vide letter dated 07.03.2019 the Appellant made
representation before the PPCB with respect to.the steps taken

by them. The said representation is iterated herein below:

9.1 . That despite being in compliance with the environment

norms and parameters set out in the Consents to

Operate / Authorization, the Appellant, in an efforts to
further bring down its environment impact, has

continuously been taking various measures. These
".m.e‘ééd,réé.'.will“slhovy,that' the Appellant was and |s iﬁ
compliance with th;e en\'/iro‘nment.practices to ensure
sustainable de'veiopmen;t, withbut causing damage to the

environment at large.

9.2 That the Appellant requires water for the purposes of
manufacturing paper and water is required for

preparation of the raw materials, for cooking / pulping of
raw material, for pulp washing, pulp bleaching and finally

for manufacturing paper sheets. The Appellant gets its



8.3

9.4

(i
(i
(
(

water from the c%erational tube-wells installed at its

premises at Saila Khurd. The total water requirement of

--the’.Campany. is 21000 m3 per day, which comes to 5.

m3 per ton _of.paper a..nd' is well within the norms

prescribed by the CPCB. The total quantity of the treated

effl

uent discharge is about 17000 m3 per day.

From its various manufacturing process explained above,

the Appellant has four streams of effluents which are:-

)
i)
iif)

Washing of Raw material;
Pulping section ;
Machine Section;

iv)  Recovery Boiler

The waste water / effluent from the washing of the Raw

Ma

a.

terial is treated in the ETP as under:-

The waste water or effluent from washing of raw
material is sent to a bio-clérifier having capacity of
1105m3 with 16m diameter with depth 5.5m.

This is followed by anaerobic treatment system i.e. up
flow anaerobic sludge blanket reactor (“UASBR")
having capacity of 3928.6m3 with ZSm diameter and
8m depth. The said UASBR is adequate to -treat
8000m3 per day of effluent, whereas the preseht
discharge from bio-clarifier is 4000m3 per day. With
the operation of the UASBR approximately 2000m3

per day of bio-gas is generated which is used as fuel

in the boiler. The treatment efficiency of UASBR in

terms of removal of COD and BOD is 59% and 83%,

respectively.
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c. The Anaerobic biological treated effluent is imparted
aerobic biological treatment\through aeration tank no.
3 called as ASP-B. It has capacity of 4010m3, where
the flow rate of éffluent is maintained as 4000m3 per
day with hydraulic retention time of 24hrs, :The
biomass (MLSS) is maintained in the range of 4000-
5000 mg/l and Do in the range of 1.5-2 mg/l. the
sludge volume index is 90-130 mi/g. An adequate
dose of DAP and urea is given as nutrient to the
biomass. The mixed liquor is further carried into

secondary clarifier for separation of biomass and clear

treated effluent. The treatment efficiency of aeration -
tank in terms of removal of BOD, COD and TSS has

been observed as 91%, 73% and 68%, respectively.

For the treatment of the remaining three streams of

‘waste water / effluent, the following process is being

followed by the Company:-

a. PRIMARY CLARIFIER -
For the removal of TSS, COD and BOD, a primary )
| cléfi'ﬁer' of Cé‘paci-ty 5100 m3 with diameter of 38m and
depth of 4.’ém, has been inétalle_d. The hydraulic
retention ,time of primary clar‘ifier is 9.4 hrs witﬁ

overflow rate of 11.5 m3/ m2/ day. The treatment

efficiency in terms of removal of TSS, COD and BOD
is 90%, 50% and 50%, respectively.

b. AERATION TANK NO.1

It has capacity of 6670 m3, where the flow rate of

effiuent is maintained as 9000 m3 per day - with
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hydraulic gen&)n time of 17.8 hrs. The biomass

(“MLSS”) is maintained in the range of 4000-5000
mg/l and DO in the range of 1.5-2 MG/L and the

sludge volume index nutrient to the biomass. The

mlxed llquor is further carrled into secondary clarifier

for separatron of. b|omass and clear treated effluent.-

The treatment efficiency of aeration tank no.1 in terms

| of removal of BOD, COD and TSS has been observed

as 90%, 72% and 66% respectively.

. AERATION TANK NO.2"

It has capacity of 4050m3, where the flow rate of

effluent is maintained as 4000m3 per day with
hydraulic retention time of 24hrs. The MLSS is
maintained in the range of 4000-5000mg/, DO ini the
range of 1.5-2 mg/l and the sludge volume Index is -

90-130 ml/g. An adequate dose of DAP and urea is

given as nutrient to the biomass. The mixed liquor is

further carried into secondary clarifier for separation of

biomass and clear treated effluent. The treatment
efficiency of aeration tank no.2 in terms of removal of

BOD, COD and TSS has been observed as 94%, 77%

and 72%, respectively.

. SECONDARY CLARIFIER

For the separation of biomass and treated liduid
effluent, a secondary clarifier of capacity 5100m3
having adequate HRT and overflow rate has been
provided secondary clarifier is adequate to clarify the

mixed liquor entering into it from aeration tanks.
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e. TERTIARY CLARIFIER

For further treatment of the effluent a dose of poly-
Aluminium Chloride (“PAC”) is added which further

reduces the values of BOD, COD and TSS and the
various parameters namely PH, BOD, COD and TSS
remain within the permissible limits of 6.5-8.5, 30mg/|

250mg/l and 50 mg/! respectively.

WASTE-WATER / EFFLUENT RESULTS

9.6

9.7 "

It is pertinent to mention here that the Company is
monitoring the performance of ET.P and is having the
samples taken from the ETP tested from M/s Environtech
laboratories, Mohali which is an NABL accredited lab and

recognized by the PPCB and all reports therefrom found
Trade Effluent compliant of prescribed parameters.

That besides the technical team of M/s. Sophisticated

_Analytical instrument laboratories Society, (SAl Lab)

Thapar Technology Campus, Patiala had also collected

the sample from (a) ETP Outlet and (b) irrigation point

outlet (Village Nariala), on 07.01.2019.

GROUND WATER / DRINKING WATER'QUAL!TY RESULTS

9.8

The Apbellan’t| has also got quality of the drink.ing water
analysed from M/s. Envirotech Laboratory, Mohali, a
NABL accredited laboratory on 03.08.2017. As per the
report, the values of the Parameters in the ground water .

have been observed as PH-7.26-7.47, TDS-160-404

mg/l, alkalinity-130 mg/l, chloride-27mg/l, calcium-19-72
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""mg/l, magnesium- 9.0-25.0 mg/l, and total hardness 86

'mg/l which are within the permissible limits of 6.5- 8.5,
500 mg/l, 200mg/l, 250mg/l, 30 mg/l and 200 m.g/I
respectively. Pertinently,' the values of heavy metals
'either are within the permissible limits or not detectable in
th'e’sé"'g:]rlo'tmclj' water samples, Besides no- bacterial
Co.nta'min.ation. or.,pestic'id.es re.s.idue's have been found in
these 'drinking' water samples. |

‘That on 30.07.2018, the Appellant got the quality of the

drinking water in villages SailaKhurd, Hilra, SailaKalan,

Majradingrian and Nariala analysed from Punjab
Biotechnoiogy incubator, Mohali. As per the report, the
values of’the parameters in the ground water have been
observed as pH= 7.28-7.59, TDS= 341-417 mg/l,
chloride= 06-190 mg/l, calcium =28-117 mg/|, magnesium
= 25-31.4 mg/l which are Withinl t_he permissibl'e limits of

6.5-8.5, 500 mg/l, 250 mg/l, 75 mg/l, 30 mg/l,

respectively.

SOIL ANALYSIS RESULTS

9.10 That in addition to the testing of the effluent & water

samples, the Appellant also gets the quality of soil
analysed from the. Department of soil Science,

Hoshiarpur (KrishiVigyan Kendra) twice a year. The latest

testing was conducted in June, 2018 results of which are

as under:-
Sr.N | Point of ~ Parameters | |
0. sample | Ph | Salt Organi | Available | Availab
Collecti (millimhos/c | ¢ phosphor | le
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on |- |m) Carbo | os
n
1. Various | 7.2 | 0.25-0.35 0.18- 15.2-8.6
Villages | - 0.73% | kg/Acre
8.0
Permissible | 6.5 |0.80 0.4- | More
Limits - 0.75% | than 5.0-
8.7 9.03
kg/Acre

Thus, even the soil testing report clearly establishes that the

Appeliant is in compliance with the prescribed norms.

SHORT- TERM & LONG-TERM MEASURES

9,11 That even though the Appellant is strictly in compliance
with all the applicable environmental parameters, the
Appellant is committed to further reduce its footprint on

the environment and in order to ensure the same, the

Appellant has planned various Short term and Long-term
measures, aimed at improving the values of the effluent /
emissions discharged from the Appellant’s plant, which

are aIready within the permissible limits.

9.12 The Appellant has executed / planned the following short
term measures that will improved the effluent / ernission
value.

a The Appellant had requested for a technical audrt of o
. the Effluent Treatment Plant (ETP) from central pulp &
paper Research institute (CPPRI), Saharanpur and as

per the recommendations of CPPRI, the Appellant has

started the construction work of the Equalisation Tank

before the primary clarifier.




b. The Appellant had requested for a technical audit of

the Chemical Recovery Plant (CRP) from central Pulp
uzL'[_-’))
& Paper Research institute (CPPR), Saharanpur and

the entire system were found to be perfectly in. order
as per the standards.
c. The Appellant haé re-calibrated, its Online Continuous
: 'Effl'u.'ehf Monitori.ng Sys’gems (‘OCEMS’), which is
connected to the CPQ’[.B/PP'CB Server and sends them

real-time updates on the various effluent parameters.
d. The Appellant has re-calibfated its Online Stack

Emission Monitoring System, Which is connected to
the CPCB/PPCB Server and send them real-time
updates on the air quality.

e. The Appellant had applied for approval and has been
approvéd of its Irrigation Management Plah with the
State Government (Dep.artm.ent of Soil Conservation)

which has been approved.

f. The Appellant had initiated the process of study of the
ground water of the whole command area where the
treated effluent is utilized onto land for irrigation'
purposes frém Sh. Daljit Singh Saini, Former
Superintendent — Hydrogeology (CGWB) Ministry of
Water Resources (Govt. of India), Chandigarh who is

an expert in the field of Hydrogeology. The study

report clearly demonstrates that there are no
violations  of the prescribed parameters and the
ground water quality is found to be compliant.

g. The Appellant has also prepared a complete Ash

Management Plan.



h. The SOP for operation of ETP & CRP has been

prepared and record of operations of ETP is being

maintained on a daily basis, the said functioning has

now even been further improved to meet even
higher/more stringent parameters.

i, The Appellant ~has already  applied for
permission/NOC from CGWA regarding abstraction of
fresh water from existing tube wells. Reminders have

also been issued to the said department and at
present the Application is under process as updated

by the department.

j. Regarding the installation of Electrostatic Flow Meters
at the inlet of the ETP, the Apééllant has already
requested for quotations froﬁ the concerned venders.
The same shall be installed after finalizing the vendor,

k. The Appellant had planned.to commission Chlorine

Dioxide (CLO2) bleaching plant by March, 2019 which

will result in reduction in the value of Absorbable
Organic Halides (“AOX"). This plant has already
become operational along with the grant of consent to
operate by the Punjab Pollution Control Board, as per
the directions of the Board.

9.13 That in addition to above, the Appellant has planned_ the ..
"fol.l'owi,n'g- '~Ldf‘.97"e"?’_ measures that will improve Athe |
values of the .eﬁlﬁent | emission generated by.the
Applellant:—

a. The Appellant plans to commence Elemental Chlorine
Free (ECF) bleaching, which is an .environment

friendly process for entire pulping by 31 March, 2019.
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This process will result in elemental chlorine free

bleaching and value of AOX shall be reduced to 5:

Ve
~ T

almost negligible and quality of water effluent shall be »
greatly improved and for same the Appellant had
invested a huge cost of Rs. 50 Crores. -
b. The Appellant plans to commission a new Chemica]
(Soda) Recovery plant by 31 March, 2020 that will
: ._'ehéblé the Appellant to close its existing Fluidized bed
'reacto'r, resulting in furfher reduction of stack emission
values and 'improv'ement‘ “in “the quality of the
environment. The said plant is costing Rs. 220 Crores
to the Appellant.
.9.14 That the aforementioned measures which the Appellant
has taken, will further improve the reading of the various

parameters, although the readings are already well within
the permissible limits. The Appellant is taking these steps

to discharge its sociall obligation towards the environment
at large and to the people living in the surrouﬁding
villages. The Appellant is committed to the protection of
the environment and by regularly having its
effluents/emissions tested, ensures that the discharge
values remain within the permissible limits as prescribed
by the regulatory bodies.

True Copy of Reply/ Submissions by the Appellant to the

Chief Environmental Engineer dated 07.03.2019 along
with typed copy is annexed herewith and marked as

ANNEXURE- A-20[Pages 255 to 2~ 17 1. True Copy

of Notice under Section 33A of Water Act dated

25.03.2019 along with typed copy is annexed herewith
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and marked as ANNEXURE- A-,ZJ[Pades Q"c”-_ to

20] 1. True Copy of Proceedings of Personal hearing
on 09.04.2019 dated 15.04.2019 alpng with typed copy is 3

annexed herewith and marked as ANNEXURE- A-

22[Paqesg °L togz ?‘ 1. True Copy of proceedings
of Personal Hearing on 24.04.2019 dated 25.04.2019

along with typed copy is annexed herewith and marked

as ANNEXURE- A-23[Pages 218 to 24 Z 1, True

copy of Letter dated 25.04.2019 along with typed copy is

annexed herewith and marked as ANNEXURE- A-

24[Pages 297 to_ 54L‘]. True Copy of Reply to the

Notice under Section 33A of Water Act dated 08.04.2019
along with typed copy is annexed herewith and marked

as ANNEXURE- A-25[Pades 263 to 2725 1. True

Copy of Letter dated 23.04.2019 by the Appellant to

Senior Environmental Engineer along with typed copy is

annexed herewith and marked as ANNEXURE- A-
26[Pages )t 33 1.

That thereafter, while the proceedings were pending before the
PPCB, the Ld. NGT passed the Impugned Order whereby the
Ld. NGT directed the Joint Committee of CPCB and PPCB to
assess the damage 'caused in monitor.y terms on the settled

principles requiring the compensation to be determined and o

adequate .to- meet the cost of restoration without even

considering the fact _the'Ap'peIlaht has not been given any
opportunity;/,to represent its sélf as ho notice was ever served
upon the Appellant to appear before the Ld. Tribunal to clarify.

Furthermore the Ld. Tribunal failed to adhere to the principle of



»

LY

11.

natural justice and did not even direct the PPCB to furnish the

submissions filed by the Appellant before them while passing

a
SN

the said Impugned Order.

That thereafter the joint report dated 07.05.2019 of PPCB and

CPCB was filed before the Ld. NGT wherein the compensatio,ni'

has been calculated to an extent of Rs. 282.60 Lakhs. It is

further submitted in this regard that the in the said report the

Joint’ Committee totally ignored the submissions filed by the

Appellant tq all the notices.or_let'teré that were served upon the
Appellant Wherein the Appellan’t has categorically submitted the
reasons for the higher values of BOD and COD and have
further pointed out the discrepancies in the entire process. It is
pertinent to mention here that the Appellant have requested

several times for supplying the said report, however all thé
efforts went in vein. True Copy of Request letter to supply joint

report dated 20.05.2019 along with typed copy is annexed

herewith and marked as ANNEXURE — A-27[Pages 583 to
E4 . True Copy of the Joint Committee Report dated
dated NIL along with typed copy is annexed herewith and

marked as ANNEXURE — A-28[Pages 2144 to “©7 1. True

Copy of test reports issued by the Punjab Pollution Control

Board along with typed copy is annexed herewith and marked -

as ANNEXURE - A-29[Pages 1% to U6 ]

The Appellant is placing of record a true copy of the Water
sampling and preservation techniques dated NiL along :with

typed copy is annexed herewith and marked as ANNEXURE —

: ' Yol K
A-30[Paqesw‘7§ to'S l% 1. True Copy of Environmental
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Audit Report for the Year 2017-2018 dated 16.05.2018 along
with typed copy is annexed herewith and marked " as

ANNEXUE- A-31[Pages > ]“’f to f}’l 1. True Copy of

Environmental Audit Report for the Year 2018-2019 dated -
25.04.2019 along with typed copy is annexed herewith and

marked as ANNEXUE- A-32[Pages. {25 to S g

True Copy of Map of Factory / Plant, ETP and land on which |
water is supplied for irrigation is annexed herewith and marked

as ANNEXURE — A- 33[Pages ->26to $ 37 1 True copy

of Gram Panchayat Resolutions of various Villages along with
translated copy is annexed herewith and marked as

ANNEXURE — A- 34[Pages§5g to SU9 1 True Copy of

Socio- economic impact assessment dated NIL along with

typed copy is annexed herewith and marked as ANNEXURE -
A-35[Pages S0 to 82 4

True Copy of the Report of impact on ground water quality

dated NIL along with typed copy is annexed herewith and

marked as ANNEXURE - A-36[P_aqes§%‘ to 612 1.

12. SUBMISSIONS AND GROUNDS FOR CHALLENGE:-

It is submitted that the Appellant is constrained to file the
present Appeal, since the Impugned Order is unlawful, arbitrary
and is liable to be set oside on following amongst other
grounds, taken without prejudice to one another:

GROUNDS

The collection of the Trade Efﬂuent Sample and its analysis is .. |

.contrary to law ‘and-in admrssrble in evidence and could not form valrd |

basis of any report or Order‘ in accordance with law, amongst others

for the following reasons/grounds:
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BECAUSE it is a settled principle of law that the Ld. Tribunal,
which is a cre'ation of a statute, has to exercise its jurisdiction _
strictly within the framework and limitations of the provisions of
that statute. This principle is applicable with equal force to the
substantive provisions of the act as well as the procedural rules
enacted under the statute itself. It will not be permissible for the

Ld. Tribunal to travel beyond the ambit and scope of the
provisions of the statute which created it, in regard to either

substantive law or the procedural law.

' Exercise 'of"suc':h p‘ow,ers .‘beyond the limits of the preécribed

provisions tantémouﬁt to acting without jurisdiction.

The Supreme Court'in the Case of Tamil Nadu Pollution Control
Board v. Sterlite [Civil Appeal No. 1582 of 2019]stated that: “it is
clear that Section 16 of the NGT Act is cast in terms that are
similar to Section 14(b) of the Telecom Regulatory Authority of
India Act, 1997, in that appeals are against the orders,
decisions, directions, or determinations made under the various
Acts mentioned in Section 16. It is clear, therefore, that under
the NGT Act, the Tribunal exercising appellate jurisdiction
cannot strike down rules or regulations made under this Act.
Therefore it would be fallacious to state that the Tribunal has
powers of judicial review akin to that of a High Court exercising
constitutional powers under Article 226 of the Constitution of
India. We must never forget the distinction between a superior
court of record and courts of limited jurisdiction that was, in the
felicitous language of Gajendragadkar, C.J., in Re: Special
Reference (1965)1 SCR 413, made in the following words: We
ought to make it clear that we are dealing with the question of
jurisdiction and are not concerned with the propriety or

reasonableness. of the exercise of such jurisdiction. Beside, in

the case of a superior Court of record, it is for the court to
consider whether any matter falls within its jurisdiction or not.
‘orima facie’, says Halsbury, “no matter is deemed to be beyond
the jurisdiction of a superior court unless it is expressly shown
to be so, while nothing is within the jurisdiction of an inferior
court unless it is expressly shown to be so, while nothing is
within the jurisdiction of an inferior court unless it is expressly
shown on the face of the proceedings that the particular matter
is within the cognizance of particular court [Halsbury's Law of
England, vol. 9 p. 349] at para 499. We are of the view that the
NGT has no general power of judicial review akin to that vested
under Article 226 of the Constitution of India possessed by the

High Courts of this country.”
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The power of judicial review as examined and decided under
Supreme Court in Case of L.Chandra Kumar v. Union of India
[(1997)3 SCC 261]: “Power of judicial review over legislative
action vested in the High Courts and the Supreme Court under
Articles 226 and 32 respectively is the basic structure of the
Constitution. . : ;
Power of judicial superintendence over decisions of all courts
and Tribunals within their jurisdiction is the basic structure of
the Constitution. .

Judicial review of legislative action in exercise of power by
subordinate judiciary or Tribunals created under ordinary:
legislation cannot be to the exclusion of the High Courts and
the Supreme Court. However they can perform supplemental -
as opposed to substitutional — role in this respect.

Tribunals constituted under Articles 323A and 323B have the
power to test vires of subordinate legislation except vires of
their parent statutes. All its decisions would be subject to
scrutiny before Division Bench of their respective High Courts
under Articles 226/227. No appeal would lie directly to the
Supreme Court under Article 136. The said direction would

operative prospectively.”

Furthermore, the Ld. Tribunal of Westren Zone Bench, Pune in
its Order for Dileep B. Nevatia v. Union of India; Application of
27/2015 stated that: “It is trite law that the jurisdiction of the
Tribunal, being a creature of statute, is subject to limitations
imposed upon this tribunal under the provisions of the statute
by which it has been created. [Mohammed Hasnuddin v. State
of Maharashtra (1979) 2SCC 572]

BECAUSE the Ld. Tribunal in entertaining a Iette.r as a pétition
under the National Green Tribunal (Practices and Procedure)
Rules, 2011, and setting in motion the procedure of
adjudication suo moto or treating a letter as'a'.p'etition traversed

its statutorily mandated jurisdiction. Every application before-the

Ld. Tribunal has to be signed, verified and supported by an
Affidavit and it is to be in the format statutorily prescribed under

the National Green Tribunal (Practices and Procedure) Rules,
2011. Non-Compliance of this prescribed procedure which is

mandatory in its character, would not. be proper exercise of

jurisdiction.

Reference: .[P. .Suhd'arahjén v. The Deputy Registrar, High

Court of Judicature at Madras, Writ Petition Nos. 35098 of



2013, 2528, 3440 & 3441 of 2014 & 2266 of 2015 & WP (MD)

No. 2993 of 2014 Decided On, 07 July 2015]

Firstly, exercise of jurisdiction contrary to statgtorily prescribed
procedure leads to defeating the purpose and intent of the
Rules, and secondly, it also frustrates the intent of law to hold

the Appellant, responsible for the consequences based on

incorrect or unreliable allegations.

BECAUSE the Orders passed by the Ld. Tribunal and the

report prepared by the committee are in violation of the

statuto‘rily’,p.rgscribed procedure, as well as principles of natu'ra’l

justice} and the.procedure 'ad.opted' is entirely unknown to the
basic rule o'f.law, stated under.Section 19 of the National Green

Tribunals Act, 2010. By the impugned Orders, the Ld. Tribunal
has constituted a committee to which it has, for all intents and

purposes delegated its adjudicatory functions in violation- of the
provisions of 'ghe Act.

The committee constituted was not a fact finding committee and
it has practically performed all the statutory functions which‘
have to bé exercised by the Ld. Tribunal itself in termé of
Sections 14, 15 and 16 of the National Green Tribunal :Act,

2010

BECAUSE the impugned report and Orders are violative of the
doctrine of audi alteram partem, non—compliance- of the
prescribed procedure as enumerated under Seétion 18(3) and
Section 19(1) of the National Green Tribunal Act,2010, and is

opposed to the settled cannons of environmental jurisprudénce
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which are inter alia, but primarily submitted without prejudice to

the above as follows:

Even when the Ld. Tribunal treated the letter in as a petition

- still it chose not to issue any notice to the present Appell'ant,

contrary to. the provisions of Rule 15(3), Rule 15(5-:) of
“service of notice and process” and Rule 8, 12, 13 and 15 of

the Nation Green Tribunal (Practise and Procedure) Rules
2011.
All the Orders for inspection, fixation of compensation and

for issuance of directions by the committee and the court
have been issued without impleading or issuing notice to the
present Appellant. |

The Joint Inspection Team and even the officers of: the

Board failed to comply with the statutory requirements
contemplated under Sections 21 and 22 of the Water

(P'revention and Control of Pollution) Act, 1974, and

Sections 25 and 26 of the Air (Prevention and Control of
Pollution) Act, 1981. Any evidence collected or insp'ection
conducted in violation to the statutory provisions and the
procedure prescribed shall be inadmissible and cannot form

the basis of either issuance of any directions or computation

of compensation in accordance with law.
The Appellant, on the one hand, has not been impleaded as

a party Respondent to the petition before the Ld. Tribunal
while, on the other hand, all 'the proceedings are being
under taken by the Ld. Tribunal, Board and the Joint

Inspection Team including punitive and proceedings of civil

consequences, without notice.
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vi.

Vii.

viii.

Till date the AppeQ\nt has not been provided, by the
concerned authorities, Joint Inspection Teamvand ev.en the
Ld. Tribunal, copy of the inspection reports so as to enable
the Appellant to put forward its case and respond to thé
allegations made or inquiry conducted against the Appellant.
The entire proceedings are vitiated for violation of priqcip'leg
of natural justice. | B

If is a settled cannon of law that proceedings taken or
inquiries conducted in violation of the principles of natural

justice are non est in the eyes of law.

The inspections and directions lack adequate reasoning in

consonance with law, which for exercise of such jurisdiction

is a 'siné'qué non. The Hon'ble court while computing the.

significance of' ratio dec/dendi has s'tated in the case of

. Marta Silva v. Diedade Cardozo, AIR 1969 Goa 94 at 1001',

101.[ CPC ?(5 OF 1908)Preamble] : “Ratio decidendi is the

opinion given by the judge and such opinion should by its

formation is necessary for the decision ofa particular case”

Also in the Case of Industrial Credit & investment
Corporation of India Ltd.v. Dhanesh D. Rupareilia(2000) 99
Comp Cas 181, 185(Bom) the Hon'ble High Court
highlighted that : “to be the ratio decidendi amongst the
others the minimum requirement is that the matter has i‘o be

decided by giving reasons.”

Fair opportuhity of presenting ité case has been denied to
the Appellant by Joint Inspection Team, Board and even the
Ld. Tribunal. At no stage was the Appellant given a copy of
the complaint, inspection reports and even other ancillary

documents or called upon to show cause or put forward its
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case for consideraéon before the forum. In other wbrds, the
obligations, liabilities and impasition qua the Appellant are
being adjudicated in vi'olation of principles of natural justice
and the statutory procedure and it has completely
jeopardized the rights of the Appellant. The same is also in
violation of dictum of this Hon'ble Court in the casie of
Nawabkhan Abbaskhan v. State of Gujarat, [AIR 1974 SC

1471, 1480.]; where it was held that:

“It is obligatory on the part of the tribunal to hear, expressly
or by implication by giving an opportunity to be heard as a
natural justice otherwise, the impugned act or order was
never valid” as stated in

Not only in violation to the Principles of Natural Justice but in

compiete derogation to the procedure prescribed by law, the

Board and the Joint Inspection Team neither served any
notice for inspection, nor furnished copies of the inspection

report or analysis report so as to unable the Appellant to
know the contents thereof,

The Ld. Tribunal did not direct notice as well as copies of
va.rious Orders be served under which prejudicial diréctions
and/or civil coﬁsequences were passed against the
Appellant. TheAentire proceedings héve been undertaken in

absence of the Appellant.

The Appellant had even written to the Board ahd the Joint
Inspection Team to provide the Inspection and Analysis
reports which are being relied upon by the Board. However,
despite suéh specific reAquest, copies thereof have not been

supplied to the Appéllant.

Compelled by various adverse information and threatened

by prospective action by the authorities which the Appellant
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learned from diffefent sources, it conducted inspection of the

file before the Ld. Tribunal on 30.05.2109,' and then came to
know of the contents of the report including fixation of
compensation by the Joint Inspection Team., |

BECAUSE the inspection'report and collection of sample of
effluent are contrary to and in violation of the statutory
provisions of Section 25 and 26 of the Air (Prevention and

Control of Pollution) Act, 1981 and Section 21 and 22 of the
Water (Prevention and Control of Pollution) Act, 1974 as above
stated. Neither have the samples been collected as per the
prescribed procedure, nor have they been collected from the

proper points of discharge. For these violations the reports

" cannot forrh'thé' basis of -any. punitive action. The Effluent -

Treatment ,Plan't and other pr’ocesse's of the Appellant industry

were found to be'in order and therefore, the quéstion of

violating norms or causing pollution would not arise.

BECAUSE even if the reports are taken on their face value, at

best it would show point based value or a minor violation of the
prescribed value which may be just the one time or for a limited
duration of time following which it is immediately corrected.and

quality of the effluent is brought within the prescribed norms.

Thus, there is not any continuous violation caused by the

Appellant and therefore, no continuous pollution. The report, in
so far as the Joint final Inspection Report assessed
compensation on continuous basis, is ex-facie, erroneous and

contrary to the record.
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BECAUSE the envirglvagr.\tal compensation cannot be imposeu
in térms of Section 15 of the National Green Tribunal Act, 2010
on .a presumptive basis. Contributién of pollution, cause of
pollutigln and actual pollution that to continuously has to be
established as a fact before compensation can be determined.
In any case, a commiftee cannot be vested with the power of
determining environmental compensation and determining: the‘
ligbility, which is an adjudicatory function in violation of
Principles of Natural Justice. Various inspections carried out by
the Board from time to time have shown that the unit of the
Appellant was performing within prescribed Iifnits in all respects
and has not been violative. Right from its inception, the
Appellant's unit was always operated in accordance with the
terms and conditions of the consent granted by the Board. The

consent from the Board has again been granted in June 2019,

for a period of one year. This in itself shows that the Appeilant’s

industry is a non-polluting unit.

The online monitoring system of the Appellant is directly

’ .
connected to the server of the Central Board, and it clearly
establishes continuous discharge of trade effluent being
compliant with the prescribed parameters. Compliance to the

standard value has also been established from the analysis
reports that were submitted to the Board by the Appellant from
the accredited-laboratories run by the state. Therefore, there

could not be computation on the basis of presumptive poliution

for the period 27.05.2018 to 17.01.2019.
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BECAUSE it is vital™for any inspecting. authority to examine if

. the variation in values of the effluent compared to the

prescribed standard values was instantaneous or short term
variation or had persisted over a reasonable time. All'these
aspects can be scientifically rationalized and proved. Some of

the reasonable causes providing due indication in regard to the

above could be calibration of online system, result of chemical

dosing and even inspection during the period when planned

cleansing and maintenance operation of the plant is
undertaken. During these periods there would be variation inv
values. This actually was the case in the case of the Appellant
Unit v;/hen the inspection was carried out during the calibration

of the online system under the directions of the Board.

: 'B'EC'AU.S'E'-th'e' various samples collected by the inspecting

authorities from different places ciearly demonstrated that the
violative parameters'wére notibed in the groundwater upstream
to the plant of the Appellant. No pollutants beyond the
prescribed values were found downstream to the plant. This

would evidently show that no pollution was being caused by the
working of the plant of the Appellant. 1t is specifically noticed in
the reports-that the groundwater samples are within norms for

all the locations except Rampur village which is located up

stream.

BECAUSE it is nobody’s case and in fact, no reports show that
there was continuous pollution from 15.11.2018 till the day of

the submission of the report. The finding of continuous pollution

and consequent awarding of compensation is entirely without



any basis and in fa§, IS oppoéed o the récdrd in that behalf.
The fields of Manjeét Singh,are located 5. kms away from the
plant of the Appellant. The other complainant is a resident of»
the; commercial town of Nawanshahr, Punjab which is located

more than 20 kms away from the plant of the Appellant.

BECAUSE the Ld. Tribunal failed to appreciate that in the
report dated 17.01.2019 the joint committee did not make ‘any

reference to the earlier two visits dated 23.05.2018 ‘and
15.11.2018 by the PPCB and the recommendations provided
by the PPCB in the parallel proceedings that were going on

before the said Board.

BECAUSE the Ld. Tribunal failed to appreciate that the
procedure to be followed for obtaining the samples was not

followed. It is submitted in this regard that no counter sample

was provided to the Appellant for its testing which the Appéllant

could have conducted from independent of the authorities.

BECAUSE the Ld. Tribunal failed to appreciate that in the Joint

Report filed by the PPCB and CPCB in accordance with the
Order dated 19.12.2018, the Boards miserably failed to mention
the parallel proceedings that were taking place before the

PPCB or that the Appellant had filed various compliance reports

and made several representations.

BECAUSE the Ld. Tribunal has assumed to itself the powers
exercisable by the superior courts in the country under Articles

32 and 226 of the Canstitution of India and has exceeded its

statutory powers while acting contrary to the provisions of the



.

O.

statute. The statutory powers of the Ld. Tribunal cannot by any
known principles of law, be equated to the powers of the Writ
Court. In fact, this Hon’ble Court, in the case of RE Special
Reference (1965) 1 SCR 413 held as under:

“We ought to make it clear that we a}e dealing with the question
of jurisdiction and ére not concerned with the propriety or
reasonableness of the exercise of such jurisdiction. Besides, in
the case of a superior Court of Record, it 'is', for the court to
consider whether any matter falls within its jurisdiction or not.
Un'//'ke-a Court of limited jurisdiction, the superior Court is
entitled to determine for itself questions about. its own
jurisdiction. “Prima facie”, says Halsbury, ‘no matter is deemed
to be beyond the jurisdiction of a superior court unless it is

expressly shown to be so, while nothing is within the jurisdiction

of an inferior court unless it is expressly shown on the face of
, the 'p'ro!ée_ed'/'ngs that the particular matter is within the

cognizance of the particular court [/—Ia/sbu_ry’s Laws of England,

vol. 9, p. 3497

The Ld. Tribunal has violated the above principle of law in every

respect.

BECAUSE on the true construction of the provisions of the Act
and the legislative scheme, the mandate of the NGT Act
envisages ‘remedial approach’ as opposed to punitive
approach. The principle is applicable with greater significance

in the cases of industries which have been, pre-existing the

" enforcement of the Water Act, 1974. The Board, at a given

point of time had taken such an approach and approved



e‘xpansion 'of -the-%péoje..c:.t,. fi.ndi.ng the industry to be
environmen;tally compliént. Arbitrary imposition of such heavy
compensation would render the Appellant industfy practically
non-functional, causing’tremendous economic loss not only to

the Appellant industry, but also depriving large number of

employees and their families of employment on the one hand,
and cause serious prejudice to the interest of the farmers on

the others. Thus, the impugned order is legally unsus‘taihable,
and economically and socially prejudicial to all :the

stakeholders.

BECAUSE the Appeliant voluntarily and with the intention of

carrying out its Corporate Social Responsibility has, amongst

others, provided for:

a. lrrigation network for nearly 2,000 acres of land in the
surrounding six villages. |

b. Sewage and pipeline system in the surrounding villages.

c. Village treatment plant in two villages narﬁely
BharatpuraJattan and Raniala. |

d. Solar lighting system by installing 150 solar _Iights in the
villages.

e. Construction of village streets.

f. Sewing machines for unemployed women and catered to the

additional drinking water requirements of the population.

All the above activities are being carried out by the Appeliant
industry while being entirely environme'nt..a'lly compliant. If
the Appelléht Industry shut down and/or is unable to bear

the economic impediments are created on the basis of the

report it will be entirely unjust and inequitable.



The Appellant indugtg was inspected on various occasions

over the last years and was never found to be non-compliant
whenever any direction was issued. The Appéllant industry
cémplied with the same without delay and default. The alleged
violation is without substance, scientific analysis and is based

upon the reports which are in admissible in law.

BECAUSE the Appellant Industry has made recognisable
contribution to the economic growth and area including the six
villages. Besides providing employment té 'ia.rge number of |
persons in the Appellant Industry nearly has a workforce of

1800 persons (Approx) out of which 1400 persons (Approx) are

locals; it has provided employment to s0 many persons directly
while indirectly a large population of the area is dependent

upon the carrying on of bus:iness by the Appellant Industry. For
instance, large number of trucks énd other tran'sportation
vehigles are engaged by the Appellant Industry in ;the' normal -
"course '_of |ts _bl'usihe:ss for bfinging the raw material and
t'ransportat'ilqn of the finished. product. Nearly 250 trucks have
been engaged by the Appellant Industry, thus providing indirect
employment to nearly more than 1,000 persons only to this
aspect. The Appellant Industry, by providing employment has
enhanced the literacy rate and economic condition of the
residents of that area. It is therefore, appropriate that any
coercive direction are not issued against the Appellant Induétry

that to on unsubstantiated premise.

BECAUSE the Appellant Industry also uses the crop residue

from the agrf‘c’:ultural fields as a raw material in its



manuf’actUrir]g-procgsﬂ.ghus, it serves a dual beneficial social

and environmental purposé. Firstly, it provides an incentive to
the farmers' not to burn their crop stubble as they would be able
to get money for the same. In this way, it prevents air pollution.

Secondiy, the Appellant Industry helps in reduction of carbon

footprint to the benefit of the ambient air quality. It needs to be
reiterated that the Appellant Industry is the primary industry in

the area which is providing employment directly and indirectly

to large population in the radius of 50 kms.

BECAUSE the Appellant Industry has always complied with the

requirements of environmental laws. In fact, with the intent to
amieliorate parameters of its trade effluent values beyond the
prescribed values, the Appellant Industry has taken various

progressive measures of environmental pfotection in its
process and treatment of the effluent. Keeping in view the
increased demand of water in the area, the Appellant Industry
has constructed additional plant providing better and
sophisticated mechanism, in order to further adopt :best
practises. Till date from the entire irrigated land, the Appellant
Industry has not received any compliant from the farmers on
the contrary as a precautionary measure; the soil quality test
carried out by the Appellant Industry has never shown negative
impacts. Some of the best practices adopted fof better.results
can be stated as follows: |

i Use of entire black liquor generated from pulping of agro

residue goes to Chemical Recovery Pant (CRP) whereas

thé entire black liquor from Wood Pulping goes to
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Fluidized Bed Reactor and Soda Ash is recovere‘d as a
by-product.

i. To ‘handle the use of excessive chemicals in 'pulp
bleaching process, industry has installed Extended

Delignification through Oxygen (ODL unit).
iii. The other significant approach followed by the industry
relates to use of back water from Chlor_ination stage,

Oxidation Extraction Stage and Hypo Bleaching Stage for |
washing EP stage and discharging minimum possible
effluent to the ETP from these stages.

iv. In addition to the above, it is pertinenf tI'O. note that by the

end of July the following will be completed and made
operational.

e ECF

. Inlet,ﬂow meters.
o Outlet flow meter.
» Rapid flow meter (Rapid flash mixture

has already been provided).

The industry has already incurred an expenditure of nearly Rs.
50 crores. This is primarily for expansion and even to meet the

most stringent standards being prescribed.

BECAUSE the above practices and improvements have been
introduced with the twin purpose of serving the cause of
expansion and secondly to bring further improvement in the

value of the effluent which are already within the prescribed

limits. Thus, in the submission of the Appellant, any order
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directly or indirec@t%ecting the working of the Appellant

.Indystry-would have serious prejudicial impacts.

B'ECAUSE"'AppeIIant 'I'ndust'ry has: never operated without
obtaining consent of the Board and other clearances,
permissions, authorization as required under the various_
environmental laws. There being no direct scientific and legally

admissible evidence to show that the Appellant. Industry was
causing pollution.and the fact that thé consent to operate has
been granted by the Board, the issuance of any Order,
direction, directly or indirectly effecting the carrying on': the

business and process of the Appellant Industry would, in the
respectful submission of the Appellant be without jurisdiction
and contrary to the intent of law for preferring remedial

approach to a prohibitory approach particularly keeping in view

the facts and circumstances of the present case,

BECAUSE no statutory notice is contemplated under Sections

21 & 22 of the Act and the rules claimed thereunder was
served.upon the industry except on 17.01.2019. Thus, the

collection of sémples itself of all other takes is vitiated in law.

BECAUSE the sample was not collected from the final outlet of
the industry. The law places restrictions on the use of the
outlet for discharge on land, water body and oth‘er permissibie

points of discharge.

BECAUSE the Trade Effluent Samples Were_cpllected from the

pit at Point ‘X’, shown in the map which is only 24 inches



(approx.) deep, thega\i.ge being coliected through bucket. It is

more than probable that the biomass became a part of the

Trade Effluent Sample and gave higher values. The Online

Monitoring System and the Board accredited laboratory clearly

demonstrate that the Trade Effluent from the industry of the
Appellant did not violate the prescribed parameters. The values

were well within the permissible limit.

BECAUSE on 17.01.2019, the Trade Effluent Samples were
collected, divided into three parts as per law but the sample
was neither sent to State Laboratory and/or the Central Board

Laboratory despite specific request of the répfésentative of the

Appellant industry. No reports thereof have been referred to or

provided to the Appeilant.

BECAUSE copies of the Joint Inspection Report héve never
been provided to the Appellant in accordance with the

provisiohs of the Act.

' BECAUSE the Trade Effluent Samples were collected from the

mouth o.f the .valve. of the Irrigatidn Network in the field of
Satnam Sirigh on '27.05.2018, even'théreof variations were
found to be of negligible nature primarily for the reason that .the
mouth of the valve remains exposed and is covered by mud
and other pollutants that in the very nature of things would
enhance the values violative of prescribed parameters. Th'e

mouth of the valve might be having mud accumulated dry

effluent and even the rust which all will affect the BOD;and

COD values.
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BECAUSE the irony of improper inspection besides its

illegalities within the framework of scientific analysis’ is that on~

.'27'.05".'204'8' sample' was collected from the premises o’utlef of

the ETP ‘as well as from the land of Satnam Singh downstream
the industry: The sample was collected from mouth of the valve
laid down by the Appellant industry but which is totally expose

to rigors of weather, mud collection effected by accumulation of

“Trade Effluent. The sample collected from the outlet of the

industry was within the prescribed parameters and the sample

collected from land of Mr. Satnam Singh was found to be

violative in terms of BOD and TSS only, for the adherence of
the parameters at the land of Mr. Satnam Singh, the Appellant
industry cannot be held directly or indirectly responsible Within

the provisions of the Act.

BECAUSE the éample on 15.11.2018 was coliected from the
Low Lying Area on the land of Manjit Singh which had
cumulative efﬂﬁent. The values of the Trade Effluent taken from

the outlet point of the ETP in the premises as well as from the .
land of Manjit Singh had been found to be violative of the
prescribed values difference on values was more than three

times. There is fundamental scientific discrepancy/infirmiti'es in

collection and analysis analyzing of the Trade Effluent.

BECAUSE the collected sample was not maintained at the
requisite temperature and in the prescribed manner. The Joint
Inspection Team did not carry any ice box or chemicals to be

added to the effluent to ensure that the values of the Trade

| Effluent during transit do not get alter and especially to the

prejudice of the Appellant Industry.
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The Trade Efﬂuenta/i required to be tested within 24 hours
which again appears to have not been adhered to by the team.
Online Monitoring System, which is connected-to the CPCB

server was found to be working appropriately. No complaint
‘from the Board was ever received either on their inspectién or
otherwise and the Online Monitoring System shows that the

" Trade Effluent from the outlet of the industry always adhere to

the prescribed parameters. Thus, there was no violation and

there was no occasion for imposition of any parameters.

BECAUSE illegal encashmen"t of Bank Guarantee of Rs. 10
lakhs b'y ‘the Punjab Pollution control Board, along with
submission of another Rs. 50 lakhs as bank guarantee, without
any basis in law has prejudici'ally affected the Appellant.
Furthermore,  imposition of proposed  environmental
compensation, in the absence of a.ny illegality, bly the Ld.
National Green Tribunal is not only against the Principles of
Natural Justice but also imposes upon the Aplpellant double

punishment and the Appellant has suffered from, consequent

double jeopardy against the Constitution of India.

13. ' The Appellant craves leave to add to the grounds mentioned

14.

above as also to produce all additional documents that may be
considered necessary to assist this Hon’ble Court to adjudicate

upon this Appeal.

It is submitted that the Appellant has not filed any other
Petition/Appeal of similar nature in this Hon'ble Court or any other

Court.
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It is. therefore most respectfully prayed that this Hon’ble Court may most

graciousty be pleased to:
(i) Admit and Allow the present Appeal against the Impugned Order dated
14.03.2019 passed by the Learned National Green Tribunal, Principal

Bench, New Delhi in Original Application No. 8500 2018;

(i) Pass other or further order that this Hon’ble Court may deem ﬁt and

proper in the facts and circumstances of the present case.

FILED BY:
DRAWN BY: AMAN SHANKER

~ | (AMIT AGRAWAL)
DRAWN ON: 01,07.2019 ADVOCATE FOR THE APPELLANT

FILED ON:  01.07.2019
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 5957 OF 2019

IN THE MATTER OF: ‘

IjVI/S'KUANTUl\/I PAPERS LTD. ...APPELLANT

\ _ VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS
AFFIDAVIT

AFFIDAVIT OF SHRI PAVAN KHAITAN, S/O SHRI JAGESH KUMAR
KHAITAN, AGED ABOUT 51 YEARS, W1A, FIRST FLOOR, TOWER-

A, GODREJ ETERNIA, PLOT NO. 70, INDUSTRIAL AREA PHASE- 1,

CHANDIGARH, 160002.

I, Pavan Khaitan, the above named Deponent do her eby solemnly affirm
and state as under: , |
I.- ThatIam the Managing Director of the Appellant Company in the present

Appeal/Petition and as such am well conversant with the facts and

circumstances of the present case and hence am competent to swear this

Affidavit, 1o ToES

2. That the ?ontents of the accompanying Appeal/Petluon Synopsis, List of
p 1oL
Date and Events have been understood by me and the same has been

drafted under my instructions and the contents thereof, excépt the legal
ave;ments co,ntamed therein, are true and correct to the best of my
| knowledge and recor ds The legal averments contained thelem are true and

correct on the bas1s of the legall adv1ce,. 1ecelyed by m{;c‘i believed by
: ﬁ:f%

me to be true and coirect. v ‘
’ @’\ » T \\
g - ",
/ -:;’f) S ‘\
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3. That the annexures are true copies of their respective originals.

4, That no part of this affidavit is false a Qz.}g}m erial facts have been

concealed therefrom.

VERIFICATION: ™

I, hereby verify that the contents of the present Affidavit are true
and correct to the best of my knowledge and belief & based on the

records, no part of it is false and no material facts have been concealed

therefrom.

Verified at Chandigarh on thisZ.S fhday of June, 2019,

ATTESTED
5 ()

// Seema Sharma
‘Qath Con"smise:uanerﬁ
Estate Office, Sector ¥
Chandigari

7 -
Moo ¥~

\TRUE COPY//



cwm&ﬁg ANNEXURE R-29

ITEM NO.61 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 22822/2019

(Arising out of impugned final judgment and order dated 14-03-2019
in OA No. 850/2018 passed by the National Green Tribunal)

M/S. KUANTUM PAPERS LTD Petitioner(s)
VERSUS
THE STATE OF PUNJAB & ANR. Respondent(s)

(IA N0.108876/2019-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.108874/2019-STAY APPLICATION and IA
No.108877/2019-EXEMPTION FROM FILING O.T. and IA No.108873/2019-
PERMISSION TO FILE APPEAL)

Date : 26-07-2019 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ARUN MISHRA
HON'BLE MR. JUSTICE M.R. SHAH

For Petitioner(s) Mr. Mukul Rohatgi, Sr.Adv.
Ms. Kanika Agnihotri,Adv.
Ms. Eeshan Chaturvedi, Adv.
Mr. Aman Shanker, Adv.
Mr. Gagandeep Singh, Adv.
Mr. Amit Agrawal, AOR
Ms. Aanchal Tikmani, Adv.
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Permission to file civil appeal is granted.

Issue notice.

Subject to the final decision, let the proceedings by Punjab
Pollution Control Board go on. However, in case any order is
passed the same may not be given effect to without permission from
this Court.

(NARENDRA PRASAD) (JAGDISH CHANDER)
COURT MASTER COURT MASTER

WTRUE COPY//
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= ANNEXURE R-30
s== Punjab Pollution Control Board

Zonal office, Near PSIEC, Water Tank, Focal Point, Jalandhar

Phone No. 0181-2601612 www.bpch.gov.in Email ID — seeppcbjal@gmail.com
o o & Date // 1 &5 12020
To

M/s Kuantam Papers Ltd.,
Village Saila Khurd, Tehsil Garhshankar,
Distt. Hoshiarpur.

Sub:- Report of the team visited the industry on 10/02/2020.

It is intimated that as per decision of the Hon’ble Chairman of the Board,
the industry was visited by the team of officers of the Board on 10/02/2020. The report
of the team alongwith conclusion & recommendations is enclosed herewith for
compliance.

Further, as decided by the Competent Authority, you are hereby directed
to submit Bank Guarantee of Rs. 50 lacs as an assurance to comply with the provisions
of the Water (Prevention & Control of Pollution) Act, 1974 and to comply with the
decisions of the personal hearing including the submissions made orally during the
hearing / submitted in writing vide letter dated 24/04/2019, in compliance to the
decisions of the hearing dated 24/04/2019.

DA:- As above.

ﬁgniorE ron ngineer

Endst. No...........uue PDated:... . i

A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional office, Hoshiarpur for information & necessary action.

DA:- As above. :
5~

Senior Environmental Engineer

[
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Subject: Visit Report of M/s Kuantum Papers Ltd, Village
Saila Khurd, Tehsil Garhshankar, Distt Hoshiarpur

Sr. No. '”%ﬁf\:i'éﬁwe & address of the industry | : | M/S Kuantum Papers Ltd, Village Saila Khurd,
. Tehsil Garhshankar, Distt Hoshiarpur

“‘Name of Visiting Officers 1.  Er. G.S Majithia, CEE, Jalandhar.

2 Er. Harbir Singh, SEE, PPCB, Jalandhar.

35 Er. M.L Chauhan, EE, PPCB, Hoshiarpur.

4 Er. Pooja Sharma, AEE, PPCB,
Hoshiarpur.

5. Er. Kamaljit Singh, AEE, PPCB,
Hoshiarpur.

6. Sh. Sandeep Gupta, ASO, Z.O Lab,
Jalandha.

J 7. Er. Maninderjit Singh, JEE, PPCB,

Hoshiarpur
—

;”i"ian*ie of the person contacted | : | Sh. R.K Dhingra, (GM) and his team

- - - [ 10.02.2020

BACKGROUND
he industry was given hearing before the Worthy Chairman of the Board on
05.02.2019, 24.04.2019 & 24.09.2019. The worthy Chairman of the Board on
)4 09.2019 constituted a committee of the following Officers of the Board to visit the
industry to check the various compliances made by the industry under the Water
‘prevention & Control of Pollution) Act, 1974 as well as to carry out the monitoring of
the ETP:-
i Chief Environmental Engineer, Jalandhar

Senior Environmental Engineer, Zonal Office, Jalandhar

Environmental Engineer, Regional Office Hoshiarpur

Asstt. Scientific Officer, ZO Lab, Jalandhar

Verification of various compliances & observations of the visiting team

The industry was in operation during visit. The compliance of the various
decisions made by the industry was verified by the visiting team and the detail is as

under:-

|/ age 1 of 9
VAN 1 . )
US4 N\ & %ﬂ_/w/ 2
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A) Compliance of the decisions taken in the hearing dated 05.02.2019

| Decision taken in the hearing

Compliance verified by the Team

| 1. The industry shall engage CPPRI,
Saharanpur and get its existing
ETP and chemical recovery plant
be

prepared for up-gradation required

audited and a proposal

in existing ETP and chemical
recovery plant, so as to meet the
effluent standards" Jas prescribed
under the law and the report be
submitted to the PPCB within 21

vy 7
uavs.,

7N

i

The industry has got conducted the Performance
Evaluation of existing ETP from CPPRI in the month
of April, 2019 and the CPPRI has recommended
that:-

» based on the analysis of effluent samples
collected and analysed by CPPRI, the overall
performance of existing ETP of Kuantum Paper
Ltd., Saila Khurd, comprising of Bio-Clarifier,
UASB reactor, primary clarifier, aeration tank 1,
2 & 3, secondary clarifier and tertiary clarifier
as indicated in the report has been found to
satisfactory in context with compliance with
stipulated norms.

e However, the industry is advised to optimize
the dosage of PAC & Floculent to further reduce
the level of suspended solids in the effluent
after tertiary treatment.

The ETP was visited by the team and found that

the industry has upgraded the existing ETP by way

of segregating the treatment of High COD
wastewater steam from the Low COD wastewater
and new components have been added to the
existing ETP. Equalization tank, Pre-aeration tank,
Volute press, 5 no. Tube settler, Baffles in
High COD & Low COD

wastewater streams are being treated separately

secondary clarifier.

as per detail below:-

(i) The

collected in the newly constructed equalization

low COD wastewater stream is now

tank from where it is fed

r fuTe restmest 3

No. aeration tanks followed by secondary

clarifier.

n Pace2 of 9

3

7

i
e
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(i) The high COD wastewater stream is fed directly
into primary clarifier-I from where it goes into
buffer tank, then to UASB tank followed by
newly constructed 5 No. tube settlers and

is fed

constructed 2 Pre-Aeration tank and then to

thereafter the effluent into newly
aeration tank followed by secondary clarifier.
(iii) The industry has installed a new volute press in
addition to existing 2 no. decanter for decanting
of sludge from secondary clarifier.

3. The industry proposes to replace the existing less
efficient primary sludge handling system, where
the primary sludge generated / removed is having
20% solids with the new three layer press system,
where the primary sludge generated/ removed
shall have 35% solids. The upgradation is in
progress at site and shall be completed by
31.07.2020.

4. The industry has installed OCEMS at the outlet of
ETP and at the time of visit/sampling the readings
were BOD=17 mg/l, TSS=25 mg/|, COD=152 mg/I
and pH=8.01. The reading of flow on the EMF
meter provided at outlet was 640 m3/hr.

5. The industry has also installed a cardboard
manufacturing plant for the further handling of
primary clarifier sludge of the ETP and the said

plant was in operation during visit.

The \jﬁdi}ét%\/«»”sflrw-éll prepare an
(rrigation Management Plan from
. consultant of good repute for
the whole of the command area
svailable within the industry and
outside the industry where treated
offluent of the industry is utilized

onto land for irrigation purpose

The industry has prepared an Irrigation Management
Plan (IMP) for the utilization of treated effluent
measuring 17000 m>/day and has got its approval from
Department of Soil & Water Conservation, Hoshiarpur
No. 97/D.B. dated 10.04.2019. In the
approval letter, the industry has been advised that

vide letter

when the demand of water to farmer is decreased (no

demand period/daily rainy season) then to use theJ

|

R
L)
{/
S

\

7 P

age 3 0f 9

e
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within 15 days and thereafter get | water in proper manner the area under irrigation should

't verified and approved from the | be increased. The good quality of water to be supplied
Department of Soil & Water | through the underground pipeline for crops/human life
Conservation, Punjab and submit | or for use of other purposes and it shall be your

the same to the Punjab pollution responsibility to maintain good quality of water after its

I's
{

_ontrol Board within 21 days. | inspection/testing from time to time. The team also
visited the area as per Irrigation Management Plan and
found that the industry utilizes the treated effluent in
the area as per the following details:-

1. Industry owns about 110 acres of land, where
Eucalyptus trees have been planted as per
Karnal Technology inside the industry. |

2. The industry has signed MoU with the farmers in
the adjoining villages measuring about 2085
acres of agriculture land for ferti-irrigation of
agricultural crops is done.

Tl
Fho

he industry shall get the|e The industry has got conducted the Groundwater

'-:«;‘:Ui'ui'y"\/"i!iiei" study of the whole study of the area where the treated effluent is
command area where the treated utilized onto land for irrigation/ferti-irrigation from
effluent is utilized onto land for M/s M/s Superlinks Water Will Company, Plot No.
irrigation purpose from any expert 62, Industrial Area, SAS Nagar, Mohali. In the
institute in the field of study, groundwater samples have been collected
Hydrogeology and submit report from 15 locations in and around the industry. As
to Punjab Pollution Control Board per the analysis results of ground water samples,
within 21 days. the ground water has not been adversely affected

and is fit for irrigation purpose.

» Punjab Pollution Control Board has also collected
ground water samples from these 15 locations and
sent these samples to PBTI for analysis and as per
analysis report, the values of various parameters
are found to be below detectable limits in most of
the locations. In few areas like:canteen, security

gate, TDS and chlorides are on higher side.

The industry shall prepare a|The industry has prepared Standard Operating

: Al
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Standard Operating Procedure
(SOP) for the operation of ETP and
Chemical Recovery Plant (CRP)
and shall maintain the record of
operation of ETP on daily basis
and shall submit monthly record
duly verified by the Designated
Authority of the industry to the

Punjab Pollution-@ontrol Board.

Procedure (SOP) for the operation of ETP and CRP
separately and same was checked at site and observed
that that the SOPs are being followed. The record of
operation of ETP being maintained by the industry was

also checked at site and found O.K.

, ;f‘h};}ﬁ_dﬁstry shall obtain the
permission / NOC from Central
Ground Water Authority (CGWA)
regarding abstraction of fresh
water from all the existing tube-

wells in the industry.

The industry has applied for the NOC of CGWA but the
permission/NOC from CGWA not submitted.

The industry shall install
electromagnetic flow meter at the
inlet of the ETP before the

equalization tank within 21 days.

The industry is having 2 waste water streams, which
are separately enters the inlet of the ETP and are being
treated separately. The industry has installed
Electromagnetic Flow Meter on the pipelines carrying
high COD wastewater at the inlet of ETP. The industry
has also installed partial flume flow meter at the inlet of
the equalization tank where low COD wastewater

stream is entering.

7. The industry shall commission the
Elemental Chlorine Free Bleaching
(ECF) in the agro/wood based
production by 31.03.2019.

As the industry is using 200 T/day agro waste and 180

T/day wood as raw material, so the industry requires to

install two separately elemental chlorine free bleaching

plants.

1. The industry has commissioned the elemental
chlorine free pre-bleaching in the agro based
process plant and the same was found in
operation.

2. The project for elemental chlorine free pre-

bleaching in wood based plant, the work is in
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commission a new soda recovery
plant of 500 TPD capacity dry
black liguor solids by 31.03.2020.

459

progress & likely to be completed by 30.09.2020.

The industry shall install and

The industry is having 1 No. Conventional
Recovery Chemical Plant for agro pulp having

capacity of 150 T from where caustic is

recovered. The industry is also having 1 No. |

Fluidized Bbed type Chemical Recovery Plant for
hard wood having a capacity of 65 T from
where soda ash is recovered.

The industry propose to install a new Soda
Recovery Plant of 500 TPD for handling 300 T of
the installation of New Soda
Recovery Plant of 500 TPD, the industry shall

pulp. After

dismantle the existing fluidized bed type
Chemical Recovery Plant and shall operate only
existing conventional Chemical Recovery Plant
of 150 T capacity and New Soda Recovery Plant
of 500 TPD capacity. The 500 TPD capacity New
Soda Recovery Plant shall be commissioned by
30.09.2020.

-

Decisions taken in the hearing dated 24.04.2019

cision taken in the hearing

Compliance verified by the Team

I. In order to ensure proper and effective

operation of the Effluent Treatment
Plant and chemical recovery plant and
considering the violations mentioned
herein above, the industry is hereby
directed to curtial 10% production
capacity i.e. it shall produce not more
than 337.5 TPD on an average (375 --
37.5 TPD). Directions in this regard u/s
33-A of the Water Act, 1974 shall be
issued separately.

As per record submitted by the industry, its
remained @ 336.2 TPD on an

which is well

capacity of 337.5 TPD.

production

average, within the allowed

R

egional office, Hoshiarpur is
(rl/

| The Lignin Precipitation Plant (LPP) was sealed

'

. —

L
-
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~ directed to seal the Lignin Precipitation

Plant (LPP) of the industry with
immediate effect and shall report in this
regard to Zonal Office, Jalandhar within
/ days. This may also be made a part of
issued to the
industry u/s 33-A of the Water Act,

1974.

the Directions to be

by R.O. Hoshiarpur on 30.04.2019 and seals |

were found intact during the present visit.

The EE, ‘Regionat {Office, Hoshiarpur is
directed to encash the Bank Guarantee
of Rs. 10.00 lakhs (Rupees Ten Lakhs
Only), which has already been submitted
by the industry to the Board as an
assurance to comply with the provisions
of the Water Act, 1974.

The bank guarantee of Rs. 10.00 Lakhs was en-
cashed by Regional Office, Hoshiarpur.

The industry is given a time period of
three months from the date of hearing
to remove all the discrepancies /
observations of the Board made above
and to ensure the compliance of
commitments made by the industry
orally during the hearing / submitted in

writing vide letter dated 24.4.2019.

The de-foamer dozing was being done at site at
inlet drain. The Central Well of secondary
clarifier was found repaired. One more baffle
wall in the Secondary Clarifier was also found
added.

The industry has not taken significant steps to
reduce the fresh water consumption. The
industry has provided 5 rainwater harvestingA
points dedicated for collection from 4 no. roofs
rainwater and 2 Rain Water Harvesting pits are

still remaining.

The indhstry is directed to furnish a
fresh bank guarantee of Rs. 50.00 lakhs
(Rupées Fifty Lakhs Only) to the Board
within 7 days as an assurance to comply
with the provisions of Water Act, 1974
and to comply with the decisions of the
the

submissions made orally during the

personal hearing including

The industry has not submitted bank guarantee
of Rs. 50.00 Lakhs.

nearing / submitted in Lyriting vide letter
— *}{,4:’:{ Q’/

{
c/

|/ B

{

\:{_}f}” we 7 of 9 ‘)\'V
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 dated 24.4.2019. In case, the industry
fails to make the compliance of the
observations mentioned above, within a
stipulated period of three months, the
BG of Rs. 50.00 Lakhs shall be encashed
and further action under the Water Act,

1974 shall be initiated.

1)

NI
Al

i)

458

7. Conclusion & Re)commendations:

The industry as per the recommendations of CPPRI, need to take additional steps to
optimize the dosage of PAC & Flocculent to further reduce the level of suspended solids
in the effluent after territory treatment. '

The industry should provide proper mixing chamber at the final outlet of ETP where the
treated effluent from High COD and Low COD effluent stream got collected, so that
treated effluent samples are collected properly and the probes of OCEMS in the final
mixing chamber are fixed properly.

The ETP area needs to be stabilized with interlocking tiles. The ETP also needs to bé
properly painted with description of the equipments and a display Board of the layout of
the ETP should be installed near the inlet of equalization tank and at the outlet of ETP.
The industry shall remove its pipelines laid for irrigation purposes inside the industry on
both sides of the Nariala Choe and this area shall not be used for irrigation purpose.

The industry shall display the SOPs for the operation of the ETP's at the inlet and outlet

of the ETP's,

) The industry shall display the SOPs for the CRP at the entrance of the Chemical Recovery

Plant.

The industry shall commission its new sludge handling mechanism consisting of three

layer Belt Press system by 31.07.2020.

Page 8 of 9
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rhe industry shall commission its New Soda Chemical Recovery Plant of 500 T capacity
by 30.09.2020 and shall dismantle the existing 65 T fluidized bed Chemical Recovery

Plant.

9) During no demand period as per the observation of the Department of Soil & Water

Conservation, Punjab, the industry shall submit an Action Plan for the utilization of

treated wastewater.

10) The industry sh_a!JI commission the Elemental Chlorine Free Plant in the paper plant whepe.
wood is used as raw material by 30.09.2020.

{1) The industry shall submit the Bank Guarantee of Rs.50 Lacs, immediately.

12) The industry shall submit an Action Plan for the utilization of entire fuel ash and submit it

to the Punjab Pollution Control Board by 31.07.2020.

-

CEE, Jalandhar

. M. (I.‘H;"n,rx-}fw‘;i_n_, B o Er. Pooja Sharma, S .
FE, PPCB, Hoshiarpur AEE, PPCB, Hoshiarpur ASO, Z.0 Lahkj Jalandhar

M D™
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%99 CIVIL APPEAL NO(S). 5957 OF 2019

ANNEXURE R-31

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO(S). 5957 OF 2019

M/S KUANTUM PAPERS LTD Appellant(s)

VERSUS

THE STATE OF PUNJAB & ANR. Respondent(s)

ORDER

1. Application for impleadment is allowed.

2. This appeal is against the order passed by the Principal
Bench of the National Green Tribunal (for short, ‘the
Tribunal’) in Original Application No. 850 of 2018 dated
14.03.2019. The 1issue before the Tribunal related to
environmental pollution caused by the appellant M/s. Kuantum
Paper Mill adversely affecting the inhabitants of Saila Khurd,
Raniala, Saila Kalan, Jassoval, Majari, Paddi Khusi and
Pensara village, District Hoshiarpur, Punjab.

3. By the order dated 19.12.2018, the Tribunal called for a
joint report from the Central Pollution Control Board (CPCB)
and Punjab State Pollution Control Board (PSPCB), on factual

aspects and on the action, if any, taken pursuant to the
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directions of the Tribunal. Accordingly, a joint report was
filed before the Tribunal indicating the position as it were.
The Tribunal has extracted the findings of the joint report in
the impugned order before us.
4. The Tribunal by its order dated 14.03.2019, was of the
opinion that the environmental transgressions are serious 1in
nature but the action taken is inadequate. Having noticed that
neither any closure has been ordered nor damages assessed and
recovered, the Tribunal directed PSPCB to take appropriate
action. The Tribunal also directed the Joint Committee to
assess the quantum of damages payable in view of the
environmental degradation caused by the Kuantum Paper Mill. In
conclusion, the Tribunal directed a report to be filed within
a period of one month and the case to be listed on 20.05.2019.
It is at this stage that the appellant filed the present Civil
Appeal.
5. In the present appeal filed by M/s Kuantum Papers Ltd.,
this Court by its order dated 26.07.2019 passed the following
order:

“Permission to file civil appeal is granted.

Issue notice.

Subject to the final decision, 1let the

proceedings by Punjab Pollution control Board
go on. However, in case any order is passed

the same may not be given effect to without
permission from this Court.”
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6. Mr. P.S. Patwalia, learned senior counsel appearing on
behalf of the appellant(s) submitted that in view of pendency
of the matter before this Court, the amount to be quantified
towards the environmental compensation has not been recovered
from them and also that the Original Application is still
pending before the Tribunal.

7. Having considered the matter in detail, we are of the
opinion that as the order impugned before us is interim in
nature, the Tribunal should proceed further and pass final
order in the Original Application. In this view of the matter,
we dispose of the present appeal and direct the Tribunal to
take up the Original Application No. 850 of 2018 and pass
appropriate orders after hearing all the parties.

8. We further direct that pending disposal of the Original
Application, the interim order passed by this Court directing
the order passed by the Punjab Pollution Control Board shall
not be given effect to, shall continue till further orders
that the Tribunal may pass after giving full opportunities to
all the parties.

9. As the complaint against the appellant seems to be
continuing from 2018, we request the Tribunal to dispose of
the Original Application within a period of six months from
the date of the receipt of this order. Needless to say, we

have not expressed any opinion on the merits of the case.



%§§ CIVIL APPEAL NO(S). 5957 OF 2019

10. The Civil Appeal is accordingly disposed of.

11. Pending application(s), if any, shall stand disposed of.

[PANKAJ MITHAL]

New Delhi
August 23,2024.
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ITEM NO.33 COURT NO.15 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 5957/2019

M/S KUANTUM PAPERS LTD Appellant(s)
VERSUS

THE STATE OF PUNJAB & ANR. Respondent(s)

IA No. 97760/2022 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 108876/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 108877/2019 - EXEMPTION FROM FILING O.T.

IA No. 97779/2022 - INTERVENTION/IMPLEADMENT

IA No. 108874/2019 - STAY APPLICATION

Date : 23-08-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
HON'BLE MR. JUSTICE PANKAJ MITHAL

For Appellant(s) Mr. P.S. Patwalia, Sr. Adv.
Ms. Natasha Dalmia, AOR
Ms. Anisha Jain, Adv.

For Respondent(s) Mr. Siddhant Sharma, AOR
Ms. Sheetal Dubey, Adv.

Mr. Prateek K Chadha, AOR
Mr. Sreekar Aechuri, Adv.
Mr. Arjun Nayyar, Adv.

UPON hearing the counsel the Court made the following
ORDER

1. Application for impleadment is allowed.

2. The Civil Appeal is disposed of in terms of the Signed
Oorder.

3. Pending application(s), if any, shall stand disposed of.

(KAPIL TANDON) (NIDHI WASON)
COURT MASTER (SH) COURT MASTER (NSH)
(Signed Order is placed on the file)

WTRUE COPY//
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T ANNEXURE R-32

-y
Centreal Pollation Control Board
Regional Divectorate
Chandiparh

luspeetion Report of M/s Kuantum Papers Lid, Village-Saila Khurd, District -Hoshiarpur,
Punjab

M/s Kuantum Papers Limited (hereafter referred to as “The unit”) is located at Village Saila Khurd,
District- Hoshiarpur (Punjab). The unit was inspected on January 23, 2023 by team of CPCB, Regional
Directorate, Chandigarh, in pursuance of the VIP reference of Shri Manish Tewarl, Haon'ble Member of
Parliament (LOK SABHA) Sri Anandpur Sahib constituency addressed to Hon'ble Union Minister of
Environment, Forest & Climate Change Sh. Bhupender Yadav on matter of issue regarding serious water
pollution and air pollution at nearby villages by M/s Kuantum Papers Limited Saila Khurd, District-
Hoshiarpur (Punjab).Further also highlighting the issue raised that the pollution levels, especially in the
underground water, have now become a matter of serious concern for not only their health but the
health of the future generations.

On the day of inspection, the unit was found operational. The team had carried out inspection of various
sections of the unit and collected the samples from ETP to check the stipulated norms of effluent, Besides
ground water samples were collected from piezometer wells inside the premise and tube wells of
surrounding villages which are operated by farmers (Photogarphes taken during inspection enclosed as
Annexure-1), During visit, team collected secondary information from the representative of the unit.
Further feedback taken from the complainant and information were also taken from adjoining residents
of villages about the above captioned matter of concern raised in the letter. The overall detail
observations and recommendations are as follows:

01 | Name of the industry & M/s Kuantum Papers Limited, Village Sailakhurd,
Complete Postal Address: Tehsil- Garhshakar District- Hoshiarpur (Punjab)
| 02 | Name of Contact person with | Mr. Ravindra Singh, General M‘an@r [EHS) ”
designation Phone & Fax | 7575805611
Mo/Email:
03 | Year of commissioning 1980 -
04 | Category of Industry  Large
05 | Installed Capacity, TPA Consented by PPCB
Writing & Printing Paper @ 450 MT/day
{ 1,64,250 Metric Tonnes/ Annum)
Co-generation Power @ 38 MW
06 | Energy required, KWH/MT ’ Year T 2021-22 2020-21 | 2019-20
- 1263 1267 1156
_ !
R — " [ a) consent under air(pcp) Act, 1981 : vaiid uptg 31-3-2023
M/s Kuantum Papers Limited - Hoshiarpur (Punjab) /'éﬁﬂ“’/' - Page 1
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Authorization cvalicliwr]’

(Annexure-Il)

b) Consent under Water (PCP) Act, 1974 : valid up to 31-3-
2023 [Annexure-I11)

€] HW Autharisation: valid upto 30-5-2023 (Annexure-IV)

08 |

Product manufactured in TPD/TPM/TPA

TPD

S.No. | product (grade/type) & By Product manufactured in MTA
Product manufactured 2021-22 2020-21 2019-20
01 | Writing & Printing Paper 151740 82531 126633
09 | Raw material used / tonne of product
.  Raw Materials Raw Material Cbnsurnptln«n Per tonne of Praduct
S.No.
(BDMT) 202122 | 2020-21 2015-20
at Bamboo / Wood / Bagasse / 1.656 1.321 1.332
Wheat Straw / Others
- Imported Softwood / 0.073 0.178 0.242
Hardwood
10 | Process details with Material Balance: Enclosed herewith -
11 | Water Consumption & Waste Water Generated:
} 5.No. ] Water
Water Wastewater | Consumption
Consumption, Generated, 1 KL/MT of
KLD KLD Paper
produced
01 | Process 17500 16526 36,72
03 Boiler &CRP 2500 860 191
04 | Domestic 140 114 025
12 | Effluent Treatment facilities provided, including STP & Disposal Details:  Please see in i
observations
Sample collected form ETP analysed and results are; Please see in Observations
Parameters pH 2 55 B BOD coD
Inlet of ETP i
Final treated effluent B
13 | Whether ETP facilities adequate to achieve standards | Generally complying except $$ )
14 | Fuel Consumption o

#

‘M/s Kuantum Papers Limited - Hoshiarpur (Punjab)
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|
| _
| Fuel Consumption, MT or KL
| S.No. Type of Fuel i
1 2021-22 2020-21 2019-20
01 | Coal (MT) 151538 53704 64092
i 02 Biomass [MT) 51448 76535 106071
| 03 | Diesel (KL) 391.897 343,856 272.996
04 | Furnace Oil (MT) 465,989 642.737 214.036
15 | Stack Details and Source Emissian Status-  Boiler stack and sources details enclosed
| ‘ Stack Stack B B Opacity : ]
5. No. Stack Attached Ht ack Lia SIRSEE Control
= ) (m) (mg/Nm’) | provided | e9uipment
Power boiler @ Yes .
01 Sp- Id
‘ 130 TPH 80m ESP- 4 Field
| Power boiler Yes
; 02 70m ESP- 5 Field
| @60 TPH w SE A
| A Recovery Boiler Yes
03 70 S~
@21 TPH m ESP- 2 Field
Recovery Boiler Yes
04 75 “BFi
@65 TPH 5m ESP- 8 Field
Boiler - All boiler c‘ixpaclw & APDC details enclosed |
5.Mo. Capacity ] No. 7 Air Control Equipment
01 160 KVA @ 2 nos 02 Canopy with DG set
50 KVA (01 no) & 30 KVA | " .
0z 02 Canopy with DG set
{01 no)
16 | Whether APCDs provided are adequate to achieve Yes, as per Online emission data
standards
17 Fugitive emission control and status -- Yes measures adopted
e Gas leakage detection and control measures adopted -
« Pressure vessels periodically verified from competent authority
« For Raw material preparation Section, dust collection reom provided.
» \Water sprinkling system provided for dust suppression at coal handing area and raw
- material area
18 | Ambient Air Quality Status: (Third Party Ambient air quality report carried out by Enviro Tech
‘ Lahoratories on 30.12.2022, Analysis results of the same is presented below :
50, NO, RSPM PM-2.5
S.No Lacation . : .
(pg/m’) (ne/m’) (ng/m’) (pg/m’)
01 | Near ETP area ) 15.3 215 | 78 435
‘ ~ | 02 | Near coal Screening area 18.4 26.7  90.1 46.2
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03 | Near Boiler No 04 16.3 21.5 90.7 44.9
04 Nea‘r pulp mill wood chip - - 8a.4 43.7
feeding
19 | The Hazardous and Other Waste Management Status -(From April 2021 to March-2022)
5. Authorised Quantity .
HW Generated | Category HW Disposal |
e Quantity Generated
01 | ProcessSludge | 32.3 85 Ton/day 62.25 Ton/day | In house wet
containing AQX board
manufacturin
(Adsorbable g
Organic Halides)
| 02 Used Oil 151 0.6 KL/Annum 1.29 ltrfday Authorized
dealer
03 | Wastes/Residues | 5.2 1.0 Tenne/annum 0.50 MT/year | TSOF,Derabassi
Containing Oil
03 | Empty 33.1 700 Nos/Annum 500 Nos/Annum | Autherized
Containers with dealer
Chemicals
Observations:

o4

M/s Kuantum Papers Limited - Hushiarbut"'[l’uniab]

. The unit is engaged in production of Writing &Printing Paper with consented capacity 450

MT/Day using Agro waste like wheal straws, grass, wood chips and imported pulp.
However, the unit is operating (@ 427 MT/day as reported.

. The unit has installed continuous cooking type digester for cooking of the agro pulp.

However, the unit has also installed batch type digester for cooking the wood waste.
Further the cooked pulp is washed through counter current type brown stock washer
followed by wash presses for pulp washing,

. On the day of visit, the unit and its ETP were found operational.
- The unit is meeting its domestic and industrial water requirement through 08 Tube wells

(Total -10 out of which 2 are dead i.e. not yielding water) and has installed
electromagnetic flow meters on all the bore wells. The unit is also maintaining the record
of water consumption from each well. As per log book record the water consumption of
month December, 2022 is about 19470 m3/day,

. The unit has obtained previous NOC valid up to 13/07/2011 from CGWA for abstraction

of the ground water, However, the unit applied online application for permission to extract
ground water to Punjab Water Regulation & Development Authority (PW RDA).

. The water consumption of the industry was assessed from Form 5 (Environmental audit

report) and as per log book records indicates fresh water consumption of the unit is about
49.8 m*/ Tonne of paper which is within the CPCB prescribed limits of for agro based 200
m’/Ton. The data indicates that the unit is generating wasle water @391113!’1“ on of paper
and further also reported about 4.6 m’/ ton of paper effluent is recycled by the unit.

Page 4
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7. On the day of visit, the team had collected samples from ETP to asscss the efficiency of
the treatment system. The analysis results of the same are presented below:
Sampling Locations Parameters _

: pli | 88 | MLSS | MLVSS | COD | BOD | TDS | SAR |
Inlet of ETP low 6.5 |1684| - ~ |11817] 528 | -~ | -
stream ‘ ‘

Inlet of ETP High 6.6 1489 - -- 8798 | 2925 e =
stream

Aeration Tank-3 - - 8998 | 4372 - - -- --
Aeration Tank-2 6768 3619 - = - -
Final Qutlet of ETP | 7.6 | 62 | -- ~ [ 127 | 24 [ 1904 | 554
| Standards 7.0-8.5| 50 -- - 350 30 -- -

>
L)
i

10.

*
L]

11.

All values are in mg/l except pH
It is evident from the above results that the unit is meeting the CPCB prescribed norms of
effluent discharge except SS which is marginally on higher side. Moreover, the MLSS
concentration in aeration tanks are found excess to the optimum range of 3200-3500 mg/I]
indicates that the ASP based ETP is not being operated properly,
The MLVSS/MLSS ratios were found 48 % in AT-3 and 54 % in AT-2 respectively. The
lower MLVSS/MLSS ratio in the aeration tanks indicates the poor operation and
maintenance of ETP also indicates bulking of sludge.
As per consent conditions, treated effluent to be used onto land for plantation / irrigation
(approx. 110 Acres within premises for plantation and 2050 acres in nearby villages for
irrigation.
As per consent domestic effluent to be discharged onto land for plantation /irrigation
through septic tank followed by ETP.
On the day of visit team observed that the unit is segregating high COD & Low COD
treatment stream for effective treatment of the effluent.
(i) High COD Stream Treatment Process (COD-8798 mg/,BOD-2925 mg/l ):The
effluent coming from pulp washing and wet washing section is treated through a separate
treatment process. This stream is comprised of Bio Clarifier (1105.8 m’)> UASB Reactor
(3926.9 m’) > Tube Settlers (6 Nos each 58 m*)> Sedicell > Pre-Aeration Tank (3917 m3}
> Aeration Tank-3 (4010 m”) > Secondary Clarifier-2 (1391.8 m’) > Geo Tubes (6 Nos
each of capacity 60 m”), The biogas generated from UASB is used in house boiler,
ii) Low COD Stream Treatment Process { COD 1817 mg/l, BOD-528 mp/l): The
effluent coming from process area i.e. Paper Machines (04) sections contains low COD
stream. This stream treatment is comprised of Equalization Tank (2744 m’) > Primary
Clarifier (5101 m3) > Parallel Two Activated Sludge Tank (Aeration Tank-1 @ 6670 m'&
Aeration Tank-2 (@ capacity 4050 m”) > Secondary Clarifier-1(5101 m?).
During visit, team observed that the high COD treated wet-washing effluent is mixed with
Low COD process effluent stream and it is sent to mixing tank for own land plantation and
irrigation to the nearby villages
On the day of visit, team observed that the unit has installed OCEMS at mixing Tank for
measuring pH, TSS, COD, BOD, Flow and connected to CPCB / PPCB server.

o>

M/s Kuantum Papers Limited - Hn‘shiarpuf (Punjab) Page 5
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12, Online value pI1 757 (Pemperature 35,1°C), BOD-17,1 mp/l, COD-175.9 mp/l, TS8-22,6
m/l were respeetively observed during sampling,

13, The settled studge of wet washing effuent bio-cluarifier, UASD Tank, Tube settlers and

b B 1 = [ . v (4 ixc“- N
Sedieell and clarifiers is dewatered by pussing tironph sludge serew press (4 no's cach ol

3 MTday eapacity) for dewatering and send o bonrd manulaeture section in house,

Although, the settled shudge of process effluent s also dewntered through belt Rilter

presses (02 no's cach of capacity 35-40 m"he) nnd sludge nlso sent to in house board

manufacturer section. Al filtrate of serew press and belt filter press are fed into inlet of

sedicell Tor further trentiment,

14, The unit has installed 0 Chemieal Recovery Plant (CRIY) having 6-Stage MIEL with
recovery boilers 21 TP and 65 'TPI respectively. The black liquor having initinl solids
concentration of 16% - 18% is concentruted in o Multi-1ilTeet Evaporator to about 55 -
60% perecent solids. The strong black liquor is then fired in o recovery furnace. Due 1o
high temperature, the inorganic chemicals present in the black liquor colleeted as o molten
smelt at the bottom of the furnace. The smelt is then dissolved in water o form green
liquor, which is transferred 10w cousticizing tank where quicklime (caleium oxide) is
added 1o convert the solution baek (o white liquor Tor reusing in the digester system, A
lime mud precipitates from the eausticizing tank,

15. During visit, tcam observed that the unit has installed Turbo Spin Flash Caleinations
Systems of capacity 160 Ton/day 1o regencrate quicklime [rom the lime mud,

16. The unit possesses valid consents upto 31/03/2023 under the water Act,1974 and the Air
Act,1981 also nuthorization valid upto 30/05/2023 under the Hazardous and Other Wastes
(Management & Trans boundary Movement) Rule,2016rom PPCI.

17. The unit has installed 02 power boilers of 60 TP, 130 TPH capacities. The fucls being
used in these boilers are Rick husk, Conl and Furnaee Oil. The boilers are equipped with
individually ESP (ESP 04 fclds, BSP 05 ficlds) as air pollution control deviee
respectively,

18, The unit has made agreement with M/s Ultra Tech Cement Lid. Nalagarh (11P) for selling/
lifting of the My ash generated in house boilers.

19. The unit has a captive power plant of 38 MW ecapacity lor generating electricity, The
emissions from power plant are vented through LSP as Air Pollution control device.

20. The unit has installed online emission monitoring system at power boiler of capacitics 130
TPH, 60 TPII and recovery boilers of capacitics 65 TP, 21 TP respectively and its
connected to CPCB/PPCE portal. On the day of visit, average day data of on line emission
system of these boilers are tabulated below:

Boiler capacity Fuel Type | Online Emission Value of day average
dated 23/01/23 (mg/Nm®)
SPM S0X NOX
Power Boiler @ 60 TPH Rice Husk + Conl | AFBC 3l B3 2
Power Boiler @ 130 TPH Rice Husk + Coal | CFI3C 40 86 46
Recovery Boiler @ 65TPH | Black Liquor | a3 #9 49
All values are mg/Nm’
o
M/s Kuantum Papers Limited - Hoshlarpur (Punjab) Page 6




21. 1t is evident from the above results obtained from in-lipuse on line emission monitoring

system showed that the unit is meeting the CPCH preseribed stipulated emission norms.

22, Process generated (Digester and Blow Tank) odour is controlled hy adding odour control

enzyme based chemicals (Supplied by Preklean) ot source. As reported by the unit,
Chemical consumption about 1.5 Ke/Ton of pulp is used by the unit for process odour
control. The unit was earried oul manitoring of 11LS at different locations inside the
premise. As reported about 0.3-0.5 PPPM LS wvalue found nearby foul condensate
collection pit however other locations 1,8 values were not observed.

23. As per irrigation monagement plan, the treated effuent is utilized for irrigation of the
fields having an arca about 2000 neres of the nearby villages. The treated clfluent is
utilized for irrigation of rice, maize and green fodder in the month of June to October, In
the month of November to May, the treated effluent is utilized for irrigation of the crops
namely wheat, sugar canc and barseen. Besides, the unit has its own plantation area and
green area within its premises along with plantation area of the nearby farmers. During no
demand period (15 Nov- 15 Dec), the treated effluent is utilized for plantation of
eucalyptus trees and gardening maintained within the unit premise (about 110 acres) and
outside of the nearby villages (85 Acres), During same time some part of treated effluent
is also utilized for irrigation into 950 acres out of 2000 acres of land as mentioned.

24, Overall housekeeping of the unit was found satisfactory.

25. During visit, team had collected 6 ground water samples from Piezometer wells (02 inside

the industry and 01 outside of the unit) and 03 tubc wells maintained by farmers in
surrounding area up to a distance of about 250m to 3Km of the industry, All collected

samples were analyzed by adopting (BIS &APHA) at CPCB H.O. Delhi laboratory.
Analysis results of samples are presented below :

5. No | Sample Place of sample collection Depth of the Physical Latitude | Longitude
Code Pierometer appearance
wells & tube
well as
informed by
the
representativ
&5
1 | GWK-01 | From the Piezometer well 286m | Coloured & 313085 | 76.07506
installed inside the unit premise odourless 76
| near yard area
2 | GWK-02 | From the Piezometer well 28m | Coloured & 313069 | 76.0751
installed inside the unit premise odourless
near Canteen and ETP area
L i |

M/s Kuantum Papers Limited - Hoshiarpur (Punjab) - Page?
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3 | GWKO03 | Ffrom the Piezometer well 28m Colourless & | 31.2997 | 76.0758 |
installed outside of unit Village odourless | '
Saila khurd (| Cremation ground) ‘ |
|
4 GWHK-04 | Tube well near Viltl‘ageiHelran (4 Tom Colourless & 31.3146 76.1176 ,
Km away from the unit) odourless Y
5 | GWK-05 | Tube well near Village Batla 90m Colourless & | 31.2048 | 76.0997 }
odourless ‘
(2.5 Km away from the
unitdownstream)
§ | GWKD06 | Tube well near Village Jasowal 76m Colourless & | 31.3029 | 76.0812
‘ 250 m from the unit boundary odourless
| downstream )
} - |
Sample Code Farameters . ‘
oH EC ToS 260 | Chiorde | Turbidity | 50: | Ma m Colour |
GWKl &9 1756 %68 | 22 e | o8 2L b ‘ iz |
GWE-NI 6.9 agez | 2780 48 1240 16 143 70 ' I3
GWE-N 73 973 586 04 74 os | 149 15 o | |
|
GWE-IV 7.3 676 380 =5 12 o1 24 11 I I8 ‘ 1
GWEY 74 | 58 | 304 <% 0 o1 o7 a7 BOL
GWEVI [ 74 648 370 <5 24 T BOL 08 BOL |
Permissible fimit €585 - 2000 — | mmoa | o5 200 11 15
BIS 10500:2012 |
|

All values are mg/l except pH, Colour (Hazen), Turbidity (NTU) & Conductivity umho/cm ‘

["Sample Code ] Paramelers - ‘ |

Tooride T W0; | NerN | T.AK | THard | SAR G ME goron | |

GWi 02 0.2 10 510 574 04 172 38 T |

GWK-Il 03 05 09 438 1270 [E) 384 | 82 BOL \l

GWEA 03 05 <02 a5 328 04 8 | 30 BOL “‘

| i |

GWKIV 5T | <02 270 294 03 &9 31 gL | |
GwWKV 02 791 | <02 194 250 02 62 I BOL
GWRVI o3 270 | <02 5 303 02 &7 3 BOL
Fermissible limit 10 as | 05 600 600 E 100 10

815 10500:2012
M/s Kuantum Pa - S )
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All values are mg/l

The high concentration of TDS (2780 mg/l) in one piezometer well located at inside the unit
premise (GWK-II) has been found excess the permissible limits of 2000 mg/| as per I5 10500:2012
drinking water standards is due to leaching of industrial waste / salts which may lead to increase

in TDS values. However, other collacted Ground Water sample TDS values were found within
permissible limit,

The value of High COD was found in the ground water sample collected from the piezometer well
(GWK-1 upstream, COD-22 mg/l) and Piezometer Well (GWK-I, Downstream, COD 49 mg/l) which
may indicate ground water contamination. Further also other Ground Water parameters (EC,
TOS, chloride, Turbidity, Sodium and ammonia Total Hardness) in these piezometer walls showed
increasing trends,

It is evident from the above ground water analysis results which indicates that the ground water
is being contaminated the upstream and downstream of the piezometer well inside the premises
of the unit. All value of the above ground water parameters showing increased trend at the
downstream of the ground water which may indicate that the ground scurce is poliuted due to
discharge of the industrial effluent / waste leaching into soil the ground water or other
anthropogenic activities may be contaminated. However, the sample collected from surrounding
villages tube wells does not show ground water contamination

Irrigation suitability:

=

b ol

On the basis of SAR range, irrigation water can be classified into four classes as SAR < 10 {ideal or

excellent), 10-18 (good), 18-26 (doubtful) and > 26 (unsuitable).

All the samples collected are having the values of SAR in the range of 0.2 to 0.8, hence falling in

the ideal or excellent category for irrigation use.

From the above Ground water analysis results revealed that all values are found within

permissible limit of the BIS Drinking water standards.

26. Heavy metal analysis results of the collected gro und water sample are tabulated below :

rSample Code Parameters

‘ cr Mn Ni Fe Se | zn | cd Cu Ph
GWK-01 .01 153 BOL 1.93 BOL | 006 | BDL 0.01 001
GWK-02 — DL 0.82 0.01 147 | ©OL | BOL | eoL | 003 0.03
GWK-03 BOL 0.02 8oL 061 | BOL | eoL | 8oL | OO1 0.03
GWK-04 0.0 BOL BOL 004 | BOL | BOL | BOL | BOL BOL
GWK-05 BOL BDL BOL 004 | BOL | BOL | GOL 0L oL |
GWK-06 ' BOL 001 BOL o083 | ebL | eoL | sou | eoL | BOL
‘Permissible limit{10500:2012) 0.05 J 0.30 0.0z D30 | 0oL | 05 | poo3 | oos | o0

M/s Kuan apers Limited - Hoshiarpur (Punjab)
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Iran {Fe) from sample cotlectod Plezomater well GWK-01 (near yard area) &
GWK-02 (near canteen) inslde

¥ The higher value of

the unit premise whereas plerometer well GWE-03 located

cremation g ‘
t ground outside the unly premise which may be due to lron fitting in the pipeline laid

for abstraction of the ground water,

Further he e af
her the higher value of lead (Ph) was found at plezometer wells (GWK-02 Inside the unit,

GWK-03 i ‘
03 outside the unit) which may be due to ron fitting In the pipeline laid for abstraction of

the groaun : ; - ‘
Bround water whereas remaining ground water samples were found within permissible limit,

27. Feedback from the Complainant: On the day of visit, CPCB te

Liykat Ali resident §

am Interacted with complainant Sh,
aila Khurd reported the unit located nearby te my house, The chemical
effluent /toxic gases generated from paper mill are damaging their family health and its live
stock. Presently Sh. Liyakat Ali has been shifted about 5 km away from the unit. Further he has
reported that nearby land of the unit and its house has been sold to the unit. The reason of
complaint by Sh. Liyakat Ali seems to be personnel as his land / house has been purchased by Mys
Kuantum Papers Limited in Rs 3,500000/-(As per copy of Registry as Annexure-V). He has
withdrawn his complaint in office of Sub-Divisional Magistrate, Tehsil Garhsankar, District
Hoshiarpur, Punjab on 04.10.2022. He has withdrawn his complaint in DC office copy (enclosed
as annexure-Vl). During visit the team, interacted with local villages representative informed that

adour is coming from the paper mill when wind direction towards their villages.
Recommendation(s)
1. The unit shall cbtain NOC from Punjab Water Regulation & Development Authority (PWRDA) for
abstraction of the ground water,
2. Operation and maintenance of ETP should be upgraded so as to achieve the prescribed effluent
norms specially for TSS.
3. The unit should enhance its ground water menitoring network [ 1" shallow aquifer) in command
area where treated wastewater is used for irrigation to assess the ground water contamination.
4. The unit shall carry out a comprehensive ground water study by engaging the reputed agency and
submit the report to CPCB/PPCB.
5. The unit shall submit a time bound action plan for bio-remediation of the existing contaminated
ground water within the premises.
6. The unit shall make an_ appropriate remedial measure for preventing the ground water

contamination in their premise piezometer wells.

/s Kuantum Papers te shlarpur {Punjab)
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7. The industry should engage an agrcoltural schentist or teap with an agrlealtural unlversity or
institute for advice on the willzation or the rate of application of the effluent for Terdgation
considering the agro-climatle conditions.

8. The unit should make necessary and adequate arrangement 1o hold back the effluent In case of
failure of re-circulation system feffluent treatment plant.

9. The unit should make proper disposal of the effluent so as 1o ensure thal no stagnation occurs
inside and outside the industrial premise during ralny season and no demand perlod.

10. The unit shall prepare irrigation management plan showlng thereln the distributlon system for
conveying waste water for application on land lor irrigation along with the crop pattern for the
year,

11. The industry should prepare a comprehensive Irrigation Management Plan (IMP), which should
include the following, in consultation with the agricultural scientist or Agriculture University /
institute and submit to PPCB which should verify the same while Issulng Consent to the industry,

12. The unit should ensure that no water pollution problem is created in the area due to discharge of
effluents from its industrial premises.

13. The unit should install suitable odour control system as per CREP recomme ndation, 2003,

14. The unit shall ensure regular maintenance and operation & calibration of the on-line system so as
to obtain continuous reliable accurate results.

# In view of above recommendations it Is suggested that direction under section 5 of E (P) Act,
1986 may be issued to unit for complying all recommendations In time bound manner.

Conclusion:

The results of ground water monitoring conducted in surrounding villages indicate that there is
no ground water contamination due to Paper Mills. However samples taken from two

piezameters installed within premises near to ETP area shows ground water contamination.

The unit has installed ETP and Online Continuous Effluent Monitoring System (OCEMS) which s
linked to PPCB & CPCB. Treated effluent is complying E{P)Act, 1986 standard except TSS which Is
marginally on higher side but OCEMS was meeting T5S and other Parameters at the time of
monitoring. As the unit Is using treated effluent in irrigation, PPCB should not permit the use of

treated effluent in irrigation / land application without submission of comprehensive irrigation

/s Kuantum Papers Limited - Hoshiarpur (Punjab) ' Page 11
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management plan (IMP), by the respective unit as per CPCB puideline of 2019, in consultations
with Agricultural Scientist or Agricultural University/Institute and same should be verified while
issuing consent to the industry. In case of observation of any deterioration of the soll and ground
water quality parameters in the assessment by Agriculture Scientist or Agricultural
University/Institute, the utilization of effluent should be stopped immediately and the industry
shauld inform the PPCB, accordingly. The industry shall be solely responsible for reclaiming the

soil and water quality at their cost in the affected area.

Inspection Team:

Name & Designation of inspecting team Signature

Sh. Gurnam Singh, Regional Director, CPCB, RD, Chandigarh ; | 7
/‘%‘%ﬂ 1}

A

Sh. J.P. Meena, Sc.-'D’, CPCB, RD, Chandigarh

“Tosd ieh
GEE

Sh. Pradeep Kumar, JLA, CPCB, RD, Chandigarh
| | Pt o™
(Do
Sh. Pankaj Saini, Office Assistant (Scientific), CPCB, RD, s A
Chandigarh /@/ﬁﬁx
= » {5’ o

N D
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ANNEXURE R-33

' ¥,
ok LIFE G2 o L e o
. CENTRAL POLLUTION CONTROL BOARD
‘,@ d Lifestyle For Wm&’uu , & ud Werary gftada WA Wi WOty
Environment Mthsmv or ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA

CPCB

By Speed Post

CP-14/1/2023-TECH-RD-CHANDIGARH-RD(Chandigarh) May.‘.'.‘f., 2023
i

To, \’L\)‘S

The Chairman,

Punjab Pollution Control Board,

Head Office, Vatavaran Bhawan,

Nabha Road,Patiala=147 001,

Punjab

Direction under section 18(1) (b) of the Water (Prevention & Control of Pollution) Act,
1974 to Punjab Pollution Control Board (PPCB) in the matter of complaint regarding
pollution caused by M/s Kuantum Paper Ltd. Village-Saila Khurd, Hoshiyarpur, Punjab.

WHEREAS, the Central Government has notified the standards for discharge
of environmental pollutants from various categories of industries under the
Environment (Protection) Act,1986 and the rules framed there under; and

WHEREAS, Central Pollution Control Board (CPCB) received a letter dated
02.01.2023 of Shri Manish Tewari, Hon'ble Member of Parliament (Lok Sabha)
addressed to Hon'ble Union Minister for Environment, Forest & Climate
Change Sh. Bhupender Yadav regarding pollution being caused by M/s
Kuantum Paper Ltd., village Saila Khurd, District-Hoshiarpur, Punjab. The
Hon'ble MP Sh. Manish Tewari in its said letter has raised various issues &
requested to kindly send a team of CPCB to carry out a thorough investigation
into the alleged pollution being caused by the said Unit and ensure that this
problem is mitigated & that the problem is either brought within permissible
limits permitted by the law or other penal action may be taken in order to save
the life & health of people who live in the adjoining villages; and

WHEREAS, in pursuant to the above said letter dated 02.01.2023, M/s
Kuantam Paper Ltd., Village Saila Khurd, District-Hoshiarpur
(Punjab)(hereinafter referred as ‘the Unit’) and its adjoining area was visited
by a team of officials of CPCB on 23.01.2023. The inspection report is annexed
at Annexure-l. The inspection team made the following observations:

1. M/s Kuantum Paper Ltd. (the unit) is engaged in manufacturing of writing
& printing paper with installed capacity of 450MT/Day using Agro &
Wood based raw material like wheat straw, Bagasse/grass, wood chips,
imported softwood/Hardwood etc. The Unit is operating @ 427MT/Day.

2. On the day of inspection, the Unit & its ETP were found operational.

3. The Unit have valid consent under the Water Act, 1974 & Air Act, 1981
with validity up to 31.03.2023. The Unit has valid Authorization under
Hazardous & Other Waste Rules 2016, with validity up to 30.05.2023.

4. The Unit has installed continuous cooking type digester for cooking of
the Agro based raw material. However, the Unit also have batch type
digester for cooking the wood waste.

5. The Unit has installed a Chemical Recovery Plant(CRP) having 06
stage MEE with recovery boilers 21TPH & 65 TPH for black liquor

management
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The Unit is meeting its domestic and industrial water requirement
through 08 tube wells [total-10 out of which 02 are defunct (not yielding
water)].

The Unit has installed electromagnetic flow-meters on all the
borewells. The Unit is maintaining the record of water consumption from
each well. As per logbook record, the water consumption in the month
of Dec, 2022 was about 19470m3/day.

The Unit has obtained previous NOC valid up to 13/07/2011 from CGWA
for abstraction of the ground water. The Unit has applied online
application for permission to extract ground water to Punjab Water
Regulation & Development Authority (PWRDA).

The water consumption of the Unit was assessed from environmental
audit report & log book record indicate that fresh water consumption of
the Unit is about 49.8m3/ton of paper which is within CPCB prescribed
limit of Agro based Units. The data indicates that the Unit is generating
wastewater @39m3/ton of paper and further also reported about
4.6m3/ton of effluent is recycled by the Unit.

10. On the day of visit, the team observed that the Unit is segregating high

T

12.

13.

14.

15.

COD & low COD effluent stream for effective treatment of the effluent.
For High COD stream treatment process (effluent from pulp washing &
wet washing) comprised of Bio-Clarfier, UASB reactor, Tube Settlers,
SediCell, Pre-Aeration tank, Aeration tank-3 (AT-3), Secondary Clarfier-
2, Geo Tubes. For low COD stream the treatment process (effluent from
process area i.e. paper machines section) consist of Equalization tank,
Primary Clarifier, Parallel two Activated Sludge Tank (AT-1& 02),
Secondary Clarifier-1.

As per consent conditions, treated effluent to be used onto land for
plantation/irrigation (approx. 110 acres within premises for plantation
and 250 acres in nearby village for irrigation) and domestic effluent to
be discharged onto land through septic tank followed by ETP for
plantation/irrigation.

The inspection team collected samples from ETP to assess the
efficiency of the treatment system and lab analysis result of the samples
collected from the outlet of the ETP showed pH-7.6 (against norms of
7.0-8.5), TSS-62 mg/l (against norms of 50 mg/l); COD-127 mg/l
(against norms of 350 mg/l); BOD-24 mg/l (against norms of 30 mg/l);
TDS-1904 and SAR-5.54 (against norms of 26). It is evident from the
above |lab result that the Unit is meeting with effluent discharge standard
except TSS (62 mg/l against 50 mg/l) parameter. Moreover, the MLSS
in aeration tank found to be in excess to the optimum range which
indicates that ASP based ETP is not being operated properly.

The Unit has installed OCEMS at mixing tank and connected to
CPCB/PPCB server.

The dewatered sludge is sent to in-house board manufacturing section.
The Unit has installed 02 power boilers of 60TPH and 130TPH capacities
using rice husk and coal as fuel and equipped with individual ESP as air

pollution control device (APCD). The Unit has a captive power plant of
38 MW capacity for generation of electricity and installed ESP as APCD.
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17.

18.
18.
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_The Unit has installed online emission monitoring system at power boiler

& recovery boilers & connected to CPCB/PPCB portal. OCEMS data on
the day of inspection data was meeting with CPCB prescribed norms.

Process generated odour is controlled by adding odour control enzyme
based chemical at source as reported by the Unit. The Unit has
carried out monitoring of H2S at different locations inside the premise.
As reported about 0.3 - 0.5 ppm H2S value found nearby foul condensate
collection pit however other locations H2S values were not observed.

Overall housekeeping of the Unit was found satisfactory,

During visit, team had collected 06 Ground water samples from 03
Piezometers (02 inside the Unit premises & 01 outside the premises)
and 03 tube wells maintained by farmers in surrounding area up to a
distance of about 250m to 3 km of the Unit. The analysis results of
ground samples samples indicated the following:

i. The high concentration of TDS (2780mg/l against BIS permissible
limit 2000 mg/l) in 01 piezometers well located inside the Unit
premises indicate leaching of industrial effluent/waste which may
lead to increase in TDS values. However, other collected ground
water sample TDS values were found within permissible limit.

ii. The value of High COD (COD-22 mg/l) found in the groundwater
sample collected from the piezometer well installed within the Unit
premise at upstream & piezometer well at downstream (COD-49mg/!)
indicates ground water contamination. Further, also other
groundwater parameters (like EC, TDS, chloride, Turbidity, Sodium
and Ammonia) in these two piezometer well (located within
premises) showed increasing trends.

ii. Heavy metal analysis results of the collected ground samples
showed higher value of iron (Fe) in piezometer well located near
yard area & near canteen within the Unit premise. Higher value of
lead (Pb) was found at piezometer well (located inside the Unit &
outside the Unit) which may be due to iron fitting in the pipeline laid
for abstraction of the ground water.

NOW, THEREFORE, in view of above observations and in exercise of the
powers conferred under section 18 (1) (b) of the Water (Prevention and Control
of Pollution) Act, 1974, the following directions are issued to Punjab Pollution
Control Board (PPCB) for its compliance:

g 7

Punjab Pollution Control Board (PPCB) shall issue appropriate direction
to the Unit for taking necessary measures w.r.t violations observed in
the inspection report (Annexure-l).

To ensure that the Unit enhance its ground water monitoring network in
command area where treated wastewater is used for irrigation to assess
the ground water quality. Also ensure to install at least 02 monitoring
wells at downstream gradient away from the Unit premises for regular
monitoring of groundwater quality.

To ensure that the Unit undertake detailed environmental site
assessment, as per the CPCB guidelines, by engaging a
professional agency/institute having expertise in assessment and
remediation of contaminated groundwater and soil and submit the report
within 60 days. If required as per detailed site assessment, the Unit
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shall submit a DPR for remediation of groundwater contaminated area
in around the premises, and execute the work in the supervision of
SPCB in a time bound manner.

4. To ensure that the Unit shall prepare a comprehensive irrigation
management plan (IMP) as per CPCB guideline by engaging Agriculture
Scientist or Agriculture University/Institute and submit report to PPCB
and CPCB within 60 days. The PPCB shall verify the same while issuing
the consent and the same shall be incorporated with Consent condition
before issuance of Consent to Operate to the Unit for compliance.

5. To ensure that the Unit take all the appropriate remedial measures for
the prevention of groundwater contamination in their premises
piezometer wells.

6. To ensure that the Unit shall obtain NOC from PWRDA for abstraction
of the ground water.

7. To ensure that the Unit shall comply with the CPCB guidelines for
Utilization of Treated Effluent in Irrigation.

8. To ensure that the Unit shall make necessary arrangement to hold back
the effluent in case of failure of re-circulation system /effluent treatment
plant.

9. To ensure that no water pollution problem is created in the area due to
discharge of effluent from the Unit premises and also ensure that no
stagnation occurs inside & outside the Unit premises during rainy
season and no demand period.

10. To ensure that the Unit should install suitable odour control system as
per CREP recommendation, 2003.

11. To ensure that the Unit shall ensure regular maintenance & operation
and calibration of the on-line system so as to obtain continuous reliable
accurate results.

The action taken report shall be sent to the CPCB within 45 days from
the date of receipt of this direction. Punjab Pollution Control Board (PPCB)
shall also acknowledge the receipt of this direction to CPCB within 15 days
from the date of the receipt.

\

T
— 4
(PRASHANT GARGAVA)
MEMBER SECRETARY
Enc: As above
Copy to:
1. The Member Secretary With a request to ensure compliance of the
Punjab Pollution Control Board, said direction issued u/s 18(1)(b) of the
Head Office, Vatavaran Bhawan, Water Act, 1974, please.
Nabha Road, Patiala, Punjab
Page 4 of 5
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The Regional Director, For information and necessary follow up
REGIONAL DIRECTORATE — Chandigarh action please.

Central Pollution Control Board,

BSNL Telephone Exchange, 2nd Floor, Sector -49

C, Chandigarh - 160047

The Director (CP Division) For information, please.
Ministry of Environment, Forest & Climate Change,

Indra Paryavaran Bhavan, JorBagh Road,

New Delhi-110003

l)/l‘ he Division Head, IT Division, CPCB, Delhi : To upload the direction at CPCB website
(PRASHANT GARGAVA)
"~ MEMBER SECRETARY
\\TRI\.I.Ihl-Eh(‘ZIOF'W.’ Page50f5
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VANSHDEEP DALMIA 1
sumascorrormon  ANNEXURE R-34

Dated: 19.10.2024
To,

1. MEMBER SECRETARY, CENTRAL POLLUTION CONTROL BOARD
Parivesh Bhawan, East Arjun Nagar,
Delhi - 110032
Email: msch.cpcb@nic.in

2. MEMBER SECRETARY, PUNJAB POLLUTION CONTROL BOARD
Red Cross Bhawan, Sadiq Road,
Faridkot, Punjab - 151212
Email: msppcbh@gmail.com/ msppcb@punjab.gov.in

3. CHIEF ENVIRONMENTAL ENGINEER
Punjab Pollution Control Board, Regional Office
E-18, A Focal Point, Hoshiarpur - 141010
Email: ppcbrohoshiarpur@gmail.com

4. SAILA KHURD, DISTRICT HOSHIARPUR, PUNJAB
through its Administrative Head
District Administrative Complex, Hoshiarpur — 146001
Email: rta.hspr@punjab.gov.in, ddpo.hspr@punjab.gov.in

SUBJECT: REQUEST TO FURNISH TEST REPORTS/ CHAIN

OF CUSTODY & NOTICES ISSUED UNDER SECTION
21(3)(A) & 22 OF THE WATER ACT PERTAINING TO
SITE VISIT UNDERTAKEN AT THE FACTORY OF M/S
KUANTUM PAPERS PVT LTD.

REF: OA NO. 850 OF 2018 PENDING BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL

RESPECTFUL SIR,

1. That my Client M/s Kuantum Papers Pvt. Ltd (hereinafter referred to as “the Unit”)
having its Registered Office at Paper Mill Saila Khurd, 144 529, District Hoshiarpur,
Punjab and Head Office at W1A, First Floor, Tower A, Godrej Eternia, Plot No.70,

Industrial Area Phase.l, Chandigarh, 160002 160002 is engaged in the business of

O: 206, Jor Bagh, New Delhi -110003
Ph: +91 9810077085 email: vanshdeepdalmia@gmail.com
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VANSHDEEP DALMIA 2

ADVOCATE ON RECORD
SUPREME COURT OF INDIA

manufacturing and trading of various kind of papers using wood, bagasse, wheat
straw, sarkanda, veneer etc

. That on the basis of a Complaint, the Punjab Pollution Control Board (hereinafter
referred to as “PPCB”) visited the Unit on 27.05.2018 and collected Grab samples
of effluent from inside the plant i.e. from the ETP as well as the pipes leading from
the outlet of the ETP for irrigation in the field of one Sh. Satnam Singh, without
giving any notice to the Unit as required under Section 21(3)(a) of the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to the “Water
Act, 1974 ). Thereafter, the said samples were sent for testing and only the results of
the testing were enumerated in Show Cause Notice dated 06.09.2018. That the Final
Test Reports are mandatorily to be provided to the Unit under Section 22 of the
Water Act, 1974, which has not been done in the present case, despite repeated
requests made previously.

. That the Unit of my Client was again visited by the officials of PPCB and PBTI on
15.11.2018 without any Notice as required under Section 21(3)(a) of the Water Act,
1974 and collected Grab samples of effluents interalia from the outlet of ETP, and
from an Agricultural field in Saila Kalan having low lying areas where effluent of the
industry was accumulated and the said samples were sent for testing. Again, only the
Results of the testing were enumerated in the Show Cause Notice dated 1.02.2019
and the Test Reports were not provided to the Unit as mandated under Section 22 of

the Water Act, 1974.

O: 206, Jor Bagh, New Delhi -110003
Ph: +91 9810077085 email: vanshdeepdalmia@gmail.com



VANSHDEEP DALMIA 8

ADVOCATE ON RECORD
SUPREME COURT OF INDIA

4. That the Hon’ble National Green Tribunal vide Order dated 19.12.2018 passed in OA
No. 850 of 2018 being ‘Residents of Saila Khurd Raniala v State of Punjab’
constituted a Joint Committee comprising of Central Pollution Control Board and
Punjab Pollution Control Board and directed it to furnish a Report based on factual
aspect and action taken. That the said Joint Committee visited the Unit on
17.01.2019 and a Notice was duly given to the Unit. The said Joint Committee
furnished a Joint Committee Report dated 13.02.2019 before the Hon’ble National
Green Tribunal. However, neither the said Joint Committee Report dated 13.02.2019
nor the Test Reports were furnished to the Unit.

5. That Central Pollution Control Board has issued the ‘Water sampling and
preservation techniques’ wherein it has laid down a SOP/guidelines for collection of
samples from industries, which has to be followed at the time of Sample Collection.
It is submitted that in the interest of Natural Justice, the Chain of Custody of the
samples collected on 27.05.2018, 15.11.2018 and 17.01.2019 from the point of
collection of the sample till the test is conducted should be provided to the Unit since
it is the Unit that is adversely getting effected by the said Test Reports.

My Clients have independently got tests conducted from NABET Accredited
laboratories by taking samples on the very same day as the PCB which demonstrated

that the effluents were well within the prescribed limits.

O: 206, Jor Bagh, New Delhi -110003
Ph: +91 9810077085 email: vanshdeepdalmia@gmail.com



VANSHDEEP DALMIA 4

ADVOCATE ON RECORD
SUPREME COURT OF INDIA

6. Thus, you are mandatorily required to furnish copies of the following as per Section
21(3)(a) and 22 of the Water, and for effective and efficacious disposal of the OA
No. 850 of 2018 before the Hon’ble National Green Tribunal:

I. Copies of the Test Reports of the Grab sample collected by the PCB on
27.05.2018, 15.11.2018 and the Joint Committee on 17.01.20109.

ii. A Copy of the Chain of Custody of the samples collected on 27.05.2018,
15.11.2018 and 17.01.2019 from the point of collection of the sample till the
Tests were conducted by the authorized laboratory.

iii. Copies of the Notice given to the Unit on 27.05.2018 and 15.11.2018 as
required under Section 21(3)(a) of the Water (Prevention and Control of
Pollution) Act, 1974, if any.

We request you to kindly furnish the aforesaid documents at the earliest to enable my

Client to file its Reply/Objections to the Joint Committee Report before the Hon’ble

National Green Tribunal in OA No. 850 of 2024 which is slated to come up for final

hearing before the Hon’ble Tribunal on 27.11.2024.

This is for your kind consideration and Necessary Action.

Thanking you.
VANSHDEEP DALMIA

[Counsel for M/s Kuantum Papers in OA No. 850 of 2018]

WTRUE COPYW

O: 206, Jor Bagh,New Delhi -110003
Ph: +91 9810077085 email: vanshdeepdalmia@gmail.com
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ANNEXURE R-35

e I PUNJAB POLLUTION CONTROL BOARD \ LIFE i
= Regional Office, Hoshiarpur \ iieetls for [
‘Q# E18-A, Focal Point, Hoshiarpur Env.rgnmem | #
’ B l eeppcbhoshiarpur@gmail.com ] \A/W;A’JEQD;BQYJD 7 7 B 0717883‘2 8020
No. X/3% Date: ,t 2y 2y
To
Sh. Vanshdeep Dalmia, (Advocate)
For M/s Kauntaum Papers in OA No. 850 of 2018
206, Jor Bagh, New Delhi — 110003,
Mobile No. 9810077085.
Sub:- Request to furnish test reports/ Chain of custody & Notices
issued under section 21(3)(A) & 22 of the Water Act pertaining to
site visit undertaken at the factory of M/s Kuantum Papers Pvt.
Ltd.,
Ref. No. Your letter dated 19.10.2024.
In reference to above, it is intimated that the desired document required
by you are as under:
1) Copies of Test Reports attached as Annexure —A.
2) Copies of the chain of custody of the samples collected attached as Annexure —B.
DA/As above @
Envir ental Engineer

|
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Punjab Biotecﬁéﬁlogy Incubator

(Established by Govt. of Punjab)
A Component of Agri Food Biotechnology Cluster, Knowledge City, Mohali

An NABL Accredited Facility

e

State Water Lab - ~OP | Notified Under EPA - GOI
No.PBTI/ENV/180119/003779 Dated : og*(,,,’ I ?

TEST REPORT

PBTI/ENV/180119/003779

Sample code given by customer . M/s Kuantum Papers Limited,Vill-Saila
Khurd,Teh-Garshankar,Distt-Hoshiarpur-ETP Qutlet (QO 1 to 093)

ULR : TC611719000000205P

Sample Registration No.
»

Issued to:
Punjab Pollution Control Board (PPCB)

Regional Office, E-18-A, Focal Point,
Hoshiarpur
| v
\ Punjab
[ . SAMPLE PARTICULARS
{\"o@fef No - Letter No.2Spl/Camp/,dt. 17/01/2019

| Date of Receipt 18/01/2019

| Name/Nature of sample © Treated Effluent

| Sample code given by customer M/s Kuantum Papers Limited, Vill-Saila Khurd, Teh-Garshankar,Di
(QO 1to QO3)

Intact coded sample under refrigerated & preserved conditions

stt-Hoshiarpur-ETP Outlet

| Condition of the sample :
| Brand name - NA

Qty/Pkg . 6L (2Lx3) approx. in plastic cans & glass bottle

| Batch No S NA ;
| Date of Manufacture : - NANM

| Sampling Method - Sample not drawn by PBTI, sample drawn by PPCB.

| Test Start Date . 18/01/2019

“;Test Completion Date : 05/02/2019

L

: " Ty | %Aﬁ

Authorized Signatory
Punjab Biotechnology Incubator
Employee Code: 16

Note:
1 The above results pertain only to the sample tested

2. The report shall not be used for advertising or any legal purpose without written permission fro
3_This report cannot be re-produced, except when in full, without the written permission from the Chief Executive Officer, Punjab Biotechnology Incubator
4 Perishable samples will be destroyed after testing, others after one month from the date of issue of the report, unless otherwise agreed with the customer or

as required by the applicable regulations rormat No PBTIF/5.1 0/02

m the Chief Executive Officer, Punjab Biotechnology Incubator

Revision No. 00

Page No. 1/

National Referral Lab for LMO/GMO Detection under Seeds Act 1966 & Refrral Lab under Food Safety and Standards Act 200

SCO : 788, Phase-V, SAS Nagar (Mohali) - 160 059, Punjab, India
Phone : +91 172-5020893, 5093595, 5020895, Tele. Fax : +91 172-5020895
E-mail : pbti2005@yahoo.com; Website : www.pbtilabs.com
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&
Dated :
ULR : TC611719000000205P .
Sample Registration No. - PBTIENV/180119/003779
i M/s Kuantum Papers Limited,Vill-Saila
S | b stomer
ample code glven by e Khurd, Teh-Garshankar,Distt-Hoshiarpur-ETP Outlet (QO 1 to QO3) »

)

Test Results
Units \ Standard / Specification / Method Followed

\

\S.Io\ Parameter

|
|pH | 783
1

Results

ﬁ \ [ IS 3025 (Part 11)
\ 2 |Total Suspended Solids (TSS) 87 |  mgn IS 3025 (Part 17)
3 |Biochemical Oxygen Demand (BOD3 \ 106 \ mal/l IS 3025 (Part 44)
i 'y + |8t 270C)
: 2Y 3 Chemical Oxygen Demand (COD) 608 mall IS 3025 (Part 58)
l \Tota! \ ‘ \
| 5 |AOX (Adsorbable Organic Halides) | 15.2 | mgn 1S0:9562:1989 (E)

ik
Authorized Signatory
Punjab Biotechnology Incubatot

Page No.
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ART-A

Name & Addrecss of the

. A% o

PUNJAB POLLUTION CONTROL BOARD

Regional Office, Hoshiarpur

DETAUS OF nE SUPPLIED FOR THE COLLECTION OF SAMPLYE

) . f
K M’Q Vauniom (n,{’vu,\ \..r‘d,/ v Casda ¥ hiod

Raw material 1ced ‘&‘q\t (flﬂ“’ﬂ'\a}\}( al f )"Al‘ }'0"»\‘ ﬂ)\f)"\

§

Wheal dbnw Samlanda ,Wood wasle chips, Pambey e,
Proguct

\\)1‘{(11&\1 e P m\lv\ﬂ Pa{)%
R

Glive the n
operatic

3
ame of the processes in A,L‘ Pmm/\(sg,s \'ﬂ O?Wi‘ on »\d

" al the time of sampling

The number of waslewaler

streams lrom different processes TKD o WQ/&{L we —Ll; 8“1 L
along with discharge of each. i 233.¢ [ hr
2z q b O. M},hf‘ .
Quantity of industrial efMuent discharge per hour, g |%;S msth
(in liters)/mY/day. ‘
4. 103 .p m3lhw.
R52.Q md(hr,

Is the discharge of industrial effluent continuous © + 1o ' vd ‘h‘l

on intermittent and it intermillent, date & time of =% ¢ onimyous
il= discharges .

Is the quantity and quality of industrial effluent "'lLLO'M.
from dilferent streams uniform through out or not, U
1esent method of disposal of industrial effluent. Ord’o .9.0#\4 g—o«, P,Q_a.o\foﬁm *\:ﬂ, lT"\dQ:t‘o"
in Hields cntarde
working hours QH \"‘Y
Ciozed day A,S ?% %M MWM

Number of oguliets tough which industrial effluent Is 6 No .

discharged/cmied outside the industry.

with designalion present al the time of sampling.

Hame of the ocupants/represeniative of the industiy Q\r\ V'\)wj m,ﬁm LQWO\, M%Q.%e&

Piucess not working at the time of samipling & why? AM m OPM

Paramelers (o be analyzed PO&JO%W Colle dicn Code Pw&md e {"b e [yy\)v&

ywy,em:.x for (tick) Finald WJ,Q.J"

#

Lt

W

Organic parameter (freezer belove 47 C)

A- TSs, pH, BoD -
A2 cop

i A-R SAQ
Hetals (pH less than 2 wilh HNO,) AMW\ &w Q -y AbX
’

Cyanide (pi| sbove 10 with NaOH) \...._, A-s Mmocs

o eTP

O & grease (separate ) L sample glass bittles 1

1eeze BRI TSS pH ) RoD
J/L,’m..;’ Unduu)w) ppedone s : ,
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CBR Cop
neat Yubcwd! o Sadnam <
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“Juleh - .
LUTION CONTROL BOARD VATAVARAN BHAVAN, /JW"’
NABHA ROAD, PATIALA 7 oy

'ATE LYSIS REPORT -
WATER ANAI < p #
Monitoring/2017-18

rs Ltd, Vill Saila Khurd,‘l(gf

147-149 11 O.1.ab

I aboratory Sample No
Namc of Indusiry M/s Kauntam Pape ‘
Tehsil Garshanknr Distt. Hoshinrpur . }’»‘f‘ =3
3. Name of Sample collecting Officer Er.Pooja Sharma ALL, Ve A
4. Designation of authorizing Test L1, RO, Hoshiarpur. /
S. Type of Sample Grab 7 ‘;r,’l" o
“’ﬁﬂ e

Date & Time of Sample collection 27.05.2018
28.05.2018

6
7. Date & Time of Sample receipt in Lab.
28.05.2018 10 07.06.2018
As per relevant parts of 18:3025/Methods of APHA

§. Period of Analysis

9. Test Methods

v

Results
____.—-———v“‘—"”‘r "
[\'F No. | Parameters Final Aeration Underground Pipe 1
] outlet of [ Tank lineOutlet near tubewell
! ‘ ETP of Satnam singh s/o0
| | Sohan singh vill Narila |
T [pH 776 - 7.63
E N Tg'al Suspended Solids mg/l 38 : 92
3 | Chemical Oxygen Demand mg/I 205 - 232
t; _ | Bio-chemical Oxygen Demand mg/I 26 = 34
i 5 ["*Sodium Absorption Ratio (SAR) 5.96 - 5.72
' 6 ‘ Mllxed Liquid Suspended Solids ) 6290 _
| | mg/l J

Not covvered under scope of NABL

Note: 1.The sample collected from final outlet of ETP was Brownish in colour.
2 The sample collected from Underground Pipe lineQutlet near tubewell of
Satnam singh s/c Sohan singh vill Narila was Brownish turbid in colour.

---End of Report---

3&?;73
Scientific O/l'lé'l/cbe/:-8

Andlyzed by
Endst. No: I{ 773—7? Dt. X {_18‘

A copy of the above is forwarded to the:-

IJ./?;: S~eni.0r Environn?cnlal Engineer, Punjab Pollution Control Board, Zonal Office Jallandhar
“ The Environmental Engineer, Punjab Pollution Control Board, Regional Office Hoshiarpur .

ST
Asstt. Scief?iﬁz Officer
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Punjab Biotechnology Incubator

R (A State Government Undertaking)
A Companent of Agn Food Biotachnology Cluster, Knowledge City, Monhali

otified Undet EPA GOI,

Notified State Water Lab - GOP |N

No.PBTIENV/181118/002929 Dated :

ULR : TC611718000000345P TEST REPORT

Sample Registration No PRTIENV/15Y 118/002929

Sample code given by customer Treated Water from Final Outlet

Issued to: )
Punjab Pollution Control Board
Regional Office Foca Point Near PSIEC Wats! Tank
§
Jatandhar 5
: Punjab 1
SAMPLE PARTICULARS
Your Ref No Latier No- 1456 3t 1211172018
Date & Time of Sampie Coliecho 151172012 ot 1 0pm :
Date & Time of Sampie Receipt in Lab 15/11/20%8 &1 6 15pm ¢
Sample {dentification No PBRTUL51 14801, d1 1511718 i
Site of Sample Collecton M/s Kuantum Papers Limited Village-Salla Khurd, Tehsil-Garhshankar. 3
Name/Nature ol sampie Treated Effluent
sype of Sample Grat
aint of Sample Coliecton Final Outie
Condition of the sample o0 Recte | nact Coved Ssempie under refrigerated conditrons
Qy/Pkg 131w plastie & glass vees
Samping Method Sampte rown ny PETI{Mr Amt) as per APHMA guidelines
Tes! Stan Dae 1671172018
Test Completon Date 051122018
‘ }
. Punjab Biotechnology Incubater
Mote: 1 Tive Bbove resuts partal 0¥ i the sarmgie Mested i e oA ,»”. ;
2 Trat ot o L 5 acHahag O Wy iepal urpase wines! wriln pemréslnn fom the Chied Exgcuuve Olficer, Pusjah Boleanology e sutel
HHS S BACEYH LA wittsoyd g weines persaion fiom ine Cee! Exezulive Ctfear. Puniah B MO PO i
: ;:“Mw w’w‘“ wm:vét!;i'«:_‘y; ‘Hl:e shing Gt i 20 EOE v b e Jale of Ssus of ihe rapon, uitess CIEresE ’ ”w il
2 seciAd Dy Hhe BpLLICITE (BGUIRETE Format ﬂbmw
Revision No 00 :

SCO: 788, Phase-V, SAS Nagar (Mohali) - 160 059, Punjab, India
Phone: +91 172-5020893, 5003595, 5053094, 5020895, Tele. Fax : +91 172-5020895
E-mail : pbti2005@yahoo.com; Website : www.pbtilabs.com
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Doted :
UL TCE11T12000000349F )
€ vigite Rec:ctration Na. PBTUENV61118/002833
ty customer From Land of Manjeet Singh, Saila Kalan
Test Results
— Farametor N Rosults Units Test Method
i
T . 70y 1S 3025 (Part 1)
v 53] 23 mgh 1S 3028 (Pan 17)
rygen Beenand (BGL3 a1 275C; 243 mg! 1S 3025 (Pant 44)
L on Garand (000D Tots 1520 mg/! 1S 3025 (Fan 58)
S 4 P e 42 USDA Guvielines
’ s mgh 1SC 9562 (1989)
3oyte 3 LTy Laboegtones Patals

ot

d Signatory
Punjab Blotechnology incubator %

o
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11/25/24, 11:15 PM Gmail - Service of Re%ig gbehalf of Respondent No. 3 in OA No. 850 of 2018
PROOF OF SERVICE

362
M Gma" Dalmia Law Office <dalmialawoffices@gmail.com>

Service of Reply filed on behalf of Respondent No. 3 in OA No. 850 of 2018

1 message
Dalmia Law Office <dalmialawoffices@gmail.com> Mon, Nov 25, 2024 at 11:15 PM

To: mscbh.cpc@nic.in, msppcb@gmail.com, msppcb@punjab.gov.in, rta.hspr@punjab.gov.in,
ddpo.hspr@punjab.gov.in, zoya.siddiqui98@gmail.com

E REPLY RESIDENT OF SAILA.pdf
Sir,
Kindly find the attached reply filed by the Respondent No. 3 in the abovecaptioned matter.
Regards
Chambers of Vanshdeep Dalmia
Advocate on Record

O: 206, Jor Bagh, New Delhi-110003
M: +91-9810077085

https://mail.google.com/mail/u/0/?ik=aea955e44f&view=pt&search=all&permthid=thread-a:r24491463656676 12684 &simpl=msg-a:r189886921828859... 17
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